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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW

Bonani Kakkar

DELHI
Original Application No. 43/2020/EZ
....Applicant

Versus

Oil India Limited & Ors. ...Respondents

Objection on behalf of Oil India Limited to the Preliminary Report

submitted by the Committee constituted by Hon’ble National Green

1.

2.

Tribunal

That the answering Respondent Company (Oil India Ltd.)
[hereinafter referred to as “OIL India Ltd.”] is filing the
instant Objection to the Preliminary Report dated
24.07.2020 (“Committee’s Report/Report”) submitted by
the Committee of Experts appointed by this Hon’ble
Tribunal. OIL India Ltd. seeks leave of this Hon’ble Tribunal
to file a detailed Objection after the Committee constituted

by this Hon’ble Tribunal places its final report.

That it is stated and submitted that the observations and
findings of the Committee of Experts are based on Desk
Research and review of secondary data made available
through Reports and documents received from various
stakeholders, which would be clearly revealed from
Paragraph-5 of Chapter-II of the Preliminary Report.

Therefore, observations and findings of the said Committee,
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which are based on unverifiable data, with respect, may not
be taken into consideration for passing any order. It is an
admitted fact that the said Committee of Experts has not
made a site-visit till the filing of the Preliminary Report. The
said Committee’s Report is primarily based on information
provided by various organizations, local people and
published reports and not based on own scientific or
laboratory data. Such unverified data, with respect, should
not form the basis of any conclusion on the environmental

impact in the area.

That the said Committee has heavily relied upon statements
of Sri Niranta Gohain, a so-called Environmentalist,
although such statements are not based on any credible
evidences, rather same are based on his personal knowledge
and opinion. It is pertinent to mention herein that the said
Niranta—Gohain had also approached the Hon’ble Gauhati
High Court by filing a Public Interest Litigation being PIL No.
34 /2020, seeking a direction from the Hon’ble High Court to
direct OIL & John Energy to pay compensation to the tune
of about Rs. 310 Crores towards various heads as
compensation and damages caused on account of Blow out
in Baghjan #5 Well. He has also sought for a direction for
high level independent enquiry by an Investigating Agency
in the said PIL. The Hon’ble Gauhati High Court, after
hearing the parties vide its Order dated 12.06.2020 has
disposed of the same by granting liberty to the Petitioner to
file a fresh Petition, if genuine public cause demands,

however, on the basis of relevant data and findings recorded
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by the Enquiry Agencies. A copy of the order of the Hon’ble
Gauhati High Court dated 12.06.2020 in PIL No. 34/2020 is

marked herein and annexed as Annexure-1.

Sri Gohain leveled various allegations, viz., the Well was
established illegally without prior mandatory permission,
without any consent to operate and public hearing, no
measures for COVID-19 are being taken in the relief camps
etc. However, the Committee chose to accept such
unsubstantiated allegations and has made its conclusions
on similar lines. Similar statements were recorded based on
representation by one Mr. Monoj Hazarika, Dr. Ranjan Kr
Das, Green Vision Northeast, Imon Abedin, Aranyak, Prof B
C Choudhury, Dr. Asad R Rahmani etc. However, all such

statements are based on personal knowledge.

The Committee has also relied upon extensively on the
Report of Wildlife Institute of India (“WWI”) to arrive at its
observations and findings. The analytical data, based on
which WWI has prepared its report and arrived at its
findings, were taken post blow out incident on 27.05.2020
and based on the said data, WWI has arrived to the
conclusion that there is high concentration of various
elements in the water and soil. The WWI has arrived to the
conclusion that such concentration of elements is on
account of release of natural gas and condensate in the
atmosphere after the blow out. However, no comparative
data of the area is available to arrive into such conclusion.

Besides, source of such elements in the atmosphere or in
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water was not ascertained by WWI, rather the findings were
based on inference that these elements must have come

from the natural gas and condensate released from the well.

COMMENTS ON THE COMMITTEE’s OBSERVATIONS
WITH REGARD TO WORKOVER OPERATIONS AND BLOW
ouT

5. With regard to the observations at Para-III(Page-34), it is
submitted that the said Committee comprised of 08
members, which includes only one technical member, who
has the experience and knowledge on oil operations. Thus,
observations and findings of the Committee, with respect,
appears to be primarily an opinion of the technical member.
It is imperative to submit that OIL India Ltd. is in the oil
operation for the last six decades, during which it has
carried out thousands of work-over operations successfully
and the present incident of blow-out during work-over
operation is only incident in the history of the company.
Thus, procedure followed by it during various stages of work
over operations are considered to be proven and therefore,
shredding doubt on the procedure followed by the Company
in the operation based on the present incident may not be
correct and justified. It is further submitted that Oil
Industry Safety Directorate (OISD) under the Ministry of
Petroleum & Natural Gas, is the nodal agency, which is the
Competent Authority to prescribe Standard Operating
Procedure (SOP) for E&P Industries. A detail explanation on
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the observations of the Committee is enclosed as Annexure-
2.

That it is further submitted that the Committee has
completely ignored the role of the M/s John Energy Ltd
(hereinafter referred to as “JEL”) in the incident of Blow-out,
who was the contractor to execute the work over operations.
M/s JEL is having experience of more than 25 years in
workover & drilling operations and has deployed their
experienced personnel trained in Well Control. The
Contractor was fully responsible under the terms of the
contract for carrying out the day to day operation as per the
Well Programme prepared by the Respondent Company. The
Bridging Document entered into between OIL and JEL has
clearly identified the responsibilities of the JEL. The said
document has clearly specified that Installation Manager(IM)
will be the link person between OIL and JEL, where JEL was
obligated to take instruction from the IM. The Clause-19.1
of the Contract Agreement has specifically spelt out that
Contractor shall take all possible steps to control and
prevent the fire and blow outs to protect the hole. A copy of
the Bridging Document entered into between OIL and JEL is
marked herein and annexed as Annexure-3. A copy of the
relevant provisions of the Contract Agreement between JEL
and OIL India Limited is marked herein and annexed as

Annexure-4. The relevant clause is reproduced below.

“19.1 Contractor shall maintain all well control equipment in

good condition at all times and shall take all possible steps to
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control and prevent the fire and blowouts to protect the hole.
The Contractor shall be responsible for taking all preventive
and corrective measures for initial control of kick, inflow, fire
and blowouts. After initial control of well, Contractor shall
inform the Company's Representative about the well condition
and finally well shall be killed after mutual discussion with

Company's representative.”

However, JEL has grossly violated the laid down procedures,

which can be summarized as below:-

i) There was neither instruction from IM to reduce the
WOC period of 48 hours nor any instruction to nipple down
the BOP for working on well head on 27.05.2020. However,
JEL had nipple down of BOP before completion WOC period
of 48 hours without the permission/intimation of Installation

Manager(OIL).

ii) JEL never intimated IM about the operation on

27.05.2020 and only intimated him after well became active.

iii) Installation Manager(“IM”) in its log diary specifically
recorded that well head job should be done in presence of
the Production Engineer, but, JEL nipple down the BOP
before arrival of the Production Engineer. A copy of the IM
dated 06.05.2020 is marked herein and annexed as

Annexure-5.

iv) JEL personnel on observing flow from the well, ought

to have immediately nippled up BOP and shut the well for
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initial control of the well as per Contract Clause 19.0 under
SCC (Section-Ill) instead of wasting precious time over
decision/instruction from OIL. It is the primary and
foremost responsibility of JEL for taking all preventive and
corrective measures for initial control of kick, inflow and
blowout as per contract agreement contract clause 19.0

under SCC (Section-III).

V) The actual situation of the well was also not
communicated to the IM by the tool pusher like nipple down
of BOP, stacking of drill pipe in front of tubing, unavailability
of tour-pusher etc. It is to be noted either Tour-pusher or
tool pusher should have been present at well all times, but
at the time of the crucial operation on 27.05.2020, none of
the above personnel were present, thereby violated the

contractual provision.

vi) JEL Driller present at the well site had valid Well
control Training as per International requirement (IADC) and
it ensures that the Driller is competent to response/act

during the well kick situations, which he grossly failed.

But, inspite of above facts, the Committee inclines to belief
on the statements of the private Contractor, rather than the
Respondent Company, which is a public sector
undertaking(ref Para-v, page -39). Therefore, it is stated that
the probable reasons, as enumerated in Para-3, Page-39), is
not found to be based on proper technical facts and without
taking into consideration of crucial role of the JEL in the

operation, as per the provisions of the contract agreement.

10



601

COMMENTS ON THE COMMITTEE’S OBSERVATIONS ON
THE VIOLATION OF RULES AND REGULATIONS BY OIL
(PARA-B PAGE-43)

7. That, prior to start of Drilling Operation at Loc-TN(BGN#5)

on 20.11.2006, Respondent Company vide its letter ref no.
S&E/E/20/723 dated 05.07.2006 applied for the Consent
to Establish(CTE)/Consent to Operate(CTO) through
Composite Application, as prescribed by the Pollution
Control Board, Assam(PCBA) for 33 drilling locations,
including Loc-TN(BGN#5). The application format under
SCHEDULE-I is Common Application for Consent under
Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981) and
authorization under Hazardous Wastes (Management and
Handling) Rules, 1989. Therefore it is stated and submitted
that, PCBA in all the years have been accepting such
Composite Application Form without any objection. The said
Common Application Form(Schedule-I) is still available
under TAB-DOWNLOAD in the PCBA  Website:

www.pcbassam.org. However, after implementation of online

system OIL has submitted separate application for the year
2019-20. Hence, OIL India Ltd, with respect, cannot be held
responsible for applying the required consent in the forms,
as prescribed by the PCBA. A copy of the Application format
under SCHEDULE-I for consent under Water (Prevention
and Control of Pollution) Act, 1974, Air (Prevention and

Control of Pollution) Act, 1981) and authorization under

11
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Hazardous Wastes (Management and Handling) Rules, 1989

is marked herein and annexed as Annexure-6.

8. That, after submission of initial application Ref. No S

&E/E/20/723 dated 05.07.2006, required fees were
deposited vide Ref. No S&E/E/20/992 dated 12.09.2006,
whereas, the Well was drilled on 20.11.2006 i.e., after 4
months 15 days from the initial date of application. A copy
of the application Ref. No S &E/E/20/723 dated
05.07.2006 submitted by OIL India Ltd is marked herein
and annexed as Annexure-7.

The Section-25(7) of the Water (Prevention and Control of
Pollution) Act, 1974 clearly provides for grant of deemed
consent on expiry of period of 04 four months of making an
application in this behalf complete in all respects to the
State Board. The provision has not mentioned that the 04
months period should be counted from the date of deposit of
requisite fees. With regard to Air (Prevention and Control of
Pollution) Act, 1981), although there is no deeming
provision in the Act, but, Section-21(4) clearly makes it
mandatory to the Board to grant or refuse such request for
the consent within a period of 04 months from the date of
submission of application. It is also to be noted that a
drilling operation is a temporary mobile set-up, which is
under operation only for a period of 03/04 months and on
completion of the well and if it becomes a producing well,
then the well becomes the part of the Production
Installation, i.e., Oil  Collecting  Station(OCS)/Gas
Compressor Station(GCS)/Early Production Set
up(EPS)/Quick Production Set up(QPS). In the instant case,

12



603

the well became part of the Baghjan EPS-: Accordingly, in
the year 2007-2008, Consent to Operate was granted for the
Production Installations, which included the BGN#5 vide
letter No. WB/Z-1/T-879/94-95/140 dated 13.02.2008
where the CTO was shown as Renewal. This shows that
PCBA had accepted the Common Application submitted for
the year 2006-07 as deemed consent. A copy of the letter
No. WB/Z-1/T-879/94-95/140 dated 13.02.2008 is marked
herein and annexed as Annexure-8.

In this regard, the guidelines of the PCBA as laid down in
the PCBA website, also says that NOC is to be obtained
prior to carrying out any work in the site of the project.
However, NOC is issued even if construction of the unit has
been started, provided fulfillment conditions stated therein.
Therefore, as per the above guidelines, submission of
application after start of the project is not prohibited. A copy
of the guidelines issued by the PCBA as laid down in the
PCBA website is marked herein and annexed as Annexure-

9.

9. That, the findings of the Committee that OIL does not have

the CTE/CTO for the BGN#5 till date is not correct in view
of the fact that BGN#5 became part of the Production
Installation since 2007-08 against which PCBA granted
CTE/CTO in subsequent years. It is submitted that after
completion of drilling operation, the well comes under the
production operation and for which necessary CTO renewal
has been obtained from PCBA under Baghjan operation of
Digboi Filed. The applicable CTO renewal has been applied
regularly with due concurrence from PCBA and CTO

13
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renewal was also issued for the years 2007-2008, 2008-
2009, 2012-2013 & 2018-2019. For the remaining years
2013-2014, 2014-2015, 2015-2016, 2016-2017, 2017-2018,
PCBA acknowledged OIL India Ltd’s application. A copy of
the consent to operate issued by the PCBA for various years
is marked herein and annexed as Annexure-10.

For the year 2018-2019, CTO was granted & for 2019-2020
application has been submitted online & PCBA has advised
to deposit fees for the year 2020-2021 vide Email dated
29.05.2020.A copy of the email dated 29.05.2020 received
from the Safety Environment Department is marked herein
and annexed as Annexure-11. For the year, 2009-2010,
2010-2011 application along with fees submitted to PCBA.
The aforesaid shows that PCBA has all along granted the
necessary approvals required in law and the contrary
findings of the said Committee is, with respect erroneous.
That apart from the said deeming provision under Section
25 (7) of the Water Act, 1974, it is relevant to point out that
Section 25 (5) of the Water Act provides the consequence of
establishing without consent. It only provides that further

conditions can be imposed.

10.That it is relevant to point out that after the said incident,

the Pollution Control Board, Assam had issued a Show
Cause Notice on 10.06.2020 and a detailed reply was given
in response thereto by OIL India Ltd. on 19.06.2020. A
closure report notice was issued by the PCBA on
19.06.2020. However, ultimately, the Closure Report was
withdrawn pursuant to an undertaking given by OIL India

Ltd. on 23.06.2020 to comply with further conditions. Thus,

14
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this aspect of the matter, with respect, may kindly be
treated as closed in view of the PCBA withdrawing its
closure report and insisting upon further conditions to be
imposed upon OIL India Ltd, which OIL India Ltd. has
agreed upon. OIL India Ltd. has filed a fresh application for
consent and has also paid the requisite fee in accordance to
the undertaking provided to PCBA. It may be mentioned
that the PCBA has also granted the Hazardous Waste
authorization to OIL India Limited for a period of 5 years
from 15.06.2017. A copy of the authorization by PCBA dated
15.06.2017 to OIL India Ltd. is marked and annexed as
Annexure-12.

The terms of reference (TOR) application for North-Hapjan-
Tinsukia-Dhola was submitted on 19.11.2007. It may be
noted that since our documents/maps were prepared based
on the available SOI toposheet, the map shows only Reserve
forest area. No National Park /Wildlife
sanctuaries/ecological sensitive area was mentioned in SOI
toposheet. The environment clearance obtained from
MoEF&CC in the year 2011, it was mentioned that no
National Park /Wildlife sanctuaries/ecological sensitive area
are located within 10 km. In this connection a letter was
written to DFO-Tinsukia-WL division dated 19.09.2011
requesting for demarcation of wildlife sanctuary. A copy of
the letter dated 19.09.2011 to DFO-Tinsukia-WL is marked
herein and annexed as Annexure-13.

It is also not a fact that BGN#5 falls under Dibru Saikhowa
National Park(DSPN) area. As per the Notification No.
S.0.460(E) dated 28.01.2020 of MOEF&CC, BGN#5 falls

15
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outside the Eco Sensitive Zone(ESZ) area of DSNP. A copy of
the Notification No. S.0.460(E) dated 28.01.2020 of
MOEF&CC is marked herein and annexed as Annexure-14.

Hence, the findings of the Committee that there was no
CTE/CTO at the time of drilling operation of BGN#5 in the
year 2006 and hence OIL had flagrantly and consistently
violated the provisions of Water Act and Air Act are, with
respect, completely incorrect. Besides, the observation of the
Committee that scrutiny of all existing projects of OIL in the
State of Assam requires to ascertain if OIL meets the
mandatory requirement of obtaining consent/authorization
under the aforesaid Acts, with respect, is beyond to scope of
the said Committee, as mandated by this Hon’ble Tribunal
in its Order dated 24.06.2020. Thus, the observation of the
Committee at Page 54 of the Preliminary Report to the effect
that grant of consent for all projects should be considered
by this Hon’ble Tribunal is wholly unjustified in the facts
and circumstances of the case, apart from being beyond the
ambit of the authority conferred upon the said Committee
by this Hon’ble Tribunal. Such roving enquiry is, with

respect, unwarranted in the instant case.

That, the observations of the Committee at Para-II Page 55
is completely misplaced in view of the fact that the
Environmental Clearance dated 11.05.2020 has no relation
with the Well Baghjan#5 but relates to a project for drilling
under Dibru-Saikhowa National Park by using ERD
Technology, which is yet to start. A copy of the

16
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Environmental Clearance dated 11.05.2020 is marked
herein and annexed as Annexure-15.

The reference to the Order of the Hon’ble Supreme Court
dated 07.09.2017 relates to Environment Clearance dated
11.05.2020 and therefore, conditions stipulated therein are
not applicable to BGN#5. A copy of the order of the Hon’ble
Supreme Court dated 07.09.2017 is marked herein and
annexed as Annexure-16.

The Biodiversity Study prescribed by the Hon’ble Supreme
Court, is also relates to said Environment Clearance dated
11.05.2020. It may also be pointed out that pursuant to the
said order passed by the Hon’ble Supreme Court, the
Government of India issued Notification dated 10.08.2018,
which did not specify that the Biodiversity Study has to be
carried out through Assam State Biodiversity Board. A copy
of the notification dated 10.08.2018 issued by the
Government of India is marked herein and annexed as

Annexure-17.

13.That, with regard to observations on the non-availability of

Environmental Clearance (“EC”) at the time drilling
operation of BGN#5, it is humbly submitted that the EIA
Notification No. S.0.60(E) dated 27.01.1994 was applicable
for the project value of Rs.50.00 Crores above, but since
project cost of drilling well was less than prescribed limit, no
EC was required prior to EC Notification dated 14.09.2006.
A copy of the EIA Notification No. S.0.60(E) dated
27.01.1994 is marked herein and annexed as Annexure-18.
The drilling operation of BGN#5 started in the month of
November, 2006, i.e., just before Notification of 2006 was

17
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published in the month of September, 2006. However, OIL
India Ltd. initiated the process of obtaining the EC for the
BGN#5 along with other drilling location by filing the
requisite application in November, 2007 and thereafter,
obtained the EC in the year 2011 after following due
procedure and after MOEF&CC officials visited the well and
carried out inspection. Since, Competent Authority granted
the EC, even though it was post-facto EC, therefore, it is,
with respect, erroneous on the part of the Committee to
conclude that OIL violated the EIA Notification, 2006. It is
also imperative to state that the MOEF&CC vide Notification
No. S.O. 804(E) dated 14.03.2017 allowed all the projects,
which did not obtain prior EC in terms of EIA Notification
2006, to apply for the EC under the Notification and
regularize the EC. A copy of the notification No. 804(E)
dated 14.03.2017 is marked herein and annexed as

Annexure-19.

The relevant abstract of the Notification is reproduced below
“9. And whereas, the Ministry of Environment, Forest and Climate
Change and State Environment Impact Assessment Authorities
have been receiving certain proposals under the Environment
Impact Assessment Notification, 2006 for grant of Terms of
References and Environmental Clearance for projects which have
started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without

obtaining prior environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate

Change deems it necessary for the purpose of protecting and

18
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improving the quality of the environment and abating
environmental pollution that all entities not complying with
environmental regulation under Environment Impact
Assessment Notification, 2006 be brought under compliance

with in the environmental laws in expedient manner;

11. And whereas, the Ministry of Environment, Forest and
Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at
the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to
the environment and in furtherance of this objective, the
Government of India deems it essential to establish a process
for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the
process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the
pecuniary benefit of violation and damage to environment is

adequately compensated for;”

That, the approach of the Committee to verify if all the
necessary conditions were complied with by OIL as was
mandated by SC, as stated in Para-6, Page-59 of the Report,
is, with respect, also misconceived, in view of the fact that
the project is yet to be initiated and all the requisite
conditions, as stipulated in the EC dated 11.05.2020and
conditions mandated by the Hon’ble Supreme Court shall be
applicable once the Respondent Company decides to start

the project.

19
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COMMENTS ON THE OBSERVATIONS OF THE
COMMITTEE ON ENVIRONMENTAL IMPACT

15. That, Committee’s observations on various alleged
environmental impact is based on Desk Research and
Secondary Evidences collected from different reports and
opinions of stakeholders. The Committee has heavily relied
upon the data collected by Wildlife Institute of India(WII).
Although, WII in its report has arrived into conclusion that
various parameters of air, water & sediments are beyond
permissible limits. The Report particularly has highlighted
high levels of carcinogenic  Polycyclic  Aromatic
Hydrocarbons(PAH) pollutants, PH, low Dissolve Oxygen,
Bio-Chemical Oxygen Demand(BOD) etc. more particularly
in Maguri Matapung Wetland. WII has also concluded that
high concentration of PAH value is the reason for death of
various aquatic animals. WII has also concluded that high
level of PAH is on account of release of natural gas and
condensate from the Well, consequent upon its blow out.
However, there was no analytical study conducted by WII to
ascertain conclusively that released natural gas &
condensate is the only source of high level of PAH

concentration in water, sediment etc.

16. That, it is submitted that from the available records, the
natural gas produced from Well # Baghjan 5(Non Associated
Gas Well) is very lean in nature with mostly 92 to 94 % of
methane (CH4) and the presence of higher hydrocarbon Ce+
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is only 0.17 to 0.28 % and the hydrocarbon liquid
produced from Non Associated Gas well is very minimal in
comparison to other fields. The referred PAHs (Polycyclic
Aromatic Hydrocarbons) in table 5.6 of Appendix 1 of
Preliminary Report namely Cio to Ca (Naphthalene,
Acenaphthylene, Acenaphthene, Fluorene, Fluoranthene,
Pyrene, Benz(a)anthracene, Chrysene,
Benzo(b)fluoranthene, etc.,) are not available in Non
Associated Gas as well as liquid hydrocarbons produced
from the N A Gas wells. Normally these referred heavier
aromatic hydrocarbons are naturally occurs in heavy Crude
oil & Coal. While processing the crude oil in the refineries,
maximum PAH found in heavier hydrocarbons like Coal Tar.
The other sources of PAH are from human generated wood
burning and combustion of other bio-fuels such as dung or
crop residues etc. They are also produced by the
thermal decomposition of organic  matter when  biomass
burns in forest fires.

(Source:https:/ /en.wikipedia.org/wiki/Polycyclic_aromatic

hyvdrocarbon).

Further, it is submitted that Most of the PAHs mentioned in
section 5.6 & Table 5.6 of Appendix 1 are derived from
mainly Coal Tar and are used in dye synthesis, insecticides,
fungicides, and in the manufacture of plastics. Few PAHs
are also used in medicines. The maximum detected
concentration of PAHs observed in the study are

Acenaphthene (Ci2Hio), Fluorene (Ci3Hio), Phenanthrene

21
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18.

ii.

612

(C14H10), Benz(a)anthracene (CisHi2) and these components

are available in Insecticides / Pesticides.

It may be appreciated that most of the land areas in
Dibrugarh & Tinsukia Districts are dominated either by Tea
Plantation (Homestead tea & Small Tea growers etc.) or
Forest land (mainly comprised of tropical moist mixed semi-
evergreen forest, moist mixed deciduous forest, wet tall
grassland, short grassland, swampy vegetation, scrub
forest, which also mentioned in Page 23 of Paragraph I of
Preliminary Report). As per various studies, the
contributions of PAHs in study area are mainly may be from

Tea Gardens and forest land for the following reasons:

. Regular use of Insecticides / pesticides in Tea Gardens

which contains PAHs that is not naturally degradable and
gets deposited in the soil (Source:
https:/ /www.ncbi.nlm.nih.gov/pmc/articles/

PMC5800144/)

Thermal decomposition of the Organic matters and Bio
Mass available in the Forest area also releases PAHs and
gets deposited in soil (Source:

https:/ /en.wikipedia.org/wiki/Polycyclic

aromatic_hvydrocarbon).

These deposited PAHs finally gets contaminated in nearby
tea plantation land/drain and the swampy wetland of forest
areas, thereby increase in concentration of PAHs in Wet

land followed by River water & Fish samples as these flood
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plain wetland ecosystem is hydrologically connected to the
three rivers Dibru-Dangori and Lohit through a complex
network of branches and distributaries. Therefore, the
higher concentration of PAHs more than LCS50 is possible in
this region because of the facts cited above but not from
unexpected blowout of non-associated gas well (Bagjan # 5).
As mentioned in paragraph (ii) for Water, sl. no. 4 of page
no. 66 of preliminary report, direct correlation of earlier
reported concentration of PAH in other studies of India and
other parts of the world cannot be compared with detected

concentration in the present study.

Similarly, as mentioned in paragraph (iii) for Soil, sl. no. 2 of
page no. 66 of preliminary report, percolation of PAH into
the ground & contamination of water may be due to
accumulated PAHs over the periods from thermal
decomposition of the Organic matters and Bio Mass
available in the area and non-degradable PAHs contained in
the insecticides / pesticides that are used regularly in Tea
Gardens. Moreover, the increase in heavy metals such as
lead & copper above permitted tolerance limits may be due
to accumulated effect of land application of fertilizers,
animal manures, sewage sludge, pesticides, waste water
irrigation, coal combustion residues, spillage of
petrochemicals, and atmospheric deposition (Source

https:/ /www.hindawi.com/journals/isrn/ 2011/402647/)

as there is no such metals are found in natural gas as well
liquid hydrocarbon released during blowout. As mentioned

in page 23 of Paragraph I of preliminary report, it may be

23
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noted that 60 % of land is used for agriculture purposes for
Paddy & Tea Plantation area and it is quite evident that
fertilizers & pesticides are extensively used in these area
and hence lead & copper might have been accumulated over
the years due to periodical usage of such Fertilisers &
Pesticides. Therefore, unfortunate blow out of Well Baghjan
05 cannot be linked with the presence of PAHs in the
aquatic ecosystem in nearby areas & the impact assessment

results of PAH (as mentioned in paragraph 2 of page no. 73).

20.That, the WII also reported high SO2 (Sulphur Dioxide)

levels in the Air Quality. The Committee, relying upon WII's
Report, in Page-64(Paragraph-a), has concluded that (i) for
Air Quality of Preliminary Report that SO2 (Sulphur Dioxide)
levels spiked on 27.05.2020 and the highest has been
recorded on 09.06.2020, it may be noted that Non
Associated Gas & liquid hydrocarbon produced from Well
Baghjan 05 and other wells in Upper Assam is sweet natural
gas which does not contain any Hydrogen Sulphide or
Sulphur dioxide. Hence, it is clear that presence of high SO,
(Sulphur Dioxide) in the atmosphere during the entire study
period is not due to uncontrolled release of hydrocarbon
fluid from well Baghjan 05. However, spike of SO: in the
atmosphere may be due to movement of large no. of Diesel
Engine vehicle in the vicinity of Baghjan area during Blow
out period, which is quite temporary in nature. A copy of the
chemical report dated 17.10.2019 is marked herein and

annexed as Annexure-20.

24
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21.That, the Committee in Para-(iv)(2), Page-67 has reported
noise level in 12KM radius of 70db or above is higher than
the standard set by WHO or CPCB. In this regard,
Respondent Company has been monitoring noise levels at
various distance from the Well through ERM. The noise level
during monitoring recorded in the distance of 0.25km is the
range Max: (94.5db) & Min: ( 53.1db) in day time. The
noise level during monitoring recorded in the distance of
3.00 km is the range Max: (64.3 db) & Min: ( 44db) in day
time. The 70db noise level at 12 Km distance from the
incident is not necessarily on account of blow out, but there
may be other contributor for high noise level. A copy of the
test report of the noise levels being monitored by OIL India

Ltd. is marked herein and annexed as Annexure-21.

22. That, the Committee in its Report at Para-viii, Page-71 has
cited representations of local communities, whereby, it has
alleged that tremors emanating from the Blow-out has
caused heavy damage to their homes and local
infrastructures. Besides, houses in these areas have
reported cracked walls and floors, thereby claiming
compensation. = However, aforesaid claim is not
substantiated by scientific data. Consequent upon such
claims/allegation, Respondent Company entrusted CSIR-
North East Institute of Science and Technology (NEIST) to
assess alleged vibration of the locality. Scientists from the
premier institute have set up stations for the
experimentation of the alleged vibration in the locality. The

CSIR-NEIST has submitted Interim Report based on regular
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seismic activities measured in the area. A copy of the
interim report submitted by the CSIR-NEIST dated
29.06.2020 is marked herein and annexed as Annexure-
22. The observations in Interim Report dated 29.06.2020 is

as below

Observations:

1. The preliminary processing indicates that the PGA value for
local earthquake from Baghjan area is very low (0.00061) to
cause damage to structures in the region.

2. The EM density variation could be influenced by the
prevalent anthropogenic activities involving sophisticated iron
based equipments towards containing the fire.

The aforesaid observations have clearly established that
ground vibrations in the area is very low, which cannot cause

damage to any structures of the area.

23.That, Respondent Company has engaged Environment
Resource Management (hereinafter referred to as “ERM”) to
carry out an assessment of impact/ damage to the
biodiversity including the flora & wildlife in the affected area
caused due to the blowout & fire. The ERM has carried out
extensive sampling(collected 3rd & 4th Week of June, 2020)
for laboratory analysis of Ambient Air Quality, Ambient
Water Quality and Soil/Sediment of the area in and around
Blow out site. As per the said report, the Ambient
SO2 ranges from <6.0 uyg/m3to 12.6 ug/ma3 against
permissible limit of 80 pug/m3 02 applicable for Ecologically
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Sensitive Area Zone prescribed by CPCB. Similarly,
concentration of CO and NO2 are also found to be within
permissible limit, i.e. 0.27 uyg/m3to 1.06 ug/m3 and
15.2 ug/m3 to 34.5 ug/ma3 respectively against permissible
limit of 30 ug/m3 (except in one sample, where it is shown
higher). The results of the Ambient Water Quality with
respect to Dissolved Oxygen(DO), PH and Biochemical
Oxygen Demand(BOD) are also found to be within
permissible limit as prescribed by CPCB for bathing water.
The concentration of Polycyclic Aromatic
Hydrocarbons(PAH) in the samples of Water and Sediments
are found to be less than 0.0001. A copy of the Ambient
Water Quality test dated 01.08.2020 is marked herein and

annexed as Annexure-23.

That after the said accident, approximately more than 9000
people from the surrounding affected areas are
accommodated in 10(increased to 12 after the well caught
fire on 09.06.2020) relief camps with the help of District
Administration and arrangement for food and other basic
needs have been made. However, since the situation has
been improving and conditions are being stabilized people
who have been camping in the relief camp are returning to
their home, local areas. Accordingly, numbers of relief
camps are also being coming down and as on 22.07.2020,
approximately 5758 number of occupants are camped in the
7 relief camps. A summary of various measures taken for

the affected people is given below:

27
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As on 22.07.2020, 07(Seven) Relief Camps, comprising
around 57358 people are being run by the Respondent
Company with assistance of the District Administration

for the affected people

People in the camps are being provided with food, bottled
Drinking Water, Bedding including Mosquito Nets, Toilets

and Medical facilities.

Respondent Company has assigned designated officers to
oversee the management of camps (one officer per camp).
Regular visits with representatives of District
administration are done on daily basis. A daily status
report is generated, and the complied report is sent to

MoPNG and District Authorities on daily basis.

All the inmates of Relief Camps are provided free medical
assistance by OIL India Ltd. Medical cases requiring
specialized treatment are referred to OIL India Ltd’s
Hospital. Few patients residing in the Relief Camps were
also referred to Nursing Home in Dibrugarh for surgery

and follow up treatment.

A team of two doctors and four/five para-medics from OIL
India Ltd are stationed 24x7 at oil installations in
Baghjan with medicines and ambulances. Medical Camps
are regularly conducted in the camps by OIL’s doctors,
local hospitals and Army doctors. For example, on
22.07.2020, a total of 142 patients were examined and
provided with immediate medical advice/medicines in 05
camps. Daily report is being submitted to DC, Tinsukia,

MoPNG and State Authorities in a standard format.

28
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Medical cases reported in Relief Camps with high fever
with symptoms of COVID-19 were referred to Assam
Medical College Hospital, Dibrugarh for COVID-19 test.
So far, no cases of COVID-19 has been reported from the
Relief Camps.

Food is provided by OIL India Ltd free of cost to all the
inmates of Relief Camps. The In-charge for managing the
Relief Camps has been advised to be guided by minimum
nutrition to be provided to the inmates. Moreover, the
quality of the food served in the Relief camps are
periodically checked by the designated officer of OIL India
Ltd.

Sanitization of the camps are done on regular basis.

All expenditure towards providing food, health care
facilities, animal fodder and baby foods for the inmates of
the camps are borne by OIL. As on 23.07.2020, an
amount of Rs.11.17 Crores has been spent by OIL India

Ltd towards management of the Relief camps.

Compensation under Social Security Scheme(Rs. 30.00
Lakh) and Group Personal Accident Policy of OIL India
Ltd has already been processed and paid to the nominees
of both the deceased employees. Moreover, compensation
under the Employee’s Compensation Act is under

Process.

Appointments have been given to one of the legal heirs of
the deceased employees in OIL India Ltd wunder

compassionate ground.

Employment under compassionate ground has been

29
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provided to one eligible dependent family member of both

the deceased employees as per Company’s Policy.

Details of expenditures so far made towards mitigation

a. An amount of Rs.9.00 Crores has been deposited in
the Office of Deputy Commissioner, Tinsukia towards
payment of one time compensation to the 3000

families residing in the Relief camps.

b. Payment of compensation to 11 numbers families,
whose houses were burnt, has been made @ Rs.20.00
Lakhs per family, as advance, totaling an amount of

Rs.2.20 Crores.

c. Till date, expenditure incurred by OIL India Ltd for
running of the Relief camps as on 23.07.2020 is more

than Rs.11.17 Crores.

d. Total amount spent as on 22.07.2020 is Rs.22.38
Crores(approx.) towards providing relief, rehabilitation

& compensation to the affected families.

e. However, the extent of damage of agricultural land, tea
gardens, fisheries etc. are being surveyed by the
Committee of Experts constituted by the Deputy
Commissioner, Tinsukia. As on 25.07.2020, District
Administration, Tinsukia has completed survey of

2140 houses. Summary of expenditure is as under:

Expenditure against Baghjan Well No. 5 till
23.07.2020

Actual Expenditure
Head of expenditure (in Rs.)

30
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Operation relating to capping the

1,7 14
Well 81,76,25,148
Expend1tur§ Related .to affected 11,17,83,382
people staying at various camps

DC, Tinsukia(interim relief for

the affected families numbering 9,00,00,000

3000)

Advance Compensation to 11
families whose houses were burnt 2,20,00,000
@ 20 Lakhs Per Family

Total Expenditure 104,14,08,530

It has been estimated that more than Rs. 151 Crores will be
required towards operational cost in controlling the Blowout

at Baghjan as well as for Environmental impact assessment.

25. That, Deputy Commissioner Tinsukia has been carrying out
survey to assess the damage to the affected people, which is
yet to completed. Therefore, it is humbly submitted that it
would be premature to recommend compensation to the
affected people, without ascertaining the actual damage. It
is imperative to state that Respondent Company has already
released 2.20 Crores to the Deputy Commissioner, Tinsukia
for interim compensation to 11 nos. family @ 20.00 Lakh
per family, whose houses were completely burnt/damaged.

26. That the said Committee has sub-classified the survivors
who are entitled to compensation into three categories- (i)
whose houses have been completely gutted by the fire; (ii)

whose houses have been severely damaged; (iii) whose
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houses have been moderately/partially damaged or whose
standing crops and horticulture have been partially
damaged. The scale of interim compensation is as follows :
Category (i) — Rs.25 Lacs Category (ii) — Rs.10 Lacs and
Category (iii) — Rs.2.5 Lacs

27. That is it humbly submitted that OIL India Ltd. as already
paid compensation amounting to Rs. 20 lacs to each of the
11 families who been identified by the concerned State
Authorities under the aforesaid Category (i). But so far as
category (ii) and (iii) are concerned, identification process
has not been undertaken as yet and there is every
possibility of ineligible persons making claims. Further, it is
humbly submitted that compensations under categories (i)
to (iii) are also excessive and are in excess of actual damage.
Therefore, it is humbly submitted that further interim
compensation (other than compensation amounting to Rs.
20 lacs which has already been paid to each of the
identified 11 families whose houses have been completely
burnt/damaged), is with respect, pre-mature and
unjustified at this stage as the identification process as well
as determination/assessment of actual damages has not

been undertaken.

28. OIL has engaged following reputed organizations to study
various impacts of the Blow-out in the area
i. M/s ERM India Private Limited.
ii. The Energy Research Institute (TERI)
iii. Assam Agricultural University.
iv. CSIR- North East Institute of Science and
Technology.
v. Indian Institute of Technology (IIT), Guwahati
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Therefore, reports of above organizations may be taken into
cognizance before passing any order.

29. In view thereof, it is most humbly prayed that the Hon’ble
Tribunal may be pleased to take the present Objection on
record. It is most humbly reiterated that OIL seeks leave of
this Hon’ble Tribunal to file a detailed Objection after the
Committee constituted by this Hon’ble Tribunal places its
final report.

APPLICANT

Save; L& Do-a
_sar

GENER,

A
£GAL)

f:}" ’%/gm/\) t:w*vuzh.
(Mr. Parthiv K. Goswami and Mr. Rahul Pratap)
Advocates for the Applicant
B5/105-A, 2nd floor, Safdarjung Enclave, New Delhi- 110029

Phone: 9560886310; 9910727778
Date: 05.08.2020

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)
0O.A. No. 43 of 2020/EZ

33
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IN THE MATTER OF:
Bonani Kakkar ...Applicant

Versus

Oil India Limited & Ors.
Respondents

AFFIDAVIT
I, Sri Saroj Kumar Deka, aged about 55 years, S/o Late. A.C. Deka, R/o
Duliajan, in the District of Dibrugarh, General Manager (Legal) I/C of Oil
India Limited, do hereby solemnly affirm and state as under :-

1. That I am the General Manager (Legal) I/C of Oil India Limited and have
been authorized by the Applicant Company to swear the present Affidavit
on behalf of the Applicant Company. I am well conversant with the facts
and circumstances of the case and as such, I am competent to swear the
present affidavit.

2. That I have read over the contents of the accompanying Modification
Application and the same are true and correct and is drafted on my
instruction.

3. That due to the current situation of spread of COVID-19, the present
Affidavit could not be notarized. The Deponent prays for exemption from
filing the notarized Affidavit and undertakes to file the same as and when
the Hon’ble Tribunal resumes normal functioning.

A
£GAL)

DEPONENT
VERIFICATION: Verified on this the 5th August, 2020 that the contents of the
above affidavit are true and correct. No part of it is false and nothing material
has been concealed therefrom.

A
£GAL)

DEPONENT

34
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Page No.# 1/3

GAHC010083822020 ANNEXURE-1

H
I
-

THE GAUHATI HIGH COURT

(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

Case No. : PIL No.34 of 2020

1:NIRANTA GOHAIN
S/O- BHUGEN GOHAIN, R/O- VILL- RANGAGORA,
P.O. RANGAGORA, DIST.- TINSUKIA, ASSAM

VERSUS

1:THE UNION OF INDIA AND 11 ORS.
REP. BY THE SECY., MINISTRY OF PETROLEUM AND NATURAL GAS,
SHASTRI BHAVAN, GOVT. OF INDIA, NEW DELHI

2:THE SECRETARY MINISTRY OF PETROLEUM AND NATURAL GAS
SHASTRI BHAVAN GOVT. OF INDIA NEW DELHI

3:THE SECRETARY MINISTRY OF ENVIRONMENT
FOREST AND CLIMATE CHANGE GOVT. OF INDIA NEW DELHI

4. THE CHIEF SECRETARY GOVT. OF ASSAM
ASSAM SACHIVALAYA DISPUR GHY-06 ASSAM

5:THE COMM. AND SECY.
MINES AND MINERALS DEPTT. GOVT. OF ASSAM
ASSAM SACHIVALAYA DISPUR GHY-06 ASSAM

6:THE COMM. AND SECY. ENVIRONMENT AND FOREST DEPTT.
GOVT. OF ASSAM ASSAM SACHIVALAYA DISPUR GHY-06 ASSAM

7:THE PRINCIPAL CHIEF CONSERVATOR OF FOREST
ARANYA BHAWAN PANJABARI GHY-37

8:THE DIVISIONAL FOREST OFFICER TINSUKIA WILDLIFE DIVISION P.O.
BORGURI PIN- 786126 DIST.- TINSUKIA

9:THE DY. COMMISSIONER TINSUKIA OFFICE OF THE DY. COMMISSIONER
P.O. BORGURI PIN- 786126 DIST.- TINSUKIA
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Page No.# 2/3

10: THE MANAGING DIRECTOR
M/S OIL INDIA LTD. PLOT NO. 19 NEAR FILM CITY
SECTOR 16-A NOIDA- 201301

11:THE GENERAL MANAGER
M/S OIL INDIA LTD. DULIAJAN- 786602 ASSAM

12:THE MANAGING DIRECTOR
M/S JOHN ENERGY LTD. PLOT NO. 220
GIDC ESTATE MEHSANA- 384002 GUJARAT

For the Petitioner : Mr. S. Borthakur, Advocate.
Mr. V. Rajkhowa, Advocate.
Mr. D. Gogoi, Advocate.

For the Respondents : Ms. P. Das, Advocate for respondent No.1 to 3.

Mr. R.K.D. Choudhury, Senior Government Advocate,
for respondent Nos.4, 5 & 9.

Mr. P.N. Goswami, Standing Counsel, Forest Department
for respondent Nos.6, 7 & 8.

Mr. S.N. Sarma, Senior Standing Counsel, Oil India Limited,
Mr. K. Kalita, Advocate for respondent Nos.10 & 11.

-BEFORE -
HON’BLE THE CHIEF JUSTICE MR. AJAI LAMBA
HON’BLE MR. JUSTICE SOUMITRA SAIKIA

ORDER
Date:12-06-2020
(Ajai Lamba, C.].)

The Court proceedings have been conducted through Video-Conference.

2. We have heard Mr. S. Borthakur, learned counsel for the petitioner. Also heard
Ms. P. Das, learned counsel for the respondent Nos.1, 2 & 3, Mr. R.K.D. Choudhury, learned
senior Government Advocate, appearing for respondent Nos.4, 5 & 9, Mr. P.N. Goswami,
learned standing counsel, Forest Department, appearing for respondent Nos.6, 7 & 8 and Mr.
S.N. Sarma, learned senior standing counsel, Oil India Limited, assisted by Mr. K. Kalita,

appearing for respondent Nos.10 & 11.

3. Shri Niranta Gohain has filed this petition in context of an oil blowout on
27.05.2020, which was maintained by M/s John Energy Limited in Tinsukia District of Upper

Assam leading to oil spill, release of gas and other hazardous materials.
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Page No.# 3/3

4. In Paragraph 4 of the petition, it has been pleaded that the petitioner has no
personal interest in the litigation. However, learned counsel for the petitioner states that the
petitioner is an entrepreneur and has a lodge in the nearby area. Learned counsel, however,
has not been able to dispute that all such Hotels, Motels and Lodges are not functional on

account of spread of pandemic under the State issued regulations.
5. Other than seeking compensation, prayer made is for enquiry.

6. Learned counsel for the petitioner has been confronted with the fact that at least
2(two) enquiries had already been ordered, one by the Oil Company and the other by the

State of Assam on the directions of the Hon’ble Chief Minister.

7. Considering various aspects of the case, this petition cannot be entertained in

the present form.

8. We have taken judicial notice of the fact, as noted above, that enquiries in the
incident have already been ordered. The matter is still at inceptual stage. In such
circumstances, the petitioner would be at liberty to file a fresh petition, if genuine public

cause demands, however, on the basis of relevant data and findings recorded by the enquiry

agencies.
9. Disposed of.
JUDGE CHIEF JUSTICE
Comparing Assistant

/ITRUE COPY/I
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ANNEXURE-2 38

COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT

SI.NO

Observations and Findings by the Committee

Comment from OIL

The well Baghjan-5 was very successfully drilled by OIL in 2006 to a
target depth of 3900 Mtr and the well was completed with 5-1/2
Production casing. This is a deviated well of ‘S’ Profile. Built up angle
started from 20-inch casing shoe i.e. from 200 Mtr and maximum
angle achieved at a depth of 880 Mtr and slowly angle was dropped to
Zero and well became almost vertical at depth of 1499 Mtr. A
horizontal drift of nearly 380 Mtr achieved. In this well, three main pay
Horizons were encountered. The Bottom most sand is called Langpar
Sand at a depth of 3870 Mtr, 2nd Zone is called Lk+Th sand SG HI+IV
and Lk+Th Sand SG I+II at depth 3781 Mtr and 3729 Mtr and 3rd
Zone is called Narpuh sand at 3673 Mtr.

As per Well History.

Though drilling of this well was completed in 2007 but due to non
availability of facility at site, actual production of gas and condensate
started in September 2015. Initially, the bottommost zone i.e.
LANGPAR Sand was perforated at depth 3869 to 3872 Mtr and
completed the well with Packer set at depth 3818 Mtr. The well so far
up to March 2020 produced 192 MMSCM of Gas and 44200 M3 of
Condensate. However, recently OIL found that this well was producing
from Gas cap and if such production continues it will reduce the
reservoir pressure and ultimately recovery of Hydrocarbon will be less.
Therefore, it was decided to shut this zone permanently and to
produce from 2nd Zone i.e. Lk+Th sand at *depth 3739 Mtr. Formation
pressure of this Zone was estimated to be Hydrostatic +10% or so. For
this purpose, the Work-over rig was deployed in this well in April
2020. Accordingly, bottom most producing zone was successfully
isolated by setting a Bridge plug set at **3868 Mtr and tested at
***1500 psi and found OK. Well fluid was then changed to water and
found well stable. On 14.04.2020, a retainer packer was lowered
through wire line and set at depth 3590 Mtr nearly 145 Mtr above the
intended zone of interest. Then lowered 2-7/8 Vam Premium tubing
with TSA (Tubing Seal Assembly) and stabbed the retainer packer
which was set at 3590 Mtr. On 18.5.2020, SLB lowered 2-1/8 inch
Power Enerjet wire line Perforation Gun through tubing and then
through packer and perforated the casing at depth 3731.5 to 3737.5
Mtr. Perforating Gun could be pulled out but observed pressure build
up gradually in tubing as well as in tubing annulus i.e. SITP rose to
4400 psi and SICP to 3900 psi. Actually only, SITP should have been
observed, but in this well SICP was also observed almost equal to SITP
which indicated two things
(i) Either Packer was leaking

(ii) TSA was not able to properly seal the bore of the packer.

The reason for indicated casing pressure (SICP) could not be

ascertained.

NB: Corrected figures as per DPR
*depth 3729 Mtr (Actual)

** 3865 Mtr (Actual)
*** 1100 Psi (Actual)
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COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT

SI.NO Observations and Findings by the Committee Comment from OIL

(1) This was unexpected and so had to be rectified before proceeding

for further action of completion. OIL decided to kill the well first and (1) although we were not expecting pressure in A annulus. But
3. then to pull out TSA with Tubing. Accordingly, on 21.5.2020, SLB g b g P )

perforated the tubing at 3574 Mt and well was killed with 73Lb/cu ft
Sodium Format brine solution.

possibility of failure of downhole tool cannot be ruled out.

As per plan, (2) TSA with Tubing was pulled out but midway decided to
test the integrity of Well Head. On testing, it was found the primary
and secondary seals were not holding. That became another problem
in the well cropped up.

(2) As pressure was observed in B-annulus, therefore, it was
decided to test the well head to ascertain the probable leak path
keeping string in hole.

(3) As per Standard Operating Practice, the integrity of surface
equipment like Well Head, BOP, its Manifold etc. are to be tested
before any critical operation. Zone perforation being a critical
operation testing of surface equipment should be done before
perforation. Now priority came up to repair/ replace well head before
proceeding further. OIL planning group decided to place a cement plug
as a secondary safety barrier (First primary safety barrier was the
Hydrostatic pressure of work over fluid ie 73Lb/Cu ft sodium Format
Brine in the well against the already perforated zone) as BOP had to be
nipple down first before repair/replace of well Head Spool. They
decided to place 200 Mt High viscous pill from 1200 to 1000 Mtr and
then Cement Plug of 100 Mtr from 1000 to 900 Mtr.

(3) All the surface equipment like BOP, Manifold etc were
Pressure Tested as per standard Practice. (BOP Pressure test
record available)

(4) Plan was made to place cement plug by lowering 2-7/8 tubing but
in actual 2-7/8 Slim hole Drill Pipe were used to place the Cement
Plug.

(4) Initially, as per program tubing was to be lowered. However,
tubing available at the site were of premium tubing and it was
decided to carry out cementing with 2% “drill pipe. Volume
calculation was also done based on the 27 “drill pipe.
Furthermore, OIL does not use premium tubing for cementation
job. It is to be noted that due to movement restriction for COVID
19 pandemic a separate set of requisite tubing could not be
mobilized in time.

(5) Why it was decided to place the 2nd safety barrier at such shallow
depth when zone of perforation was at 3737 Mtr and Packer was set at
depth 3590 Mtr. is uncertain. The Committee awaits the reply from
OIL as to why they planned to place the cement Plug at such a shallow
depth. Normally, the secondary safety barrier should had been near to
the perforated zone.

()

The well was found to be stable with NIL SITP & SICP after well kill on
22" May 2020; the cement plug was placed as second (safety) barrier
for repair/replace of the well. Well was stable for next four days and job
were expected to be completed within 2-3 hours. Moreover, since
retainer packer was set above the perforation, hence cement plug was
planned at 1000 m and not deeper.

Retainer packer being a permanent packer, placing of cement
plug just above the retainer was avoided to prevent any future

39
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COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT

SI.NO

Observations and Findings by the Committee

Comment from OIL

down hole complications that may arise like milling /pushing of
retainer packer.

Furthermore, Placement of 100m cement plug from 997m to
897m cannot be considered as the cause of well activation as the
hydrostatic head inside 5 72" casing was more than the expected
formation pressure. Since the pressure reduction occurs due to
gelation of the cement slurry (phase change from liquid to semi
solid during cement setting), which depends on the length of the
cement column, the same pressure reduction would occur
irrespective of the position of the cement plug.

OIL has experience of placing cement plugs at 20 to 27-degree
inclinations shallow depths in both S- bend and J-bend gas wells
as secondary barriers successfully without any complications.

These secondary barriers were also successfully tagged and
tested. (e.g. NHK#337, NHK#637 ,NHK#640 , MKM#33 etc.).

(6) Secondly, in the plan of cement plug job, no tagging and testing of
cement plug to check its integrity was mentioned.

(6) Though tagging and testing were not included in the well
program but WOC of 48 hrs starting from 04:00 pm of 26th May
2020 was clearly mentioned in well program as well as cementing
report and there was no instruction to reduce the WOC period of
48 hrs.

Evaluation of the viability of the cement barrier was considered in
the planning process. Planning group always re-addresses well
control issues each time a barrier is removed or replaced. It was
clearly mentioned in the well program to carry out well head
repair only after WOC period of 48 hours.

Moreover, IM clearly instructed to carry out well head job in
presence of production personnel which M/s John Energy Ltd
(Contractor) grossly violated. Additionally, neither
instruction/permission was sought from the IM by M/s John
Energy ltd (Contractor) Personnel to remove BOP before the
stipulated WOC period nor initiate any job on well head. The
same was also not informed by M/s John Energy Ltd
(Contractor), Toolpusher to IM on 27th Morning when he
communicated with IM 2-3 times but only after well started to
flow.
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(7) At the casing depth of 1000 Mtr. well was having an angle of 26 to
27 degree. Placement of a Cement Plug in a deviated casing is a very
tricky job therefore, it was necessary to tag and test the plug to check
its integrity. More so, it was planned as a safety barrier.

(7) OIL has experience of placing cement plugs at 20 to 27-degree
inclinations shallow depths in both S- bend and J-bend gas wells
as secondary barriers successfully without any complications.
The secondary barrier was also successfully tagged and tested.
(e.g. NHK#337, NHK#637, NHK#640, MKM#33 etc.). However,
only in highly deviated wells (beyond 55-degree inclination)
cement placement is critical/challenging as per our experience.

10.

(8) In the Cement Job Execution Report as per DPR of 27.05.2020,
after placing Cement Plug, Drill Pipes were pulled out from 997 Mtr to
657 Mtr (340 Mtr) and during reverse washed found two tubing
volume of cement slurry surfaced. This indicated that during
placement of cement plug cement slurry channeled and occupied
much more height than planned of 100 Mtr. But probably nobody
noticed that. In such situation, the Cement Plug should have been
tagged and tested. Moreover, it was also necessary to check such plug
negative pressure tested. These were not done in this well.

(8) The interpretation of the Cement Job Execution Report as per
M/s John Energy Ltd (Contractor), DPR dated 27.05.2020 is
observed to be incorrect (two tubing volume of cement slurry
surfaced).

As per the cement job report, it just mentioned the duration of
circulation in terms of tubing volume i.e. reverse circulation was
done till two times of tubing volume of brine solution was
pumped out of the well bore with the Open ended drill pipe shoe
at 665m. However, it does not state anywhere that two tubing
volume of cement surfaced during reverse circulation. Moreover,
the reverse circulation was done to clean the work string only and

this is common for all plug job operation.

11.

(9) Further, after WOC of 12 hours, as per instruction of Installation
Manager (IM) D/P were pulled out of Hole by 7 am. Driller recorded in
DPR of 27.05.2020, that he received instruction from Production
Engineer (PE) in the morning at 7.30 am to nipple down BOP.
Accordingly, Driller dismantled Riser Nipple, Spacer Spool and BOP.
This was denied by PE having given that instruction to Driller.
Whatever it might be, but this action at site without presence of senior
officers from Contactor and OIL was a gross violation of Standard
Operating Practice. Moreover, WOC was 48 hours as per plan but
dismantle of BOP was done after 15-16 hours of WOC. Once BOP was
removed there was practically only one safety barrier i.e. Hydrostatic
Column of well fluid as integrity of cement plug as secondary safety
barrier was unknown.

(9) JEL(contractor) failed to inform the Installation Manager and
violated procedural requirements regarding change of work
program (Nipple down of BOP ) prior to completion of WOC period
of 48 hours which can be issued only by the Installation
Manager. This was gross violation of Standard Operating Practice
on the part of M/s JEL, written instruction of IM, Bridging
Document and the contractual agreement with OIL . IM in his
log diary clearly instructed M/s JEL (Contractor), Tool Pusher to
carry out the WF Spool change operation in presence of
Production Personnel. But, M/s JEL (Contractor), driller, even in
absence of Tool Pusher and before arrival of the Production
Personnel removed the BOP in violation of IM’s direction.
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12.

(10) After dismantling of BOP, well started flowing which was noticed
by Driller who immediately informed the Tool Pusher (appointed by the
Contractor) at about 8.55 am, who then informed the IM and PE. IM
telephonically and was advised to instruct the Driller to lower 10
doubles of tubing immediately as Tubing were stacked in doubles in
stands against Monkey Board. But PE did not agree to lower Tubing
rather passed instruction telephonically to lower D/P instead. Tool
pusher then talked to PE that if D/P was lowered it would not be
possible to lower Tubing hanger cone to shut the well. Then PE agreed
to lower Tubing in double. But then Driller said it was not possible to
lower Tubing in Double as D/P stands are in front of Tubing Stand.
This was another mistake on the part of Driller as while stacking D/P
and Tubing, both should have been stacked separately in both sides of
Monkey Board. Therefore, it was decided to lower tubing in singles
which was a time consuming job. In this process precious time was
lost. Though Driller tried to lower/push one single Tubing with tubing
hanger cone, but by that time well pressure increased to such an
extent that both tubing and hanger cone were thrown out of casing.
The full blowout of the Well Baghjan-5 started at 10.30 am on
27.05.2020. Though the well gave more than one hour to take some
corrective measures but precious time was lost in decision making as
no senior officer were at site, only telephonic discussions were going
on. Moreover, nobody suggested to make attempt to put back BOP at
the beginning of activity, but all thought that it would take more time.
PE and Tool pusher arrived at site at 10.10 am at the verge of blowout
of the well. Arrangement was then made to spray water by fire tenders
to cool down the well mouth to avoid catching fire. Unfortunately, the
well caught fire in the morning of 09.06.2020. Presently, ONGC, OIL
and well expert M/s. Alert International are working as a team to cap
the well.

This is to be noted that firstly, JEL(CONTRACTOR) nippled down
the BOP before completion of WOC period of 48 hours without
the permission/intimation of Installation Manager(OIL).

Secondly, when JEL personnel observed flow from the well, they
should have had immediately nipple up BOP and shut the well
for initial control of the well as per contract clause 19.1 under
SCC (Section-IlII) and Bridging Document ( clause no 3.11.1.3)
instead of wasting precious time over decision/instruction from
OIL. Whereas as per Clause no 7.17 L (iii) under SCC (Section
II1) the both Tool Pusher/ Tour Pusher and Driller Quote “should
be conversant with well control methods to take independent
decisions in case of well emergencies” Unquote. It is the primary
and foremost responsibility of JEL for taking all preventive and
corrective measures for initial control of kick, inflow and blowout
as per contract agreement contract clause 19.1 under SCC
(Section-III).

Thirdly, the actual situation of the well was also not
communicated to the IM by the tool pusher like nipple down of
BOP, stacking of drill pipe in front of tubing, unavailability of
tour-pusher etc. It is to be noted either Tour-pusher or tool
pusher must be present at well at all times and one cannot left
well site without being released by the other which is the
violation of contractual agreement. Moreover, in such critical
operation Job safety analysis (JSA) is to be performed to visualize

the hazards which was also not done by JEL.

Fourthly, JEL (CONTRACTOR) Driller present at the well site had
valid Well control Training as per International requirement
(IADC) and it ensures that the Driller is competent to
response/act during the well kick situations which he grossly
failed.

13. 4

a. Cause of the Accident : 1. After going through the replies received
from OIL to the queries raised by the commit and having reviewed the
DPR from 20. 05- 27.05.2020, prima facie, the Committee could
identify, pending further investigation, the following probable causes of
the accident i.e. blowout of Well Baghjan-5
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14.

(i) There was a flaw in the operational plan. The decision to place a
Cement Plug at a depth of 1000 Mtr in a inclined portion of the well
(26 to 27degree) as a secondary safety barrier itself was flaued. The
cement plug should have been placed as near to the perforated Zone
and in this case near to the Packer i.e. about 100 Mtr above packer by
placing a 100 Mtr Sand plug above Packer to protect Packer from
cement cutting fallingduring cement drilling.

The well was found to be stable with NIL SITP & SICP after well kill on
22" May 2020; the cement plug was placed as second (safety) barrier
for repair/replace of the well. Well was stable for next four days and job
were expected to be completed within 2-3 hours. Moreover, since
retainer packer was set above the perforation, hence cement plug was
planned at 1000 m and not deeper.

Retainer packer being a permanent packer, placing of cement
plug just above the retainer was avoided to prevent any future
down hole complications that may arise like milling /pushing of
retainer packer.

Furthermore, Placement of 100m cement plug from 997m to
897m cannot be considered as the cause of well activation as the
hydrostatic head inside 5 %2” casing was more than the expected
formation pressure. Since the pressure reduction occurs due to
gelation of the cement slurry (phase change from semi-liquid to
solid during cement setting), which depends on the length of the
cement column, the same pressure reduction would occur
irrespective of the position of the cement plug.

OIL has experience of placing cement plugs at 20 to 27-degree
inclinations shallow depths in both S- bend and J-bend gas wells
as secondary barriers successfully without any complications.
These secondary barriers were also successfully tagged and
tested. (e.g. NHK#337, NHK#637 ,NHK#640 , MKM#33 etc.).

43



634

COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT

SI.NO

Observations and Findings by the Committee

Comment from OIL

15.

(ii) Planned not to tag and test the Cement Plug was another flaw in
the planning of Cement Plug job. It was planned to place 100 Mtr Plug
but cement slurry surfaced during reverse circulation at a depth of
655 Mtr i.e. after pulled out of D/P by about 340 Mtr. Probaby nobody
read the cement plug job execution report of 27.05.2020. In such a
situation, Plug should not only have been tagged and tested but also
negatively tested to check its integrity of purpose as safety barrier
before nipple down of BOP. This was a mandatory requirement as per
the Standard Operating Procedure.

Though tagging and testing were not included in the well
program but WOC of 48 hrs starting from 04:00 pm of 26th May
2020 was clearly mentioned in well program as well as cementing
report and there was no instruction to reduce the WOC period of
48 hrs.

Cement job( balance plug method) was planned and executed
properly in presence of all concerned. ,

The interpretation of the Cement Job Execution Report (i.e two
tubing volume of cement slurry surfaced) as per M/s John
Energy Ltd ( Contractor), DPR dated 27.05.2020 is not found to
be correct.

As per the cement job report, it just mentions the duration of
circulation in terms of tubing volume i.e. reverse circulation was
done till two times of tubing volume of brine solution was
pumped out of the well bore with the Open Ended Drill Pipe shoe
at 665m. However, it does not state anywhere that two tubing
volume of cement surfaced during reverse circulation. Moreover,
the reverse circulation was done to clean the work string only and

this is common for all plug job operation.

16.

(iii) Moreover, when the cement slurry starts to set, slurry loses water
and static gel develops. At this time, cement column would behave like
water column and reduced Hydrostatic Head. Secondly, in static
condition of gas well i.e. WOC time when well fluid was static, gas
bubble enters slowly from the perforated zone and gas bubbles
percolated up, and expanded and burst at surface. This process
continued in static condition of well at a faster rate being well fluid
was brine. Same phenomenon would have been little slow in case of
viscous fluid like mud. But in the process, Sp gravity of fluid in the
well was reduced slowly. In this well as cement plug was placed much
above the perforated zone i.e. nearly 2700 Mtr. As a result, gas
bubbles diluted a long column of brine solution in the well and so
there was reduction of Hydrostatic Head of brine solution which was
just above formation pressure of the perforated gas zone. The
combination of gas bubble phenomenon and reduction of head due to
long contaminated cement plug resulted reduction of Hydrostatic head
in the well after 13-14 Hours of WOC and well became active. And as
there was no tested secondary safety barrier in the well after removal
of BOP, well slowly started flowing and within one and half hour or so
final blowout of the Well Baghjan-5 took place. This is therefore, a
reason to place cement Plug near to the perforated Gas Zone to work
as secondary safety barrier.

JEL(CONTRACTOR) failed to inform the Installation Manager
and violated procedural requirements regarding change to work
program [Nipple down of BOP prior to WOC upto 48 hours| which
can be issued only by the Installation Manager.Placement of
100m cement plug from 997m to 897m cannot be the root cause
of well activation as the hydrostatic head inside 5 '.” casing is
more than the expected formation pressure. Since the pressure
reduction occurs due to gelation of the cement slurry (phase
change from semi-liquid to solid during cement setting) and
depends on the length of the cement column, the same pressure
reduction will occur irrespective of the position of the cement
plug. Besides the hydrostatic pressure reduction only occurs
when the cement plug acts as a continuous/impervious barrier
between two liquid column in the well. Any communication
across the cement plug will not result in the reduction of the
hydrostatic pressure. Since no well activity was observed from
well killing operation to cement placement and 12 hours of WOC
which clearly indicated that the well might had got active due to
unknown reason like improper hole filling etc
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17.

(iv) Against one of the queries raised by the Committee as to why it
was not planned to set retrievable Bridge Plug (RBG) as a safety barrier
in place of Cement Plug, OIL replied that use of Retrievable Bridge Plug
is not in practice in OIL. The Committee found this to be surprising.
SLB logging contract with OIL is in place, only needed a provision in
contract to use Retrievable Bridge Plug as and when required basis.
Such standard provisions in ONGC contract with SLB are there with
well logging contract to utilize such services as and when required.
Moreover, ONGC departmental Production Team also does this type of
job departmentally. Setting of Retrievable Bridge Plug to isolate the
Gas zone would had been more convenient and also time saving

Since several decades OIL successfully placed Cement plugs as
barrier in cased hole as per well requirement. Hence, OIL decided
to place cement plug as a secondary barrier in this well instead of
retrievable Bridge Plug (RBP).

Moreover, as per prevailing practice OIL does not use retrievable

Bridge Plug (RBP) for any isolation/barrier. Besides, there is no
technical study to substantiate that use of Retrievable Bridge
Plug provides better safety to the well than the Cement Plug.

18.

(v) In the plan of cement plug job, it was mentioned WOC as 48 Hours.
But in actual D/P were pulled out of casing after 12 hours of WOC and
BOP was removed from well head after 15 Hours of WOC. This was a
gross violation of written instructions of WOC of 48 Hours in the Plan.
It is very hard to believe that Contractor Driller would act on his own
to remove BOP after 15 hours of WOC against a written instruction of
WOC of 48 hours unless Driller gets some instruction in writing or
telephonically from someone from OIL.

Considering final cement setting time of 6 hours 5 minutes, Drill
pipe was pull out after 12 hours of WOC and to wait another 36
hours to complete the 48 hours of WOC. However, Contractor
personnel nippled down the BOP without any instruction from
OIL.

19.

From above discussions, it seems that Planning group and Execution
team of OIL did not take the Cement Plug Job very seriously though it
was placed as a secondary safety barrier before nipple down of BOP.
Probably, the planning group relied mostly on primary safety barrier
i.e. hydrostatic head of well fluid which was sufficient to stop any
activity and cement plug was just an additional barrier, even though it
failed would not matter. Therefore, it was first decided by Planning
Group to place the plug at a shallower depth inside the casing, testing
of the plug to check its integrity was not planned considering it was
not necessary. While execution of cement plug job also nobody
bothered to watch how it was placed, cement slurry channeled and
rose much more height than planned and cement slurry design for this
plug job was also faulty. Only cement additive Retarder was used to
give longer IST without control of water loss from cement slurry after
placement. Vital parameter of Compressive strength was also not
measured at BHCT (Bottom Hole Circulating Temperature) of 46
degree centigrade at plug depth of 1000 MT. So plug strength was not
known.

The statement is not correct.

Evaluation of the viability of the cement barrier was considered in
the planning process. Planning group always re-addresses well
control issues each time a barrier is removed or replaced. It was
clearly mentioned in the well program to carry out well head
repair only after WOC period of 48 hours.

The well was found to be stable with NIL SITP & SICP after well
kill on 22nd May 2020; the cement plug was placed as second
(safety) barrier for repair/replace of the well. Well was stable for
next four days and job were expected to be completed within 2-3
hours. Moreover, since retainer packer was set above the
perforation, hence cement plug was planned at 1000 m and not
deeper.

Retainer packer being a permanent packer, placing of cement
plug just above the retainer was avoided to prevent any future
down hole complications that may arise like milling /pushing of
retainer packer.
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Furthermore, placement of 100m cement plug from 997m to
897m is not the root cause of well activation as the hydrostatic
head (Refer Annex — I Hyd Head for more details) inside S5 %”
casing was more than the expected formation pressure. Since the
pressure reduction occurs due to gelation of the cement slurry
(phase change from semi-liquid to solid during cement setting),
which depends on the length of the cement column, the same
pressure reduction would occur irrespective of the position of the
cement plug.

OIL has experience of placing cement plugs at 20 to 27-degree
inclinations shallow depths in both S- bend and J-bend gas wells
as secondary barriers successfully without any complications.
These secondary barriers were also successfully tagged and
tested. (e.g. NHK#337, NHK#637 ,NHK#640 ,MKM#33 etc.). (Refer
Annex - I Hyd Head for more details)

Regarding cement additives, the following may be noted

1. Only cement additive Retarder was used to give longer IST
for safe completion of the plug job.

2. Considering the shallow depth of the plug (1000 — 900 m),
Fluid Loss control additive was not used. Since plug was
inside the casing with shallow depth, hence chances of
loss of water from cement slurry is minimum, moreover
OIL usually does not use fluid loss control additives up to
the well depth of 1500m.

3. The compressive strength of the cement slurry was tested
at BHT 46 deg C, and it was found 1560 psi after 24 hrs
and 1900 psi after 36 hrs.

20.

3. So, in summary we find following probable reasons of this blowout :

21.

(i) There was deficiency in understanding of the gravity of a
critical operation like removal of BOP without having a

confirmed and tested secondary safety barrier.

The observations of the Committee is not based on correct analysis of facts.
It is imperative to state that the Planning Group considering the gravity of
critical operation, had decided to put Cement Plug as second safety barrier.
On the contrary, there was deficiency in understanding the gravity of a
critical operation on the part of the JEL, which is evident from the fact that
JEL without the instruction of the IM and before completion of planned
WOC for 48 hours, and in absence of Production Engineer of OIL and
Toolpusher of JEL had removed the BOP without the knowledge of IM.
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22.

(ii) There was deficiency in proper planning of critical
operations. There was a clear mismatch between Planning
and its Execution at site and deviations from the Standard
Operating Procedure (SOP).

In OIL planning and execution group always work in coherent manner
without any deviation from well program. Contrary to this M/s JEL failed
to follow their own approved Standard Operating Procedures (SOP), Signed
Contract Agreements and Bridging Document.

23.

(iii) There were serious deficiencies of proper level of
supervision of critical operation at well site both from the
Contractor as well as from OIL.

It is to be noted, unlike peer organizations, OIL has a track record of not
encountering any Blowout in workover operations for more than four
decades which reflects competency, sincerity in supervision and
commitment towards the safety.

This is to be noted that firstly, JEL{CONTRACTOR) nippled down the BOP
before completion of WOC period of 48 hours without the
permission/intimation of Installation Manager(OIL).

Secondly, when JEL personnel observed flow from the well, they should
have had immediately nipple up BOP and shut the well for initial control of
the well as per contract clause 19.1 under SCC (Section-III) and Bridging
Document ( clause no 3.11.1.3) instead of wasting precious time over
decision/instruction from OIL. Whereas as per Clause no 7.17 L (iii)
under SCC (Section III) the both Tool Pusher/ Tour Pusher and Driller
Quote “should be conversant with well control methods to take
independent decisions in case of well emergencies” Unquote. It is the
primary and foremost responsibility of JEL for taking all preventive and
corrective measures for initial control of kick, inflow and blowout as per
contract agreement contract clause 19.1 under SCC (Section-III).

Thirdly, the actual situation of the well was also not communicated to the
IM by the tool pusher like nipple down of BOP, stacking of drill pipe in
front of tubing, unavailability of tour-pusher etc. It is to be noted either
Tour-pusher or tool pusher must be present at well at all times and one
cannot left well site without being released by the other which is the
violation of contractual agreement. Moreover, in such critical operation Job
safety analysis (JSA) is to be performed to visualize the hazards which was

also not done by JEL.

Fourthly, JEL (CONTRACTOR) Driller present at the well site had valid Well
control Training as per International requirement (IADC) and it ensures
that the Driller is competent to response/act during the well kick
situations which he grossly failed.

24.

c. Immediate Preventive Measures to Avoid Similar
Blowout and Explosions

25.

1. Based on the preliminary assessment, the Committee
presents the following preventive measures which are subject
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to ongoing investigations.
i) It is pertinent to note that the handling of Gas wells is different .
26. than Oil wells. Therefore, it is necessary to have different Standard OIL have different SOPs for OIL & GAS wells

Operating Process for Gas wells.

27.

ii) Isolation of any Hydrocarbon bearing Zone by a secondary
barrier must be taken very seriously and needs to be planned
properly. In such well situation the safety barrier cannot be relied
upon only on Hydrostatic Head of well Fluid. There ought to be
proper secondary safety barrier, which are tested both positively
and negatively to check its integrity before attending any critical
operation in the well like nipple down of BOP.

Evaluation of the viability of the cement barrier was considered in the
planning process. Planning group always re-addresses well control issues
each time a barrier is removed or replaced. It was clearly mentioned in the
well program to carry out well head repair only after WOC period of 48
hours. OIL has a policy of tagging and testing of cement plug in
temporary/ permanent abandonment.

In this case, the well was found to be stable with NIL SITP & SICP after well
kill on 22nd May 2020; the cement plug was placed as secondary (safety)
barrier for repair/replace of the well. Well was stable for next four days and
repair/replace of the well head was expected to be completed within 2-3
hours and hence tagging/testing was not planned.

28.

iii) Placement of secondary safety barrier must be placed as near
to the perforated zone, and cannot be placed anywhere in the
well.

Evaluation of the viability of the cement barrier was considered in the
planning process. Planning group always re-addresses well control issues
each time a barrier is removed or replaced. It was clearly mentioned in the
well program to carry out well head repair only after WOC period of 48
hours.

The well was found to be stable with NIL SITP & SICP after well kill on
22nd May 2020; the cement plug was placed as secondary (safety) barrier
for repair/replace of the well. Well was stable for next four days and job
were expected to be completed within 2-3 hours. Moreover, since retainer
packer was set above the perforation, hence cement plug was planned at
1000 m and not deeper.

Retainer packer being a permanent packer, placing of cement plug just
above the retainer was avoided to prevent any future down hole
complications that may arise like milling /pushing of retainer packer.

Furthermore, Placement of 100m cement plug from 997m to 897m cannot
be considered as the cause of well activation as the hydrostatic head inside
5 12" casing was more than the expected formation pressure. Since the
pressure reduction occurs due to gelation of the cement slurry (phase
change from liquid to semi solid during cement setting), which depends on
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the length of the cement column, the same pressure reduction would occur

irrespective of the position of the cement plug.

OIL has experience of placing cement plugs at 20 to 27-degree inclinations
shallow depths in both S- bend and J-bend gas wells as secondary barriers
successfully without any complications. These secondary barriers were also
successfully tagged and tested. (e.g. NHK#337, NHK#637 ,NHK#640
,MKM#33 etc.). (Refer Annex — I Hyd Head for more details)

29.

iv) Placement of Cement Plug is to be always done in the vertical
portion of Casing. If required to place Cement Plug in a deviated
well, either a perforated Tubing/Drill pipe shoe is to be used and
the string ought to be rotated during placement of cement slurry
by using swivel joint or use the swivel joint with Kelly of the Rig.
After balancing the Plug, the string needs to be pulled out slowly
and while breaking the joints, Rotary is to be used to break the
joint which will help cement slurry to spill all around and also to
fall smoothly from inside string

OIL always follow the methodology of placement of balance plug at vertical
as well as deviated wells (between 20 to 27 degree) and has successful
experience of placing cement plugs at 20 to 27-degree inclinations shallow
depths in both S- bend and J-bend gas wells as secondary barriers without
any complications. These secondary barriers were also successfully tagged
and tested. (e.g. NHK#337, NHK#637, NHK#640 , MKM#33 etc.).

30.

Cement Slurry Design : - v) It is important to always desigh Cement
Slurry with water loss additive to control water loss from cement
slurry to bare minimum during setting of cement. Retarder may
also be added to get the desired thickening time. Compressive
Strength of the designed slurry are to be tested at 12hours, 24
hours and 36 hours to decide upon WOC time.

Only cement additive Retarder was used to give longer IST for safe completion of
the plug job.

Considering the shallow depth of the plug (1000 — 900 m), Fluid Loss control
additive was not used. Since plug was inside the casing with shallow depth, hence
chances of loss of water from cement slurry is minimum, moreover OIL usually
does not use fluid loss control additives up to the depth of 1500m in cased hole.
The compressive strength of the cement slurry of BGN#5 was tested at BHT 46 deg
C, and it was found 1560 psi after 24 hrs and 1900 psi after 36 hrs. (Annex-lll)

31.

Contingency Plan vi) Before doing any critical operation in well, a
comprehensive contingency Plan must be in place to take
immediate action to face any eventuality. In this particular well
due to not having any such plan, driller at site alone was confused
what to do when he observed well activity. Telephonic
communication by IM to lower Tubing in Double, PE
communicated to lower D/P instead. As a result, precious time was
lost. Lowering of few Tubing with hanger cone would not had
helped unless Xmas tree was installed. There were few probable
options available to save this well.

Contingency plan for kick, blowout was already in place. BOP drills were
regularly practiced. Driller was IADC trained

This is to be noted that JEL nippled down the BOP before completion of
WOC of 48 hours without prior permission/intimation of Installation
Manager(OIL) although same was clearly mentioned in the well program.
When JEL personnel observed flow from the well, they should have had
immediately nipple up BOP and shut the well for initial control of the well
as per contract clause 19.1 under SCC (Section-III) and Bridging Document (
clause no 3.11.1.3) instead of wasting precious time over
decision/instruction from OIL. Whereas as per Clause no  7.17 L (iii)
under SCC (Section III) the both Tool Pusher/ Tour Pusher and Driller Quote
“should be conversant with well control methods to take independent decisions in
case of well emergencies” Ungquote. It is the primary and foremost
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responsibility of JEL for taking all preventive and corrective measures for
initial control of kick, inflow and blowout as per contract agreement
contract clause 19.1 under SCC (Section-III).

Further to the negligence on their part (JEL), the driller as well as tool
pusher miserably failed to communicate the actual and complete situation
of the well to the IM like nipple down of BOP, stacking of drill pipe in front
of tubing, unavailability of tour-pusher etc. It is to be noted that, either
Tour-pusher or toolpusher must be present at well all the times and one
shall not leave well site without being released by the other. Moreover, in
such critical operation Job safety analysis (JSA) is to be performed to
visualize the hazards which was also not done by JEL.

JEL driller present at the well site had valid Well control Training as per
International requirement (IADC) and it ensures that the Driller is
competent to response/act during the well kick situations which he
miserably failed.

32.

vi.a) To make an attempt to nipple up BOP again. Had the
BOP been simply placed over the well head flange (7-1/167)
within the available time, bolting of flange, connecting to
choke manifold, flow lines etc. could have been done during
flowing well condition also. This was not attempted
considering it would take much more time.

M/s JEL failed to respond to control the well kick situation which was their primary
responsibility. When JEL personnel observed flow from the well, they should
have had immediately nipple up BOP and shut the well for initial control of
the well as per contract clause 19.1 under SCC (Section-III) and Bridging
Document ( clause no 3.11.1.3) instead of wasting precious time over
decision/instruction from OIL. Whereas as per Clause no  7.17 L (iii)
under SCC (Section III) the both Tool Pusher/ Tour Pusher and Driller Quote
“should be conversant with well control methods to take independent decisions in
case of well emergencies” Unquote. It is the primary and foremost
responsibility of JEL for taking all preventive and corrective measures for
initial control of kick, inflow and blowout as per contract agreement
contract clause 19.1 under SCC (Section-III).

(It is to be noted that in the written statement of JEL, they have expressed and
estimated that they won't be able to rig up the BOP as it would have taken around
2 - 2.5 hours — Annex-Statement of Tool Pusher)
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33.

vi.b) Alternately, Tubing Hanger (Cone type) could have been
picked up with one single Tubing. The single tubing with
cone could have been lowered and cone installed inside well
head. The X-Mas Tree then placed with the X over spool, if
required. Subsequently, the Crown Valve be closed and the
side valves kept open for well flow to continue, if required. It
is important to tight all the flange bolts. Then connect the
pumping lines to flow arm of X-Mas Tree, open the valve,
close side valve of X-Mas Tree and then Brine or Mud can be
bulldozed to kill the well. The Committee is of the view that
this operation would not have taken much time.

JEL have proceeded on the same line but they were unsuccessful to control
the well.

Moreover, There was no delay in OIL’s instructions. When informed about flow, IM
immediately instructed to shut the well by closing the BOP. However, to IM’s
astonishment the Toolpusher informed that BOP was already rig-down. Then, IM
instructed to run-in tubing hanger cone to shut the well with FOSV which is the
fastest possible way to stop the initial flow (as the initial flow was very very
negligible as informed by Tool pusher) from the well prior to rig up BOP. However,
again M/s John Energy Limited (Contractor) wasted precious time of about 1 and
1/2 hour to execute the instruction successfully.

34.

2. The Committee suggests the following procedure to be
followed for placement of secondary safety barrier in different
scenarios.

35.

a. SCENARIO-1: PERMANENT ISOLATION OF A PRODUCING

ZONE.

36.

1. Perforate the tubing above Packer and circulate the well
with kill fluid i.e. to have Hydrostatic pressure more than
formation pressure of the Zone. Observe the well, if stable
pull out tubing string, Run in a permanent Bridge Plug with
tubing and set just above the Packer or zone to be isolated.
Test the Bridge Plug at 1500 to 2000 psi. If found holding.
Circulate the well with water to check integrity of Bridge Plug
under negative Head. Next, place a cement Plug of 50 Mtr
above the Bridge Plug, tag and test the plug at 2000 Psi to
ensure permanent isolation of the Zone.

In OIL, for zone isolation in multiple stacked reservoirs in close proximity,
only Bridge Plug is used and tested as a general practice. However, if the
well needs to be abandoned or to be kept as temporarily abandoned for a
long time, then only cement is dumped on top of Bridge Plug.

37.

b. SCENARIO-2: ISOLATION OF ACTIVE PERFORATED
ZONE TEMPORARILY LIKE WELL BAGHJAN-5

38.

1. Before any critical operation like perforation of the Zone,
the surface
equipment like Well Head, BOP, Choke Manifold are to be
tested first. In this particular well testing of these equipment
were done after perforation of the zone and found Well Head
seals were leaking, required to isolate the zone which was
already perforated for repair or replace the Well Head.

In OIL, all the surface equipment like BOP, Manifold etc. were Pressure
Tested as per standard Practice to fulfil statutory requirement.

In this particular case, the pressure in the B-annulus was unexpected and
for confirming probable leak path, WF spool was pressure tested midway
while pulling out Tube Seal Assembly (TSA) and for deciding further
operation plan.

39.

2. Now in a well situation when well was already perforated
and Packer was set above perforation like Well Baghjan-5,
the Committee recommends the following steps to follow.
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i) Kill the well with Kill Fluid, observe the well. If stable, pull | Since several decades OIL successfully placed Cement plugs as barrier in
g{lt' ) b 4 Retricvable Brid Tuging cased hole as per well requirement. Hence, OIL decided to place cement
ring, Ilower a ubing conveye etrievaple riage ug : : : . . .
40. | (RBG) with a perforated plug as a secondary barrier in this well instead of retrievable Bridge Plug

tubing single at bottom i.e. just above setting tool and set
RBG just above Packer. This Packer can be retrieved after
the job with tubing and reused.

(RBP).
Moreover, as per prevailing practice OIL does not use retrievable Bridge
Plug (RBP) for any isolation/barrier.

41.

ii) Disengage Tubing setting tool from Packer, Test the packer
at 2000 psi. If notholding, retrieve Packer and lower another
Packer and reset again. Disengage setting tool from Packer
and test the Plug at 2000 Psi. If found OK, displace well fluid
with water to check integrity of Packer under negative
Hydrostatic Head. Observe the Well for 2 to 3 Hours. If OK,
replace the water in the well with Kill fluid and observe the
well, if OK, pull out string. To be in safer side, a cement Plug
should also be placed at a shallower depth in vertical portion
of casing. First place a high viscous Plug of 200 Mtr followed
by 100 Mt Sand Plug below the intended Cement Plug. These
steps are suggested before placement of Cement Plug to
avoid cement cutting falling during drilling of cement at top
of RBG which would require to be retrieved later. Tag and
Test the Cement Plug after WOC of 24 hours. If OK, pull out
string. Check contingency plan and when ready then go for
dismantle of BOP by keeping constant watch on the fluid
level of the well.The operation of nipple down of BOP must be
done as far as possible at Day time and also in presence of
senior responsible officers

Since several decades OIL successfully placed Cement plugs as barrier in
cased hole as per well requirement. Hence, OIL decided to place cement
plug as a secondary barrier in this well instead of retrievable Bridge Plug
(RBP).

Moreover, as per prevailing practice OIL does not use retrievable Bridge
Plug (RBP) for any isolation/barrier.

42.

c. SCENARIO -3: IF BOTTOM ZONE IS ISOLATED BY
PERMANENT BP,
NEED ARISES TO NIPPLE DOWN BOP

43.

i) In such situation though BP was tested positively and
negatively even then the
recommendation of the Committee would be to place a
Cement Plug at a shallower depth in vertical portion of
casing, which should be tagged and tested before nipple
down of BOP.

In OIL, for zone isolation in multiple stacked reservoirs in close proximity,
only Bridge Plug is used and tested as a general practice. However, if the
well needs to be abandoned or to be kept as temporarily abandoned for a
long time, then only cement dumped on top of Bridge Plug and
additionally cement plugs are placed, so that minimum two barriers are in
place and integrity is confirmed.

IITRUE COPY//
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1.0 INTRODUCTION AND INTERFACE STATEMENT

1.1 INTRODUCTION:

OIL INDIA LIMITED (herein after called Company), a Government of India Enterprise
have contracted M/S JOHN ENERGY LIMITED (hereinafter called Contractor),
Ahmedabad for Charter Hire of 2 (two) nos. of Mobile Rig Packages for a period of 3
(three) years with manpower for workover operations in the state of Assam and
Arunachal Pradesh.

Both the Company and the Contractor have their individual operating procedures, HSE

polices and safety rianagement system. In order to rulfil the responsibilities of the

Company and the Contractor, a discussion between beth the parties and reviewing of

relevant document as well as safety management system have carried out in respect of
(i) J#21 (CH-9) Mobile Rig.

This document describes the sharing of accountability for safety and responsibility for

operations between the Company and the Contractor for the duration of the contract. It -
_also describes the necessary management systems, risks and mitigation measures that

have assessed to ensure a safe working environment during the work over operation in

a well.

Both the Company and the Contractor have agreed that the respective facilities of the
owners concerned will be allowed to work as per the applicable standard ficld
practices, HSE policv and safety management system. However, the Contractor will
accept and adhere to the HSE policy statement of the Company.

In case of any conflict arising out of this document, ti.2 respective contract agreement
will take precedence over this interface agreement.
1.2 PURPOSE:

The purpose of this document is to define the operating procedures, standard field
. practices and HSE management system interface botween the Company and the
Contractor.

This document fulfils the need of both the Company and the Contractor to have a
common understanding of their roles and responsibiiities individually and jointly in
fulfilling the regulations and conflicting situations. '

This document details the following key aspects -
¢ Management Roles and Responsibilities
¢ Internal aitd External Communications,
e Management of Change

¢ Work Programme and Procedures

e Environment Management
» Emergency Response %
* Equipment Fitness _ \‘7206(2‘5‘ 29

e Personne] Selection, Competency and Training

e Monitoring, Review and Audit.
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1.3

SCOPE:

" This document is applicable to all personnel (JEL, OIL and other sub-contractors of

JEL) covered under current contracts. The scope of the document is limited to
providing clarity on the roles, responsibilities and procedures pertaining to HSE
Management system and does not apply on the commercial aspects between the
parties.

2.0 DOCUMENT CONTROL PROCEDURES

2.1

22

Document Control:

This document is under controlled distribution. Receipt of this document and any
subsequent revisions, to be acknowledged in writing by signing or initialling a copy of
the transmittal memc and returning the same to the concerned Installation Manager of
Oil India Ltd., Duliajan, Assam.

Amendment and Re-issue:

OIL and JEL may review this document as and when 1equired in consultation with all
departments involved to ensure its adequacy and conformance with current industry

practices and statulory requirements. Amendment of this document be made in

accordance with such reviews and audits and necessary amendments have to be

* incorporated into a naw issue of the document and highlighted in grey. The new issues

2.3

24

will be in numerical order. Each issue supersedes and replaces all previous issues and
revisions.

Document Holder Responsibility:

It is the responsibility of the document holders to ensure that the person under their
management and control know the contents of this document.

Document Distribution List:

Copy Identification _ Copy Holder
Master Copy Rig Owner
Signed Copy-1 Mines Manager (Workover Mine) 1
Signed Copy-2 Installation Manager (J#21 Rig)
Signed Copy-3 Sectional Head (Drilling—l’l_;uning)
Signed Copy-4 Sectional Head (Drilling-HSE)
Signed Copy-5 Rig Manager/ Rig Superintendent (JEL)
Signed Copy-6 HSE Officer (JEL)

3.0 MANAGEMENT STRUCTURE: ROLES AND RESPONSIBILITIES

3.1 General:

(a)

OIL has overall control of and accountable for workover program, workover
logistics, communications, HSE management and emergency response. Whereas,

Damna B ~f 24
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(b) -

JEL is responsible for its own HSE at the Rig to comply with the requirements as
agreed in this document.

Proper and effective communication between OIL and JEL is of paramount

importance. For effective communication, the Management Organization chart is _

appended below.

JEL provides J#21 Mobile Rig, including crews and HSE Management System,
with medical faci'ities to their personnel and HSE OQificers etc.

JEL and its Sub-Contractor (if any) is responsible for its own personnel involved in
the workover opsrations, functions and ancillary support.

Individual respoasibilities and accountabilities of persons engaged in workover
operations is sunimarised below. Delegated responsibilities/ accountabilities below
the levels is described in the respective Management Systems of each party.

3.2 Operation Coordinator (OIL):

(a)  The Installati sn Manager is responsible for all aspects related to well operations

and ensuring compliance with management provesses, monitoring the processes
such that all activities are carried out with due :egard for Quality Health, Safety
and Environment.

(b)  The Installatron Manager is the communication link between OIL and d JEL. He

must ensure that operational issues have communicated to both ]EL and; or
other OIL Personnel.

(c)  The Installation Manager has to familiarize himself with the applicable Indian

laws and regulations, particularly the Mines Ac1-1952, Mines Rules-1955, Miiies
Vocational Training Rules-1966, Oil Mines Regulations-2017, and Well Services
related OISD Standards and related Environment Protection Act for fulfilling
the responsibiiities of the Installation Manager for safe workover operations
ensuring the related compliance requirements.

3.3 Safety Officer (OIL):

@)

(b)

In OIL, Safety Officer means the Mines Safety Officer (MSO); and MSO (Workover
Mine) shall report to Mines Manager (Workover Mine) on matters related to safety
with respect to Work over Operations at site.

The MSO (Workover Mine) has to familiarize hiciself with the applicable Indian
laws and regulauons, particularly the Mines Act-1952, Mines Rules-1955, Mines
Vocational Trairing Rules-1966, Oil Mines Reguiations-2017, and Well Services
related OISD Standards and related Environment Protection Act for fulfilling the
responsibilities of the MSO (Workover Mine) for safe workover operations ensuring
the related compiiance requirements.

MSO (Work-over Mine) will always remain in contact with HSE issues, Well

Services for knowledge of new QHSE related ur-dates and will be a media for

communications regarding futures QHSE Audit plans and as well as for post audits
implementations.

3.4 Rig Coordinator (JEL):

(a)

The Rig Manages/ Rig Superintendent is respousible is to manage the overall
operation and ad ministration of the installation. He is also responsible for ensuring

Page 6 cf 26
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Work over operations on the rig is conducted safely and in accordance with the
requirements of the JEL Management System and the contents of this Bridging
Document.

(b)  The Rig Managet/ Rig Superintendent is to provide day-to-day support to the Tool
Pusher and HSE Officer (JEL) as the case may be. He has to ensure that all relevant
safety and operational details has communicated to the Project Manager (JEL) and
Installation Manager. He has to inform the Installation Manager of any relevant
incident affecting HSE or any significant problem or deviation from the Workover
Programme and p-ovide him with details of any foliow-up to such incidents. ‘

()  The Rig Managei/ Rig Superintendent is the competent person on the Rig and the
authorised person of JEL has to appoint the Rig Manager/ Rig Superintendent as
the Person-In-Charge at all times with responsibiliiy for the safety of all personnel
as well as the Rig in writing. The Rig Manager/ Rig Superintendent will be the
control focal point for all emergencies, and will direct all emergency operations to
best deal with the immediate situation.

(d)  The Rig Manages/ Rig Superintendent will direct resources, as required, to carry
out operations as safely and efficiently as possicle. He will be responsible for
assessing the need to suspend operations on the Rig if the need arises.

3.5 HSE Officer (JEL).

(@) The HSE Officer is responsible for the health, safety and welfare of all personnel
working at site, for the protection of the environment and for the safe operation of
the unit. The HSE Officer will ensure that OIL's QHSE policies are followed,
relevant legislation and contractual obligations to OIL are met and all operations are
carried out with due diligence in a safe manner and in accordance with aLcepled
international oilfield practices.

(b) The HSE Officer has to familiarize himself with the applicable Indian laws and

: regulations, particularly the Mines Act-1952, Mines Rules-1955, Mines Vocational

Training Rules-1966, Oil Mines Regulations-2017, and Well Services related OISD

Standards and re .ated Environment Protection Act for fulfilling the responsibilities

of the HSE Officer for safe workover operations ensuring the related compliance
requirements.

(c) He will actively coordinate and co-operate all Q/ISE audits and inspections as
required by the OIL HSE Management System.

3.6 HSE Management:

(a) Documentation/ record keeping of all safety practices as per Indian applicable laws,
the Mines Act-1932, Mines Rules - 1955, Mines Vocational Training Rules -1966 and
OMR-2017 etc. and standard oilfield practices shall be the sole responsibility of JEL.

(b)  JEL has to make all the safety records and documents including HSE (health, Safety
and Environment} policy and ERP (Emergency response plan) available at site for
inspection at any point of time.

(c) + OIL and JEL has to pass information on safety slerts, bulletins, learning, points %
derived from any incident or accident to the Rig Manager/ Rig Superintendent for
dissemination aniong rig personnel. JEL has to compile all these information and WZ&L
maintain copies of such report for ready reference.
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(d) JEL has to pay adequate attention to carry out workover activities safely as
demonstrated in the respective HSE management system. This will include
development required procedure, hazard identification and control, risk assessment
etc., for safe execution of workover activities.

(e) JEL has to prepare the SOP in line with industry practises and submit to OIL for
necessary rectification if any & finalization.

(f)  JEL has to carry out all the jobs in compliance with SOP and relevant statutory
requirements.

(g) JEL has to maintain record of all the near misses. incidents, accidents, dangerous
occurrences and submit to OIL on weekly basis.

(h)  Whenever required, JEL has to follow Work permit system strictly. OIL has to
provide the work permit format and JEL has to maintain the same for format for
use.

(i) JEL has to deploy only MVT trained personnel ir the rig and impart First aid &
Firefighting training to the employees. JEL alsc arrange imparting refresher-
training courses to employees as and when requiredi.

() JEL should carry out IME/PME of his employees in a recognized hospital cr as
specified by OIL and submit the records of such examination to OIL.

(k)  JEL has to provide Personal Protective Equipment (PPE) such as safety shoe, safety
helmet, protective clothing, hand gloves, safety goggle etc. to employees as
required on free ¢f cost.

(I)  JEL has to submit Annual return to the DGMS as stipulated in OMR -2017.
(m) JEL has to deplov qualified HSE Officers.

(n)  JEL has to facilite te & cooperate for external audits by OIL personnel, OISD, DGMS
or any other statutory authaorities etc.

3.7 Insurance:

The JEL shall arrange insurance to cover all the risks in respect of their personnel, materials |
and equipment belonging to the JEL or its sub-contractor during the currency of the
contract as per contractual agreement.

3.8 Operational Suﬁport:
3.81 Well Programme & Completion:

(a)  The responsibility for the well programme and completion rests with OIL
Workover who develops and manages the well programme using
additiona’ specialist support with respective Assets/ Services where
necessary. The well programme and completion may vary depending on
the actual requirement and during the time of execution of operation.

(b)  JEL has to provide support in respect of the rig and associated equipment
for completion of a well as per well programme using field support a
additionz | specialist services where necessaiy.

3.8.2 Logistics: 9 bé,( 2420
JEL has to provid= Logistics support for all operaticnal activities.

Paee 8 of 26
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3.8.3

Civil:
OIL has to provide foundation for standard rig equipment, digging of pilot pit,
strengthening of effluent pit, maintaining of approach road, supply of civil

materials, plinth maintenance, ancillaries job at well site, sand bagging of cluster .

wells, grouting of anchoring guy post, erection of panel fencing supplied by JEL,
construction of sheds for telephone, mud tank and chemical storage elc.

3.9 Third Party Activities:

3.10

3.11

Both OIL and JEL has to ensure that when a third party or sub-contractor of JEL is

on the job at site, is aware of the HSE Management Systems of OIL as well as of
JEL and appropnate mechanisms for assessment and management of interfaces
are in place. The third party or sub-contractor of JEL has to comply with a HSE
management system, which is similar to the HSE management system of OIL by
ensuring effective management of personnel and equipment to identify hazards
and control risks.

Personnel Matters:

JEL has to provile support in respect of personnel matters for employees JEL as
well as service provider of JEL.

Emergency Response:

Emergency response procadures are detailed within the OIL Emergency Response
Plan. This specifies the various types of emergency scenarios, the arrangements and
actions to be taken for emergency control.

The JEL shall provide suitaple first aid medical facilities with an attending doctor or St.
John’s ambulance or equivalent trained personnel on call basis for 24hrs. JEL shall supply

. sufficient quantity of first aid equipment and medicines tc meet any emergency. One
ambulance with dedicated driver and basic facilities like stretchers, oxygen cylinder and
first aid box shall be kept stanidby at well site for 24hrs by the jEL.

(a)  JEL has to response in case of emergency «uch as Blowout, Fire, etc. on the .

rig as per the On-site Emergency Response Plan (ERP) of OIL. OIL has to
provide the required assistance when the emergency escalate to a level
wherein external resources and support hav e to mobilize.

(b) JEL per:onnel working on rig has to notify Rig Manager/ Rig
Superintendent to ensure co-coordinatedd onshore response to any
emergency or potential emergency or any incident or accident. Rig
Manager/ Rig Superintendent in turn report immediately to Installation
Manager /MSO (Workover Mine) /Deputy Mines Manager (Workover
Mine). At the same time, operating personnel at the site has to take
immediate action to avert/control the emergencies as per laid down
procedure. .

() In the event of emergency, OIL has its cwn discretion to take over the
charges of operations and direct JEL's personnel if demand.

Daoa Q nt 26
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(d)  Installation Manager has to act as coordinator for all rig activities in ‘case of
emergency and he may be guided (where appropriate) on such matter by the -
OIL’s senior personnel.

(¢)  Responsibility of OIL lies on communication with local as well as regional
authorities, management of logistics in response to an emergency,
mobilizing the well control services if required and press release by
authorized person(s).

() Responsibility of JEL lies on immediate response to any emergency,
assistance/ support to deal with emergency.

3.11.1 Standing order far shutting-in a well:

Each member of the crew has different responsibility during various shut-in
/killing procedures as mentioned below -

3.11.1.1 CONDITION-I: STRING ON BOTTOM (while milling, cement
cleaning etc.)

e Assistant Driller - At engine kill
e Top man (1) - At choke manifold
e Topman (2) - At pumps
¢ Rigmen/ Floormen - on derrick floor, ke=ping in touch with driller.
e Rig Mechanic- Near the Engines awaiting directives from driller
¢ Electrician- near BOP control unit.
*  Mud Attendant- At flow line
e  Driller -
v Stop rotary.
Pick-up Kelly to clear tool joint ahove rotary.
Stop mud pump.
Lock the brake securely.
Check for well flow.
Close ram BOP.
Close adjustable choke.

G N R N R N K

Inform tool pusher. .
v" Record shut-in tubing and casing pressure.
e Tool Pusher -
v" Inform Rig manager/ Rig Superiiitendent.

v Take all preventive and corrective measures for initial control of
kick, inflow and blowout.

. Rjg M‘-.mager/ R]g Superintendent * Tmlww

v Rush to well site (if not present at well site).

Page 10 of 26
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v" After initial control of well, inform Installation Manager about
the well condition.

v" Kill the well after mutual discussion with Installation Manager.

3.11.1.2 CONDITION - II: WHILE TRIPPING
* Assistant Driller - at Engine Kill
¢ Top man (1) - Double Board
¢ Topman (2) - at Pumps

e Rigmen/ Floormen - on derrick floor, keeping in touch with
driller.

¢ Rig Mechanic- near the Engines awaiting directives from driller
e Electrician- near BOP control unit.
e Mud attendant- at flow line
e Driller -
v" Position tool joint above rotary and set the pipe on slips.

v Direct crew to install full opening safety valve in cpen
position. - Direct crew fo close FOSV after installation.

v Close Ram BOP.
Close adjustable choke.

Direct crew to open HCR valve. In case there is no HCR
valve on choke line then open mechanical valve adjacent
to well head.

v Make up Kelly or circulating head and open FOSV.
v" Inform Tool Pusher.
v" Record shut tubing and casing pressure.
e Tool Pusher -
v" Inform Rig Manager/ Rig Superintendent.

v" Take all preventive and corrective measures for initial
control of kick, inflow and blowout.

* Rig manager/ Rig Superintendent -
v Rush to well site (if not present at well site).

v After initial control of well, inform Installation Manager
about the well condition.

v Kill the well after mutual discussion with Installation

manager. M
3.11.1.3 CONDITION - III: STRING IS OUT OF HOLE w
-y - (9[04 |28
e Assistant Driller - At engine kill. :
e Topman (1) - Double board.
Page 11 ¢ 26
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e Topman (2) - At pumps.

e Rigmen/ Floormen - on derrick floor, keeping in touch with
driller.

e Rig Mechanic- near the Engines awaiting directives from driller.
¢ Electrician- near BOP control unit.
e Mud attendant- At flow line.
e Driller -
v" Try to run in string as much as safely possible.
v If it is not possible, adopt following steps -
» Close blind/shear ram.
» Close adjustable choke and open HCR valve.
» Record shutin pressure.
v Inform Tool Pusher
¢ Tool Pusher -
v" Inform Rig Manager/ Rig Superintendent.

v Take all preventive and corrective measures for initial
control of kick, inflow and blowout.

e Rig manager / Rig Superintendent -
v Rush to well site (if not present at well site)

¥ After initial control of well, inform Installation Manager
about the well condition.

v Kill the well after mutual discussion with Installation
manager.

Note:

(i)  The JEL shall be responsible for taking all preventive and corrective measures
for initial controi of kick, inflow and blowout. After initial control of well, JEL
shall inform the Installation Manager about the well condition and finally well
shall be killed afier mutual discussion with Installation manager.

(ii)  OIL shall be entitled in emergency (the existence of which shall be determined
by the OIL) at its own discretion, to take over the operations of the rig, direct
JEL’s personnel in the event that OIL’s interest will demand so.

3.11.2 Standing order for Fire at Site:

In case there is a fire in workover installation, immediately alarm shall be raised and first-
aid firefighting shall be carried out as per OIL’s Fire Contiz:gency plan for Workover Mine.
The rig personnel mentioned below should take positions and carry out instruction as -
noted below - %

bL[2020
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B Rig Personnel Position Instruction
Rig manager/ Rig Assembly point Go to .—::s.sembly point for

Mﬂd@ﬂl instruction. Take the head count
Tool Pusher Assembly point In-charge

e _ ) , Go to assembly point for
Installation Manager Assembly point s

Ri-g floor Sound the fire alarm

Driller

Rig floor/ Assembly point | e In case of fire, the personnel near

Asst. Driller the fire point will try to douse the

—_

Rig floor/ Assembly point

fire with available firefighting

Top L equipment
] Al respective work place/ Personnel having first aid and
ren Assembly point firefighting training should help
Shut down equipment/Go / guide to extinguish the fire with
Welder o : . ;
to assembly point available resource at site
» Go to generator/power All other personnel will go to
Electrician

control room assembly point for further

Go to fire pump/ Start instruction from in-charge.

pemp/Go to water pump e If the fire cannot be controlled ,ali
personnel should go to assembiy
poinrt for further instruction from
in-charge

e In case of major fire and if fire
cantiot be controlled ,call 7332
(Oli. fire call telephone no.) for
assistance and inform emergency
respronse team

e All personnel at camp will be
called for assistance.

Master Mechanic

Assembl int
Chemical attendant e

All others/ Visitors Assembly point

3.11.3 Accident/incident reporling and responsibility:

(@)  Incase of any accident, the Tool Pusher will administrative first aid with the help of
the first aid trained personnel available at well site and will report to Rig manager/
Rig Superintendent for subsequent actions.

(b)  For any major accident, the Tool Pusher will send the injured person to nearby
hospital in ambulance with escort (Doctor if available) and will report Rig
manager/ Rig Superintendent for further action. In case, the injured person is send
to OIL Hospital, the filled in Medical Treatment Form should be sent along with the
attendant.

(c) JEL will report all accident /incidents in prescribed format [Form J/ K as
applicable] as per procedure to the OIL.

(d)  JEL shall provide all relevant information /details of any subsequent investigation
on all accidents,” incidents and status of compliance actions towards preventing
recurrence of such accidents/ incidents to the S & E Department of the OIL.

(e) « JEL will provide all reasonable help and cooperation to the OIL personnel for

carrying out any enquiry/ investigation of any near miss, incident, accident etc. 9 DLI%ZD

40 INTERNAL AND EXTERN AL COMMUNICATIONS:
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Both OIL and JEL recognize the need for effective communication between the parties and
agree that normal management communication flow paths are the best means of ensuring
accurate transmission of information. The following arrangements exist to give effect to the
requirement for communication -

4.1 Communication Interfaces:

(a)

(b)

(c)

(0

(8)

The Installation Manger is the focal point in case of OIL and Rig Manager/ Rig
Superintendent is the focal point in case of JEL for communication of
information relating to the well programme/ operation(s), safety at site, visit of
internal/ external inspecting agency etc. Routire communications between OIL
and JEL has to be via the Installation Manager and Rig Manager/ Rig
Superintendent. Refer Annex-A for flow of communication between OIL and
JEL.

66

The Rig Manager/ Rig Superintendent has to convene daily planning meetings ,

in the mornirg, attended by the all key personnel of the rig to review work
programme cver the next 24 hours keeping in view the high-risk activifies,
SIMOPS, and the precautions necessary to maintain a safe work site.

The Tool Pustier or Tour Pusher (Night Tool Pusher) as the case may be, has to
brief salient points of the morning meeting decision(s) in regards to operations
as well as safety at site to the each working group in shift by arranging Toolbox
meetings in order to ensure a continued safe operation.

The Tool Pusiier has to pass relevant information(s) to the Tour Pusher (Night
Tool Pusher) in regards to decision(s) of morning meeting related to operations
as well as safety at site during handing over the charges.

The Rig Manager/ Rig Superintendent has to monitor and ensure
implementation of morning meeting decisions on daily basis.

Rig Manager/ Rig Superintendent has to convene regular Meetings on HSE
such as Weekly Safety Meeting, Pit Level Mecting, etc. in presence of all rig
personnel to aware every rig personnel on safety alerts, change in safety
management system, updated information(s) onr HSE, safety hazards at site and
its mitigation etc. -

OIL has to provide copies of detailed work programme of the well to JEL for -

wide distribution amongst the appropriate rig personnel to have adequate
knowledge and understanding of the overall workover operation(s) and the
hazards involved.

- 4.2 Reporting:

In the course of workover operations, it generates & number of reports and JEL has
to transmit following reports on regular basis to OIL. -

v

v

Daily Progress Report by JEL to the office of Installation Manager.

HSE performance statistics, highlights, lowlights and lessons learnt in line with
OIL reporting requirements.

Minutes of Weekly HSE Meetings.

Monthly progress report and report of any Environment related issues as per
MOEF & CC guidelines.

Quarterly compliance status of pending safety audit observations.
Page 14 cf 26
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v Accident/Incident First Information Report, detailed Investigation Reports
and closure of action items.

v Any other report required as per contractual and statutory obligations.

5.0 MANAGEMENT OF CHANGE:

(a) The Rig Manager/ Rig Superintendent has to notify in writing of any significant
change of material, equipment or personnel or of any system/ procedures that could
have a bearing on the safety of the operation. Both O[L and JEL has to discuss the
changes and agree p-ior to implementation. Similar reciprocal re-arrangement have fo
be ensure.

(b) To pay particular attention in case of simultaneous operations (SIMOPS) with the
objective of limiting additional risk imposed by multiple activities and operations

. being undertaken at the same place or in the vicinity at the same time as opposed to
the risk associated with the execution of these individually.

6.0 WORK PROGRAMS AND PROCEDURES:

6.1 General:

(a) Work and activity programs for well will be developed by OIL and is to be
agreed mutually. Responsibilities for hazard identification and risk
assessment for all field activities involving the Kig lies on JEL.

(b) Installation ™Manager has to communicate the Rig Manager/ Rig
Superintendent for operational activity changes to the work programs and
JEL has to carry out the job(s) as per operationial changes in accordance witli
the OIL standards and procedures. JEL has to assess the activities adequately
to ensure tha: hazards have identified and contvols put in place to ensure that

risks have reduced to as low as reasonably practicable.

& (¢) JEL has to ensure that the environmental impact of their activities have
identified and appropriately controlled. JEL has to record all relevant
information and make it available at site for any future reference.

6.2 Procedures:

JEL has to conduct ail work in accordance with an apgroved procedure. JEL has to
consider its HSE policies as the primary controlling instructions at site. JEL has to
submit approved SOPs to the Installation Manger and JEL has to carry out all works
in accordance with the SOP.

6.3 Manning and Work Programme Execution:

JEL has to maintain Crew levels on the rig as per the contractual agreement as well as

statutory requiremerits. JEL has to give competence assurance for performing the

work as defined in the contract. JEL has to impart Mines Vocational Training to all

work persons and to ensure that the person(s) deployed in the rig is/are medically fit

and certified by authorised doctor as per statutory requirement. JEL has to issue

identity card to all rig personnel stating the name of the Contractor, work and its

validity period, indicating status of MVT, IME,/ PME. Rig Manager/ Rig
Superintendent, Tool Pusher /Tour Pusher (Night Tool Pusher) and Driller should WDZ"E‘:Z‘
have valid Well Centrol Certificate and it is the responsibility of JEL. JEL is

responsible for the overall control and administration of its personnel on the rig.
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6.4 General Safety guidelines for Cluster Wells:

JEL has to adopt following guidelines for safe operation at cluster wells -

6.4.1

6.4.2

6.4.3

Outfit placement and Rig up:

During outfit placement and rig up operations, most of the activities involve
movement of heavy equipment in and around the well. Therefore, JEL has
to take the following measures before placing the outfit -

(a) JEL has to erect a steel structure of at least 2.1/2" dia pipe (preferably
recmovable type) around the adjacent producing well to a height of
al least one foot above X-mass tree. The structure should have
reinforcement with two layers of sand bags. The top opening should
have cover with properly supported good quality wooded planks.
To facilitate scrapping operation in the producing well, the steel
structure should one opening on the front side.

(b) JEL has to protect the flow line & gas input line at well plinth from
mechanical damage by burying the same underground with clear
marking and to protect valve(s) on flow line & gas input line with
proper & strong cover.

(c) JEL has to display Caution board “Danger ~-Well on production” at
suitable locations. The dimension of letters of caution boardl should
not be less than 6".

(d) JE has to carry out Gas testing befure placing the outfit. In case the
gas reading is above permissible lirait, JEL has to identify the source
ol gas leakage and to take necessary preventive measures forthwith.
However, in case of major leakage of oil/gas at plinth, JEL has to
stop outfit placement and Rig up operation immediately (after
critical assessment of the situation.)

Workover operation with adjacent well in production and no scrapping
required:

Irrespective of whether the wells are at 9m or 18m apart, both work over and
productior: operation may be carried out simultaneously by taking the
precautiors mentioned in Para (6.4.1) above and by followings SIMOPs
guideline as per OISD-GDN-216.

Additionally, the following precautions have to be taken for safe operation -
(a)  To carry out Gas testing on hourly basis in each shift.
(b)  Tc maintain record of gas testing results in a register at well site.

(c)  JEL has to carry out Gas testing before placing the outfit. In case the
gas reading is above permissible limit, JEL has to identify the source
of zas leakage and to take necessary preventive measures forthwith.
However, in case of major leakage of oil/gas at plinth, JEL has to
stop workover aperation immediately (after critical assessment of the %
sitnation).
9 D,e[cw
Workover operation with adjacent well in production at 9m apart and
scrapping required:
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(a)  Scrapping to be done only when workover operation is completely
suspended.

(b)  To carry out scrapping operation, all safety precautions stipulated in
Para (6.4.2) above should be followed strictly.

644 Workover operation with adjacent well in production at 18m apart and
scrapping required:

Simultaneous scrapping and workover operation has to be carried out by
strictly foliowing the safety measures stipul.ted in Para (6.4.1) & (6.4.3) and
by following SIMOPs guideline as per OISD-GDN-216.

6.4.5 Precautions to be taken during scrapping operation at cluster Wells:

(@)  Hat work permit to be issued by rig manger or tool pusher or Driller
in shift prior to the commencement of scrapping job.

(b)  Scrapping winch to be placed at least 18m away from the producing
well.

()  Regular gas monitoring to be done bv production crew at vulnerable
locations during scrapping job.

(d)  During scrapping job, no welding, cutting or other hot work job
would be permitted.

(¢)  2/3 numbers of additional DCP portable extinguishers are to be kept
ready at well site.

(f)  Venicular movement is to be restricted at the time of scrapping
operation.

(g) Gas venting to be done 30m away from the well head in a controlled
manner.

(h) A separate small pit has to be made for gas venting. Production
department has to collect oil from venting pit on regular basis.

(i)  In case of gaseous environment (beyond 15m from the well being
scapped) within flammable limit or in the event of uncontrolled
relcase of fluid from the well during scrapping, all engines are to be
stop henceforth.

6.4.6 Rig down:

(@)  In case of rig down mast and sub-stvucture, JEL has to keep the well
close.

(b)  JEL has to disconnect flow line and gas input line from wellhead to
fanlitate rig down of sub-structure.

7.0 ENVIRONMENT MANAGEMENT:

7.1 Water management: %
@

JEL has to excrcise strict control on the use of water to reduce effluent volume. \7 Dbpbu
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(b) The valves, glands, hoses etc. of water pumps/mud pump are to be checked by
JEL and if 1equires, immediate corrective action should be taken for any
leakage.

7.2 Waste Management:
{a)  JEL has to collect used lube oils in separate drums.

(b) JEL has to check the effluent pit regularly to ensure that there is no
leakage/seepage/overflow of effluents from the pit into the surrounding areas.

(c) JEL has to check bunds/walls of effluent pic for any breaches and to take
) immediate ccrrective action, lfrequlres

(d)  JEL has to keep stock of sufficient spill control equipment to take care of any

chemical / oii spillage.

(e)  Well testing should be done by discharging well fluid in steel tanks/prod tank
instead of earthen pit.

(f)  JEL has to manage all the hazardous wastes as per hazard waste management
and handling, rules.

7.3 Noise Management:

JEL has to keep the noise level emanated from its snachinery within the statutory
permissible limit and take all possible precautions to avoid any form of noise pollution
both onsite and offsite.

Note:

DIL shall assume all responsibility and liability for cleaning up and removal of
pollution or contamination which originates above the surface from spills of fuel,
lubricant, motor oil, pipe dope, paints, solvents and garbage and that originating from
normal water base mud or other killing fluid.

8.0 WELL CONTROL:

The Well control measuses are the most important consideration during the workover
operation for preventing any blowout.

The primary objectives of well control measure are -
* To circulate out formation fluid from the well bore:,
¢ To control the formation pressure by regaining the condition of overbalance

* To resume the 1:ormal operation.

8.1 General Aspects:

It is the primary and foremost responsibility of JEL that the well has to be kept in
control in case of there is kick and well has to be brought in to normal condition after
killing the well or subdue the well bore pressure.

Following aspects have to be consider for controlling a well -

8.11  The following requirements shall be applicd during work over operations
with X-mass tree removed for ensuring We!l Control:

Page 18 of 26




[I

r——-

@
(v
e
it
r:r‘{lll
o

mz.‘?f Wf"*?z HSE BRIDGING
¥ il Indlu llmﬁetl DOCUMENT

e Work-over fluids shall be designed, utilized and maintained as
necessary o control the well in foreseeable conditions and
circumstances.

e The well shall be continuously monitored during work-over operations
and shall not be left unattended at any point of time unless the well is
shut-in and secured.

e Well control equipment shall be maintained and tested as necessary to
control the well in foreseeable conditions and circumstances.

e  When coming out of hole with drill pipe or work-over /well completion
string the annulus shall be filled with well control fluid.

. 8.1.2 Blow out Preventer equipment:

One 7.1/16" x 5m double ram hydraulic BO!" shall be utilized for well work-
over operations with the following arrangements

e Onesct of 2.7/8" pipe ram
e One set of blind ram

e One set of BOP control unit of 20-gallon capacity with remote panel and
accessories. BOP control unit shall be equipped with electrical and air
operated pressurizing system and capable of pressurizing up to 3000psi.

8.1.3 Testing, and maintenance, records and drills of BOP:
(a) Function Test:
i.  Blowout preventer function test shall be performed >nce a week by each crew.

ii.  The test BOP pip2 ram shall be conducted wher: the production string is inside

. casimng.

iii.  Pipe ram preventers should be function tested and closing time should be recorded.
iv.  Blind/Shear ram shall be operated for function test while string is out of hole.

v., All the tests results & problems observed during festing and any actions taken to
remedy the problem should be documented ' '

B) Pressure Testing

i.  All blowout prevention components that may be exposed to well pressure should
be tested first to a low pressure of 200 to 300 psi. Wi.en performing the low-pressure
test, do not apply a higher pressure and bleed down to the low-test pressure. The
higher pressure could initiate a seal that may continue to seal after the pressure is
lowered and therefore misrepresenting a low-pressure condition.

ii.  The initial high-pressure test on components that could be exposed to well pressure
. (BOP stack) shouid be to the rated working pressurz of the ram BOPs or to the rated
working pressure of the wellhead whichever is lower. Initial pressure tests are
defined as those tests that should be performed on location before the equipment is
put into operational service.

iii.  Each low pressure & high-pressure tests must hold ~equired pressure for 5 minutes.

Daaca 1Q .1 2R/
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iv.  If the equipment does not hold the required pressure during a test, remedy the ‘
problem and retest the effected component

v.  Test BOP using cup tester or test plug or tubing hanger.
vi.  Clear water should be used as test fluid.
vii.  All pressure tests on well control equipment should be conducted at least
a. Immediately upon installation.

b. After the disconnection or repair of any pressure containment seals in BOP but
limited to the affected component.

Not exceeding 21 days

(@]

. 8.2 PROCEDURES:

The following guidelines shall be followed for shut-inn the well in case of Blowout
emergency.

8.3 SHUT IN PROCEDURES for BLOWOUT

8.3.1 CONDITION-I: ON BOTTOM (while milling, cement cleaning etc)
o Stop rotary
o Pick-up Kelly to clear tool joint above rota-y
o Stop mud pump
o Lock the brake securely
c Check for well flow
o Close ram BOP.

o Close adjustable choke

8.3.2 CONDITYON - II: WHILE TRIPPING
o Position tool joint above rotary and set the pipe on slips

o Install rull opening safety valve in open position. Close FOSV after
installation ’

o Close ram BOP
o Close adjustable choke

o Open HCR valve. In case there is no HCR valve on choke line then open
mechanical valve adjacent to well head.

1 o Make up Kelly or circulating head and open FOSV
o Record SITP & SICP \9|pb |00
8.3.3 CONDITION - III: STRING IS OUT OF HOLE

o Close biind/shear ram.
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o Close adjustable choke and open HCR valve.

o Record shut in pressure

8.4 PRECAUTIONS TO BE TAKEN AFTER A BLOWOUT HAS OCCURRED
- Anarea within 5¢0m of the well shall be demarcated as danger zone.

- All electrical installation within the danger zone shall be de-energized and an
alternative generator set should be commissioned for area lighting

- Only approved terch or safety lamps should be used within danger zone.

-+ A portable gas detector should be made availatle to indicate the presence of
inflammable gas.

.- Person engaged in well control should be equipped with appropriate gas masks.
- Adequate firefighting equipment must be mobilized to the well at the earliest.

- An emergency medical unit should be arranged outside the danger zone to render
prompt medical help as and when required. One ambulance or any suitable vehicle
should be kept standby near the site.

- Temporary accommodation like tents with canteen facility should be erected near
the site if the situation demands.

- Proper telephone communication system must be made available near the site.
- Civil authorities are to be notified to warn local inhabitants about the possible fire
- The danger zone should be properly cordoned off by security personnel.

- Transport facility to place additional pumps and tanks should also be available at
site.

Note: The JEL shall be responsible for taking all preventive and corrective measures for initial
control of kick, inflow and blowout. After initial control of well, JEL shall inform the OIL
representative about the well condition and finally well shall be killed after mutual discussion
with Installation manager /OIL representative

8.5 DRILLS AND EXCERCISES:

Drills and exercises to be carried out as per OMR’2017, OIL's fire contingency plan and
OISD-RP-174. The responsibility of the drills and keeping proper record lies with JEL.

8.5.1 BOP drills

1. BOP drills should be conducted at unscheduled times when operations
and hol: conditions permit.
2. Drills rauast be conducted weekly (subject to BOP is installed on wellhead)

to familiarize all personnel engaged in well completion //WOTI(OVEI'L bb {232/!
operations with appropriate safety measuses. ?
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All Crew members shall be instructed in the operation of BOP system and
their responsibility in the event of Blow out

4. Total time taken to complete the drill should not be more than 2 minutes.
The deficiencies/ delay in response should be discussed for further -
improvement.

5. The drills should be documented in DPR
8.5.2 FIRE DRILL

1. Fire drill is conducted to rchearse the procedures for firefighting
effectively and to ensure firefighting equipment are in good working
order.

2. Fire drill at site shall be carried at the following frequency as per the table
below:

Dimension of fire Frequency

Small Fire Once in a month

Major/ Uncontrolled Fire | At least once in a year

Eniergency/ Disaster Once in a year

9.0 INCIDENT NOTIFICATION AND INVESTIGATION

All incidents reported in the operations shall be promptly reported to Installation Manager. All
the incidents will be thoroughly investigated and the reports prepared and circulated by OIL.

10.0 EQUIPMENT: FITNESS FOR PURPOSE

10.1 Rig & Equipment

JEL is responsible for ensuring that its equipment is fit for purpose and meets regulatory/
statutory requirements/ practices. All necessary certifications requirements are complied
with and a programme of surveys and inspections is in place to maintain the rig in such
compliahce.

JEL is responsible for ensuring that the equipment provided Ly OIL as per contract are fit
for the purpose and meets with regulatory requirements and industry standard.

JEL shall ensure that all materials supplied & used in well have Material safety data sheet M
(MSDS) with relevant details. The MSDS of harmful chemicals should be displayed at the
place of its use. C?} D{;ll@ 2L

10.2 Maintenance Pro:edures
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JEL Maintenance Procedures are documented in JEL Maintenance Management Procedure,
which contains details of the Rig Maintenance Systems. This system defines the
maintenance philosophy and specifies the frequency at which equipment is to be
maintained.

11.0 MONITORING, AUDITING & REVIEW

11.1  Monitoring

All well services operations will be monitored by Installation Manager as well as by JEL
coordinator.

11.2  Legal Compliance

All the applicable legal and statutory requirements are to be fulfilled by JEL as per the
contract agreement. The documentation relevant to legal compliance will be made
available by JEL at point of time for inspection.

@)0%] 2020

Page 23 of 26



666

e Sfeun e

DOCUMENT

HSE BRIDGING

Requirement Frequency
Sl
No.

# Legal requirement

1. Ambient air monitoring and exhaust emission check Each Well
2 Noise level monitoring Each Well
3. Weste disposal Each Well after completion
4. The public liability Insurance Annual

(Under PLI Act,1991)
5 Workmen compensation insurance Annual
6 Rig Package Insurance Annual
7 Automobile Public Liability Insurance Annual
8 Earthing test Each Well
9 Insulation Test Each Well
10 Submission of data for annual DGMS return f—‘;nnual
11 Testing of BOP ._

Pressure Test - Each installation or 21 days
Functional Test Weekly once

12 _ C.;«lsing line replacement (OMR) As per OISD-STD- 187
13 Hydro test of pressure 1 essel, air tanks etc.

Vessel No. 1 Five Yearly

Vessel No. 2 Five Yearly
14 Inspection of fire extinguishers Quarterly
15 Intimation of accidents A s per occurrence 1
16 Registration of rig carrier ’ne time
17 BOP refurbishment/ recertification Five yearly ]
18 Inspection of fire trailer pump T_',;aily Basis
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Other requirements (OMR-2017, OISD)
‘;._" Requirement Frequency
No.
Calibration of
Drill-o-meter Si-x months
Pressure gauge Six months
Relief valves Calibrated at intervals
. specified by the
manufacturers.
Gas detector Six months
) Noise level meter Yearly
SRV testing Quarterly
;_ BOP drill Weekly
18 | Fire mock drill Monthly
19 | Review of risk register Yearly
20 | Source water, pit water and Drinking water test Each well
. 21 | NDT ( Tools & tackles) 3 yearly
22 | NDT ( mast & structures) 5 years
23 | Pre Work over conference Each Well

11:3 - Auditing

OIL confirms the adequacy and implementation of critical sub-JELs (e.g. rig owners/3x

par-ties) Management Systems through assessments and inspections, which are carried out

prior to and during contract implementation.

Rig HSE audits will be carried out by OIL and JEL as per their respective audit schedules.
Requirement of HSE Audils by statutory bodies may also arise. Both parties agree and
extend support to such audits and facilitate them taking place.

Audit ‘findings and reports will be exchanged between both the pa
and Rig Owner will ensure that corrective action items arising ou

will be complied with as per agreed time frame between OIL and JEL.

77
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9.4 Review

Performance reviews will be conducted throughout the life of the contract. They will be
typically performed on a quarterly basis or/and completion of operational phases, which
allow a valid measurement of rig performance to be made. Central to these reviews will be
consideration of the rig’s safety performance.

ANNEXURE A: COMMUNICATION ROUTE

HoD- DRILLING SERVICES
/DEEMED MINES AGENT

@ (WO MINE)
L |

W

" MINES
MANAGER
JOHN ENERGY LTD
W
DEPUTY MINES
MANAGER !
JOHN ENERGY LTD
| ‘ . »  RIG MANAGER
J/ W $
INSTALLATION E—— l l
MANAGER
OV TOOL PUSHER HSE OFFICER
| 3
DRILLER
\Q/ P
l /@g b\w/b
. CREW

IITRUE COPY//
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 ANNEXURE-4 9

CONTRACT NO. 6113317/CDG0925P19/DRLG/19

for

CHARTER HIRE OF 02(TWOQ) NOS. OF 550HP(MIN.) —
750HP(MAX.) CAPACITY WORKOVER RIG PACKAGES FOR
A PERIOD OF 3(THREE) YEARS IN THE STATES OF ASSAM

AND ARUNACHAL PRADESH

AGREEMENT FORM

This Agreement is made on this IQN day of Man 2020
between Qil India Limited, a Government of India Enterprise, idcorporated under the
Companies Act 1956, having its registered office at Duliajan in the State of Assam,
hereinafter called the “Company” which expression unless repugnant to the context
shall include executors, administrators and assignees on the one part, and M/s John
Energy Ltd. having their office at 101, Shapath-1ll, Near GNFC Tower, 5.G. Road,
Boadkdev, Ahmedabad-380053, Gujarat, hereinatfter called the “Contractor”, which
expression unless repugnant to the context shall include executors, administrators and

assignees on the other part,

WHEREAS the Company desires that Services of “Charter Hire of 2(two) nos. of
550HP(min.) — 750HP(max.) capacity workover rig packages for a period of 3(three)
years” should be provided by the Conlraclor as detailed hereinafller or as Company may
require;

EAS, Contractor engaged themselves in the business of offering such
at they have adequate resources and equipment, material etc. in

ood working order and fully trained personnel capable of efficiently undertaking the
Eperations and is ready, willing and able to carry out the said services for the Company

as per Section-II attached herewith for this purpose; and

WHER
services represents th

Company had issued a firm Letter of Award No.
pOlg—ZO dated 23.08.2019 based on Offer No. 60069570 &
y the Contractor against Company’s Tender No.

WHEREAS, s
OIL CON’I‘/LOA/G :
lette/r dated 05.08.2019 submitted b

CDG0925P19.
ted the above LOA vide Letter No. TEND/1920/003

ity Con;rasﬁg:n?;?p Bank Guarantee No. 0403819FG0000254 dated
dated 23'02?'20'19 anst te Bank of India, Overseas Branch, Ahrpedabad for an amount
25.11.2015 isg080 0 1?1d upto 31.03.2023. All these aforesaid documents shall be
of USD 214,000.00 vall d and construed as part of this agreement/contract. However,
deemed to form and be reat arising out of interpretation of thl;‘:‘n contract in regard to the
<hould there be any diSPute R tus's: banster domiment: s

o i e mentioned . ‘
terms and conditions fﬂlﬁﬁﬁi [ er of Intent and Contractor's o xe o] ke
mnc
subsequent letters

subsequent etters, the erms and € iti hereto shall prevail. Cha
d conditions attached | . |

: 2 tt f the contract shall be authorized solely |

iti tions to nges

additions Or dele

he same manner as this contract.
the contrac
amendment to

n5P19/DRLA 19 Authorised Signatory of ._:I_-;.‘_—';"-‘ |
6118317/CDCO%T5, CONTRACTORJ 4
a .

o ' '): f_JI 1’_;4 ity of
Signatory Page
(/gﬁmorlsag{%ﬁ(\l
l L}

the terms {J
t executed in t

OMPANY" 7\
) *}5”

\\\ - 3 -./‘:.;

—
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18.0 INTER-LOCATION RIG MOVE STANDARD

18.1 Rig movement time for a distance upto 50 (Fifty) Kms will be six (6) days. For
more kilometerage, the time allowed shall be in proportions of one (1) day for
each 50 KM or part thereof. For Cluster location, rig movement time shall be
limited to 3 days. :

18.2 The time for inter-location movement suspended by force majeure, shall be
extended by the period for which the Force majeure conditions last. No day rate
will be payable for extended period due to force majeure conditions.

18.3 The ILM charge shall be discounted by 5% for each day's delay beyond the
standard as stipulated in 18.1 and 18.2, of total cost for inter-location movement
rate payable for that particular rig movement, when the rig move is delayed
beyond the standard. '

19.0 PREVENTION OF FIRE AND BLOWOUTS

19.1 Contractor shall maintain all well control equipment in good condition at all
times and shall take all possible steps to control and prevent the fire and
blowouts to protect the hole. The Contractor shall be responsible for taking all
preventive and corrective measures for initial control of kick, inflow, fire and
blowouts. After initial control of well, Contractor shall inform the C_ompany's
Representative about the well condition and finally well shall be killed after
mutual discussion with Company's representative.

19.2 Contractor shall test the BOPs by making pressure test atleas.t once in every 7
days or such time as instructed by the Compan;_f Represc.ntatlve. However, the
testing procedure and frequency must compl_y with the Mines Rule. Contractor
shall record results of all such tests in the daily work over report.

: ntractor shall maintain strict discipline and good order
agm%-rgsﬁc?iie employees and their respective :_Sub-contractors, if any,
d shall abide by and conform to all rules and .rcgulatxons pro'mulgatecl b)( the
e and Contractor governing the operations at the assigned worksites.
Com}izn%rhe Company feel with just cause that the conduct of any of the
i tor's personnel is detrimental to Company's interests; the Company shall
COI}trac ; tragtor in writing the reasons for requesting removal of such personne_.l.
notl% Cot?actor shall remove and replace such employees at their expense within
,'?::Ieayso t;r-om the time of such instruction given by the Company.

20.0

21.0 WATER MANAGEMENT

i Strict control has to be made in on the use of water. Wastage of water
- in:reases the effluent volume in the pit and may aggravate pollution

problems.

. hecked for any leakage and the
" The valves, glands, h_oses elfc. are.to be ¢ - : 'yctification.
" same to be informed immediately to the concerned for re

Arrangements have to be made for pumping effluents into the nearest dry
. pit in case of emergency.

,-/;{Z\“@Vc;@;},
= A IO
) i ] i f =) 0y
Ry LG/19 Authorised Slgnatoryo ( ¢ 1)
s 5“%;*1;:?@15%1‘? of GLl C,ig; 292501?19?3 = CONTRACTOR |\ ..
AR

) ‘P‘// /ITRUE COPY//
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ANNEXURE-6

SCHEDULE-I
Common Application for Consent under
Water (Prevention and Control of Pollution) Act, 1974,
Air (Prevention and Control of Pollution) Act, 1981) and authorisation under
Hazardous Wastes (Management and Handling) Rules, 1989, as amended

NO. e

Accompanying form in triplicate to be submitted by
the applicant. One copy may be retained by the
applicant.

Explanatory note for filling in application form for
Consent / Authorisation

Any applicant knowingly giving incorrect information or suppressing any information
pertaining to any of the items of the application shall be liable for punishment as per
provisions under the relevant Act.

The application form shall be submitted at the head-quarter office of the Board at the
address given on the first page of the application form or to the respective Zonal or
Regional or Sub-Regional office or District Office of the Board / Pollution Control
Committee under whose jurisdiction the applicants activity falls.

The application shall be accompanied by the consent fee in the form of Demand Draft in
favour of ... State Pollution Control Board / Pollution Control
Committee. Fee paid is not refundable.

For the items marked * strike out which is not relevant.

If any of the items is not relevant to the activity of the applicant, please state 'Not
Applicable'.

If the space for reply provided for any item is inadequate, use additional sheets, duly
referenced.

Item 1 : Give the name of the person who is authorised by the applicant to transact their
business.

Item 2 : Also state the concerned institutions under whose administrative area the unit
falls.

The form shall be accompanied by the relevant documents specified. on the last page of
the application form.

(10) Capital Investment - Consent fee is to be paid based on gross fixed capital investment of

the unit without depreciation till the date of application. The gross capital investment shall
include cost of ""land, building, plant and machinery without depreciation.
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I

(1)

(i)

(iii)
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Application form for Consent / Authorisation

/ We hereby apply for *

Consent to Establish / Operate / Renewal of consent under section 25 and 26 of the Water
(Prevention and Control of Pollution) Act, 1974, as amended.

Consent to establish / operate / renewal of consent under Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, as amended.

Authorisation / renewal of authorisation under rule 5 of the Hazardous Wastes
(Management and Handling) Rules, 1989, as amended in connection with my / our existing
/ proposed / altered / additional manufacturing ! processing activity from the premises as
per the details given below.

Part A : General

1.

2.(a)

(b)

(©)

Name, designation, office address with
telephone, fax numbers, e-mail of the
applicant / occupier / Industry / Institution/
Local Body

Name and location of the industrial

unit / premises for which the application
is made. (Give revenue Survey Number /
plot number, name of Taluka and District,
also telephone and fax number)

Details of the planning permission
obtained from the local body / Town and
Country Planning authority / metropolitan
development authority / designate
authority

Name of the local body under whose
jurisdiction the unit is located and name
of the licence issuing authority
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Names, addresses with telephone and fax
number of Managing Director/Managing
Partner and officer responsible for
matters connected with pollution

control and / or hazardous waste disposal.

4. (a) Are you registered as a small-scale

10.

1.

industrial unit ?

(b) Ifyes, give the number and date of

registration.

Gross capital investment of the unit
without depreciation till the date of
application (Cost of building, land,
plant and machinery).

(To be supported by an affidavit,
Annual Report or certificate

from a Chartered Accountant. For
proposed unit(s), give estimated figure)

If the site is located near sea-shore / river
bank / other water bodies; indicate

the distance and the name

of the water body, if any.

Does the location satisfy the requirements
under relevant Central / State Govt.
notifications such as Coastal Regulation Zone,
Notification on Ecologically Fragile Area,
Industrial location policy, etc. If so,

give details.

If the site is situated in notified industrial
estate,

(a) whether effluent collection, treatment
and disposal system has been provided
by the authority

(b)  will the applicant utilise the system,
if provided

(c) ifnot provided, details of proposed
arrangement.

Total plot area, built-up area and area
available for the use of treated
sewage / trade effluent

Month and year of proposed commissioning
of the unit

Number of workers and office staff.
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12. (a) Do you have a residential colony
within the premises in respect of
which the present application is
made ?

(b) If yes, please state population staying

(c) Indicate its location and distance
with reference to plant site.

13. List of products and by-products
manufactured in tonnes / month,
kl / month or numbers / month
(Give figure corresponding to
maximum installed production capacity)

14. List of raw materials and process chemicals
with annual consumption corresponding
to above stated production figures, in tonnes /
month or kl / month or numbers / month.

15. Description of process of manufacture for each

of the products showing input, output, quality

and quantity of solid, liquid and gaseous wastes,

if any from each unit process.
(To be supported by flow sheet and / or
material balance and water balance sheet).

Part B : Waste water aspects

16.  Water consumption for different uses (m’ / day)

(1) Industrial cooling, spraying —
in mine pits or boiler feeds.

(1) Domestic purpose -

(111) Processing whereby water -
gets polluted and the
pollutants are easily
biodegradable

(iv) Processing whereby water gets
polluted and the pollutants
are not easily bio-degradable
and are toxic

(V) Others such as agriculture,
gardening etc. (specify)

Total

85



17.

18.

19.

20.

21.

22.

23.

24.

676

Source of water supply.
Name of authority granting permission
if applicable and quantity permitted

Quantity of waste water (effluent) generated

(m’ / day)
(1) Domestic (v) Boiler Blowdown
(i1) Industrial : (vi) Cooling water blowdown
(ii1) Process (vil) DM Plant / Softening
Plant washings
(iv) Washings :

Water budget calculations accounting
for difference between water consumption
and effluent generated.

Present treatment of sewage / canteen
effluent (Give sizes / capacities of
treatment units).

Present treatment of trade effluent

(Give sizes / capacities of treatment units).
(A schematic diagram of the treatment
scheme with inlet / outlet characteristics
of each unit operation / process is to be
provided. Include details of residue
management system (ETP sludges))

(a) Are sewage and trade effluents
mixed together ?

(b) Ifyes, state at which stage —
Whether before, intermittently or
after treatment.

Capacity of treated effluent sump. Guard
Pond if any.

Mode of disposal of treated effluents, with
respective quantity, m’/ day

(1) into stream / river (name of river)

(11) into creek / estuary
(name of creek/estuary)

86



(iii)

(iv)

)

(vi)

(vii)

667

into sea

into drain / sewer (owner of sewer)

On land for irrigation on owned land /
lease land. Specify cropped area.
(To be supported by relevant documents)

Quantity of treated effluent reused /
recycled, m® / day

Provide a location map of disposal
arrangement indicating the outlet (s)
for sampling

Provide a location map of disposal
arrangement indicating the outlet (s)
for sampling

25. (a) Quality of untreated / treated effluents

(Specify pH and concentration of SS,
BOD, COD and specific pollutants
relevant to the industry. TDS to be reported
for disposal on land or into stream / river).

(b) Enclose a copy of the latest report of

analysis from the laboratory approved by
State Board / Committee / Central Board /
Central Government in the Ministry of
Environment & Forests. For proposed unit
furnish expected characteristics of the
untreated / treated effluent.

Part - C : Air emission aspects

26.

Fuel consumption :

Coal

LSHS Furnace Natural
Oil gas

Others
(Specity)

(a) Fuel consumption (TPD / KLD)

(b) Calorific value

(c) Ash content %

(d) Sulphur content %

(e) Other (specify)
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217. (A) Details of stack (process & fuel stacks):

(a) Stack number (s)
(b) Attached to

(c) Capacity :

(d) Fuel type

(e) Fuel quantity (TPD / KLD)

(f1 Material of construction

(g) Shape (round / rectangular)

(h) Height, m (above ground level)

(1) Diameter / size, in meters
j) Gas quantity, Nm® / hr.
(k) Gas temperature, °c

(1) Exit gas velocity, m / sec.

(m) Control equipment preceding the stack

(Attach specifications including residue
management systems of each of the control
equipment indicating inlet / outlet concentrations
of relevant pollutants)

27. (B) Whether any release of odoriferous
compounds such as Mercaptans, Phorate
etc. are coming out

28. Do you have adequate facility for collection
of samples of emissions in the form of port
holes, platform, ladder etc. as per Central Board
Publication "Emission Regulations Part-I11"
December 1985)

29.  Quality of treated flue gas emissions and
process emissions.
(Specify concentration of criteria pollutants and
industry / process-specific pollutants
stack-wise. Enclose a copy of the latest
report of analysis from the approved
laboratory by State Board / Central Board /
Central Government in the Ministry of
Environment and Forests. For proposed units
furnish the expected characteristics of the
emission

Part - D : Hazardous waste aspects

30. (a) Whether the unit is generating
hazardous waste as defined in the
Hazardous Waste (Management and
handling) Rules, 1989, as amended.

(b) If so, the category No.
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31.

32.

33.

34.

35.

36.

679

Authorization required for *
(1) Collection

(i) Reception
(ii1) Treatment
(iv) Transport
(v) Storage

(vi) Disposal

of the hazardous waste

Quantity of hazardous waste generated
(kg / day) or (mt / month)

Characteristics of the hazardous waste(s).
Specify concentration of relevant pollutants.
Enclose a copy of the latest report

of analysis from the laboratory approved by
'State Board/Central Board/ Central Government
in the Ministry of Environment and Forests).
For proposed units furnish expected
characteristics.

Mode of storage (intermediate or final)
(describe area, location and methodology).

Present treatment of hazardous waste, if any
(give type and capacity of treatment units)
Quantity. of hazardous waste disposed
(1) Within the factory
(i1) Outside the factory
(Specify location and enclose

copies of agreement)

(ii1) Through sale (Enclose documentary
proof and copies of agreement)

(iv) Outside State / Union Territory, if yes
particulars of (i) & (iii) above

(v) Other (specity)

Part - E : Additional information

37.

(a) Do you have any proposals to
upgrade the present system for
treatment and disposal of effluent/
emission and / or hazardous waste
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37. (b) Ifyes, give the details with

time-schedule for the implementation
and approximate expenditure to be
incurred on it.

38. Capital and recurring (O & M) expenditure

39.

40.

41.

42.

on various aspects of environment
protection such as effluent, emission,
hazardous waste, solid waste, tree
plantation, monitoring, date acquisition
etc. (give figures separately for items
implemented / to be implemented).

To which of the pollution control
equipment, separate meters for
recording consumption of electric energy
are installed ?

Which of the pollution control items

are connected to D.G. set (captive power
source) to ensue their running in the event
of normal power failure ?

Nature, quantity and method of disposal

of non-hazardous solid waste generated
separately from the process of manufacture
and waste treatment. (Give details of

area / capacity available in applicant's land)

Hazardous Chemicals - Give details of
chemicals and quantities handled
and stored.

(1) Is the unit a Major Accident
Hazard unit as per MSIHC Rules ?

(i1) Is the unit an isolated storage

as defined under the MSIHC Rules ?

(ii1)) Indicate status of compliance of

Rules 5,7, 10, 11, 12, 13 and 18 of
the MSIHC Rules.

(iv) Has approval of site been obtained

from the concerned authority ?

(v) Has the unit prepared an Off-site

Emergency Plan ? Is it updated ?

(vi) Has information on imports of

chemicals been provided to the
concerned authority ?

(vii) Does the unit posses a policy

under the PLI Act?

90
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44,

45.

46.

47.

48.

49.

50.

6681

Brief details of tree plantation / green
belt development within applicant’s
premises (in hectres).

Information of schemes for waste
minimisation, resource recovery and
recycling - implemented and to be
implemented, separately.

(a) The applicant shall indicate whether
industry comes under Public Hearing,
if so, the relevant documents such as
EIA, EMP, Risk Analysis etc. shall be
submitted, if so, the relevant documents
enclosed shall be indicated accordingly.

(b) Any other additional information that
the applicant desires to give.

I/ We further declare that the information furnished above is correct to the best of my / our
knowledge.

I/ We hereby submit that in case of any change from what is stated in this application in
respect of raw materials, products, process of manufacture and treatment and / or disposal
of effluent, emissions, hazardous wastes etc. in quality and quantity; a fresh application for
Consent / Authorisation shall be made and until the grant of fresh Consent / Authorisation
no change shall be made.

I/ We undertake to furnish any other information within one month of its being called by
the Board / Committee.

I/ We agree to submit to the Board an application for renewal of consent / authorisation in
two months in advance before the date of expiry of the consent / authorisation validity
period:

1/ We enclose herewith a Demand Draft for RS. ....c...oovviiiiiiiiiiiieeeeee e
(RUPCES... ittt et et ettt e et eebeessaeensaesaneans ) drawn in favour
Of oo Pollution Control Board / Committee as the fee for consent /
authorisation for a period UPLO ........cccveeruierciierieeiiieieeiee e .

Yours faithfully,

Documents enclosed :

IITRUE COPY//

91


http://etc.in/

Ly \' 5
ol
NS/trg.

682

ANNEXURE-7

Ref. No. S&F/E/20/723 of 05. 07.2006

Regional Executive Engineer,
Pollution Control Board, Assam,
Back Side of ASTC Bus Station,
Chowkidinghee, Dibrugarh

Sub : Consent to establish and Consent 1o operate as
per Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 for the year 2006-2007

Dear Sir,

We are sending herewith the applications for consent to establish and consent to operate in the

prescribed format duly filled in. The necessary application fee will be paid shortly through demand
draft.

Please note that the consent fee will be paid against each drilling location projected to be drilled in
Jinancial year 2006-2007. The consent to establish & consent to operate for all the drilling locations
is applied vide a composite consent application as done earlier. Moreover, in case of the wells as
projected and for which consent has already been obtained, but the same could not be drilled in that
particular year, the consent to aperate these wells will remain valid till those wells are drilled.

Thanking you,
Yours faithfully, :
L. INDIA LIMITED 1_"\ 1 bl FeonS £ ppaln it 8
I V i B et é FAX : ;
< / ¥ -
(S. Bora) i !.;le{r_”\ J b g Move ~ i.(
Head  S&F 3 T i o f drtsa vhes L{
For Group General Manager 5. 4y ‘i eteCP ¢ { & aher§ - o 7] P
f Aioete A M ¢ f, W b e rf
Gl 4 : i} 2 =2 ;
1 o 2 y g L 4 {! -_-'EE'I' 1 / O :A’\ U"I','- e, 1 e ir’,!
Encl : 1) Application forms (in triplicate) I v el
!{ 1 o 2 \ ‘ i{‘ W |.\‘*- _1{ /.EEJ‘
{ - b C 2 \ (O = El"“_ Jf ! rf o —P
E\ B £ L= }[’
5 ol f " i L% S
.‘_ { Lial trdpetaat {, ‘;_1__“.”““‘}-.»\
! é‘ £ 3 i ‘f,,,! il'_ ...,.I\/I 3 N
;,Or PRI i
l";—b [ G = -.\_; : C‘-.
{ o i‘ig}é =

without depreciation till the date of applicalion. 11C g1Uss Capiar e coaiienns s
land, building, plant and machinery without depreciation.



683

5N ° ® ° °
Oil India Limited SAFETY & ENVIRONMENT
(A GOVERNMENT OF INDIA ENTERPRISE) P.O. DULIAJAN, DIST. DIBRUGARH
REGISTERED OFFICE : DULIAJAN, ASSAM ASSAM, PIN — 786 602
Tel : 0374-2800542 ) 2803293

Fax : 0374-2804888
E-mail : safetyv@@oilindia.in

Ref. No. S&E/E/20/992 of 12.09.2006

Regional Executive Engineer,
Pollution Control Board, Assam,
Behind ASTC, Chowkidinghee,
Dibrugarh, Assam

Sub : Payment of consent fee for the vear 2006-07

~ Ref : Our letter No. S&E/E/20/723 of 05.07.2006

Dear Sir,

Reference our above mentioned letter, we are enclosing herewith a Demand Draft No.
085532 for an amount of Rs. 22,30,000/- (Rupees twenty two lakhs thirty thousand only)
towards thie ree ror consent to estabiish and consent to operate the OIL installations for the
year 2006-07. The details of the field/installations and the corresponding fees paid has been
shown in the Annexure attached herewith. The fees have been paid in the increased rate as
advised by you vide your Notification No. ENG.26/2003/14 dtd. Dispur the 12 Nov. 2003.

Kindly acknowledge the receipt of the same.
Thanking you,

Yours raithfully,
OIL INDIA LIMITED

LT

X e
jpel—
(S. Bora )

Head — S&E

For Group General Manager

Encl : 1) DD No. 085532 dtd. 09.08.2006
2) Annexure — 1

e
/BNS/trg,
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SCHEDULE - I

Common Application for Consent under

Water (Prevention and Control of Pollution) Act, 1974,
Air (Prevention and Control of Pollution) Act, 1981) and Authorisation under
Hazardous Wastes (Management and Handling) Rules, 1989, as amended

T e oa e Sl

Accompanying form in triplicate to be submitte

by the applicant. One copy may be retained b
the applicant

Explanatory note for filling in application form for
Consent / Authorisation

Any applicant knowingly giving incorrect information or suppressing any information pertaining |

any of the items of the application shall be liable for punishment as per provisions under ti
relevant Act.

The application form shall be submitted at the head-quarter office of the Board at the address give
on the first page of the application form or to the respective Zonal or Regional or Sub-Region

office or District Office of the Board / Pollution Control Committee under whose jurisdiction t
applicants activity falls.

-

The application shall be accompanied by the consent fee in the form of Demand Draft in favc

CIRENE- . o P A i S State Pollution Control Board / Pollution Control Committee. Fee p:
is not refundable.

For the items marked * strike out which is not relevant.

If any of the items is not relevant to the activity of the applicant, plcase state 'Not Applicablc
If the space for reply provided for any item is inadequate, use additional sheets, duly referenc
Item 1 : Give the name of the person who is authorised by the applicant to transact their bus;int
Item 2 : Also state the concerned institutions under whost administrative arca the unit falls.

The form shall be accompanied by the relevant documents specified on the last page of the af
cation form.

Capital Investment - Consent fee is to be paid based on gross fixed capital investment of the
without depreeiation till the date of application. The gross capital investment shall include ce:
land, building, plant and machinery without depreciation.
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Application form for Cousent / Authorisation

From : .(xROUP. GENERAL. MANAGER. "
e DA T ER L L
CPMELATAN . DIBRUGARH.....
..... Db S e ol
To
The o Member....... Sﬂcww’}mg/
...................................... Pollution Control Board , Assam
o Bamunimaidam...,. Cuochedl =24 .
Sir,
I/ We hereby apply for *
_ v e SVl
(1)  Consent to Establish / Operate / Renewal of consent under section 25 and 26 of the Water (Pre-
vention and Control of Pollution) Act, 1974, as amended.
x e v v
(i) Conscnt to establish / operate / rencwal of consent under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981, as amended.
(1il)

Authorisation / renewal of authorisation under rule 5 of the Hazardous Wastes (Management and
Handling) Rules, 1989, as amended in connection with my / our existing / proposed / alicred /

additional manufacturing / processing activity from the premises as per the details given below.

Part A : General

s Name, designation, office address with Sm S. Bora .
telephone, fax numbers, c-mail of the applicant / HEAD — SCE . o
occupicr / Industry / Institution/ Local Body. g"ffeﬂ . Eywiyenmad D&PH‘ -

Gl Pdia Limited ,Dulicjan
2. (a) Name and location of the industrial Tl - CI;‘B?CI __'2306-542 :]
unit / premises for which the application ;
18 made. (Give revenue Survey Number / plot ) .
number, name of Taluka and District, S 'D-r}]!i;\/ar e VAT e
also telephone and fax number) : )
DFR, NKo, DFU-1 MEV BST-H -
(b) Dectails of the planning permission obtained HRi=DE2 —D@A\ HSM. HST HOK |
from the local body / Town and Country ) g ] (’5 2
Planning authority / metropolitan NKM; HsC, H R& H, HSS, HSV,
development authority / designated NA- Hs#, HRZ, HSA Hfﬁ-, HSD, HSE)
authority. ; H RP, :DE;LJ?/ ch_’ :—-L_& : .-;-P_ 1 :
e MEW, DIAZ, HSU
(¢) Name ol the local body under whose ‘\rﬁ_: i tb\ %AJ - il T T 1

jurisdiction the unit is
located and name of the

. P -~
' = | gecaezconl
licence issuing authority. i\/ﬂ. . \ Dt@i g g O

DFW, T i


oil200007
Highlight


43,

44,

46.

47.

48.

49.

50.

687 . / 97
Bricl details of tee plantation / green —>»  OlL PIGHTS about 2500 ‘\Lut 3600 dees
belt development within applicant's :

levelo per annun , both  compens a‘hna. ond oblizafvy. ,
premises (in hectres). ; J/ %T,
Information of schemes for waste - Drally wente mihimiged & tee ‘fﬂd .
minimisation, resource recovery and . Jusaet) J :
reeyching - implemented and to be @]F.{-} i LSE é} land 15 be‘nﬁ EXe C“&_{ i
“implemented, separately. :
(a)  The applicant shall indicate whether

industry comes under Public Hearing, - Done an PM IC‘E?“}ULL 0} MOEF

if so, the relevant documents such as o

EIA, EMP, Risk Analysis cte. shall be as & when \"Q_CVLHQCI -

submitted, if so, the relevant documents
enclosed shall be indicated accordingly.

(b)  Any other additional information that
the applicant desires to give. =20z | RS

I/ We further declare that the information furnished above is correct to the best of my / our
Knowledge.

: : ' ; : T B
I / We hereby submit that in case of any change from what is staled in this application in respect
of raw materials, products, process of manufacture and treatment and / or disposal of effluent,
emissions, hazardous wastes etc. in quality and quantity; a fresh application for Consent / Authori-
sation shall be made and until the grant of fresh Consent / Authorisation no change shall be made.

o

I/ We undertake to furnish any other information within one month of its being called by the Board
/ Commillee.

g

L/ We agree to submit to the Board an application for rencwal of consent / authorisation in two ]
months in advance before the date of expiry of the consent / authorisation validity period. o
7

L'/ e caelese herewith a DemandiDraf for Bs. - o o ) 0 SR SR SE N

(Rupees..... e Zmr s

Signature
Name .S tEORAS "
Designation HEAD - S &

!
!

Documents enclosed

IITRUE COPY//
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N & EN\HRONME

___..J'EEC IéED ON

N 7 oo g- ZCMC’(, e ot v X
; ﬁM POLLUTION CONTROL | BOARD ASSAM

—

WB/Z I/T-879/94-95/140 ,,\:{\

: i~
\‘fﬁ;w } \AGroup General Manager
M/s. Qil India Limited,

LQ&“)' Duiiajan, Dibrugarh, Assam

e

Sub: Consent to Operate for the year 2007-08 for the site as Annexure -l.

/“({ ;\\? Ref: Your application .[(20nnammesd. fr R0 ORAR M /Q(Y/a&'a/

C/“Ws 7~ 2 .csaf%‘~ 24//83 /8y s SF, £~l/-00
IT,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal of consent under the Water/Air Act, for the
period from 1% April, 2007 to 31 March, 2008 under the same terms and conditions as
laid down in its letter No. as per previous consent order and Appendixs.(s Asc.)

/i You are also requested to apply for “Consent to Operate” for the year 2008-09
immediately along with arrear consent fees payable to this Board if any as per
enhance rate.

Yours Sincerely, /“

N S
(J.L. Dutta) 4~ \‘?‘*\ 2%\
Chairman®” " ¥

Memo No.WB/Z-1/T-879/94-95/140-A Dated Guwahati, @e"ia/m/’ 28

- 3 Copy to: Qov - o

1) The Deputy Commissioner, Dibrugarh District, Dibrugarh St information.

2) The Regional Officer, Regional Office, Dibrugarh, Pollution Control Board,
Assam for information & necessary action.

3) Record file/Computer section.

Sof
(J.L. D}éta)
Chairman

23 FEB 2008 |
3531

J
|
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An

1. Production installation of Naharkatia, Digboi, Moran, Katholoni,
Dikom and other Satellite Field.

2. Central Industrial Complex of Duliajan, Moran of Dibrugarh
District.

*kkkfk
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Pollution Control Beard, Ass:ém

Home

Environmental [aws

Laboratoty

Environmental
Awaraness

Public Hearing

Cess Management

https://pcbassam.org/consent.htm

Welcome to Pollution Control Board, Assam - Home Page

ANNEXURE®

Department of Eavironmerit ar} Forests Govament of Assam
AboutUs OtherRules OtherInfo.  Site Map  Contact Us

Implementation Of Public

Consent 7 Authorization Management ::

Granting Consent under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981and Authorization under Biomedical Waste (Management &
Handling) Rules, 1998, the Hazardous Waste (Management & Handling) Rules, 1989 and the Municipal Solid Waste
(Management and Handling) Rules, 2000 are some of the important functions of the Board. A brief note /
guidelines for obtaining the NOC / Consent / Authorization for the entrepreneurs are illustrated below:

Water Act :

Control of water pollution is achieved through administering conditions
imposed in consent issued under provision of the Water (Prevention &
Control of Pollution) Act, 1974. These conditions regulate the quality and
quantity of effluent, the location of discharge and the frequency of
monitoring of effluents. The surface and ground water monitoring
conducted by the Board indicates that the water quality has improved
over the years and that it is now, in general, reasonably good.

Air Act: N, W TS SRR e
Under the Air (Prevention & Control of Pollution) Act, 1981consent of the Board is mandatory for releasing
emissions to the atmosphere. The Board issues consent to air polluting industries with conditions to regulate the
quality and quantity of emission and stipulate the frequency for monitoring the emissions.

Consent to Establish / Operate

To establish an industry with potential for water pollution / air pollution; prior consent under the Water Act / Air
Act is to be obtained respectively which needs to be obtained in two phases:

* Consent to Establish [NOC] This consent is to be obtained prior to establishing any industry or
process or plant.

Once the industry or process plant is established along the required
pollution control systems, the entrepreneur is required to obtain
consent to operate the unit. The consent is given for a particular
period, which is mandatory to be renewed regularly.

* Consent to Operate
[Initial & Renewal]

Consent to Establish [NOC]

Before establishing/constructing a plant the proposed industry should obtain NOC under the Water Act and/or the
Air Act. The application form for NOC (Consent to Establish) under the Water Act / Air Act is to be submitted
in duplicate through the Regional offices of the Board.

The application form fees Rs. 100/- and is available at all the offices of the Board or can be downlogded from the
Website. The amount is to be submitted as DD in favour of the Member Secretary, Pollution Control Board, Assam
payable at Guwahati.

Those who have obtained NOC need not submit application again in the above forms.

NOC is to be obtained prior to carrying out any work at the site proposed for the project. However, NOC is issued
even if construction work of the unit has been started provided:

% the site is suitable;
~ the application for NOC is accompanied by prescribed fees.

~ the required pollution control measures are provided.

The validity of NOC is one year. NOC should be renewed if the unit is not commissioned by then. If renewal is not
sought within the validity period fresh application has to be made to the Board.

Documents to be Submitted with NOC form
The documents to be submitted along with the consent application form for processing of the application are :

Land Documents / Lease agreements.
Project report with total investment.

Non-agricultural Land Certificate from SDC/Circle Officer (strictly for Brick and Stone Crusher).

LS S IR S B O

A site plan map showing location of the proposed site including surrounding location in details.
1/5
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N & EN\HRONME

___..J'EEC IéED ON

N 7 oo g- ZCMC’(, e ot v X
; ﬁM POLLUTION CONTROL | BOARD ASSAM

—

WB/Z I/T-879/94-95/140 ,,\:{\

: i~
\‘fﬁ;w } \AGroup General Manager
M/s. Qil India Limited,

LQ&“)' Duiiajan, Dibrugarh, Assam

e

Sub: Consent to Operate for the year 2007-08 for the site as Annexure -l.

/“({ ;\\? Ref: Your application .[(20nnammesd. fr R0 ORAR M /Q(Y/a&'a/

C/“Ws 7~ 2 .csaf%‘~ 24//83 /8y s SF, £~l/-00
IT,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal of consent under the Water/Air Act, for the
period from 1% April, 2007 to 31 March, 2008 under the same terms and conditions as
laid down in its letter No. as per previous consent order and Appendixs.(s Asc.)

/i You are also requested to apply for “Consent to Operate” for the year 2008-09
immediately along with arrear consent fees payable to this Board if any as per
enhance rate.

Yours Sincerely, /“

N S
(J.L. Dutta) 4~ \‘?‘*\ 2%\
Chairman®” " ¥

Memo No.WB/Z-1/T-879/94-95/140-A Dated Guwahati, @e"ia/m/’ 28

- 3 Copy to: Qov - o

1) The Deputy Commissioner, Dibrugarh District, Dibrugarh St information.

2) The Regional Officer, Regional Office, Dibrugarh, Pollution Control Board,
Assam for information & necessary action.

3) Record file/Computer section.

Sof
(J.L. D}éta)
Chairman

23 FEB 2008 |
3531

J
|
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1. Production installation of Naharkatia, Digboi, Moran, Katholoni,
Dikom and other Satellite Field.

2. Central Industrial Complex of Duliajan, Moran of Dibrugarh
District.

*kkkfk
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srol Bo,

POLLUTION CONTROL BOARD, ASSAM oo“ '~

BAMUNIMAIDAM, GUWAHATI — 21

No.WB/ ;z_-:,;f/-r; S 7y /CM ﬁz&}/’ Dated Guwahati, ¢
To 7 s, 25
- Hesd -~ SEE,

Dl Gnolro AL, /(ﬂu,d?;am.»)
| ,@{éuﬁuﬁz-

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)

Act,1.981.74% Conlink  Gooleitiiond /Ccawfﬁnc MMMW

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
period from 1% April, 2008 to 31°' March, 2009 undey the s/en‘ﬁe terms and conditions as
laid down in ibsHetterNo.  gyndogect.

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediately.

Yours faithfully,

: /{/K@G - 49,05 6

ember Secretary

Memo NO,WB:’2'~I_/'TH g:f;;f/qq._?g//qg s Dated”Guwahati the ..................
Copy to:

1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.
2) The Deputy Commissioner, 3 Wonugordn District for favour of information.
3) The General Manager, DIC, b»&u@»b\ voioovenn... for favour of information.
4) The S—Ervirenmental-Engineer/ Regional Executive Engineer, Regional Office/
i e %pbéﬂu’jadﬂr ..... Pollution Control Board,
tior.

Assam for information & necessary ac

— Sl —

Member Secretary

ey

every year.

TAMA WA LW aMARSI I IIL Ly

TOEIIVIIIS Gl UatGH IS sy ulal Y Ly o1 wvidien

y —_—

)%j?( [ 2.63.65
.L:Z(“’Member Secretary
b

[ e e e e e ke
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POLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHATI — 21

No.WB/X-T /T-S?f%f/‘?'?—‘?.ﬁ"//lg/

To ﬁgg
\///ed -~ S4&

el Fnirersment Aot

Wil i Zd.,  dulisfery

Sub: Consent to Operate for the year 2008-08 under Water (Prevention &
Control of Pollution) Act, 1974 ! Air (Prevention & Control of Pollution)

Act, 1981, for. fhtiaf Jolknsbiod Lomplox of ,@,a??m :

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
period from 1% April, 2008 to 31% March, 2008 under the sgm'e terms and conditions as
laid down in #setterNe.  guclogeol  fpprnobess .

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediately.

Yours faithfully,

‘g
&(Member Secretary

Memo NO.WBIZ-:L/-?L 8?‘7-/@4—95"/1’7’6-—/—] Dated Guwahati, the .........cvwi.
Copy to:
1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.

2, The Deputy Commissioner, ,(Ec,é.wﬁaaﬁ, District for favour of information.

69,0509

3) The General Manager, DIC, oragenIn  for favour of information.
4) The Sr—Envirenmental-Engineer/ Regional Execulive Engineer, Regional Office/
' ' AQ:MZ&% ......... Pollution Control Board,
Assam for information & necessary actiof.

b/~
&, Member Secretary

o
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POLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHATI — 21

No.WB/ 21 [7—-gsret /Mﬁ %, Dated Guwahati,|
’}a

PK To 9'5
Honol — s g&
et L oo e /{{}70)1}
il Gt Lidl, Mﬁim
Afgf-aé.&uﬁcuxgzﬂ

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Poliution)

Act, 1931.74,, rcotucion: QpuraZins an othar Lsolalisl ool watillils

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
period from 1* April, 2008 to 31 March, 2009 under the sae terms and conditions as

laid down in #s-letter No. o, lowes/  Appenclicos -

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediatety.

Yours faithfully,

/l?ﬁ?j& ¢9.0%,99

9
ﬂ,ﬁ Member Secretary

= Memo NO.WB;‘Z—I_/ T— SFF 4-‘?5’/’95 ~4-  DatedGuwahati e oo
Copy to:

1) The Joint Secretary, Environment & Forests Department, Govt., of Assam,
Dispur, Guwahati — 6 for favour of information. '

2) The Deputy Commissioner, Dakoagetr District for favour of information.

3) The General Manager, DIC, 'PWA%M‘\ for favour of information.

4) The-Sr—Environmenta-Engineer/ Re%lfjfai Executive Engineer, Regional Office/
Regional | ab-cum-Office, A@bdjaf% Pollution Control Board,
Assam for information & necessary action.

Member Secretary




No’.'WBr’z:-j_r/rr- 3?;/;4_95_"///95,/ Dated Guwahati, th
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Q )
;,?

-
% i
N

L PoLLUTION CONTROL BOARD, ASSA
BAMUNIMAIDAM, GUWAHATI — 21

25®
i Hod — SEE
/Ja{ef" ,zlmo/ !WW»' zwuz/yd' /C'Q&ﬁﬂ,

Maﬁ

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)

Act, 1981. ,er, frootuction Opovatims o @ﬂjmar F3bls
Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water! Air Act, for the
period from 1% April, 2008 to 31* March, 2009 under the sgwfe terms and conditions as
laid down in#sdetterNe. o, closed Appondice s

You are also requested to apply for “Consent to Operate” for the year

2009 — 2010 immediately.

Yours faithfully,

AR on. a9

é ember Secretary
Memo NO,WBIZ~I/'?’—-8 '-Tq-/‘?*(f ?5‘//9’4’/ A - DatedGuwahati the ..................
Copy to:

1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.

2) The Deputy Commissioner, EONSIRE District for favour of information.

3) The General Manager, DIC, @\)QMW .. for favour of information.

4) The S%Eﬂwreﬂ-meﬂtal—&lgme—er! Regional Executwe Engineer, Regional Office/

. ‘ ;-cﬁcé.wiM@ Pollution Contro! Board,
Assam for information & necessary action.

e Dk =

Member Secretary
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PoLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHATI — 21

Head, — S LE,

/&%Zf Aol !mmw /ﬂ#ﬂl.,
il uolise oo, &&?w

@'@7@,@

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)

Act, 1981, 712” frocluctiorns  Curations ot Aorarn Fald.

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
period from 1* April, 2008 to 31 March, 2009 under the saife terms and conditions as
laid down in #stetier Ne.  Lredesesl /Qf:ﬁ.f/)’tf‘@?ﬁ ;

You are also requested to apply for “Consent to Operate” for the year
2009 — 2010 immediately.

Yours faithfully,

A

) O™ .08
% Member Secretary

Memo No WB/ Z~T /—pg;_gz é}ﬁr‘?ﬁ‘/éf?g_,ﬁ DatedGuwahati the ..................
Copy to:

1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati— 6 for favour of information.

2) The Deputy Commissioner, “b&mad“*(« District for favour of information.

3) The General Manager, DIC, b JJ\ ................ for favour of information.

4) The Se—Environmental-Engineer/ Regional Execytive Engineer, Regional Office/
RegionalLab-eum-Office,  .......«0bru Mé/ ~..,, Pollution Control Board,

Assam for information & necessary action.

Member Secretary
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POLLUTION CONTROL BOARD, ASSA
& BAMUNIMAIDAM, GUWAHATI — 21 P

No. B!,‘(— T—8%% /94-95 /9‘;3, ‘Dated Guwahai. t

\%ﬁ ‘V-—/
Lonsirnonprornd ,C@f)i

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)

Act, 1981. 7@» /Z,oo&wm @m»aﬁm at fdﬁof@@b 5’{"2[94

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is p!eased to grant the renewal consent under the Water/ Air Act, for the
period from 1% April, 2008 to 31%' March, 2009 under the saife terms and conditions as

laid down in ksletterNe  sxelowscl  Haper olices -

You are also requested to apply for “Consent to Operate” for the year
2009 — 2010 immediately.

Yours faithfully,

@ember Secretu
Memg No. WBK';{ _‘L 'T Qt}‘cr’/‘??a—qb/‘?ﬁ ~A Dated’Guwahati, the .
e Copy to: \
1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.

a9.307

2) The Deputy Commissioner, Do District for favour of information.

3) The General Manager, DIC, ‘D-bbn%w‘lf _for favour of information.

4) The mmnmeﬂ&a-l—éng-meew Regional Execut:ve Engineer, Regional Office/
fiee, .. ,@Aﬁéi? __ Pollution Control Board,

Assam for information & necessary action.

Member Secretary
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PoLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHATI — 21

ot 755 frv- 15 in,

To . %
\/ Hzaofl =S &'g
/&d Dokias At Ma/m;

ol brsgardy,

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 | Air (Prevention & Control of Pollution)

Act, 1.981. 7%4, Phostintions  Aenations o Mihtom Frild .

Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the
period from 1% April, 2008 to 31% March, 2009 under the sgafe terms and conditions as
laid down in #sdetter-Ne- . o logod ,@Www

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediately.

Yours faithfully,

ARy ms

}Member Secretary
Memo No.WBfi’w;}:/-r_ggfqe/%-*?S‘/fq; —A DatedGuwahati, the ..................
Copy to:
1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.
2) The Deputy Commissioner, \.o..—ibmxg-cvvh District for favour of information.
3) The General Manager, DIC, })AL/‘%&W‘“L\ . for favour of information.

4) The st_Environmental-Ergireer/ Regional Execunve Engineer, Regional Office/
Regional | ab-cum-Office, ... ........ M#Ui% Pollution Contro1 Board,

Assam for information & necessary action.

___ 8&d —
Member Secretary
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- POLLUTION CONTROL BOARD, ASSAM
BAMUNIMAIDAM, GUWAHAT] —~_21
No. WBKZ-—I/T 99{;8/&? QW' ‘Dated Guwahati, the
(' /‘{mﬂ[/ S 4E, %ﬂ’

,é“m mwmi ,(Q /d'{/
Fnctiow <2 .

e,
éﬂ O/JE &émﬁm@,

%
Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)_
e Dem

Act, 1981. 724, hoddecloorns  Lporalions o Afwm/mz%m e
With reference to your application in the name and style as mentioned ahove,
the Board is pleased to grant the renewal consent under the Water/ Air Act, for the

period from 1** April, 2008 to 31% March, 2009 under the sarfie terms and conditions as
laid down in itsletter No.  4,.0/000 of. /ﬂﬁgwo&m .

You are also requested to apply for “Consent to ©perate” for the year
2009 — 2010 immediately.

Yours faithfully,

& /t”‘c‘fﬁ“' 0Tl

Member Secretary

Memo No.WBfX’-_I_/'r_ ?;9"_/9{— ‘?5‘//6",? ~ /A .Dated’Guwshati the ..................
T Copy to:

1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwanhati — 6 for favour of information. -

2) The Deputy Commissioner, A District for favour of information.

3) The General Manager, DIC, q;,\lo/webéd'\ ............... for favour of information.

4) The Sr—Environmental Engineer/ Regional Executive Engineer, Regional Office/
Regional Lab-cum-Offiee, Mﬂjmﬁy Pollution Control Board,
Assam for information & necessary action.

B ) L
Member Secretary
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BamMUNIMAIDAM, GUWAHATI — 21

Q\ \\

No.WB/ Z-x ) 7~ 8¥+/949-95/150_ ‘Dated Guwahati, t
W -/SgE, J

xf:z /awuoé “Cf""
% Sy
O Gotin, K9 ’@uﬁym, §

&W.

Sub: Consent to Operate for the year 2008-09 under Water (Prevention &
Control of Pollution) Act, 1974 / Air (Prevention & Control of Pollution)

Act, 1981. 3, D otcton OporoZions "ot Mothalbars Featd,

ot Dear Sir,

With reference to your application in the name and style as mentioned above,
the Board is pleased to grant the renewal consent under the Water!/ Air Act, for the
period from 1°' April, 2008 to 31% March, 2009 under the sarfie terms and conditions as
laid down in itsdetterNe. ercloasl A ppenoliees

You are also requested to apply for “Consent to Operate” for the year
2009 - 2010 immediately.

Yours faithfully,

: " 69.3,83

L‘I\flcm bnr Secretary

-y nﬂemo No.WB/Z- I/rﬁggr;;/;;‘ﬁ__ ‘?6/’?0-/] Dated Guwahali, the ..................
Copy to: _

1) The Joint Secretary, Environment & Forests Department, Govt. of Assam,
Dispur, Guwahati — 6 for favour of information.

2) The Deputy Commissioner, \DA}\ZW District for favour of information.

3) The General Manager, DIC, }JW'\ . for favour of information.
4) The SrEnvirenmental Engiresr/ Regional Executwe Engineer, Regional Office/
Regional Lab-cum-Office, ... tCQc asbe. ..., Pollution Control Board,

Assam for information & necessary actio

Se S

Member Secretary




i Y R R ey

: : Oﬂt 5ﬁE1;ECEIYD ON
2 ‘i“‘"?xw“’“ i A Lo i
T\ Y Pollution Contro ard, Assam

gl Ehe
* < Bamunimaidam : Guwahati-21,
X
\
No.WB/Z-1/T-879/94-95/441 Dated Guwahati, the 9/1t [ 2~

e q0%

_—~ The Head - S & E,
e Safety and Environment Deptt.
M/s. Oil India Limited,
P.O. Duliajan,
Dist. Dibrugarh(Assam)
Pin — 786602.

e ; Sub: ‘Consent to Operate’ for the year 2012-13 under Water (Prevention &
Control of Pollution) Act, 1974/Air (Prevention & Control of Pollution)
Act, 1981, for the sites as per Annexure - |I.

Dear Sir,

With reference to your application in the name and style as mentioned above, the
Board is pleased to grant the “Consent to Operate” under the Water Act / Air Act, for

the period from 01° April, 2012 to 31% March, 2013 under the terms and conditions as per
Appendix “A” & “B”.

-—

You are also requested to apply for “Consent to Operate” for the year 2013-
2014 immediately. _

112

B, SRR

Yours faithfully,
Note :- The amount of arrear fees is

— under Enquiry and will be communicated
to you at an early date. ’ﬁ,,; ad@&u
: o3

%~ Member Secretary
Memo No WB/Z-I/T -879/94-95/441-A Dated Guwahati, the
Copy to:

1. The Deputy Secretary, Environment & Forest Department, Govt. of Assam,
Dispur, Guwahati- 6 for favour of information.

2. The Deputy Commissioner, Dibrugarh dist. favour of information.
3. The General Manager, DI & C C, Dibrugarh for favour of information.
4

- The Regional Executive Engineer, Regional Office, Dibrugarh; Pollution Control
Board, Assam for information & necessary action.

Mem bef—gécreta ry

bie:
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Annexure — |

List of sites

Production operation | Naharkatia field

P

Production operation | Tengakhat field

Production operation | Kathaloni field

Production operation | Dikom field

al & wl N

' Production operation | Eastern Producing
‘Area (Digboi field )
6. | Production operation | Other Isolated and
' Satellite fields

7. | Production operation | Moran
o | Central Industrial | Duliajan
Complex, : o
9. | Central Industrial 'Moran.
Complex "
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\%" Assam

UBIN :AA29303/AAAC02352C/01/2019
Fees:Rs. .00
UAIN : PCB/FSO/DI/006082/01/2{}19

ZCONSENT TO OPERATE"

"CONSENT TOQ OPERATE" is hercby granted to
OIL INDIA LIMITED - EASTERN ASSET (A unit of OI1, INDIA LTD)

for setting up a

unit with production capacity of Crude ojl: 108000K1/M ang Natural Gas: 12000000T/m
to be located at DULIAJAN DIBRUGARH DISTRICT, DIBRUGARH
under section

as amended under the concerned terms & conditiops according to type of industry.

This Consent to Operate is valid upto 31-03-2019 subject to termg and conditions annexed
herewith,

Place : Guwahat; B K BARUAH

Date : 11-05-2020 Authorized Signatory

Details of Fees pajd
==dlls Of rees Paid

1. Regular Fees for the year -1 - - Rs. .00

2. Arrear Fees for the year0 - t0o0-0:Rs.0.00
3. Penalty/other charges : Rs. 0.00

Pollution Control Board
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R Ez@lﬁ OFFICE

POLLUTION CONTROL BOARD:ASSAN
P.O. & DIST:DIBRUGARH
BEHIND ASTC:CHC’WKIDI_N{EHEE

"Dater.t Dib,the 20" Ma

To ¥ i

The Head 5& g, //(/ &’\ -:3[“-“

il India Ltd, - ct'-'" ~ 3
EDilatan =

P-0- Bulisjan-786002 \;‘T‘ C 12 fd})/.

Dist-Dibrugari qm F /_ﬁ_{ <

$o

Sub: Renewal Consent to operate fees for the production aperation of OIL, Duliajan for the year 2013-201%,

RefiYour Letter No. SB.E/E/20/306, dated-11/03/ 2013. ke
Sir, 'ﬁ' -‘;}rj. s L':-ZE; :
This office is in receipt of renewal consent for the grant of consent for the year 2013-2014. L
The fees to be paid based on the Gross Capital investment of the installation and is shown in the ahove referred g&g :
e

letter. eyl L‘ =]
S.LNO | NAME GROSS FEES TO BE PAID S

QOF THE FIELD CAPITAL COST WATER ACT AR ACT

[APPROX)

1 NAHARKATIYA RS5.46.82CH RS. 100000.00 R5.100000.00
2 DIKOM RS.18.85CR RS. 100000.00 RS5.100000.00
3 KATHALDNI R5.15.57CR RS. 100000.00 RS5.100000.00
4 EPA.DIGBOI RS.35.92CR RS. 100000.00 R5.100000.00
5 MORAN RS.21.00CR RS, 100000.00 R5.100000.00
b TENGAKHAT RS.69.72CR RS. 200000.00 RS.200000.00
7 OTHER SATELLITE RS.04.5CR RS. 25,000.00 RS. 25,000.00

FIELD - hstard ]
8 CENTRAL INDUSTRIAL RS5.59.94CR RS.200000.00 | RS, 200000.00

COMPLE, DULIAJAN
9 CENTRAL INDUSTRIAL RS.31.08CR RS. 100000.00 RS. 100000.00

COMPLE, MIORAN

RS.10,25000.00 RS5.10,25000.00

Grand Total Rupees: 20,50,000.00 (Rupees Twenty Lakh Fifty thousand only)

The fees to be paid in the farm of Bank Draft in favour of “Pollution Control Board, Assam” payab!e at Dibrugarh.

\"uurs faithfully \I
@é@ ¥
Z.Ahmed)

REGIONAL EXECUTIVE ENGINEER
MEMO:NO:RO/DER/T-2115/02-03/ Dated Dib the 20th May 2013

Copy to: 1) The Member Secretary ,Pollution Control Board, Assam, Ghy-21 for favour of information

5%
{Z.Ahmed)
REGIONAL EXECUTIVE ENGINEER

DIBRUGARH
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REGIONAL OFFICE
POLLUTION CONTROL BOARD:ASSAM
P.0. & DIST:DIBRUGARH
BEHIND ASTC:CHOWKIDINGHEE :
NO:RO/DBR/T-2115/02-03 /i Dated Dib,the 1" April,2014
o s
- 1 \WS
PH6 Head S& F, ,/ﬂégp“

Oil India Ltd. P.O- Duliajan, L
Dist-Dibrugarh, Assam, Pin -786002

Sub: Renewal Consent to operate fees for the production operation of OIL, Duliajan for the year 2014-2015.
Ref: Your Letter No. S&F/E/20/275. dated-14/03/ 2014,

Sir,

This office is in receipt of renewal consent for the grant of consent for the vear 2014-2015.

The fees to be paid based on the Gross Capital investment of the installation and are shown below:-

S.L. NO| NAME OF THE FIELD| GROSS FEES TO BE PAID
CAPITAL COST | WATER ACT AIR ACT
(APPROY)
1 NAHARKATIYA RS.190.82CR | KS. 300000.00 RS.300000.00
2 DIKOM RS.18.85CR RS. 100000.00 RS.100000.00
3 KATHALONI RS.15.57CR RS. 100000.00 RS.100000.00
4 EPA.DIGBOI RS.41.77CR RS. 100000.00 RS.100000.00 =0
B MORAN RS.21.00CR RS. 100000.00 RS.100000.00
6 TENGAKHAT RS.69.72CR | RS. 200000.00 RS.200000.00
7 OTHER SATELLITE | RS.045CR RS. 25,000.00 RS. 25,000.00
FIELD
2 CENTRAL INDUSTRIJ RS.275.54CR RS. 500000.00 RS. 500000.00
COMPLE.DULIAJAN
9 CENTRAL INDUSTRI/ RS.31.08CR RS. 100000.00 RS. 100000.00
COMPLE,MORAN
| RS.15,25000.00 RS.15.25000.00

Grand Total Rupees: 30,50,000.00 (Rupees Thirty Lakh Fifty thousand only)

The fees to be paid in the form of Bank Draft in favour of “Pollution Control Board, Assam™ payable at
Dibrugarh.

Yours faithfully

WA

Y (Z. Ahmed)
% REGIONAL EXECUTIVE ENGINEER
MEMO NO- RO/DBR/T-2115/02-03/ Dated Dib the 1 April 2014

Copy to: T) The Member Secretary pollution Control Board, Assam, Ghy-21 for favour of information

M‘W ; a
5% (Z. Ahmed)
: REGIONAL EXECUTIVE ENGINEER
Al

Dibrugarh

va\\wts\"\
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\_PFe Head S& E,
Oil India Ltd. P.O- Duliajan,
Dist-Dibrugarh, Assam, Pin -786002

REGIONAL OFFICE

POLLUTION CONTROL BOARD:ASSAM

P.O. & DIST:DIBRUGARH

il

e

&
Y

Ref: Your Lemer No. S&E/E20/4 1 1. dated-27/03/ 2015,

Sir.

This otfice is in receipt of renewal consent for the grant of consent for the year 2013-2016.

i

BEHIND ASTC:CHOWKIDINGHEE
 NO:RO/DBR/T-2115/02-03/Pt-li 61

9y

Dated Dibthe 06" April 2015
Sub: Renewal Lonsent 1o operate fees for the production operation of OIL. Duliajan for the year 2015-2016.

6

0,98
pt-

The fees Lo be paid based on the Gross Capital investment of the installation and are shown below:-

“_\'S.1 NO| NAME OF THE FIELD | GROSS FEES TO BE PAID 1
CAPITAL C({ WATER ACT TAIR ACT '
I (APPROX) ] T : }
| NAHARKATIYA RS.19082CR | RS. 3.00,000.00 _RS 3.00.000.00
2 DIKOM RS.18.85CR_| RS. 1.00,000.00 | RS.1,

3 KATHALONI RS.15.57CR | RS. 1.00,000.00 | RS 1,00.000.00 |
[ | EPA_DIGBOI RSA1.77CR | RS.1.00.000.00 | RS.1.00,000.00
|5 [MORAN _ [RS21.00CR |RS. 1,00.000.00 B
6 | TENGAKHAT RS.69.72CR [ RS. 2.00.600.00 2 u

7 OTHER SATELLITE RS.045CR | RS.25,000.00 RS. 25.000.00

FIELD

El CENTRAL INDUSTRIAL | RS.275.54CR | RS. 5.00.000.00 RS. 5.00.000.00
COMPLEX.DULIAJAN _ s

9 CENTRAL INDUSTRIAL | RS.31.08CR | RS. 1.00.000.00 RS. 1,00.000.00 1

| COMPLEX.MORAN

| RS.15,25000.00

RS.13.25000.00

Grand Total Rupees: 30. 50.000.00 {Rupees Thirty Lakh Fifty thousand oz{iy)—

The fees to be paid in the form of Bank Draft in favour of *Pollution Control Board. Assam™ payable at
Dibrugarh.

MEMO NO- RO/DBR/T-21 15/02-03/Pi-lVo 1~ 4

Copy to: 1) The Member Secretary pollution Control Board, Assam. Ghy-21 for favour of your information

Yours faithfully

(Wis-

{(HLR. PHUKAN)

%7 L)) s
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e

@ REGIONAL EXECUTIVE ENGINELER

Dated Dib the 06" April 2015

L

(ILR. PHUKAN)

REGIONAL EXECUTIVE ENGINEER

Dibrugarh
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' 57 s REGIONAL OFFICE
i TR | L POLLUTION CONTROL BOARD:ASSAM
S I P.0. & DIST:DIBRUGARH
BEHIND ASTC:CHOWKIDINGHEE
NO:RC/DBR/T-2115/02-03/5% qr} Dated Dib,the 17' June, 2016
b = "E‘@Mﬁ
- FHe L5 s
\/Pflfe Helads& E P 9i e
Oil India Ltd. - & by G S
T -~ ‘)’f_}f —a 1/ K T
P.0- Duliajan-786002 s L2 f

Dist-Dibrugarh

Sub: Renewal Consent to operate for the production installation of M/S OIL, Duliajan for the year 2016-2017.

Ref: Your Letter Mo. S&E/E/20/473, dated-26/02/ 2016.

Sir,

With reference to the above subject, you are requested to deposit the renewal consent to operate fess for the year 2016-17

as tabulated below:

The fees to be paid based on the Gross Capital investment of the installation and is shown below:-

5.LNO NAME GROS5S5 FEES TO BE PAID

OF THE FIELD CAPITALCOST | WATER ACT AIR ACT

=5 (APPROX)

3 NAHARKATIYA R5.150.82 Cr. RS. 300000.00 RS.300000.00
2 DIKOM RS.18.85Cr RS. 100000.00 RS.100000.00
3 KATHALONI RS.15.57Cr RS. 100000.00 RS.100000.00
4 EPA,DIGBOI RS.AL77Cr RS. 100000.00 RS.100000.00
i MORAN RS.21.00CR RS. 100000.00 3 RS.100000.00
6 TENGAKHAT RS.69.72CR RS. 200000.00 | RS.200000.00
7 OTHER SATELLITE RS.04.5CR RS. 25,000.00 RS. 25,000.00

FIELD
8 CENTRAL INDUSTRIAL | RS.275.54CR RS. 500000.00 RS. 500000.00

| COMPLE,DULIAIAN

9 CENTRALINDUSTRIAL | RS.31.08CR RS. 100000.00 RS. 100000.00

COMPLE,MORAN

RS.15,25000.00 RS.15,25000.00

Grand Total Rupees: 30,50,000.00 (Rupees Thirty Lakh Fifty thousand only)

The fees to be paid in the form of Bank Draft in favour of “Pollution Contral Board, Assam” payable at Dibrugarh.

Yours faithfully \/
L

{Z.AHMED)

lFi,REGIC!!\Im. EXECUTIVE ENGINEER

DIBRUGARH
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P.0. & DIST: DIBRUGARH

T K RE OFFICE & . La10
_--‘“/sz};{}{ . ‘/iéer/ q/é,l"? POLLUTION € LB:}ARD:ASSAM %{f P}f‘/ 9{1 %ﬁq 1 1 9
4

BEHIND ASTC: CHOWKIDINGHEE

NO:RO/DBR/T-21 15/02-03/P1-Ify% - P Dated Dib, the 239 March, 2017
el A TN
- tbﬁ,_ r gl

A

To
\The General Manager (HSE}),

Oil India Ltd. ' ,L(Qf_a_, :
P.O- Duliajan-786002

0-D 29) 41 I
Dist-Dibrugarh, Assam ;

Sub: Consent to operate as per Water {(Prevention and Contral of Foliution) Act, 1974 and Air (Prevention & Control
of Pollution) Act, 1981 for the year 2017-18 A

Ref. Your Letter No. SE/E/20/422, dated-14/03/ 2017,
Sir,

With reference to the above subject, you are requested to deposit the renewal consent to operate for the year 2017-
18 as tabulated below:
The fees to be paid based on the field wise break u

p on capitaf cost for the year 2017-18 as submitted by the letter
under reference: :

S.LNO | NAME GROSS FEES TO BE PAID
OF THE FIELD CAPITAL COST WATER ACT AIRACT
[APPROX)
1 NAHARKATIVA, RS.190.82 Cr. RS. 300000.00 RS.300000.00
2 DIKOM RS.59.94Cr RS. 200000.00 RS.200000.00
3 KATHALOMI RS5.15,57Cr RS. 100000.00 RS.100000.00
4 EPA,DIGBOI 4 | R5.41.77Cr RS. 100000.00 RS.100000,00
5 MORAN RS.21.00CR RS. 100000.00 RS.100000.00
6 TENGAKHAT RS.59.72CR RS. 200000.00 RS.200000.00
7 OTHER SATELLITE RS.04.5CR RS. 25,000.00 RS. 25,000,00
FIELD
8 CENTRAL INDUSTRIAL RS.275.54CR RS. 500000.00 RS. 500000.00
- COMPLE, DULIAIAN
9 CENTRAL INDUSTRIAL RS.31.08CR RS. 100000.00 RS. 100000.00
L COMPLE, MORAN
RS.16,25000.00 RS.16,25000.00

Grand Total Rupees: 32,60,000.00 (Rupees Thirty Two Lakh Fifty thousand only)

It is for your kind information that in pursuant to the Sec 8 read with Sec. 7 of Assam Ease of Doing Business Act
2018, the Pollution Control Board, Assam decides to accepi the application only in on line mode with immediate effect.

All the concerned industries/ entrepreneurship are requested to submit their application for granting consent certificate
from Pollution Control Board, Assam i,e consent to establish/consent to operate required as per the provision of Sec-
25 of Water (Prevention and Control of Polluticn) Act, 1974 and Sec-21 of Air {(Prevention & Control of Pollution) Act,

1981, Authorization certificate under Hazardous and Other Wastes (Management & Trans- boundary Movement)
Rules, 2016 and Bio Medical Waste Management Rules, 2016.

Fer applying ar line application applicant can apply by log into the website of Ease of Doing Businass viz,
i easeofdomabusinessinassam.n along with online payment facility, To start with this system, necessary
guidelines for filling up of application is available in above portal and the concemed are requested to make available
the soft copies of all the requisite documents before filling up the application form.

Yours faithfully M

3
o =
(Z.AHMED) 9"(
#o REGIONAL EXECUTIVE ENGINEER

DIBRUGARH
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Sachin Kumar Verma

From: Safety Environment Department

Sent: 29 May 2020 13:11

To: Suranjan Majumder; Gopal Govinda Rasu; Roopam Bhagwan Thakare; Rupam Jyoti
Sutradhar; Sachin Kumar Verma

Subject: Fw: Query : AA29303/AAAC0O2352C/01/2019

From: EODB <info@easeofdoingbusinessinassam.in>
Sent: Friday, May 29, 2020 11:14 AM

To: Safety Environment Department

Subject: Query : AA29303/AAAC02352C/01/2019

CAUTION:Mail originated from outside of OIL mailing system(oilindia.in). Do not open attachments or click links unless
you recognize the sender and are aware that the content is safe.

Dear SURANJAN MAJUMDER,

With reference to your Application for Renewal for Consent to Operate (under Water Act, 1974 and
Air Act, 1981) with Unique Application Identification Number : PCB/F50/DI/008318/10/2019 , the
Regional Head , Pollution Control Board Assam , after validation of your form, has sent the
following query.

Subject : General Query

Message

- Please take necessary action and reply to the query at the earliest to allow further processing of your
application form.

You may check the status and/or track your Application for Renewal for Consent to Operate (under
Water Act, 1974 and Air Act, 1981) under a€" My Applicationsa€™ by logging onto
easeofdoingbusinessinassam.in_with your registered username and password.

You can respond to the query by following the steps stated below:

1. Step 1: Log onto easeofdoingbusinessinassam.in_ with your registered username and
password.

2. Step 2: Click on a€"My Inboxa€™ section on the top-right corner of your dashboard.

3. Step 3: Locate the query received from the departmental officer amongst other communication
that you may have done. (Note: Unread Mails/Queries will be displayed in bold letters). Click
on the particular query string to open it.

4. Step 4: You can reply to the query by clicking on 8€ Replyad€™. Please note that, if the officer
has requested for an additional document upload, you may upload a scanned copy of the
required document alongwith your reply, in the slot provided.

Note: Your Application for Renewal for Consent to Operate (under Water Act, 1974 and Air Act,
1981) will not be processed further, until a reply is received from your end, with the clarifications /
documents as sought by the Regional Head , Pollution Control Board Assam.

You may check the status and/or track your application form under &€ "My Applicationsa€™, by
logging onto easeofdoingbusinessinassam.in  with your registered username and password.

1

IITRUE COPY//
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Sachin Kumar Verma
From: Safety Environment Department o
?ent: 29 May 2020 13:11

o: Suranjan Majumder: Gopal Govinda Rasu- Roopam Bh: 2 i
e Sutradhar; Sachin Kumar Verma ' 4 el Thekacs;Rupain o

ubject:

Fw: Query : AAZQSOS:’AAACO23SZCIO1J'2019

From: EODB <info@easeofdoingbusinessinassam.in>
Sent: Friday, May 29, 2020 11:14 AM
To: Safety Environment Department

Subject: Query : AA29303/AAACO2352C/01/2019

Mail originated from outside of OIL mailin
you recognize the sender and are aware

Dear SURANJAN MAJUMDER,
With reference to your Application for
Air Act, 1981) with Unique Application
Regional Head , Pollution Control B
following query.

Subject : General Query

Message : Pl. deposit fees and latest required documents for consideration of CTO up to 31-3-2021..

Please take necessary action and re
application form.

g system(oilindia.in). Do not open attachments or click links uniess
that the content is safe.

Renewal for Consent to Operate (under Water Act, 1974 and
Identification Number : PCB/F50/D1/008318/10/2019 , the
oard Assam , after validation of your form, has sent the

ply to the query at the earliest to allow furl:her processing of your

You may check the status and/or track your Application for Renewal for Co_nsent to Operate (under
Water Act, 1974 and Air Act, 1981) under 4€ My Applications&€™, by logging onto

SEseftoingbusinessinassam.in. with your registered username and password.
You can respond to the query by following the steps stated below:

1. Step 1: Log onto easeofdoingbusinessinassam.in_ with your registered username and
password.
2. Step 2: Click on &€ My Inboxa€™ section on the top-right corner of your dashboard. "
3. Step 3: Locate the query received from the departmental officer amongst other mmcm

that you may have done. (Note: Unread Mails/Queries will be displayed in bold ;

on the particular query string to open it. ; r
4. Step 4: You can re;:;lsr«fy to thegquer;) by clicking on &€ Replya€™. Please nnont:c:h;t’.) :g;e m‘;ﬁce

has réquested for an additiona| document upload, you may upload a sca

required document alongwith your reply, in the slot provided.

Applicationsa€™, by
You may check the status and/q ' i ation form under 4€' My App

IITRUE COPY//
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Pollution Control Boare: ®

il

Assam

AUTHORISATION BY STATE POLLUYION CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATIONS OF
DISPOSAL FACILTIES

UBIN : AAC1603/AAACO2352C/05/2017 Number of authorisation : NA

UAIN : PCB/F24/DI/000002/06/2017 Date of Issue : 15-06-2017

AJAYA KUMAR ACHARYA of OIL INDIA LTD 15 hereby granted an authonsation based on the enclosed signed inspection report for generation, collection, reception, storge,
ransport, reuse, recycling, recovery, pre-processing, co-processing, ntilisation, treatment, disposal or any other use of hazardous or other wastes or both on the premises situated at
OIL INDIA LIMITED, SAFETY & ENVIRONMENT DEPARTMENT , PERCY EVANS ROAD , DIBRUGARH .

Details of Authorisation

Category of Hazardous Waste as per the Schedules|, i Authorised mode of disposal or recycling or

ANNEXURE-12122

Stio and Il of these rules utilisation or co-processing, afc. Quantity(ton/anaurm)
1 NA NA NA
NA NA NA
3 NA NA NA
The authorisation shall be valid for a period of S(five) vears from the date of issue of this certificate.
Place : Guwahati
te - 15 2
Dtz la-06-2017 Authonzed Signatory

Pollution Control Board

et
it i
AT
e ———

5 Assam

A. General conditions of authorisation :

1. The authorised person shall comply with the provisions ofthe Environment (Protection) Act,1886, and the rules made there under.
2. The autharisation or its renewal shall be produced for inspection at the request of an officer authorised by the State Pollution Control Board.
3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and other wastes except what is permitted through this authorisation.
4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the person authorised shall constitute a breach of his
authorisation.
5, The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation is being granted considering ali site specific possible
scenarios such as spillages, leakages, fire etc, and their possible impacts and aiso carry out mock drill in this regard at regular interval of time.
6. The person autherised shall comply with the provisicns outlined in the Central Pollution Control Board guidelines on “Implementing Liabilities for Environmental
Damages due to Handling and Disposal of Hazardous Waste and Penalty™.
7. Itis the duty of the authorised person to take prior permission of the State Poliution Control Board to close down the facility.
8, The imported hazardous and other wastes shall be fully insured for tra nsit as well as for any accidental occurrence and its clean-up operation.
9. The record of cansumption and fate of the imported hazardous and other wastes shall be maintained.
10. The hazardous and other waste which gets generated during recycling or reuse or recovery or pre-pracessing or utilisation of imported hazardous or other vvastes shall
be treated disposed of as per specific conditions of authorisation.
11. The importer or exporter shall bear the cost of import or expart and mitigation of damages ifany.
12. An application for the renewal of an authorisation shalt be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest 2nd Climate Change or Central Pollution Control Board from
time to time.
14, Annual retumn shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific Conditions (Industry Specific) :

L NA

IITRUE COPY//
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| ANNEXURE-13

- =

AT -s.f-&.-m F('Iﬁ:fég Production (Gas) Department

: Tel No. :+81-374-2800519, 2800450
{ UTA W 1 e ) Fax MNo. : +91-374-2800450, 2800532,

2 o L3 L 2800290, 2801680
l o‘l Indl u Ll m l'ed E-mail  : prodoss@eindiain
" tAGave prse

Website : wew oil-india.in

rrimresnt of indsi: Erme

Read. Office - Duliajan-788602, Assam (India)

Ref : PDNG: 27/14(EC) 1080 /11 Date : 19/09/2011

To,

The Divisional Forest Officer
Tinsukia Wildlife Division
Tinsukia

Sub : Demarcation of National Parks, Wild Life Sanctuaries and Ecologically Sensitive
Areas

Ref. : Letter ref. A—':“LNUG—661201OI36?-368 dt. 03/06/2010

Sir,

Reference your above letter to the Conservator of Forests (Wildlife), Assam and copied
1o us (copy enclecsed as Annexure-1), certificate from PCCF, Wildlife, Assam was

received vide letter ref. WL/FG.35/Nadal Proposal/OIL dt. 18/06/2010 {copy enclosed as
Annexure-2).

Draft report of the EIA study was submitted to PCBA, Assam and Public Hearings on the
proposed projects were held on 23 25" and 26" of August, 2011. In the Public
Hearings there was a demand from various environmental activist groups and NGOs for
demarcation of National Parks, Wild Life Sanctuaries and Ecologically Sensitive Areas
situated in the vicinity of the project area. ‘

It may be mentioned here that since our map showing the forest areas (aftached with the
EIA Study Report) is based on available SOI Toposheets, the map shows only Reserve
Forest Areas without demarcating the boundaries of National Parks, Wild Life
Sanctuaries and Ecologically Sensitive Areas.

In this regard, our consultant M/s En-Gec Consultancy and Ressarch Centre
(ENGECORC) had a discussion with CCF, Wildlife (Dr. S.P. Singh) in the PCCF
(Wildlife) Office who in turn advised that OIL should write to concerned DFOs for
necessary demarcation. Email received from M/is ENGECORC and copy of the TOR
issued by MoEF are atiached (as Annexure-3 and Annexure-4) for your reference

please. :
Page 1 of 2
¥
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@ View above, we would like to request you to kindly arrange for demarcation of the
National parks, Wild Life Sanctuaries and Ecologically Sensitive Areas situated in the
vicinity of the project area in the Map enclosed herewith.

Thanking you,
Yours sincerely,
For : Oil india Limited

R

{K J Baruah
Head-Prodn (Gas)
For : Resident Chief Executive

Page 2 of 2 IITRUE COPY//
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ANNEXURE-1 41 25

It 4. S1.ue.- 33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

HI.3M.-31.TeT.-31.-05022020-2 15934
CG-DL-E-05022020-215934

AETETIT
EXTRAORDINARY
AT | —ave 3—9-9v< (i)
PART I1—Section 3—Sub-section (ii)

U F THAT
PUBLISHED BY AUTHORITY

. 426] 7% faeett, ggeafaare, sadr 30, 2020/4T 10, 1941
No. 426] NEW DELHI, THURSDAY, JANUARY 30, 2020/MAGHA 10, 1941
T, A SR T TRAAT HATAT

T2 faeett, 28 STaT, 2020

AT, 460(3T).—ITeT ATTHAAT AT & TSI, AATIROT ART qLRT TAE, a9 3T

AT TREdd, HoTAT A ATLAAT F. F1.37. 2029(3T), arE 21 7%, 2018 FIRT THI1q &r e of

e v |+t safrat |, ST S99 gariaa g it /9redr off, 39 i 7, S 36 Atesg==T &
AT FA a1l TSI T T(AIT STAaT 7 3TTsg F2T7 &t T2 off, 775 fom &Y erafyr & fiav e siw

AT AT T 7T o,

ST, ITH AT ATAAT Tl SA-AHE FLA ATAT TSI 6T T(AIT STAAT T qErg 22 7, 2018 F
TS FIT AT T2 AT,

ST, 3T ITET ATEE=AT F AT & SATHIT AT TOTRAT F ST A9 i ATl 9 /A |
[EEIESERIRRIRIK

IR, Rg-am=aET g 3T 9m | e & fGagar e et 4, 340.0 a9 fFarfies
& H AT § 3T TH A9 GH AT ATIGEAT §. UHANEEeT.21/90/171 A 5 wre, 1999 F AL
A F FY H AfE=a BT @ 21 Ag 4 uE & miRafaE e € S qe w9 § 39§ a9 A
T /<t 7@ # «ifed ud T&T, e # o Arar oY qferr § Sy ud Ry A<y # a1% w Ae
R

594 G1/2020 )
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X, T TP IATH TZTT TaT, THhT AT ATl A FAATFe qg[T 70 F TA-90 gIT
ffia uF sfad st s == #1 afafafaea #zar g, S & S=r-smfes sifowT a1 qga

TATETH 2

3, Rg-areaET U I3, Sa- SRt gie & ST T 9ed— ST =J1er Sa- SHitersd
T (9T) FT T(AATEeT Feam gl &7 THE S [Sferedr St & Siaor T4 g & HIL0 Tgi FTeqid e
StrESTQall %0 =T &, ST faferer Yohe o Siasiqel & o0 Jg1a g ST AGT &l &1, ST ¥ aeaias
TR ¥ fore g &

X, Tg TE AT Ards9e &9 § G5 aTeqd H1 qg1aF g s 28 a1 yetrfaa, 26 =t
ST, 2 TSty 9rert 7 Jorfaa, 17 =ra IS, 16 s 9rei £ Jofaat, 3 geraai qre fit
TSI, 4 TaaTIeat ofiw Sheed T Yo, 5 §q FT Iortaat, 13 stfhe f yoiaat siw 6 dweras
siroefar et it oot anfaer €

AR, Rg-ATeaTaT TET S2T § 99 T-atert F uAiaT g T2 F g a9 § 10 AT ST 19
TRETe & Fefea 36 TTUTET TSt Y 27 ST stwferfed 8, s & 12 aqg=r-| 7 onfae 81 =9
U # AINE & T TSIl § ¥ TF TSA1d 9T JIEf 6 gl 39 TEE A H Fwgaa o 11
TSI, &7 Aifver ot afga Rt £ 9 seifae, sw==t i 18 werta=t, ggfert £ 104
gttt &ar i 23 At yefaat siw fAaferat £ 104 sefaan & srifafiss st it T 500
TSI o TSI T g1 Tg &= TATET Tl &l A Sh{va Hedr g 3 AT T & Sty i e
afert  forg e e 9w g

I, T WIHH § @ S T 745 e F Lol TR (ATTEE) g =arag i+ B § agrs
& S T Fael AATAF TReTTT A FAHA F 0 IFe g4t 8, afcd Rg-Sardt greft #iter #
FIAT o 7T Samas |17 &7 ST aTHl & STeuTae a9l ST § S gq GIed T 1 |l HH Fd 2

iR, Rg-amgET g sam, S fer @i $fmm o 1 § {8, qur S= st
LT At g | TRt adt S| % w9 § e ST Sierd FeAT S 3 qTieatasht Heat ST
T I IT ST 3 A9 o TATAT ST THERT e T TTA g FEAT SMF9TF 2
qA:, A, Feald GLRTE, qATEaC0r (Feer) A, 1986 F Faw 5 & Iufa=w (3) & Aty ufeq
TATART (HTEA) ATAHTH, 1986 (1986 FT 29) (5 =HH T8 T =7 SATEFAAT § A TG0 stferfaas
Fgl AT g) T 1T 3 i ST (1) ST ST (2) F @< (v) 3T G (xiv) FIT T& TiRaT HT TTRT
FIA U, A ST & (Soie T [agar S & Rg-amsaar et 3= &t T % 9w o 0
() Toretrtex & 8.7 foretrtex aa fawaria e &t arfefRafaeht dadt siw (5 = == aferg=ar #
THH TLATG ATIEATThT Faat ST Fgl TAT 8), & ®F § ATe=d Fdl g, S e {agar g,
3T?ﬁ'<[:-
1, TR dadt sie &1 R ik seeht Hamd.-(1) arffRafah get s a1 foear G-
ATTEET T A A HHT F AR A 0 (9FF) e & 8.7 freiier a% fawqa § 3w

aTR R et Hadt ST #7 658.251 a1 Therier Sa%a 8| (7TRIeIa#T @371 i #7 97 fFeare 37T
1337 79T & 13 “TTET FEIT 16T & FET I & ST # S § HG7T dof S qIFaF 14 [FeHT 517)

(2) Rg-ar=Erar TE AT T T8 IR RTahT Faar ST 0 ST w1 &ar 9T | % &7 § 97 gl
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(3) #HT fEawor fiw 7eqter ¥ IeriaT F AT ATREATTHR Ot = F Rg-areEar T ;AN F
AT SUTSE-1IF, ITEE-11E, 3T SUTE-1IT F =7 § §9 g

(4) TE A F AT A BET Fot & g fHgen o aifRafadt gedt ste, Rg-areaET age
T Y AT F o et T g= Suree | i qreoft F, el & s gl v # 8 T gl

(5) W feigart & s-fAgertht vy ot doat S % vt A arer arEt i =1 SurEe [V F
T | HAT Bl

2. miiRfRafaft @3t s ¥ forg si=rfers AgrSTT-— (1) w57 "3, qifRafadt dodt S % STl &
forT Troras § =9 ATI=ET F Tererd v oTEhrT g ¥ &7 a9 Ay sty & fiaw, Ty Ak &

TITHST & ST ST F A TSR % AGARH & o0 =7 ATag=an # f{3u 70 srqaei w7 e F2d g0
Ar=fersd HETATSIHET AT HGH)

(2) TSI FEHRT FIT GTifRatat Faar s & fore sr=fors agraemT vdr Ofa & S =9 afege=-r #
fafafase w0 € % sqa T gETa FRi ST TsE At F aqe S ST a9 gy S
ATfRaer, T g 2, g aaT i ST |

(3) sr=fers wErSHT, I AreWT § qrifRafadt siv gatavef arat 1 qursfea #w F oo e
aeE & Aeferiad fFranm & awwed & a9 grft, srri-

() ERIERGF

(i) a9 3T Fea=ila,

(i) Fr e TR

(iv) M TToTeT ST FarEw,

(v)  wrior e
(vi) T A,
(vii) ST,
(viii)  T=TIAT T,
(i) e,

(x)  TE=ETE 7 e M
(xi) = fAeTo e, &
(xii)  TEH ST YU HIAT A€
(4) s =Ter® ARTASHAT AHIGT [E=HATT -STA, AFEAT 3% hamswaral 9% ®is Hega stfea

Tel HA 9 aF 6 =0 A== § =0 v AfAfEse T 21 6w sEtos qgrser a9t sEaE T i
TRATERATIT & ST STTers 87T e aTerfaeht ST g 7 Jaed= FH |

(5) =TT HETASHT § STAT=TTad &3 o SOTGTe, FE=rdT St AT & 9o, srarg &= & T6e,
-GN F TG, A A F Taed, a7 T THT GTq0, T THIAT AT ArFeAwqren adqr
TR TRt ST qaTawor & Haterd U =7 g, [ 9% 479 A7 Aa9TF g, F o Iueer giv |
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(6) =TT AEMETSAT =TT ST TEariad S{H SUART (Seruarst & s3] & Aqaarad A== & a1
Tt =T TIT €0 l, ITHT ST AT qEqal, a0 6 Th1e i< Tohedl, F &1, S G, gRa &
ST JRTA ST IHT TR F T, IATH FT &, FATSATH, HTAT 31T 177 ST THHTAT 7 75730 3
(7) si=ferd g miifRafadt gadt = § e #r AfRgfa w0 6w tture-4 § aqroft |
gHag IAaug oY AAaEa GRarsarar 7 I Hafl ST S q9ardi o ST w1 qierd
T o forw it faehT srat e &1 gRtara o sadr aftvgte off Fof
(8) =TT HETATSAT JTSfor foaTe FIHT i Hg-faear gl |
(9) =TT THIT AqHIGT SATATTH FGTATSIHAT 6 SATIGAAT & ST o SATHTT AT & T FHIAT I HLA
F oo areier \fafa & oo uF |27 aeqmest a9 40 |
3. TST 9FR g fhU S 1ol SUT.- T57 AR T ATAG=AT F SUS F7 AT FA % o
Ao 39T 3, Taiq-
(1) I-SYART.~ (F) Trfeerfaht Tt s & 91, ST F &=, FW &=, g9 F g2aeEt & o
e fhw 1T aret Sfiw gor =TT 1 ATioriSa AT SATE T AT SRR ga9g Fw e & o
ITTRT AT HAAAT Al N

g g o iRt "eat ST & Ay 9 (%), § @AAEE e § 9 a7ee § o

SULIH U ST 7 7 T FIREAT AT HHTd 0 [EORTer 02 3T ToT AR ST &= 1 790 JI51
AT 3T FaT AL AT T5F 93aR & 077 At o7 GAfRgat F ofw qgm nfgst & @

ATHIEH ¥, 3T TH ATILAAT & IS T S Hareat it et sareis snaeasharet s 2T
T o oI srgetTa Rt ST, Sie-

(i) =TT T=hi &1 ATST FIAT 31T Ivg 3& HLAT TAT T2 HSHI AT HAHI,

(if) FFAATET =T AT AT GrAeTet F7 AT AT TS H0T;

(iii}) STEHOT ITAH T FIA ATA AT I,

(iv) T I R sfaiq ITHior ST AT g giagses qverR ST T giEae agEE
griefRerfaeht wiea e steavia I8 a9 afegferd g; T

(v) =T 4 F srefier fow o wafera ramsRay:

g T AT T IR T Tt At ST s 99 % o Rt o et F adie
qEH ITTAFTT % Td AGHIET ST SEgm & Aq=ss 244 & a4l q7 JE@HT T90 [ate & 364l ®
AT o foAT, SEF eaeia qgi=a S ST 377 TInTd a+q Hard! (9 STTeehTl sl 7reaar)
srfert==®, 2006 (2007 & 2) o g, AT(OSTS AT SRS A hamwarar & o Sasra i &1
SR ATATT A5l NI

i g i ofF o o Rafaet @ody st & faw sp-stferat ®§ Sussa wre T, areedr atafa
=T I F3 & T T5F TEATE G ToAF ATHA § Teh I1E 31 (T AT 3<h TAT o6 AT 0l FAAT
AT TEARTT F QAT A 31T SAAGTY TAAT HATAT T &1 SATUIAT:

T A AT AT T Tt F HOTT HTH I G0 A AL FAT AT F TR et oft Zomm F g
T Tfads afeafora 7t grem
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 5

(@) AL TAT AT SAOTTEE haTwaTar afead ST AT STcaa® H1U &=t § [T a0 e 6
ame T ST

(2) STHfd® I AL~ A= oTF AT § THT ATH(AF ST Hq1 6 AATg &A1 1 TgaTT a0l SITUIAT T
IR FLEA HT FAHCOT F forw Fremr "feafera gRit $iT o7 9T g UH &3 U< AT 394 e
e framerea afaftg w2 % are & St U &= & o srfgaess gy et Of & antest® frgia aamw
o ST |

(3) wded AT IR qdeq.- (F) wrifRafadt doar Sw & dae a9t qu arfifRafadr afes
FaTEweTT AT FFEmT wded Rl T e e AgTiSET F AAET IR At Headt S| %
ferT e,

(@) aTfRafaeT e HgraeHT 1T qded faraRT g7 T 937930 S a9 &9 & 90 § 9917
MR

(3T) T HRTATSIAT ATATTH HETATSIAT % U Heh o & H gl |

(%) T HETITSAT AT TR TRt aay ST i a8 9dT o ST 9% AT hT [0,

(%) arfefertaeht aed gaet ey Femgar A= g -

(i) Sfera e it THT & U haArie? & Hae A7 qrieafaet Faat St & @ aF, =98 ST S Fae
g, T AT(OISTF gred 3 RSIie & qieeior S qgl gl

uiq, 7 o wxfera e i drr & v Grenfier £ @ & v arfifRafad @9t s % feaw aw
gl xRS &7 ®Ua Fad 7@ qRAud Y qAEce o= § e qgEeer & FAqE
arferfaet w=ied ghaest & o & s sa grm;
(ii) FTRfEfaeRT gaat st & fiqy AU gdeq rarserat a7 em wded et 1 A 9
HYHIT % TATEL0, F9 AT AAATY Taad JATad 6 ANaed HEidl & g7 a7 T AT H2eq0
STTEERE 0T, ETRT ST AT feerfashi—aeied, T featasnt-forer sz arifeufast-fasm o a9 39 gu (F99-
T T TAT FLOTET) TR ARTEeT [Hgiar & S g,

(iii) =TT AETIISHT &7 ATHIGT (6T S T, Thed & (o0 @A 37 G wded hamsarar %
e 7 aredtas eI AR T sfiv Aiedr afita fF e o g qataq [AEamas
STTErRoll T AqATa 36T ST sfie arifefad adt S\ % sfax ot a7 grea a1 fREe a1
AT TATIH T HIAATT ATATT Tl AT ST |

(4) Aufts fAEa.- TR fadt doat 9 § Agat 9t Grrad & adt waat s& s wrer srefera
TEAT T SATUAT 3f¥ Ao Seeror AT = ters HgTaTSi|T & 9T o €9 § THLequ i §2eq & foru
T F STt

(5) wme T REa w.- iRt godt = § g9+t @, er-ger, viagree, s,
TIIITF 3T ATEHIdT HEed * 251 i 3T ITEAT i TgaTd AT I 60 & forw fowma Fremr
Ar=Torsh HETITSIAT o 9T o & H JATC T [0

(6) &af WGWUL.- GO AfAAH F refid eafta wguor (A== siw f=ron) =@, 2000 & g
SIS % ST § qT TRy Haal ST & eaf TguoT & === oY [Hemeer &7 squred o st
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(7) AT YW~ ATt el ST §, a1 TGO & (e siT HE=or &7 3 (3guer [{amor =i
fA=ron) srferfa=re, 1981 (1981 &1 14) ¥ 38 T a=TU T [FIHT F ITFT o ATATT ATATAT [T
ST

(8) afgama &1 fwamer.- wiRafadt dadt = & =TT afgsma #1 A, qremer qeH F

YT AT TATALOT ATATATT 37T Ik el aaTw 10 i % refi= sy arer waiaofir sguor
* e & o Jremr Al A7 OST 99R gT Aaa et SOt stfee w9 g, & Iqadl &

ERCIREA

(9) 3rg AIFAL.- 1 g &7 Ae =i gaee Fergam B sosm:-

() TR faeT HaaT ST\ #§ 319 Aufrg F7 AU i Y6y Ad 99T & 9690, a9 ¥ Joar]
TfEde HATAT T ATSLAAT 7. F.3M. 1357 (31), AT 8 15, 2016 F FIXT THTILAT SIE AT e
A9, 2016 F ITSLT F ATETT AT ATOIAT| AT TaTAT T Ao qifefad g9« S\ F a8
frfrea o 1o womet o2 qater-argEer S & e s,

(@) Triefeertareht @t ST & Ao St (STauH) F S wd g fHemr e s At F
ATET STH ATTAY AT AT 3T TATIL-ATHA TG ST AT ST HHT

(10) ster ferfeheaT sraferse..- s e sraferse &1 yaee e e sroe:-

(F) ITRRAfaRT Haar S| § Sa Ffhcar Aafere &7 Qe IR a6 & 93670, a9 67 Jqag
gfaad #aread &t Afeg=aT .81HLE 343 (), e 28 AT, 2016 F FRT THAd Sa f=fhedr
TOTAE Yaee [/, 2016 F ITSET 6 SATATL AT SITUIT |

(@) FTR et Faat ST § 977 SRR H7 T30 Fd g0 @ gt o @At & sqsq
Stg-ferfreT srafare 1 gierd sl T or-srge Ta9e S o6 ST q

(11) ATREF AT Jaed.~ aTierfaeht Faar S # wA1Res A yaaw 7 FIem 9 avFn &
TN, a9 T TAATY THAAT HATAT 6l THI-FHT T2 TATHLANET ATeg=aT1 §.90H.F 340(37),
A 18 AT, 2016 FIXT THTIAT AT e AT Tarerd a9, 2016 F Iuae % T a7 JTusm|
(12) fAwior sz e sqfery yeem.- qTferfaeht dadt sie § "9 o fGedy a9 ye&ae & v
e 9 T3 & THET, a9 3T Saary TRadd AT i GHI-T0T 97 TATHLTET ATeg=r
.97 % 317(3), AT 29 AT, 2016 FIT THRITAT HHATT 37 fFreas qagw 779, 2016 F Iueei &
FTETE AT ST |

(13) S—smafers.- qriRafadt Faat sia & Tty yeew &1 MYe™ Id 9w & 93iaeo, a9 i
STAATY TAAT HATAT Sl THA-THT T TATHLTET FIT THAT S—Tq1qE e a9, 2016 F 3uaet
¥ ATET AT ST

(14) T ATATATT.- ATATATT 6T AR AAETEAT AaE F oAqgad [Aamg gt & =9 99g &
Ar=fersd AEraeET § 3oy Sueer girafera oy STUsT i Ai=fors AgraieHT & T3 g9 3 ST JLaT
& TeTH ITTRTET g7 AGHIST g1 ah, T et At GEIrd ATaaet i 39 o7efie 977 10 et
ST AT % TTH AT HRATRATAL & STTATAT il AT R |

(15) AT TGUT.- AT FAfert  SIqaTe § aTge Tguv &1 Hamor siw =T e o i ==a®
Lo % TN * forw s 3w s
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 7

(16) si=nfRis ShreA.- (i) T § TH ATAGAAT F TH1T I AT IHF T I fRfasht da<t e
T T T T =T Y AT Y St et & S,
(ii) T TguOr A A1 g A, 2016 § Y ANeE fgal § RN % AR 5
JER, I aF & feg=eaT § =0 g Ay 7 g oifRafadt godt St % Jfiaw Faa -
TEIUIRTET IR T SATATT AT SATOAT 3T T8 AR, T TGO FE 1 AN T F@Tal
o sTom)
(17) TETST ATAI I AT~ TETST SATHT T L0 FHATLA Z0ATT:-
() SATATorF HZTATSIAT TZTET TATAT 9T &A1 T Hehd gIIT STt et ot |fAwTor it srqata Al &F SIruaf;
(@) FeTa % UF 3Ig [=UT o a1 =\ gSt IgIET @i A7 gardi 9% et o |1 6 sqAt qal
& ST |
4, gt g9kt siw # wfafg sit RRafT e s e Gt & g=h.- aiRafed @9
ST H g RaTsReTT aataeer Sty o e i 39w Jefi| aery v et e s adT
fafaase ST stferg=T 2011 3 g iaoiia T979 e Afg=ar, 2006 3 se o) et * Saw
= (FTeAo) Afarf=aw, 1980 (1980 FT 69), AT a« Afa=ad, 1927 (1927 &1 16), F=asiia (FTe)
srterfaerg, 1972 (1972 = 53) wfvafera & fiw & 7 demeamt grer anfea g v S <7 1€ areof
fafafde Gf & Bt g, stafq -

qTefT
E [ERIETIRI i
(1) (2) (3)
%. iafvg e
1. FIORTF @9, TIT 3Ic@AA | (F) ATEatass eI Harteal i 9] Saeasharsi oreH
AT ATHIT THTAT | st ST & forw g & EfREtr 1 geea ¥ oo

gYAT AT GIEAT 3T AR a9 3i¥ RETT ST
o 2eft zTeem AT 22t #1 AT weAr ot afeafoa g, F
a7 Y& % 90U 37 Fowe @nqd (99 67 9=5d
giasT), Tea¥ T @9 T ITH qre i THEAT donTd
T & wiafg g,

(@) TAF YA, AT Igaq A1y it e Frt=er
(fefaer) & 1995 &1 202 ZI.UA. TEEHA [&=gaaTe
FATH A G o AT | A9 ATE 4 3697, 2006 37
e arfeeEr (H1) €. 2012 7 435 AT FIES9H a4TH
T 99 F A9 § 9 21 39e, 2014 F ST +
SFTELT | THATTIT g |

2. TGO (I, AT, T, At o) | TR et ST # FE TAT SR 70 A 9T
JETT FOA AT ST AT ST | TEUTHRTT SN T e FEA A AT Al g

! g Ag T FeRi wguer IS a1 gy weadt, 2016
H ST AT 397 (rgTeal § IR 6 avaor & FTEr
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Sia & & sfergemr & var ffAfEe 7 g, oifeafadr
Tl ST % T I-IgUUERTT NI &l TTd AT

ST ST 38 ATARh T-TgUOaT FET AT &l
Ferar faa ST

. fafers & srame afatug (s suefed * feEm)
g |

. fafers & srame afatug (s suefed * feEm)
g |

. fafers & srame afatug (s suefed * feEm)
g |

6. TS AT =t it e o fRafaeht @o<t st % sfae 92 v R s et
T faea® ST 75! R |
7. $= gl T TITIET FTATI =] fafeet F A wfaftg (s sudteaa % fam)

g |

SATAT AHST KT AT(OTSTH
EERIn

= fafeat & srqa yiaftg (s Swefaq + f&am)
Bl

CACICRICCRERIES IR

e T e e
ETIAT |

aTiferfaat qoeqd fharwemai @ eart "=t &
e =<t e i ST O uF e & g ar
griefRerfaeht Faat S % fAaware aF, a9 o1 off e 2,
U FTurSgE gled oie REEl # aqsa dei v
STUAT:

uiq 7g o axfera e i ofmr & uw fhardier & 9 A
grifRafadt Teadt s F e 9% 399 ¥ A | e
gl Teft 97 e rardara a1 Geme GramrerT @ v
fBFa TdeT AT ST ToT A Anteet fEiar ©
ALET B

10.

R e R 2 T ) |
Tl AT &l TATIAT |

T AELTHATAT 1 T FA 6 oar Ay &afd=i F
srefi Ao (s wae fove o) 2T

11.

GIEEINRERIET Il

(F) "t & f1 w7 uw enfier F ofqe ar
grfefRerfaeht Faar St & faware aF, =98 o off Ae 2,
Foreft off sepre 3% 73 arforfSaes |@fRwtor it s 721 2l

T FATHIT AR FT AT Ay qeaeet Fertortea
AALTFHATHAT I T FA 6 o, 77 3 &F 37 027 (1) &

gHtag fhRamsaral afgd 9= SR & o, o=t e &
aq 3u-fafaat F e, |t w1 ft agar g,
-

i e B e St & i Rt
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AT T TOT9H ; STETETIOT 9

ey Ry Rt s AR, 7t 9 8, % 9
e T it @ sqata & AfFateg B s s
F ATH i |

(@) TH TFeHier &8 ¥ 9 T A=ierd HgrSHT ®
FET AT g |

12.

YO 3O A FA AT A
=Ll

FE<T, 2016 H e T T AT A1 FIT AT AT
¥ TR & Aqa A-TEUUERT O IEN AT
FUTEHReHT |, T ST TAT I2ART, FY, [T FW, IAH
Fior 77 o Rl dodY st & 3ff arnf & searet #r
IO FIA AT FIT TR TR qe7 IR g

AT BT

13. FeAT T F2TE | (F) TSI FEHE H T TEFET A 0wty F &
I, FLRIT AT Tqored A7 A0 92 a1 3=t § Fai &f
TS Aol gl |
(@) FEAT T FeTe HATAT Hald AT T ATATEIT AT Iqh
ST T T T F I F AR A tHT g |
14. I TN AT X 765 a9 IqTal | AN fafei = e A=t gin |
T HUZ|

15.

@ oiw #=r e W
AT S FaEet ¥ fEwr
ST 3% 3= FEAATET & |

an] fafeat & aefie AT g | (9T Fea *
[ERUUEIC T EIREDIRSIA]

16.

AR q@  gEdgrer  aed
. C

AT IUTAT 1 AR] FAted, Fadt =i ARt =i
IS AR Frgidl & ST aT o ST |

17.

=T F=hi &1 AT FA7 AT
Ive GE FHIAT qAT AT TSH!
T AT |

AR AT &l AR f&fe, Femt e Efaaeer s
ST AR FgTdl & SAqare o ST |

18.

qdeq ¥ gatdq o= Gharswey
S TH AT AT gAY,
IE  ATEHEAEEH fe g
TRy He9dt S 8T F
FAT H IIAT SH HRATERATT
FATI

EINVSEIERIER GGIESEIEEIEC AR

19.

TETET Tl S qEr dqE A
T |

EIVAEIPRIEE CICACIERIECRANE

20.

RIEE RIEERISIRIGEEI R E ]
|

] fafeat & srefier arforisas s & fore ARaEa
2T |

21.

ST qHETIT T 9 Lol Fo
WY IETETHT TATA kAT

THATAT, T IAR, F T
AT I |

TATAIT AT 6 START 6 (o0 AW [@Atet & et srqama
2T |

22.

TThide ST (HaTdl a7 Taar &t

S et & U= qufeE 9« A7 aRdE &

H =T afgeta &7 e |

Feamor ¥ 997 SO Y Su=TRa ATy ST *
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TAFHT T TTSTAR & [0 S8 60 S[Tu) segem
AT fafert & Eme SU=TR Sfgsta & A= Fw0/IaTg %
aga &1 AT T smom
23. adg ST g9 & arforogs | AN fAfd o srefie rfaatea g
AT |
24. G I AT FoT 301G Fi i | A0 AT % srqae AfAatea gRr i avag Tireener
I YA & forw | T forameRerTat st Tt & ARt it Srust)
25 grfer=fe 9T =T T | 7 fafert 3 srefie fafaertea g
26. ERIREICRIETRICil ] fafer & srefie fafaatea g
27. g Rt ey et 3 srefie fafarfea givr
28. FTioTfSa ATeaare sfiv grew | | @y fafae = srefie fafaafea g
29. T AIfrY UF Jawe| ] farfer & st Af=ataa gir |
. gatdq harsaTT
30. FUT T H=IT | T &7 F Fgrar 3w S |
31 Sifar e iR &9 & ggrar faam Sros |
32. Tt wiafafeen & foro gha | |fEa =1 & agrar far o |
STRATERT T AZOT FEAT |
33 Fo IAN oo siasta aor | GiET =T & FErar &y S
FIEAT AT 2
34. TAFRONT ST T S99 &7 | SIIRME, T THRTT SATIS T @17 (F7 ST 2l
I |
35, I AT | TR &9 & Fgrar far Srosm
36. IR T ST T JrAT FT | F0RT €9 F FETaT (<31 ST
T |
37. TRIfadr AqEa TREgT #7 | 90T €9 JEraT (<31 ST
I |
38 Frerer fashT | T € ¥ FmET f&ar Srosm
39. Frefira qfty/ & / e i Fgrel | G & F gerar far s
|
40. T STTERAT | TR =7 7 Fgrar &3 o

5. qrixfeafasr "ol S it stfeg=ar i "red & g Arfed gffd.- F5T avEr, =E
(sTeroT) stferfaa, 1986 it &T 3 il ITLTT (3) o M TH ATELAAT o ITAET il TATAT HIA [T 6
o AT AT &7 o7 FdT 8, ST Aeterted & Aase aeit seiq:-

(i)
(1)
(iii)
(iv)
v)

(vi)
(vii)

FHAT, AIT ATH S, TGS

ST, et siv Ry

fAgere, T8 T3 A9 #7 gfafafe
TR A+ st Rware, e o gasmT Ratew
TS e e arHtor fEme s, AT o Rae e

S woeg sfaardy, fametenar siw e e
TAWO STTEaRT, JaT Jeq0r TAET, faagtnar o Rge S

HLET, T,
HaH T,
ELSH
ELSH
ELSH

134
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(viii) T, fore ST e, e siv e e qaeT,
(ix) e FfEr srfererd, g s Rye e qa=T:

() S weraTere s aep e sferersy, Rt siv Rge S qIE T,
(xi) FHGET FATHAAT, w AA0T FHmr ((F=F @), e siv 95+,

IEFUEA R

(xii) FIAFTEY SATHAT, e Aty franT (waer g9, gl siv Rye g,
EEl

(xiii) FEH FCHTT G TF(Q F2eA0r (FA2rEd d2eqw |i2q) % o § F19 F  gaer:
T AT-FLRTET TS 6 Tia i

(xiv) STY gAY AT (S wrETe), sguer e e, Rt awe;
3 e 5=

(xv) HEH TR % A9 Fear / s [Feafaemeas & mifeafaf § vF  qeer
fererest &1 ATl fRaT ST 8

(xvi) i AR, R T A g GRS IGIEE]

6. Mca-fAsde:- (1) witedT afff =7 srfegE=eaT & ST F AT Ff AT e HI|

(2) ATeitedt FfffT T FAF T a9 T AT 75T TLHIT FIT A% U 6 I TS TF 6 o0 T
A are ® AT afafa T g gy Tied Y ATt

(3) 37 FraTsRaTdl Y, ST AT TLHIT 6 TR TITALT AT a GATAT 1 STTSTAAT HEA T I3,
1533 (31), I 14 vz, 2006 &t Sqg=T # afrafad g, =i S qrREafasr gaat ST § o1 &,
framr 9% ST T 4 F aefiw wreoft § o fAfafde viafg Gramwarat &, s afffa gro
aredta® e woefta gare % snar o7 q=ter f T T I Afeg=ar F Ui F AT =
TITALT FATIIRT o [olT Fxi T FEHTL 6 TATAL0T, I AT TAGTg TR G f g B s

(4) =7 AT * 97 4 F el Aot § 77 ARfeE g Emard  fEE, arg aE w5
TR TATALT 3T a9 HATAT 6l ATeg=aT g .. 1533(3), aia 14 fadaw, 2006 #i
SATEEEAT & AT o Tt U erarearrar, o afeafoa F&t BT w17 g, oiq arieafaeht gedt S
H o 8, UH Bhamart i arearas AfAfEe wuet qumet 9 sratia Rt it g |9t f
STTORT 37 39 Hag A== arteson & Afee T s

(5) ATt AT T qaeT-A=a 7 a5 IUTITH UH ATk & (&g, ST o0 AT=AT & heT Sueer
FT Joe =T FLAT g, TAT0T TfErfaare, v ameT 19 % refie afiars wree w3 & forg e gl

(6) AT AT 2T 2T &7 & ST 9T AUeATsH 92 MY T8 g0 dag @9 & siareay a7
o=t SR SRt AT Hag quremiaEt & giatAtat w v s -t § agrrar o smwta
FT TR |
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(7) wreiedt afafa yas ad it 31 719 qF & A9 TRt £ arts wrars e asT F e
TS ATEA &l YIS V H HAT TTHAT § 397 9 6 30 S T T&qd HeT |

(8) Tl FTHIT FT TIATAL, AT ST AT TAdT HATAT AL AHTT HT AT Ficdl o TATAT
aga & forT awar-a97 o< vy Qe < 9, S 9g S 99 |

[T, /. 25/07/2016-2TaE-37%]
Y. FAT Avx TEHIET, TATIF ST

IqTY-1
s T § Re-areaiar T Sam & 9 e ariRRafadt @adt st A wr @ fRawor
zferor, 7z orfiRafaeft @oat s Sfrdfrow fag /. 1 (95° 40' 33.108" T 3 27° 46' 44.406" 3) &
LA ZIAT & S T T afedr I = ateroft siq # fora 21 == &g & wrifeerfasdt dadt S 6t =
Strdroe foig €. 2 (95° 38' 57.929" 7 3% 27° 46' 42.022" 3) U¥ FE[TH A<l & I(ervil qe & a1 Ifsw
o #it A STt 21 Sshrdfrow &g |, 2 & iy O Stdioe f&g 4. 3 (95° 36' 34.383" 73X 27° 46"
7.551" I) 9 A=F & AT T e F A v g1 shfue f&§g €. 3 & AT gferr fir & S
Strdioer fg &, 4 (95° 36' 31.965" T 3w 27° 45' 59.683" I) & =T 21 Sfrdiuw g . 4 & ==y
Strdioer fag &, 5 (95° 35' 55.120" T 3T 27° 45' 32.586" ) U¥ AT AT ST gl S fag €. 5
H HIHT G & 9T (607 i AT ATl 2 i Strfiue fog 7.6 (95° 35' 48.587" 7 X 27° 45
22.675" 3) & A B
St fag . 6 & =T q: 9= % ar arerft far # St € sfw sthue f&g €. 7 (95° 30°
32.718" 7 3T 27° 44' 13.989" 3) u¥ ferdt g1 &g €. 7 7 Ho7 Strdue fag . 8 (95° 28' 30.416" T
3T 27° 40' 17.721" I) 9T &0 & AT ATAT g S(A0H &6g |, 8 T HHAT I AT T HIer ATAT g oY
strdfrow fog €. 9 (95° 27' 8.423" T i 27° 41' 19.355" 3) w¥ A=t g ST f& Ry arsamar wgT
I AT AT H uq g1 shrdtue &§g 9. 9 & #iwr sfrdiue &g 7. 10 &t 9% w2 fog asamar ag
I HIAT F T ATt g 3 shdfiue &g & 11 (95° 21' 39.151" 7 3w 27° 35' 43.758" 3) T
feredt 81 Strdtoe fog . 11 & =wr zferor £ e st g stfiue f&§g 7. 12 (95° 21' 55.267" 7 &
27° 35' 7.199" I) u¥ A=t g1 shifruw foig &, 12 & arfefRurfaet sadt s & #ar g 747 (377 qe)
#T 250 Hiex TFET HeAAAT HIAT & A1 AT g T SAdiu &g 7. (95° 22' 16.467" T 3w 27° 34'
26.108" 3) W fa=dt g1 shfiuw fog & & wrixfRafadr daar soe & Hwr sthoa &g 4.
14,15,16,17,18,19,20,21,22,23,24,25,26,27,28,29 FT TIX FTdh Hled"® @I Hil AT STl g 3T
sfdfioe &g €. 30 (95° 22' 9.703" T & 27° 34' 13.330" 3) & edr gl shdiue &g #. 30 ¥ 78
=T g T (3 qe) FT 250 Hier Tt Fegadi AT & a7 JTdr g 7 staiue &g 7. 31 (95° 21"
46.005" 7 3fi¥ 27° 34' 51.579" 3) & A=t g1 strdruw f6g €. 31 & #fay stfiuw fag #. 32,33,34 #°r
T Tk FE[TA 4T 6 ITervil q & |71 ST § o Siue &g €. 35 (95° 17 49.051" ¢ 3% 27° 34'
19.811" 3) ¥ fHerdT 2
ufsre: Ry arsarar Tg e & arifeafadt dadt St it gt S stdue &g €. 35 (95° 17
49.051" 7 =T 27° 34' 19.811" 3) & ¥« grat g o1 f& stifiuw &g €. 36, 37, 38, 39, 40, 41, 42,
43, 44, 45, 46, 47, 48 FT TTX FTh FIOT[F L@ T AT FdT g A2 strdiue &g 4. 49 (95° 11
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 13

37.010" T 3 27° 35' 48.411" I) & fHerdt €| SHdud &g |. 49 & AT I: WL IATT HIAT & q17
st &g . 50, 51,52,53,54,55,56 & 9% & sqiuy &g €. 57 (95° 8' 20.617" ¥ 27° 36'
3.285" 3) & fHerdt g1 Stidiuw fag . 57 & =7 stidiue &g . 58 3w 59 &I U Feah € I il
AR ST 3 3w Sfrdiue fag €. 60 (95° 8' 16.691" T 3T 27° 41' 21.448" 3) & faerft &)
SRy arEEr e I & arhfRetasr geat s it I  far Ssfrdoe fSg . 60 (95° 8
16.691" T 3T 27° 41' 21.448" 3) & AW gAY & 3w Sfrfiuw &g . 61 =1 T 2 T[T 7T &
STLT d< T A AT g FAT Stdue &g . 62 (95° 12' 17.779" T 3% 27° 42' 58.645" 3) | foerar
g1 Strfiue fag €. 62 & =T Sfrdiuw fog &, 63, 64, 65 37T 66 FT ITT F¥h FTeT(AF L@l il A ST
g i Sfrdiue &g 9. 67 (95° 25' 31.436" 3% 27° 46' 8.192" B) ¥ fardt 81 stifruw g . 67 &
HHT O Sdrue &g €. 68, 69 3T 70 T 9T Tk Fg[ T T4l & Il de & a1 S (e &g
T, 71 (95° 35' 38.772" T AT 27° 49' 46.825" I) ¥ fHerdT g1 strfruw fog &. 71 & =wr faair 7t
T q2 3 AT FfeAr ¥ A AT A St fog w72 (95° 35' 30.856" T ¥ 27° 48' 28.508" 3)
o et g1 Stdioe f&6g 9. 72 & #97 sifioe f&6g |, 73 &1 91 #0 ag@[IF A&l & St d¢ & a1
ST Sue &g €. 74 (95° 40' 33.920" T 3T 27° 48' 54.974" 3) & A=t &
7 Ry arsaar wgia 3= F aiRfRufad @adt s it @ff i shdfroe fag =, 74 (95° 40°
33.920" T 3i¥ 27° 48' 54.974" I) ¥ AH ZIAT g ST o &T AIAT I (ST &) 9¢ Fua g1
Strdtue fag . 74 & a7 e afear 7o & arer aferr £ A S 2 s shfrog g |, 1 (95° 40
33.108" 7 3% 27° 46' 44.406" 3I) ¥ fHact g ST o grer it 9 1 2ferof B g

Ry arderar T e wifRatad do9dy st & aferft @ & st e oo o #
T A T T Y Hisgeeft F wreor i Rafad gadt S #r @ar fFEarw 0.0 frerfes searfEa
g arifRartaeht sadt St 7 faware 0.0 e & 8.7 fretries o )
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14

IS Y- |l

T ATEITAI % STEATeT S S9MAL F a7 Rg-arsa@ar THT = & qriRfEafad g9t S #7 [

SNOLLVDOT T8N10 1DAI0¥d 4% SNOLLYDOT AOIVYO TdXH AASYA TN 7 SINIOA SdD AVd TYNOLLYN YMOHNIVS-NGIq @

SNOILY)OTddS0d0¥d o STIHM AITINA ¥ AIVANNOE 753 MUVd TYNOLLYN YMOHNIVS-H4Id

SNOLLYDOTQ@3S0d0¥d MAN 4 XYVANNOE YUV TVNOLLYN VAOHNIVS-EIA ] SINIO $49 ZS3 S4vd TYNOLLYN YMOHNIVS-N¥dId
puaga

AV TVNOILLYN
VMOHNIVS-MAEId 40 INOZ JALLISNIS-004
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IqTEe- Il
A= RITT FU sk Hew sraem=i ¥ stetier si¥ 29TiaT F arer Ryg-arsa@rar g S % qrifeafaht
HAEY ST 7 HA R
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S Hs T
e

il i‘ i
L L mmmil mumhlm HE Hfdii




140

730
THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

16

T - |97

3= il 1 e 3R e sraeTT 3 Sretier i A% & 9y Ryg-arsQEr g S &

i fRerfaeht gaat ST i qR0 AT AT

Rathyesl

LAy
et e T—— s = e AL ——

SNOILY 01 (3504 MAN

.
SNOUY T LR = &
*

SNOLLYIOT S0
SNCR YT ABOLHOYRINA GRS T
STEM IO

ANVENTION v TRV yhorivs-iee $0

SN SE0 Y TVNOLYN YIOHRIVS VRN »

AYEINGOST 753 SN TYRCHIYS YRV S K

R LAY

NO

R e AV 56
(O (e I B L
LEVN VAOHNIVS-HY1A 40 ANOZ TALLISNIS 004
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17

5 95°29'42.799" ¢ 27°44' 49.907" 3
6 95° 28' 59.203" 27°43'15.283" 3
7 95° 27' 38.208" 27°42'24.917" 3
8 95° 27'3.144" 1 27°40'47.259" 3
9 95° 26' 29.345" 27°39'6.946" 3
10 95° 25'22.057" ¢ 27° 37' 54.839" 3
11 95° 23'44.624" 7 27° 37'2.968" 3
12 95° 22'11.754" 9 7°36'4.301"3

13 95° 20' 57.056" 27° 35'39.316" 3
14 95° 19'59.859" 27° 35'34.642" 3
15 95°18'16.091" ¢ 27° 35'31.599" 3
16 95°17'8.046" ¢ 27° 34'39.883" 3
17 95° 15'58.104" 27° 34'43.068" 3
18 95°14'24.427" 1 27° 35'7.660"3
19 95°13'25.610" 27° 35'25.577" 3
20 95° 12'9.544" 1 27° 35'30.250" 3
21 95°10'54.242" 27° 36'24.439" 3
22 95°10'59.422" ¢ 27° 37" 7.211"3
23 95°9'27.818" ¢ 27° 36' 25.624" 3
24 95° 8'37.362" ¢ 27° 36' 30.047" 3
25 95° 11' 34.564" 27° 38'40.144" 3
26 95°13'30.451" 4 27° 38'57.788" 3
27 95°15'13.123" ¢ 27° 39'34.581" 3
28 95°16'27.214" ¢ 27° 40'44.839" 3
29 95° 17'51.883" ¢ 27°41'3.231"3
30 95°19'19.235" 27°42'11.036" 3
31 95°21'9.471" 7 27°42'33.319"3
32 95°22'41.931" 7 27° 43' 36.062" 3
33 95° 24' 29.560" 27°44' 0.065" 3
34 95° 25' 59.808" 27°44'59.112" 3
35 95° 27' 27.434" 1 27°46'3.982"3
36 95° 28'44.780" 27° 47 21.348" 3
37 95° 30" 28.509" T 27°48'1.842"3
38 95° 32'23.881" 1 27° AT' 48.657" 3
39 95° 34'6.350" ¢ 27° 46' 58.046" 3
40 95° 35'48.725" 27° 46' 18.753" 3
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Treeit @ aTRufad @3t sie F Jer sl & -Rers

EEEIES EEUS ECIE

1 95° 40'33.108" 27° 46'44.406" 3
2 95° 38'57.929" ¢ 27° 46'42.022" 3
3 95° 36' 34.383" ¢ 27°46'7.551"3

4 95° 36' 31.965" 27° 45'59.683" 3
5 95° 35' 55.120" 7 27° 45' 32.586" 3
6 95° 35' 48.587" 7 27° 45' 22.675" 3
7 95° 30' 32.718" 7 27° 44' 13.989" 3
8 95° 28'30.416" ¢ 27°40'17.721" 3
9 95° 27'8.423" 27°41'19.355" 3
10 95° 24' 39.146" 7 27°37'45.135" 3
11 95° 21'39.151" 7 27° 35'43.758" 3
12 95° 21' 55.267" 7 27°35'7.199" 3

13 95° 22' 16.467" 7 27° 34' 26.108" 3
14 95° 23'8.171" 7 27° 34' 41.124" 3
15 95° 23' 14.341" 7 27° 35'3.833" 3

16 95° 23' 38.490" 7 27° 35'3.206" 3

17 95° 23'41.921" 7 27° 34'41.351" 3
18 95° 24' 47.239" 7 27° 34'43.619" 3
19 95° 26' 21.044" 7 27° 34'17.058" 3
20 95° 25' 58.202" 7 27° 33'46.479" 3
21 95° 24' 34.558" 7 27°34'23.018" 3
22 95° 24' 14.323" 7 27° 34' 21.766" 3
23 95° 24' 10.274" 7 27°34' 13.642" 3
24 95° 23' 26.499" 7 27°34' 27.797" 3
25 95° 22' 51.437" 7 27°34' 26.071" 3
26 95° 22' 36.798" 7 27°33'28.131"3
27 95° 22' 24.922" 7 27° 33'30.194" 3
28 95° 22'21.395" 7 27°33'41.070" 3
29 95° 22'20.199" 7 27°34'5.682" 3

30 95°22'9.703" 1 27° 34'13.330" 3
31 95° 21'46.005" 27° 34'51.579"3
32 95° 20' 54.156" 27° 34'37.373"3
33 95° 19' 56.681" 7 27° 34' 52.666" 3
34 95° 18' 55.229" 7 27°34'30.123" 3
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35 95° 17" 49.051" ¢ 27° 34'19.811"3
36 95° 16'56.307" ¢ 27° 34'10.779"3
37 95°16'2.639" ¢ 27° 34'10.200" 3
38 95°15'28.079" ¢ 27° 34' 24.600" 3
39 95°15'37.799" 27° 34' 36.840" 3
40 95°15'6.804" 1 27° 34'54.728" 3
41 95°14'51.719" ¢ 27° 34'46.200" 3
42 95°14'14.033" ¢ 27° 34'45.434"3
43 95°13'43.826" 1 27° 34'31.787"3
44 95°13'43.705" 1 27° 34'51.520" 3
45 95°12'42.119" ¢ 27° 35'0.600" 3

46 95°12'15.839" ¢ 27° 35'22.200" 3
47 95° 11'57.479" ¢ 27° 35'2.400" 3
48 95° 11'14.224" 9 27° 35'20.694" 3
49 95° 11'37.010" ¢ 27° 35'48.411" 3
50 95° 11'27.041" ¢ 27° 36' 21.006" 3
51 95°10'39.175" ¢ 27° 36'14.019" 3
52 95°10'36.116" ¢ 27° 36' 18.260" 3
53 95° 11'22.174" 4 27°37'2.714"3
54 95°10'40.707" ¢ 27° 37'14.512" 3
55 95° 10' 19.539" 9 27° 36'47.155" 3
56 95°9'18.871"q 27° 36' 18.295" 3
57 95° 8'20.617" ¢ 27° 36'3.285" 3
58 95° 8'18.246" 1 27° 37'21.619"3
59 95° 8'14.476" 4 27° 39'45.500" 3
60 95° 8'16.691" ¢ 27° 41'21.448"3
61 95°11'14.237" ¢ 27° 41'35.333"3
62 95°12'17.779" ¢ 27° 42' 58.645" 3
63 95° 15'37.938" ¢ 27° 43'46.588" 3
64 95°18'14.131" ¢ 27° 44' 23.934" 3
65 95° 20' 50.349" 7 27°45'1.230"3
66 95° 23'26.593" 1 27° 45'38.474" 3
67 95° 25'31.436" ¢ 27°46'8.192"3
68 95° 28'12.221"q 27° 47" 39.423" 3
69 95°30'10.730" ¢ 27°49'0.183"3
70 95° 32'43.433" 7 27°49'13.018" 3
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71 95° 35'38.772" 4 27° 49'46.825" 3
72 95° 35' 30.856" 4 27° 48' 28.508" 3
73 95° 38' 21.399" ¢ 27°49'4.281"3
74 95° 40' 33.920" ¢ 27° 48'54.974" 3

Tt 1 : S-FAderit F 9 Re-are@iar T o & nRRafdt gat siw F Fae Reae ¥ g

Fae fog
IEREREL
am 9T TeTTST am IAT TTTeT
UH I UA- 95° 26' 27° 27" 95° 24' 27° 28'
TR & UH-45
61 52.800" T 11.124" 3 42.240" 7 22.150" 3
T AT *- 95° 23' 27° 32' 95° 24' 27° 28'
TH % UH -44
26 11.313"q 15.562" I 42.732"q 22.168"3
g | UH- 95° 23' 27° 30' 95° 24' 27° 28'
UH F U -16
6 52.978" 47.905" 3 35.407" ¢ 22.905" 3
95° 37" 27° 43' 95° 24' 27° 28'
g H -4 UH % UH -29
31.522" 7 46.586" 3 35.248" 7 21.810"3
&1 ST - 95° 26' 27° 25' 95° 24' 27° 28'
UH F UH -17
2 41.150" 7 38.970" 3 35.264" 7 21.335"3
95° 26' 27° 25' 95° 24' 27° 28'
&1 e uer Uq F UH -38
40.872"9 38.771"3 35.330" 20.650" 3
U U F- 95° 27" 27° 25' 95° 24' 27° 28'
Uq F UH -32
581 18.070" 7 27.460"3 35.270" 20.170" 3
IR 95° 26' 27° 25' 95° 24" 27° 28
UH F UH -46
TT1-3 42.160" T 39.880" 3 5.930" T 23.919"3
CIEC S 95° 26' 27° 25' 95° 24' 27° 28'
UH % UH -33
TT1-4 43.020" 7 40.560" 3 6.357" 7 23.640" 3
EIES 95° 26' 27° 25' 95° 28' 27° 27
U & UA-55
TT15 43.040" 7 39.850" 3 35.843" 7 14.577"3
T U F - 95° 26' 27° 25' 95° 28' 27° 27
UH S UA-4
249 59.713" g 50.479" 3 31.348" 7 16.218" 3
95° 27" 27° 38' 95° 28 27° 27"
=T -1 U & U9-28
27.243" 7 51.787"3 33.244" ¢ 16.969" I
95° 29" 27° 27" 95° 28 27° 27"
7 5 914 T & UA-9
28.252" 7 48.220" 3 33.736" ¢ 15.390" 3
TS I UA-6 95° 28 27° 27 U U9-12 95° 28 27° 27"
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 21
56.645" 47.677"3 35.305" 7 14.671"3
T F UA- 95° 28' 27° 27 95° 28' 27° 27
UF § UA-25
26 56.711" ¢ 47.312"3 36.622" 9 12.607" 3
T 3 UA- 95° 28' 27° 27 95° 27 27° 26'
U & UA-57
14 20.431"q 35.378" 3 49.825" 7 36.417"3
3 8 95° 28' 27° 27" 3 54 95° 27' 27° 26'
pEs 52.125"q 36.565" 3 R 53.040" ¢ 10.670" 3
3 ] 95° 28' 27° 27" 3 o1 95° 27' 27° 25'
R 52.684" 4 36.346" 3 R 42.080" 7 58.407"3
T 3 UA- 95° 28' 27° 27 95° 27 27° 25'
U o U9-38
13 19.898" 1 35.078"3 42.371" 7 58.412"3
TS 3 UA- 95° 28' 27° 27 95° 24' 27° 25'
F UH AT-1
11 19.440" 7 35.102" 3 21.819" 4 27.410"3
TH S UH- 95° 28' 27° 2T 95° 17" 27° 25'
U9 U #-506
15 20.195" ¢ 35.155"3 26.504" 31.698"3
S 95° 28' 27° 27 557 95° 16' 27° 26'
R 4.729"q 29.487"3 e 58.562" 25.311"3
TH S UH- 95° 27" 27° 27 95° 16' 27° 26'
UH U % -594
19 54.853" 4 37.602"3 15.980" ¢ 28.320" 3
TS 3 UA- 95° 27" 27° 27 95° 19’ 27° 27"
UF U % -604
20 54.782"q 37.050" 3 3.000" 1 26.700" 3
T 3 UA- 95° 27 27° 2T 95° 20" 27° 25'
UF UF % -610
22 54.991" ¢ 36.715"3 12.030" ¢ 20.740" 3
TH S UA- 95° 27' 27° 2T 95° 17" 27° 25'
Uq U % -613
10 50.904" g 25.375"3 27.310" ¢ 31.680"3
95° 27' 27° 2T 95° 23' 27° 35'
T S U4-3 T St 71
50.598" ¢ 25.232"3 37.033"q 42.410"3
S - 95° 27 27° 2T 95° 24' 27° 36'
R £t o 7t -2
16 42.306" 16.456" 3 12.220" 9 15.857"3
S - 95° 27' 27° 27 95° 23' 27° 36'
R ot -3
17 42.204" 7 16.202" 3 30.661" 7 12.061"3
95° 28' 27° 2T 95° 24' 27° 36'
T S UA-5 7 sft uw -4
17.637" 7 47.040" 3 57.665" 22.967"3
T 3 UA- 95° 27' 27° 27 95° 22' 27° 35'
N ua-5
18 41.766" 15.092" 3 51.066" 7 46.566" 3
95° 28 27° 28' 95° 24' 27° 36'
U & UA-7 1 St v -6
0.075"q 1.596" 3 56.948" 1 23.674"3
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T I UA- 95° 27" 27° 28' 95° 24' 27° 36'
o R w7
42 39.139" 7 24.606" 3 57.039" ¢ 23.076" 3
I U4- 95° 27" 27° 28' 95° 24' 27° 36'
wE O
27 59.507" 1 2.233"3 12.807" 7 16.061" 3
S UA- 95° 26' 27° 28' 95° 24' 27° 36'
wAs O
23 46.020" 7 13.570" 3 57.424" 23.314"3
S UA- 95° 26' 27° 28' 95° 24' 27° 36'
wAs &t off T 10
48 57.520" 1 35.920" 3 58.750" ¢ 22.746" 3
I UH- 95° 26' 27° 28 95° 24" 27° 36'
R Y it T -11
32 42.912" 9 9.113"3 11.316" 7 43.882"3
I UH- 95° 26' 27° 28 95° 24" 27° 36'
R Y sfy v -12
30 42.134" 7 8.426"3 11.068" T 43.968" 3
I UA- 95° 26' 27° 28 95° 24" 27° 36'
BT £ 713
31 42.552" 7 8.714"3 10.495" 1 44.210" 3
S UA- 95° 26' 27° 27" 95° 25' 27° 36'
SR £ o T 14
52 26.503" 7 42.832"3 13.020" 1 56.933" 3
¥ TH- 95° 26' 27° 28' 95° 25' 27° 36'
R o 7 15
27 13.698" 11.818"3 12.381"q 56.846" 3
S TA- 95° 26' 27° 28' 95° 25' 27° 36'
wE £ o T 16
33 41.712"9 8.016" 3 11.771" 7 56.713" 3
*F UH - 95° 26' 27° 28' 95° 25' 27° 36'
SRR £ o 7 17
3 12.247" 7 27.431"3 11.076" 7 56.669" 3
T & UA- 95° 26' 27° 28' 95° 25' 27° 36'
&7 St -18
43 12.564" 1 11.760" 3 12.008" 1 57.021"3
TS & UA- 95° 26' 27° 28' 95° 25' 27° 36'
&1 St T -19
50 13.140" 1 11.805" 3 12.649" 1 57.156" 3
Uq F UH - 95° 26' 27° 28' 95° 37" 27° 43'
o #H -1
4 12.238" 7 26.937"3 52.393" ¢ 32.548"3
FUY - 95° 26' 27° 28 95° 37" 27° 43'
SRR o -2
19 12.195" 25.940" 3 8.407" T 42.718"3
* UH - 95° 26' 27° 28' 95° 36' 27° 43'
RRE R e
5 12.305" 9 26.437"3 33.391" ¢ 31.526"3
I UA- 95° 26' 27° 27" 95° 30' 27° 25'
BT £t ot -1
52 27.900" ¢ 42.850"3 6.429" 56.221" 3
TS S UA- 95° 26' 27° 27 95° 32' 27° 25'
ot Sty -2
44 28.898" 1 42.853" 3 40.422" 7 42.555" 3
TS 3 UA- 95° 26' 27° 27 & s fy -7 95° 32' 27° 25'
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 23
40 28.327" 9 42.893"3 49.431"q 15.512" 3
T F UA- 95° 26' 27° 27 95° 34' 27° 25'
Fr sfr 4t -5
37 27.038" ¢ 43.030"3 20.067" ¢ 34.887"3
I UA- 95° 26' 27° 27 95° 33' 27° 26'
R £ fr -6
39 27.574" 42.996" 3 14.397" 7 23.827"3
T UA- 95° 26' 27° 27" 95° 34' 27° 27"
TH TH E1-2
34 36.341" ¢ 47.456" 3 0.559" 43.280"3
U F TR - 95° 26' 27° 28' 95° 32' 27° 29'
TH UH =T -3
2 12.419"q 34.607"3 59.207" 2.092"3
T F UA- 95° 26' 27° 27 95° 33' 27° 29'
TH U < -1
35 37.851" Y7 47.613"3 4.079" 7 18.176" 3
T UA- 95° 26' 27° 27 95° 29' 27° 30"
& T -6
56 36.840" 1 48.393"3 59.226" 39.962"3
T UA- 95° 26' 27° 27" 95° 30' 27° 31"
TS -3
41 38.510" T 48.030"3 38.751"q 13.482"3
UH F UA - 95° 26' 27° 28' 95° 30' 27° 31"
TS -4
1 12.516" 35.344" 3 38.390" 7 14.390" 3
UH F UA - 95° 25' 27° 28' 95° 30' 27° 31"
=TT -1
20 56.853" 52.499" 3 38.256" 14.926" 3
UY F UH - 95° 25' 27° 28' 95° 30' 27° 31"
=TT -2
21 59.119" 53.386" 3 37.726" ¢ 15.304" 3
UY F UH - 95° 25' 27° 28' 95° 31' 27° 30"
fHoaS-5
18 18.682" 1 46.139"3 32.149" 7 55.929" 3
UH F UA - 95° 25' 27° 28' 95° 31' 27° 32'
g &t TH-1
35 18.820" 1 45.030" 3 4.903" 7 8.982"3
UH F UA - 95° 25' 27° 28' 95° 34' 27° 38'
&t ver f-1
24 18.840" 1 44.670"3 49.303" 7 58.883"3
UY F UH - 95° 25' 27° 28' 95° 35' 27° 38'
o e ot 2
26 18.890" T 44.180"3 12.731" 7 52.779"3
U F U 95° 25' 27° 27 95° 35' 27° 39'
H o 0t -3
15 27.106" T 40.925" 3 1.381"q 16.965" 3
UH F UH - 95° 25' 27° 27 95° 35' 27° 39'
- e ot -4
14 26.584" 1 40.841"3 5.667" 13.708" 3
UH F UH - 95° 25' 27° 27 95° 28' 27° 32'
UH % UA-1
36 26.059" ¢ 40.744"3 1.561" 3.746"3
UH F UA - 95° 24' 27° 27 95° 23' 27° 28'
TH % TH-60
52 55.731" ¢ 36.939"3 33.461" ¢ 7.968"3
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UH F UA - 95° 24' 27° 27 95° 23' 27° 27"
UH F UH -56
31 55.190" T 36.680" 3 45.130" 9 1.590" 3
UH F UA - 95° 24' 27° 27 95° 22' 27° 26'
UH F TH -62
37 56.290" T 36.540" 3 56.490" T 39.710"3
Uq F UH - 95° 24' 27° 27" 95° 20 27° 25'
TUq U #-619
23 55.890" T 36.440" 3 12.450" 7 21.180"3
TS I UA- 95° 24' 27° 27" 95° 26' 27° 25'
U UF & -582
46 56.370" T 36.200" 3 21.280" ¢ 11.780" 3
*F UH - 95° 24' 27° 26' 95° 25' 27° 26'
SRR 3T -3
40 40.586" 9 48.313"3 49.055" 20.537"3
UH F UA - 95° 22' 27° 26' 95° 27" 27° 26'
TH J UA-61
54 56.864" T 40.091"3 50.080" T 36.050" 3
UH F UH - 95° 24' 27° 26' 95° 27" 27° 26'
U & UA-63
39 41.130" 7 48.309" 3 50.299" 7 36.348"3
UH F UH - 95° 24' 27° 26' 95° 28 27° 27"
U & UA-66
34 41.663" 7 48.305" 3 53.550" T 35.670" 3
UH F UH - 95° 24' 27° 26' 95° 27" 27° 26'
U & UA-62
42 41.937"9 48.579" 3 53.370" 8.940"3
UH F UH - 95° 24' 27° 26' 95° 27" 27° 25'
T S UA-64
28 42.201"q 48.145" 3 55.430" T 12.400" 3
I UA- 95° 26' 27° 28 95° 23' 27° 32'
AR T 3T F-18
24 46.242" 9 13.208" 3 25.616" 35.033"3
S UA- 95° 26' 27° 28' 95° 23' 27° 32'
SR T 3T F-24
29 46.758" 7 12.879" 3 24.346" 7 35.059" 3
*F UH - 95° 25' 27° 27" 95° 23' 27° 32'
nRE T AT F-16
30 27.920" 7 40.950" 3 24.966" 7 35.020" 3
3 - 95° 16' 27° 25' 95° 22' 27° 35'
R T ff Te-21
611 57.810" ¢ 19.820" 3 51.367" ¢ 46.693" 3
* - 95° 16' 27° 25' 95° 23' 27° 35'
e o
602 57.907" 20.212"3 38.531" ¢ 42 596" 3
* - 95° 16' 27° 25' 95° 24' 27° 36'
wre v i ot -2
552 57.959" ¢ 20.793"3 56.416" T 23.395" 3
T UH F - 95° 16' 27° 25' 95° 24" 27° 36'
&t Sft 7 -23
285 37.899" 29.276"3 14.297" 71 15.561" 3
T UH F - 95° 16' 27° 25' 95° 24" 27° 36'
&1 St e -20
558 37.376" ¢ 28.923"3 9.946" 1 44.429" 3
T UF F - 95° 16' 27° 25' Y sff uw -22 95° 25' 27° 36'
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 25
531 37.471"q 28.377"3 11.360" 56.937"3
95° 25 27° 26' 95° 24" 27° 36'
ST U -1 #fF St o -24
47.944" 7 19.472"3 9.367" ¢ 44.689" 3
95° 25 27° 26' 95° 28" 27° 28'
ST ST -2 U & U9-67
48.281" 7 20.253" 3 52.000" 48.250" 3
ED - 95° 24' 27° 26' 95° 22' 27° 32'
R T =T F-21
50 19.123" ¢ 22.682" 3 52.644" 9 41.233"3
ED - 95° 23' 27° 27" 95° 22' 27° 32'
R T 37 F-23
25 46.720" ¢ 1.030" 3 53.631" ¢ 42.739" 3
* - 95° 23 27° 27' 95° 22' 27° 32'
R T :mT F-19
55 47.620" 7 0.970"3 53.201" ¢ 42.652" 3
ED - 95° 22' 27° 26' 95° 23 27° 32'
R T T F-14
49 56.244" 9 39.363"3 24.658" 4 34.775"3
ED - 95° 22' 27° 26' 95° 23 27° 32'
SR ER T T *F-5
53 55.942" ¢ 39.104" 3 37.895" ¢ 10.380" 3
ED - 95° 22' 27° 25' 95° 24" 27° 31"
R T T #-13
1 52.940" 45.540" 3 46.214" ¢ 46.583" 3
ED - 95° 22' 27° 26' 95° 24" 27° 31"
SRR T s F-15
51 41.000" 7 21.041"3 46.078" 7 46.884" 3
ED - 95° 22' 27° 26' 95° 24" 27° 31"
R T =T F-20
43 41.459" 7 20.511"3 46.316" ¢ 46.328" 3
I UA- 95° 26" 27° 27' 95° 24" 27° 31"
R T s F-17
45 53.001" ¢ 9.699" 3 46.788" 7 45.233"3
SR 95° 26" 27° 27" 95° 24" 27° 31"
R AT e F-22
47 52.939" ¢ 10.157"3 46.571" ¢ 45. 770" 3
TS I UA- 95° 26" 27° 27" 95° 23 27° 30'
U | UH-5
49 52.990" ¢ 10.640" 3 53.214" 4 47.036" 3
T F UA- 95° 26' 27° 27 95° 26' 27° 27
U W U9-58
51 52.930" 7 11.140" 3 37.440" 7 47.837"3
UH F U - 95° 25' 27° 28' 95° 26' 27° 27
U W U9-56
8 28.256" 4 42.166" 3 27.295" 7 43.468" 3
Tq F H - 95° 25 27° 28' 95° 26" 27° 28'
UH o U9-59
9 28.739" ¢ 42.416" 3 47.131" 7 13.415" 3
UH % UH - 95° 25' 27° 28' 95° 27' 27° 26'
UH S U9-60
11 29.065" 4 42.422"3 52.970" ¢ 10.238" 3
UH & U - 95° 25 27° 28' 95° 27" 27° 28'
U 3 U9-59
12 29.461" 9 42.462" 3 38.792" ¢ 25.849" 3
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UH % UH - 95° 25' 27° 29' 95° 23' 27° 28'
TH F U9-58
10 26.094" 7 7.944"3 32.322" 7 7.992"3
Y F UH 95° 25' 27° 29' 95° 24' 27° 28'
Uq F UH -59
13 25.517" 7.893"3 5.510" 24.251"3
U F UH - 95° 26' 27° 29' 95° 26' 27° 28'
U & U4-53
22 13.128" 9 27.050" 3 41.644" 7 8.302"3
U F UH - 95° 26' 27° 29' 95° 24' 27° 26'
Uq % UH -61
47 13.692" 7 27.063"3 19.460" T 22.570"3
Uq F UH - 95° 25' 27° 28' 95° 16' 27° 26'
F U H-2
48 58.131" 7 53.670"3 15.860" T 28.750" 3
3. UAF 95° 25' 27° 29' 95° 27 27° 25'
U W U9-68
e -1 20.035" 41.946"3 42.610" 7 58.340" 3
3. UAF 95° 25' 27° 29' 95° 16' 27° 26'
F U F -1
Ty -2 19.481" 7 41.881"3 16.230" 1 28.360"3
UH FUA - 95° 25' 27° 29' A 95° 16' 27° 26'
6 26.583" 7 7.839"3 R 16.680" T 28.400"3
UH FUA - 95° 25' 27° 29' 95° 23' 27° 27"
U F U9-57
7 25.683" 7.033"3 46.670" 7 1.350" 3
e Y UH- 95° 23' 27° 30' 95° 32' 27° 29'
T T <-4
1 51.574" 7 49.469" 3 33.750" ¢ 39.090" 3
e Y UH- 95° 24' 27° 30' 95° 27 27° 28'
U W U9-65
2 46.712"9 41.984"3 59.060" T 2.870"3
o Y UH- 95° 23' 27° 30' 95° 16' 27° 25'
U9 U #-630
3 52.047" 7 48.698" 3 57.780" 7 21.430"3
o Y UH- 95° 23' 27° 31" 95° 26' 27° 25'
1 5 TA-6
4 38.639" 7 9.393"3 41.630" 7 39.320"3
95° 24' 27° 32' 95° 24' 27° 26'
AT 3T -1 Uq % UH-63
3.699" 1 10.533"3 42.769" 7 48.124" 3
95° 24' 27° 32' 95° 28' 27° 32'
T 3T F-2 U % UH-2
3.150" 10.476" 3 0.791" ¢ 3.772"3
95° 24' 27° 32' U F UF -2 (U9 95° 27 27° 32'
T e F-3
2.596" 10.457"3 ) 55.758" 1 0.480"3
95° 23' 27° 32' 95° 28' 27° 32'
T T -4 e 3 H1-102
36.927" 9.773"3 24.311"q 8.764"3
95° 23' 27° 32' 95° 37' 27° 43'
a7 ST *-5 uq HT F-5
37.375" ¢ 9.626" 3 32.658" ¢ 45.475"3
LIRS 95° 23' 27° 32 THATA-1 95° 21" 27° 33'
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 27
52.738" 4 30.548" 3 35.541" ¢ 45.120"3
95° 23' 27° 32' 95° 16' 27° 26'
&t e F-7 F UF $-3
37.399" 4 8.994" 3 57.937" ¢ 24.330" 3
95° 23' 27° 32' 95° 24' 27° 31"
& 3 F-8 &1 3T F-25
37.055" ¢ 8.668"3 46.057" 7 47.354" 3
95° 23' 27° 32 95° 23' 27° 32!
& 3T F-9 AT T F-27
52.198" 7 30.180"3 11.002" 7 15.058" 3
ELE RS 95° 22' 27° 32 95° 23' 27° 32!
AT T F-28
10 53.332" 7 42.266" 3 11.631" 7 15.885" 3
CUE IR 95° 23' 27° 32' 95° 23' 27° 32'
T 3T F-29
11 26.473" 7 34.954" 3 10.680" T 14.508" 3
T Y - 95° 22' 27° 32' 95° 23' 27° 32'
T 3T F-31
12 52.979" 7 41.727"3 10.161" 7 14.180" 3
*F UH - 95° 23' 27° 28' 95° 24' 27° 31'
SRR ot 51 3-30
41 32.939" 7 7.983"3 45.676" 1 47.509" 3
Uq F UH - 95° 26' 27° 28' 95° 24' 27° 28'
TUH % UH-64
66 11.574" 11.429" 3 6.780" T 23.305" 3
Uq F UH - 95° 24' 27° 28' 95° 23' 27° 28'
U F U -65
67 43.874" 7 21.504" 3 33.933" ¢ 8.003"3
3IqTEy-1V
-Fderit & qror Rg-ar=@iar TS T & TRt dadt ST ¥ StwaRid o aret AT ht g1
. qTHY F A Sy dt ww Rer®
q. AT ER USRS
1 T T 27°3527.4"3 95°19'26.9"7
2 T T T 27°34'40.5"3 95°19'30.5"7
3 TS T 27°45'20.3"3 95°32'7.9"7
39Ty -V
£ 7 Frears i RO = =7 fa:

1. ST T HEAT 3T 909 |
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2. TSH F FAGA: (FIAT T Iocr@ T [Sgell T Sooid FY | 5% & Faded F Uh JIF
IUTEY | IATIZ F2) |
3. ArEfor® HRTATSAT it AT hr SR e stavta ades agresET o 21

4. g-ferg § qg97 ATl F U F T suigr w10 Areert &1 arer (ariferfashr
AT S 1Y) | SATE IUTH & &7 § HoAF FohU SAT0)

5. qatawer FaTETa Feieer Afeg=ar, 2006 F Sref| o= aTer BhamswdTdl it AT &
HTHAT T TN (SATY T AT AT o T H FoAH [0 A0

6. TATETO FHTHTA fAeiwor sfesg=aT, 2006 F = T o+ ATeAr Tttt v wedver %
HTHAT 7 LT | (AT TF A% IS F =T H 7 o7 S[70))

7. TATELOT (HTE) ATAATH, 1986 T &TT 19 F i aot T T2 forshrarai a1 |reier |
8. @I AT AZcAUl AU |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th January, 2020

S.0.460(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O.
2029(E) dated the 21* May, 2018 inviting objections and suggestions from all persons likely to be affected thereby
within the period of sixty days from the date on which copies of the Gazette containing the said notification were
made available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the
public on the 22" May, 2018;

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response
to the aforesaid draft notification were duly considered in the Ministry;

AND WHEREAS, Dibru-Saikhowa National Park located at Dibrugarh and Tinsukia Civil Districts of
Assam is spread over an area of 340.0 square kilometres and was notified vide Government of Assam Notification
No. FRW.21/90/171 dated the 5™ March, 1999 as a National Park. The area is a single ecological unit which is
basically a flood plain of the river Brahmaputra and Siang in the North, Lohit and Debang in the East, the Ananta
Nala to the South-East and the Dangori and Dibru River in the South;

AND WHEREAS, the National Park represents a unique geo-morphological structure created by the river
Brahmaputra and its tributaries, and the water channels, especially the Brahmaputra, forming an important habitat
for the Indo-Genetic Dolphins;

AND WHEREAS, biogeographically, the Dibru-Saikhowa National park represents the “North Eastern
India-Brahmaputra Valley Bio-geographical Province” (9A), having rich in flora and fauna being the transition
zone of two major biodiversity hot spots, which supports diverse fauna well adopted to life in terrestrial, aquatic
and arboreal ecosystems;

AND WHEREAS, the National Park supports astonishingly rich flora including 28 tree species, 26
species of shrubs, 2 species of parasitic plants, 17 species of grasses, 16 species of aquatic plants, 3 species of
marshy plants, 4 species of climbers and scandens, 5 species of canes, 13 species of orchids, and 6 threatened
medicinal plant species;

AND WHEREAS, Dibru-Saikhowa National Park is a habitat for many animals and birds with a total of
36 species of mammals belonging to 10 orders and 19 families and 27 genera are recorded in the core, out of which
12 belonged to Schedule-1. Feral horses are one of the prime mammal species available in the park. The National
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Park supports 11 species of turtles, 9 species of lizard including two species of monitor Lizards, 18 species of
amphibian, 104 species of fish, 23 different species of snakes and 104 species of butterflies besides having a huge
number, about 500 species, of avifauna. The area also attracts Migratory birds and is a feeding ground for a variety
of aquatic and terrestrial birds;

AND WHEREAS, winter dried up river beds as well as the river sandbars (Chapories) serve for the
development of alluvial grassland which are not only an excellent habitat for the critically endangered Bengal
florican, but also serve as migration route for the elephants in the Dibru-Dangori elephant corridor, and provide
safe passage to tigers to Arunachal Pradesh State;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Dibru-
Saikhowa National Park which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental
and biodiversity point of view and to prohibit industries or class of industries and their operations and processes in
the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv)
of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986)
(hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent varying from 0
(zero) kilometres to 8.7 kilometres around the boundary of Dibru-Saikhowa National Park, in Dibrugarh and
Tinsukia districts in the State of Assam as the Eco-sensitive Zone (hereafter in this notification referred to as the
Eco-sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of O (zero)
kilometres to 8.7 kilometres around the boundary of Dibru-Saikhowa National Park and the area of the Eco-
sensitive Zone is 658.251 square kilometres. (Zero extent of Eco-sensitive Zone was justified as “Existence of
crude oil and natural gas in the immediate vicinity of the southern side of the National Park boundary”).

(2) The boundary description of Dibru-Saikhowa National Park and its Eco-sensitive Zone is appended in
Annexure-1.

(3) The maps of the Dibru-Saikhowa National Park demarcating Eco-sensitive Zone along with boundary
details and latitudes and longitudes are appended as Annexure-11A, Annexure-11B, and Annexure-11C.

(4) List of geo-coordinates of the boundary of Dibru-Saikhowa National Park, Eco-sensitive Zone and
prominent points of drilling wells around the National Park are given in Table A, Table B and Table C of
Annexure-I11.

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent points
is appended as Annexure-1V.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-
sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in
this notification for approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such
manner as is specified in this notification and also in consonance with the relevant Central and State laws
and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-
(i) Environment;
(ii) Forest and Wildlife;
(iii) Agriculture and Horticulture;
(iv) Land revenue and settlement;
(v) Rural Development;
(vi) Urban Development;

(vii) Municipal;
(viii) Panchayati Raj;
(ix) Tourism;

(x) Irrigation and Flood Control;
(xi) Public Works Department; and
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(4)

®)

(6)

Y]

®)
(9)

(xii) Assam State Pollution Control Board.

The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure
and activities, unless so specified in this notification and the Zonal Master Plan shall factor in
improvement of all infrastructure and activities to be more efficient and eco-friendly.

The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and environment
that need attention.

The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements,
types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places,
horticultural areas, orchards, lakes and other water bodies with supporting maps giving details of existing
and proposed land use features.

The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and
regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
development for security of local communities’ livelihood.

The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for
carrying out its functions of monitoring in accordance with the provisions of this notification.

3. Measures to be taken by the State Government.- The State Government shall take the following measures
for giving effect to the provisions of this notification, namely:-

1)

Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial
or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purpose other than that
specified at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the
Monitoring Committee, and with the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of Central Government or State Government as applicable
and vide provisions of this Notification, to meet the residential needs of the local residents and for
activities such as:-

0] widening and strengthening of existing roads and construction of new roads;

(if)  construction and renovation of infrastructure and civic amenities;

(iii)  small scale industries not causing pollution;

(iv)  cottage industries including village industries; convenience stores and local amenities

supporting eco-tourism including home stay; and

(v)  promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of the
provisions of article 244 of the Constitution or the law for the time being in force, including the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of
2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case
and the correction of said error shall be intimated to the Central Government in the Ministry of
Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except as
provided under this sub-paragraph;

(b) efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

()

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be
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3)

(4)

()

(6)

()

(8)

©)

drawn up by the State Government in such a manner as to prohibit development activities at or near these
areas which are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities
within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zoneg;

(b) the Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation
with State Departments of Environment and Forests;

(c) the Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive
Zoneg;

(e) the activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected area
till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be
allowed only in pre-defined and designated areas for eco-tourism facilities as per Tourism
Master Plan;

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive
Zone shall be in accordance with the guidelines issued by the Central Government in the
Ministry of Environment, Forest and Climate Change and the eco-tourism guidelines issued by
National Tiger Conservation Authority (as amended from time to time) with emphasis on eco-
tourism, eco-education and eco-development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the actual
site specific scrutiny and recommendation of the Monitoring Committee and no new hotel, resort
or commercial establishment construction shall be permitted within Eco-sensitive Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc.
shall be identified and a heritage conservation plan shall be drawn up for their preservation and
conservation as a part of the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation
plan for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied
in accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the
Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981)
and the rules made thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with
the provisions of the General Standards for Discharge of Environmental Pollutants covered under the
Environment Act and the rules made thereunder or standards stipulated by State Government whichever is
more stringent.

Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance
with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number S.0. 1357 (E), dated the 8"
April, 2016; the inorganic material may be disposed in an environmental acceptable manner at site
identified outside the Eco-sensitive Zone;

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within Eco-sensitive Zone.
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(10)

(11)

(12)

(13)

(14)

(15)

(16)

(17)

Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the
Bio-Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28"
March, 2016;

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried
out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of
India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E),
dated the 18" March, 2016, as amended from time to time.

Construction and demolition waste management.- The construction and demolition waste management
in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29" March, 2016, as
amended from time to time.

E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions
of the E-Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change, as amended from time to time.

Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the
Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the
rules and regulations made thereunder.

Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable
laws and efforts shall be made for use of cleaner fuels.

Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be permitted to be set up within the Eco-sensitive Zone;

(ii) only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless
so specified in this notification, and in addition, the non-polluting cottage industries shall be
promoted.

Protection of hill slopes.- The protection of hill slopes shall be as under:-
(@) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be
permitted.

List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco

sensitive Zone shall be governed by the provisions of the Environment Act and the rules made there under
including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006

and

other applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act,

1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto and be
regulated in the manner specified in the Table below, namely:-

TABLE
S. No. Activity Description
() ) @)
A. Prohibited Activities
1. Commercial mining, stone quarrying | (&) All new and existing mining (minor and major

and crushing units. minerals), stone quarrying and crushing units are
prohibited with immediate effect except for meeting the
domestic needs of bona fide local residents including
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digging of earth for construction or repair of houses and
for manufacture of country tiles or bricks for housing
and for personal consumption;

(b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated the 4™ August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202
of 1995 and dated the 21* April, 2014 in the matter of
Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.

2. Setting of industries causing pollution | New industries and expansion of existing polluting
(Water, Air, Soil, Noise, etc.). industries in the Eco-sensitive Zone shall not be permitted:
Provided that non-polluting industries shall be allowed
within Eco-sensitive Zone as per classification of Industries
in the guidelines issued by the Central Pollution Control
Board in February, 2016, unless otherwise specified in this
notification and in addition the non-polluting cottage
industries shall be promoted.
3. Establishment of major hydro-electric | Prohibited (except as otherwise provided) as per the
project. applicable laws.
4, Use or production or processing of any | Prohibited (except as otherwise provided) as per the
hazardous substances. applicable laws.
5. Discharge of untreated effluents in | Prohibited (except as otherwise provided) as per the
natural water bodies or land area. applicable laws.
6. Setting up of new saw mills. New or expansion of existing saw mills shall not be
permitted within the Eco-sensitive Zone.
7. Setting up of brick kilns. Prohibited (except as otherwise provided) as per the
applicable laws.
8. Commercial use of fire wood. Prohibited (except as otherwise provided) as per applicable
laws.
B. Regulated Activities
9. Commercial establishment of hotels | No new commercial hotels and resorts shall be permitted
and resorts. within one kilometer of the boundary of the protected area
or upto the extent of Eco-sensitive Zone, whichever is
nearer, except for small temporary structures for eco-
tourism activities:
Provided that, beyond one kilometer from the boundary of
the protected area or upto the extent of Eco-sensitive Zone
whichever is nearer, all new tourist activities or expansion
of existing activities shall be in conformity with the
Tourism Master Plan and guidelines as applicable.
10. Establishment of large-scale | Regulated (except otherwise provided) as per the applicable
commercial livestock and poultry farms | laws except for meeting local needs.
by firms, corporate and companies.
11. Construction activities. (@) New commercial construction of any kind shall not be

permitted within one kilometer from the boundary of
the protected area or upto extent of the Eco-sensitive
Zone, whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities mentioned in sub-paragraph (1)
of paragraph 3 as per building bye-laws to meet the
residential needs of the local residents.
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Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per
applicable rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

12. Small scale non polluting industries. Non polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016 and non-hazardous, small-scale and service industry,
agriculture, floriculture, horticulture or agro-based industry
producing products from indigenous materials from the
Eco-sensitive Zone shall be permitted by the competent
Authority.

13. Felling of trees. a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the Competent Authority in the State
Government.

b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made thereunder.
14. Collection of Forest produce or Non- | Regulated as per the applicable laws.
Timber Forest produce.

15. Erection of electrical and | Regulated under applicable laws (underground cabling may
communication towers and laying of | be promoted).
cables and other infrastructures.

16. Infrastructure including civic | Taking measures of mitigation as per the applicable laws,
amenities. rules and regulations available guidelines.

17. Widening and strengthening of existing | Taking measures of mitigation as per the applicable laws,
roads and construction of new roads. rules and regulation and available guidelines.

18. Undertaking other activities related to | Regulated as per the applicable laws.
tourism like flying over the Eco-
sensitive Zone area by hot air balloon,
helicopter, drones, Microlites, etc.

19. Protection of hill slopes and river | Regulated as per the applicable laws.
banks.

20. Movement of vehicular traffic at night. | Regulated for commercial purpose under applicable laws.

21. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along
with dairies, dairy farming, aquaculture
and fisheries.

22. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
effluents in natural water bodies or land | avoided to enter into the water bodies and efforts shall be
area. made for recycle and reuse of treated waste water.

Otherwise the discharge of treated waste water or effluent
shall be regulated as per the applicable laws.

23. Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

24, Open well, borewell etc. for agriculture | Regulated and the activity should be strictly monitored by

or other usage.

the appropriate authority.
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25. Use of polythene bags. Regulated as per the applicable laws.
26. Introduction of exotic species. Regulated as per the applicable laws.
27. Eco-tourism. Regulated as per the applicable laws.
28. Commercial sign boards and hoardings. | Regulated as per the applicable laws.
29. Solid waste management. Regulated as per the applicable laws.
C. Promoted Activities
30. Rain water harvesting. Shall be actively promoted.
31. Organic farming. Shall be actively promoted.
32. Adoption of green technology for all Shall be actively promoted.
activities.
33. Cottage industries including village Shall be actively promoted.
artisans, etc.
34. Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.
35. Agro-Forestry. Shall be actively promoted.
36. Plantation of Horticulture and Herbals. | Shall be actively promoted.
37. Use of eco-friendly transport. Shall be actively promoted.
38. Skill Development. Shall be actively promoted.
39. Restoration of degraded land/ forests/ Shall be actively promoted.
habitat.
40. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of
the provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act,
1986, the Central Government hereby constitutes a Monitoring Committee, comprising of the following,
namely:-

0] Commissioner, Upper Assam Zone, Jorhat Chairman, ex officio
(i) Deputy Commissioner, Tinsukia and Dibrugarh Member;
(iii) Representative of the Director, Assam Tourism Department Member;
(iv) Divisional Forest Officer, Digboi, Dibrugarh & Doomdooma Divisions Member;
Project Director District Rural Development Agency, Tinsukia And
(v) . - Member;
Dibrugarh Districts
(vi) District Fishery Officer, Tinsukia and Dibrugarh Districts Member;
. Divisional Officer, Soil Conservation Division, Tinsukia And Dibrugarh
(vii) - Member;
Districts
General Manager, District Industries Centre, Tinsukia And Dibrugarh
(viii) . Member;
Districts
(ix) District Agriculture Officer, Tinsukia And Dibrugarh Districts Member;
District Animal Husbandry & Veterinary Officer, Tinsukia And Dibrugarh
(X) . Member;
Districts
. Executive Engineer, Public Works Department (Road Division), Tinsukia
(xi) . L Member;
And Dibrugarh Districts
" Executive Engineer, Public Works Department (Building Division),
(xii) Member;

Tinsukia And Dibrugarh Districts
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Representative of non-governmental organization working in the field of

(xiii)  Nature conservation (including heritage conservation) to be nominated by Member;
Government of Assam

: Senior Environment Engineer (Regional Office), Pollution Control Board, .

(xiv) Tinsukia and Dibrugarh Districts Member;
One expert in Ecology from reputed Institution/University Of Assam to be i

(xv) nominated by the Government of Assam Member;

(xvi)  Divisional Forest Officer, Tinsukia Wildlife Division Member-Secretary.

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this

notification.

O]

®)

(4)

Q)

(6)

U]

®)

7. The

The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new
Committee by the State Government and subsequently the Monitoring Committee shall be constituted by
the State Government.

The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006, and
are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the Central Government in the Ministry of Environment, Forest and Climate
Change for prior environmental clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.0. 1533 (E), dated the 14™ September, 2006 and
are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the concerned regulatory authorities.

The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be
competent to file complaints under section 19 of the Environment Act, against any person who
contravenes the provisions of this notification.

The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

The Monitoring Committee shall submit the annual action taken report of its activities as on the 31% March
of every year by the 30" June of that year to the Chief Wildlife Warden in the State as per proforma
appended at Annexure V.

The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

Central Government and State Government may specify additional measures, if any, for giving effect to

provisions of this notification.

8. The

provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon’ble

Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/07/2016-ESZ-RE]
Dr SATISH C. GARKOTI , Scientist ‘G’

ANNEXURE- |

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE AROUND DIBRU-SAIKHOWA NATIONAL

South:

PARK IN THE STATE ASSAM

The Eco-Sensitive Zone starts from GPS Point No. 1 (95° 40" 33.108" E & 27° 46' 44.406" N) which is
located at the southern end of the Dhola Sadiya Bridge. From this point the ESZ boundary runs in the
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West:

North:

East:

westward direction along the Southern bank of the river Brahmaputra up to the GPS Point No. 2 (95° 38'
57.929" E & 27° 46' 42.022" N). From GPS Point No. 2 the boundary again runs westward direction
along the road up to the GPS Point No.3 (95° 36' 34.383" E & 27° 46' 7.551" N). From GPS Point No. 3
the boundary runs towards south and meets GPS Point No. 4(95° 36' 31.965" E & 27° 45' 59.683" N).
From GPS Point No.4 the boundary runs along the Nala up-to the GPS Point No.5 (95° 35' 55.120" E &
27° 45' 32.586" N). From GPS Point No.5 the boundary runs towards south along the road and meet GPS
Point No.6 (95° 35' 48.587" E & 27° 45' 22.675" N).

From GPS Point No.6 again the boundary runs in westerly direction along the road till it meets
the GPS Point No.7 (95° 30" 32.718" E & 27° 44' 13.989" N). From GPS Point No.7 the boundary runs
along the river upto the GPS Point No.8 (95° 28' 30.416" E & 27° 40' 17.721" N). From GPS Point No. 8
the boundary runs straight towards north and meets the GPS Point No.9 (95° 27' 8.423" E & 27° 41'
19.355" N) which is located at the Dibru Saikhuwa National Park boundary. From GPS Point No. 9 the
boundary runs along the Dibru Saikhuwa National Park boundary crossing the GPS Point No.10, and
meets the GPS Point No.11 (95° 21' 39.151" E & 27° 35' 43.758" N). From GPS Point No. 11 the
boundary runs towards south and meets the GPS Point No.12 (95° 21' 55.267" E & 27° 35' 7.199" N).
From GPS Point No.12 the ESZ boundary runs along the 250 meter buffer boundary of Dibru river (left
bank) and meets the GPS Point No. 13 (95° 22' 16.467" E & 27° 34' 26.108" N). From GPS Point No. 13
the ESZ  boundary  follows an imaginary line  crossing  the GPS  point
No.14,15,16,17,18,19,20,21,22,23,24,25,26,27,28,29 and meets the GPS Point No 30 (95° 22' 9.703" E &
27° 34' 13.330" N). From GPS Point No.30 the boundary runs along the 250 meter buffer boundary of
Dibru River (right bank) and meets the GPS Point N0.31(95° 21' 46.005" E & 27° 34' 51.579" N). From
GPS Point No.31 the boundary runs along the southern bank of the river Brahmaputra crossing the GPS
Point No.32,33,34 and meet the GPS point No.35 (95° 17' 49.051" E & 27° 34' 19.811" N).

The western boundary of the Dibru-Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point
No0.35 (95° 17 49.051" E & 27° 34' 19.811" N) which follows an imaginary line crossing the GPS Point
No. 36, 37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47, 48 and meets the GPS Point No.49 (95° 11' 37.010" E &
27° 35' 48.411" N). From GPS Point No. 49 the boundary again runs along the National Park boundary
crossing the GPS Point No.50,51,52,53,54,55,56 till it meets the GPS Point No. 57 (95° 8' 20.617" E &
27° 36' 3.285" N). From GPS Point No. 57 the boundary runs straight towards north crossing GPS Point
No.58 and 59 till it meets the GPS Point No.60 (95° 8'16.691" E & 27° 41' 21.448" N).

The Northern boundary of the Dibru-Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point
No.60 (95° 8' 16.691" E & 27° 41' 21.448" N) which follow the northern bank of river Brahmaputra
crossing the GPS Point No. 61 till it meets the GPS Point N0.62 (95° 12' 17.779" E & 27° 42' 58.645" N).
From GPS Point No. 62 the boundary follows an imaginary line crossing the GPS Point No.63, 64, 65 and
66 till it meets the GPS Point N0.67 (95° 25' 31.436" E & 27° 46' 8.192" N). From GPS point No. 67 the
boundary again runs along the northern bank of the river Brahmaputra crossing the GPS Point No. 68,69
and 70 till it meets the GPS point No.71(95° 35' 38.772" E & 27° 49' 46.825" N). From GPS Point No. 71
the boundary runs towards south along the left bank of river Dibang till it meets the GPS Point No. 72(95°
35'30.856" E & 27° 48' 28.508" N). From GPS Point No.72 the boundary runs along the northern bank of
the river Brahmaputra crossing the GPS Point No.73 till it meets the GPS Point No.74 (95° 40' 33.920" E
& 27° 48'54.974" N).

The Eastern boundary of the Dibru Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point
No.74 (95° 40' 33.920" E & 27° 48' 54.974" N) which is located at Dhola Sadiya Bridge (Northern Point).
From GPS Point No.74 the boundary runs towards south along the Dhola Sadiya Bridge and meet the
GPS Point No.1 (95° 40' 33.108" E & 27° 46' 44.406™ N) which is the southern point of the said bridge.

Being the presence of oil and natural gas in the immediate vicinity of the Southern boundary of
Dibru\Saikhuwa National Park Eco-Sensitive Zone, a 0.0 km ESZ extent is proposed. The extent of Eco-

Sensitive Zone varies from 0.0 Km to 8.7 km.
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ANNEXURE- 1A
GOOGLE MAP OF ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG
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ANNEXURE- 1B

MAP OF ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS AND OIL DRILLING WELLS
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ANNEXURE- 11C

MAP SHOWING ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS AND DETAILS OF DRILL WELLS
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TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF DIBRU-SAIKHOWA
NATIONAL PARK

Points_ID

Longitude

Latitude

1

95° 36" 15.504" E

27° 45'54.468" N

95° 33' 25.205" E

27° 45'58.765" N

95° 31' 59.320" E

27°46'49.727" N

95° 30" 50.139" E

27° 45'34.330" N

95° 29" 42.799" E

27° 44" 49.907" N

95° 28' 59.203" E

27°43'15.283" N

95° 27" 38.208" E

27°42'24.917" N

95°27'3.144" E

27°40'47.259" N

[{o T e o I BN B e > B G 2 B I S B’ B S ]

95° 26' 29.345" E

27°39'6.946" N

=
o

95° 25'22.057" E

27° 37' 54.839" N

[EEN
[N

95° 23'44.624" E

27° 37'2.968" N

[N
N

95°22'11.754" E

27° 36'4.301" N

[E=y
w

95° 20" 57.056" E

27° 35'39.316" N

-
IS

95° 19' 59.859" E

27° 35'34.642" N

[E=N
(85

95° 18'16.091" E

27° 35'31.599" N

[E=N
o

95° 17' 8.046" E

27° 34'39.883" N

-
-~

95° 15'58.104" E

27° 34'43.068" N

[E=y
o

05° 14' 24.427" E

27° 35'7.660" N

[y
(=)

95° 13'25.610" E

27°35'25.577" N

N
o

95°12'9.544" E

27° 35'30.250" N

N
[y

95°10'54.242" E

27° 36'24.439" N

N
N

95° 10'59.422" E

27° 37 7.211" N

N
w

95°9'27.818"E

27° 36'25.624" N

N
S

95° 8'37.362" E

27° 36'30.047" N

N
ol

05° 11' 34.564" E

27° 38'40.144" N

N
o

95° 13' 30.451" E

27° 38'57.788" N

N
By

95°15'13.123" E

27° 39'34.581" N

[N
[e5)

95° 16' 27.214" E

27°40'44.839" N

N
o

95°17'51.883" E

27°41'3.231" N

w
o

95°19'19.235" E

27°42'11.036" N

w
—

95°21'9.471"E

27°42'33.319" N

w
N

95°22'41.931"E

27° 43 36.062" N

w
w

95° 24' 29.560" E

27°44'0.065" N

w
S

95° 25'59.808" E

27°44'59.112" N

w
ol

95° 27" 27.434" E

27° 46'3.982" N

w
(o]

95° 28'44.780" E

27° 47 21.348" N

w
hay]

95° 30" 28.509" E

27°48'1.842" N

w
o

95°32' 23.881" E

27° 47 48.657" N
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39 95° 34' 6.350" E 27° 46'58.046" N
40 95° 35'48.725" E 27°46'18.753" N

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE

Points_ID Longitude Latitude
1 95° 40' 33.108" E 27° 46' 44.406" N
2 95° 38'57.929" E 27° 46' 42.022" N
3 95° 36' 34.383" E 27° 46' 7.551" N
4 95° 36' 31.965" E 27° 45'59.683" N
5 95° 35'55.120" E 27° 45'32.586" N
6 95° 35' 48.587" E 27°45'22.675" N
7 95°30'32.718" E 27°44'13.989" N
8 95° 28' 30.416" E 27°40'17.721" N
9 95° 27'8.423"E 27°41'19.355" N
10 95° 24' 39.146" E 27° 37" 45.135" N
1 95°21'39.151" E 27° 35'43.758" N
12 95° 21' 55.267" E 27°35'7.199" N
13 95° 22' 16.467" E 27°34'26.108" N
14 95°23'8.171"E 27°34'41.124" N
15 95°23'14.341" E 27°35'3.833"N
16 95° 23'38.490" E 27°35'3.206" N
17 95°23'41.921" E 27°34'41.351" N
18 95° 24' 47.239" E 27° 34' 43.619" N
19 95° 26' 21.044" E 27°34'17.058" N
20 95° 25' 58.202" E 27° 33' 46.479" N
21 95° 24' 34.558" E 27°34'23.018" N
22 95°24'14.323" E 27°34'21.766" N
23 95°24'10.274" E 27°34'13.642" N
24 95° 23' 26.499" E 27°34'27.797" N
25 95°22'51.437" E 27° 34'26.071" N
26 95° 22' 36.798" E 27°33'28.131"N
27 95° 22'24.922" E 27°33'30.194" N
28 95°22'21.395" E 27°33'41.070" N
29 95°22'20.199" E 27°34'5.682" N
30 95°22'9.703" E 27°34'13.330" N
31 95° 21' 46.005" E 27°34'51.579" N
32 95° 20' 54.156" E 27°34'37.373"N
33 95° 19'56.681" E 27° 34'52.666" N
34 95° 18' 55.229" E 27°34'30.123" N
35 95°17' 49.051" E 27°34'19.811" N
36 95° 16' 56.307" E 27°34'10.779" N
37 95° 16' 2.639" E 27°34'10.200" N
38 95° 15' 28.079" E 27° 34' 24.600" N
39 95° 15' 37.799" E 27° 34' 36.840" N
40 95° 15'6.804" E 27°34'54.728" N
41 95°14'51.719"E 27° 34' 46.200" N
42 95°14'14.033" E 27° 34' 45.434" N

ESS
w

95° 13'43.826" E

27°34'31.787" N
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44 95° 13'43.705" E 27° 34'51.520" N
45 95°12'42.119" E 27°35'0.600" N

46 95°12'15.839" E 27° 35'22.200" N
47 95°11'57.479" E 27° 35'2.400" N
48 95°11'14.224" E 27° 35'20.694" N
49 95°11'37.010" E 27° 35'48.411" N
50 95°11'27.041" E 27° 36'21.006" N
51 95°10'39.175" E 27° 36'14.019" N
52 95°10'36.116" E 27° 36'18.260" N
53 95°11'22.174" E 27° 37 2.714" N
54 95°10'40.707" E 27° 37 14.512" N
55 95°10'19.539" E 27° 36'47.155" N
56 95°9'18.871"E 27° 36'18.295" N
57 95° 8'20.617" E 27° 36'3.285" N
58 95° 8'18.246" E 27°37'21.619" N
59 95°8'14.476" E 27° 39'45.500" N
60 95° 8'16.691" E 27°41'21.448" N
61 95°11'14.237"E 27°41'35.333" N
62 95°12'17.779" E 27° 42' 58.645" N
63 95°15'37.938" E 27° 43 46.588" N
64 95°18'14.131"E 27° 44' 23.934" N
65 95° 20' 50.349" E 27°45'1.230" N
66 95° 23'26.593" E 27°45'38.474" N
67 95° 25'31.436" E 27°46'8.192" N
68 95°28'12.221"E 27°47'39.423" N
69 95°30'10.730" E 27°49'0.183" N
70 95°32'43.433"E 27°49'13.018" N
71 95°35'38.772" E 27°49'46.825" N
72 95° 35'30.856" E 27° 48'28.508" N
73 95° 38'21.399" E 27°49'4.281" N
74 95° 40' 33.920" E 27°48'54.974" N

TABLE C : PROMINENT LOCATION POINTS OF THE DRILLED NEAR ECO-SENSITIVE ZONE OF

DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH GEO-COORDINATES

Drilled Wells
Name Longitude Latitude Name Longitude Latitude
HJIN-61 05°26'52.800" E | 27°27'11.124" N MKM-45 05°24'42.240" E | 27°28'22.150" N
BRK-26 05°23'11.313"E | 27°32'15.562" N MKM-44 05°24'42.732" E | 27°28'22.168" N
SCM-6 95°23'52.978" E | 27°30'47.905" N MKM-16 95°24'35.407" E | 27°28'22.905" N
MCK-4 05°37'31.522" E | 27°43'46.586" N MKM-29 05°24'35.248" E | 27°28'21.810" N
BZL-2 95°26'41.150" E | 27°25'38.970" N MKM-17 95°24'35.264" E | 27°28'21.335" N
BZL-1 95°26'40.872" E | 27°25'38.771" N MKM-38 95°24'35.330" E | 27° 28'20.650" N
NHK-581 | 95°27'18.070" E | 27°25'27.460" N MKM-32 95°24'35.270" E | 27°28'20.170" N
BZL-3 95° 26'42.160" E | 27°25'39.880" N MKM-46 95°24'5.930" E | 27°28'23.919" N
BZL-4 95°26'43.020" E | 27°25'40.560" N MKM-33 05°24'6.357" E | 27°28'23.640" N
BZL-5 95° 26'43.040" E | 27°25'39.850" N HJIN-55 05°28'35.843" E | 27°27'14577" N
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NHK-249 | 95°26'59.713"E | 27°25'50.479" N HJIN-4 05°28'31.348"E | 27°27'16.218" N
DSJ-1 95°27'27.243"E | 27°38'51.787" N HJIN-28 05°28'33.244" E | 27°27'16.969" N
BGP-4 95°29'28.252" E | 27°27'48.220" N HJIN-9 95°28'33.736" E | 27°27'15.390" N
HJIN-6 95° 28'56.645" E | 27°27'47.677" N HIN-12 95°28'35.305" E | 27°27'14.671" N
HIN-26 | 95°28'56.711"E | 27°27'47.312" N HJIN-25 95° 28'36.622" E | 27°27'12.607" N
HIN-14 | 95°28'20.431"E | 27°27'35.378" N HJIN-57 95°27'49.825" E | 27°26'36.417" N
HJIN-8 95°28'52.125" E | 27° 27" 36.565" N HJIN-54 95°27'53.040" E | 27°26'10.670" N
HJIN-1 95°28'52.684" E | 27° 27'36.346" N HJIN-21 95°27'42.080" E | 27°25'58.407" N
HIN-13 | 95°28'19.898"E | 27°27'35.078" N HJIN-38 95°27'42.371"E | 27°25'58.412" N
HIN-11 | 95°28'19.440"E | 27°27'35.102" N KMR-1 95°24'21.819"E | 27°25'27.410" N
HIN-15 | 95°28'20.195"E | 27°27'35.155" N NHK-506 | 95°17'26.504" E | 27° 25'31.698" N
HJIN-2 95°28'4.729" E 27° 27'29.487" N NHK-557 | 95° 16'58.562" E | 27° 26'25.311" N
HIN-19 | 95°27'54.853"E | 27°27'37.602" N NHK-594 | 95° 16'15.980" E | 27° 26'28.320" N
HIN-20 | 95°27'54.782"E | 27°27'37.050" N NHK-604 95°19'3.000"E | 27°27'26.700" N
HIN-22 | 95°27'54.991"E | 27°27'36.715" N NHK-610 | 95°20'12.030"E | 27°25'20.740" N
HIN-10 | 95°27'50.904"E | 27°27'25.375"N NHK-613 | 95°17'27.310"E | 27°25'31.680" N
HJIN-3 95°27'50.598" E | 27°27'25.232" N BGN-1 95°23'37.033"E | 27°35'42.410" N
HIN-16 | 95°27'42.306" E | 27°27'16.456" N BGN-2 95°24'12.220" E | 27° 36'15.857" N
HIN-17 | 95°27'42.204"E | 27°27'16.202" N BGN-3 95°23'30.661" E | 27°36'12.061" N
HJIN-5 95°28'17.637" E | 27°27'47.040" N BGN-4 95°24'57.665" E | 27° 36'22.967" N
HIN-18 | 95°27'41.766" E | 27°27'15.092" N BGN-5 95°22'51.066" E | 27° 35'46.566" N
HIN-7 95°28'0.075" E 27° 28'1.596" N BGN-6 95°24'56.948" E | 27°36'23.674" N
HIN-42 | 95°27'39.139"E | 27°28'24.606" N BGN-7 95°24'57.039"E | 27°36'23.076" N
HIN-27 | 95°27'59.507" E 27° 28'2.233" N BGN-8 95°24'12.807"E | 27°36'16.061" N
HIN-23 | 95°26'46.020"E | 27°28'13.570" N BGN-9 05°24'57.424" E | 27°36'23.314" N
HIN-48 | 95°26'57.520"E | 27°28'35.920" N BGN-10 95°24'58.750" E | 27° 36'22.746" N
HIN-32 | 95°26'42.912" E 27°28'9.113" N BGN-11 95°24'11.316" E | 27° 36'43.882" N
HIN-30 | 95°26'42.134"E 27° 28'8.426" N BGN-12 95°24'11.068" E | 27°36'43.968" N
HIN-31 | 95°26'42.552" E 27°28'8.714" N BGN-13 95°24'10.495" E | 27°36'44.210" N
HIN-52 | 95°26'26.503" E | 27°27'42.832" N BGN-14 95°25'13.020" E | 27° 36'56.933" N
MKM-27 | 95°26'13.698" E | 27°28'11.818"N BGN-15 95°25'12.381" E | 27° 36'56.846" N
HIN-33 | 95°26'41.712" E 27°28'8.016" N BGN-16 95°25'11.771"E | 27°36'56.713" N
MKM-3 | 95°26'12.247"E | 27°28'27.431" N BGN-17 95°25'11.076" E | 27° 36'56.669" N
HIN-43 | 95°26'12.564" E | 27°28'11.760" N BGN-18 95°25'12.008" E | 27°36'57.021" N
HJIN-50 | 95°26'13.140"E | 27°28'11.805"N BGN-19 95°25'12.649"E | 27°36'57.156" N
MKM-4 | 95°26'12.238"E | 27°28'26.937" N MCK-1 95°37'52.393"E | 27° 43 32.548" N
MKM-19 | 95°26'12.195" E | 27°28'25.940" N MCK-2 95°37'8.407"E | 27°43'42.718" N
MKM-5 | 95°26'12.305" E | 27°28'26.437" N MCK-3 95°36'33.391"E | 27°43'31.526" N
HJIN-52 | 95°26'27.900"E | 27°27'42.850" N BGP-1 95°30'6.429"E | 27°25'56.221" N
HIN-44 | 95°26'28.898"E | 27°27'42.853"N BGP-2 05°32'40.422" E | 27°25'42.555" N
HIN-40 | 95°26'28.327"E | 27°27'42.893" N BGP-7 95°32'49.431"E | 27°25'15.512" N
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HIN-37 | 95°26'27.038"E | 27°27'43.030" N BGP-5 95° 34'20.067" E | 27°25'34.887" N
HIN-39 | 95°26'27.574"E | 27°27'42.996" N BGP-6 95°33'14.397"E | 27°26'23.827" N
HIN-34 | 95°26'36.341"E | 27°27'47.456" N SMD-2 95°34'0.559" E | 27°27'43.280" N
MKM-2 | 95°26'12.419"E | 27°28'34.607" N SMD-3 95°32'59.207" E | 27°29'2.092" N
HIN-35 | 95°26'37.851"E | 27°27'47.613"N SMD-1 95°33'4.079"E | 27°29'18.176" N
HIN-56 | 95°26'36.840" E | 27°27'48.393" N BHJ-6 95°29'59.226" E | 27°30'39.962" N
HIN-41 | 95°26'38.510"E | 27°27'48.030" N BHJ-3 95°30'38.751" E | 27°31'13.482" N
MKM-1 | 95°26'12.516" E | 27°28'35.344" N BHJ-4 95°30'38.390" E | 27°31'14.390" N
MKM-20 | 95°25'56.853" E | 27°28'52.499" N BHIJ-1 95° 30'38.256" E | 27°31'14.926" N
MKM-21 | 95°25'59.119" E | 27°28'53.386" N BHJ-2 95°30'37.726" E | 27°31'15.304" N
MKM-18 | 95°25'18.682" E | 27°28'46.139" N BHJ-5 95°31'32.149" E | 27°30'55.929" N
MKM-35 | 95°25'18.820" E | 27°28'45.030" N NBH-1 95°31'4.903" E 27°32'8.982" N
MKM-24 | 95°25'18.840" E | 27°28'44.670" N TLP-1 95°34'49.303"E | 27°38'58.883" N
MKM-26 | 95°25'18.890" E | 27°28'44.180" N TLP-2 95°35'12.731"E | 27°38'52.779" N
MKM-15 | 95°25'27.106" E | 27°27'40.925" N TLP-3 95°35'1.381"E | 27°39'16.965" N
MKM-14 | 95°25'26.584" E | 27°27'40.841" N TLP-4 95°35'5.667"E | 27°39'13.708" N
MKM-36 | 95°25'26.059" E | 27°27'40.744" N HKN-1 95°28'1.561" E 27° 32'3.746" N
MKM-52 | 95°24'55.731"E | 27°27'36.939" N MKM-60 | 95°23'33.461"E | 27°28'7.968" N
MKM-31 | 95°24'55.190" E | 27°27'36.680" N MKM-56 | 95°23'45.130"E | 27°27'1.590" N
MKM-37 | 95°24'56.290" E | 27°27'36.540" N MKM-62 | 95°22'56.490" E | 27°26'39.710" N
MKM-23 | 95°24'55.890" E | 27°27'36.440" N NHK-619 | 95°20'12.450" E | 27°25'21.180" N
HIN-46 | 95°24'56.370"E | 27°27'36.200" N NHK-582 | 95°26'21.280" E | 27°25'11.780" N
MKM-40 | 95°24'40.586" E | 27°26'48.313" N JNG-3 95°25'49.055" E | 27°26'20.537" N
MKM-54 | 95°22'56.864" E | 27°26'40.091" N HJIN-61 95°27'50.080" E | 27° 26'36.050" N
MKM-39 | 95°24'41.130"E | 27°26'48.309" N HJIN-63 95°27'50.299" E | 27° 26'36.348" N
MKM-34 | 95°24'41.663" E | 27°26'48.305" N HJIN-66 95° 28'53.550" E | 27°27'35.670" N
MKM-42 | 95°24'41.937"E | 27°26'48.579" N HJIN-62 95°27'53.370"E | 27°26'8.940" N
MKM-28 | 95°24'42.201" E | 27°26'48.145" N HJIN-64 95°27'55.430" E | 27°25'12.400" N
HIN-24 | 95°26'46.242" E | 27°28'13.208" N BRK-18 95°23'25.616" E | 27°32'35.033" N
HIN-29 | 95°26'46.758" E | 27°28'12.879" N BRK-24 95°23'24.346" E | 27°32'35.059" N
MKM-30 | 95°25'27.920"E | 27°27'40.950" N BRK-16 95°23'24.966" E | 27°32'35.020" N
NHK-611 | 95°16'57.810"E | 27°25'19.820" N BGN-21 95°22'51.367" E | 27°35'46.693" N
NHK-602 | 95°16'57.907" E | 27°25'20.212" N SBG-1 95°23'38.531" E | 27°35'42.596" N
NHK-552 | 95°16'57.959" E | 27°25'20.793" N SBG-2 95°24'56.416" E | 27° 36'23.395" N
NHK-285 | 95°16'37.899" E | 27°25'29.276" N BGN-23 95°24'14.297" E | 27°36'15.561" N
NHK-558 | 95°16'37.376" E | 27°25'28.923" N BGN-20 95°24'9.946" E | 27°36'44.429" N
NHK-531 | 95°16'37.471"E | 27°25'28.377" N BGN-22 95°25'11.360" E | 27°36'56.937" N

JNG-1 05°25'47.944"E | 27°26'19.472" N BGN-24 95°24'9.367"E | 27°36'44.689" N

ING-2 95°25'48.281"E | 27°26'20.253" N HIN-67 95°28'52.000" E | 27°28'48.250" N
MKM-50 | 95°24'19.123"E | 27°26'22.682" N BRK-21 05°22'52.644" E | 27°32'41.233" N
MKM-25 | 95°23'46.720" E 27°27'1.030" N BRK-23 95°22'53.631" E | 27°32'42.739" N
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MKM-55 | 95°23'47.620" E 27°27'0.970" N BRK-19 95°22'53.201" E | 27°32'42.652" N
MKM-49 | 95°22'56.244" E | 27°26'39.363" N BRK-14 05°23'24.658" E | 27°32'34.775" N
MKM-53 | 95°22'55.942" E | 27°26'39.104" N BRK-5 95°23'37.895" E | 27°32'10.380" N

MKL-1 95°22'52.940" E | 27°25'45.540" N BRK-13 95°24'46.214" E | 27°31'46.583" N
MKM-51 | 95°22'41.000"E | 27°26'21.041" N BRK-15 95°24'46.078" E | 27°31'46.884" N
MKM-43 | 95°22'41.459" E | 27°26'20.511" N BRK-20 95°24'46.316" E | 27°31'46.328" N

HIN-45 | 95°26'53.001" E 27° 27 9.699" N BRK-17 95°24'46.788" E | 27°31'45.233" N

HIN-47 | 95°26'52.939"E | 27°27'10.157" N BRK-22 95°24'46.571" E | 27°31'45.770" N

HIN-49 | 95°26'52.990"E | 27°27'10.640" N SCM-5 95°23'53.214" E | 27°30'47.036" N

HIN-51 | 95°26'52.930"E | 27°27'11.140" N HJIN-58 95°26'37.440"E | 27°27'47.837" N
MKM-8 | 95°25'28.256" E | 27°28'42.166" N HJIN-56 95° 26'27.295" E | 27° 27'43.468" N
MKM-9 | 95°25'28.739" E | 27°28'42.416" N HJIN-59 95°26'47.131"E | 27°28'13.415" N
MKM-11 | 95°25'29.065" E | 27°28'42.422" N HJIN-60 95°27'52.970" E | 27°26'10.238" N
MKM-12 | 95°25'29.461" E | 27°28'42.462" N HJIN-59 95°27'38.792" E | 27°28'25.849" N
MKM-10 | 95°25'26.094" E 27°29'7.944" N MKM-58 | 95°23'32.322"E | 27°28'7.992" N
MKM-13 | 95°25'25.517" E 27°29'7.893" N MKM-59 95°24'5.510"E | 27°28'24.251" N
MKM-22 | 95°26'13.128" E | 27°29'27.050" N HJIN-53 95°26'41.644" E | 27°28'8.302" N
MKM-47 | 95°26'13.692" E | 27°29'27.063" N MKM-61 | 95°24'19.460" E | 27°26'22.570" N
MKM-48 | 95°25'58.131"E | 27°28'53.670" N KHK-2 95°16'15.860" E | 27° 26'28.750" N

N.MKM-1 | 95°25'20.035" E | 27°29'41.946" N HJIN-68 95°27'42.610" E | 27°25'58.340" N
N.MKM-2 | 95°25'19.481"E | 27°29'41.881" N KHK-1 95°16'16.230" E | 27° 26'28.360" N
MKM-6 | 95°25'26.583" E 27°29'7.839" N LHL-4 95°16'16.680" E | 27° 26'28.400" N
MKM-7 | 95°25'25.683" E 27°29'7.033" N MKM-57 | 95°23'46.670"E | 27°27'1.350" N

SCM-1 95°23'51.574"E | 27°30'49.469" N SMD-4 95°32'33.750" E | 27°29'39.090" N

SCM-2 05°24'46.712"E | 27°30'41.984" N HJIN-65 95°27'59.060" E | 27°28'2.870" N

SCM-3 95°23'52.047"E | 27°30'48.698" N NHK-630 | 95°16'57.780"E | 27°25'21.430" N

SCM-4 95° 23'38.639" E 27°31'9.393" N BZL-6 95°26'41.630" E | 27°25'39.320" N

BRK-1 95° 24" 3.699" E 27°32'10.533" N MKM-63 | 95°24'42.769" E | 27° 26'48.124" N

BRK-2 95° 24' 3.150" E 27°32'10.476" N HKN-2 95°28'0.791" E 27°32'3.772" N

BRK-3 95° 24' 2.596" E 27°32'10.457" N HKN-2 (SS) | 95°27'55.758" E | 27°32'0.480" N

BRK-4 95°23'36.927" E 27°32'9.773" N Loc-102 95°28'24311"E | 27°32'8.764" N

BRK-5 95°23'37.375" E 27° 32'9.626" N MCK-5 95° 37'32.658" E | 27°43'45.475" N

BRK-6 05°23'52.738" E | 27°32'30.548" N Dhakuwal-1 | 95°21'35.541" E | 27°33'45.120" N

BRK-7 95°23'37.399" E 27° 32'8.994" N KHK-3 95°16'57.937" E | 27°26'24.330" N

BRK-8 95° 23'37.055" E 27° 32'8.668" N BRK-25 95°24'46.057" E | 27°31'47.354" N

BRK-9 95°23'52.198"E | 27°32'30.180" N BRK-27 95°23'11.002" E | 27°32'15.058" N
BRK-10 | 95°22'53.332"E | 27°32'42.266" N BRK-28 95°23'11.631"E | 27°32'15.885" N
BRK-11 | 95°23'26.473"E | 27°32'34.954" N BRK-29 95°23'10.680" E | 27°32'14.508" N
BRK-12 | 95°22'52.979"E | 27°32'41.727" N BRK-31 95°23'10.161"E | 27°32'14.180" N
MKM-41 | 95°23'32.939" E 27° 28'7.983" N BRK-30 95°24'45.676" E | 27°31'47.509" N
MKM-66 | 95°26'11.574"E | 27°28'11.429" N MKM-64 95°24'6.780" E | 27°28'23.305" N
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(AT H=8vE 3(ii)] HTLA =T (ST & ST 47

MKM-67 | 95°24'43.874"E | 27°28'21.504" N MKM-65 | 95°23'33.933"E | 27°28'8.003" N

ANNEXURE-IV

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL

PARK ALONG WITH GEO-COORDINATES

) Geo co-ordinates
SI. No. Name of Villages ] ]
Latitude Longitude
Erasuti Gaon 27°3527.4"N 95°19'26.9"E
Kaliapani Gaon 27°34'40.5"N 95°19'30.5"E
Felai Gaon 27°45'20.3"N 95°32'7.9"E
ANNEXURE -V

Performa of Action Taken Report:

1.
2.

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate
Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone
wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.
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ANNEXURE-15

By Speed Post/Online

F.No. J-11011/150/2016- IA II(I)
Government of India
Ministry of Environment, Forest and Climate Change
(IA-Il Section)
Indira Paryavaran Bhawan
Jorbagh Road, New Delhi - 3

Dated: 11" May, 2020

To
M/s Qil India Ltd
Duliajan, Naharkathiya
Dibrugarh, Assam - 786 602

Email: safety@oilindia.in

Sub: Extension Drilling & Testing of Hydrocarbons at 7 (seven) locations under
Dibru-Saikhowa National Park Area, North-West of Baghjan PML, District
Tinsukia, Assam by M/s Oil India Ltd - Environmental Clearance - reg.

Sir,
This has reference to your proposal No. IA/AS/IND2/92824/2007 dated 28t
February 2019, submitting the EIA/EMP report on the above subject matter.

2, The Ministry of Environment, Forest and Climate Change has examined the
proposal for environmental clearance to the project for Extension Drilling & Testing of
Hydrocarbons at 7 (seven) locations by M/s Qil India Ltd under Dibru-Saikhowa National
Park Area, North-West of Baghjan PML, District Tinsukia, Assam.

3. The land required for the project is 96000 sqm. The estimated project cost is
Rs.300 crores and total recurring cost earmarked towards environmental pollution
control measures is Rs. 0.2618 crore per annum. The project will provide employment
for 50 persons directly & 50 persons indirectly.

4. The Dibru Saikhowa National Park and Bherjan Segment of Bherjan Borjan
Podumoni Wildlife Sanctuary are located within 10 km of the well sites. Dangori river is
flowing at a distance of 0.9 km in east-west direction. The Standing Committee of
National Board for Wildlife in its meeting held on 29" July, 2017 and Hon'ble Supreme
Court vide order dated 7"" September, 2017 has recommended the proposal, on wildlife
angle.

5. Total fresh water requirement is estimated to be 50 cum/day, proposed to be met
from tube well. Effluent of 24.8 cum/day will be treated through effluent treatment plant
and septic tank soak pit.

Power requirement of 2500 kVA will be sufficed through Diesel Generator Sets.
One DG set of 1250 KVA will be kept as standby. Stack height of 7 m will be provided
as per CPCB norms to the proposed DG sets. Drill cuttings and spent drilling mud will
be disposed to HDPE lined pit within the drill site.

.
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6. The project/activity was covered under category A of item 1(b) ‘Offshore and
onshore oil and gas exploration, development & production’ of schedule to the
Environment Impact Assessment (EIA) Notification, 2006, and requires appraisal at
central level by sectoral Expert Appraisal Committee in the Ministry. The Ministry vide
Notification dated 16" January, 2020 has categorized all projects in respect of off-shore
and onshore oil and gas exploration as ‘B2’ projects.

7. The Terms of References (ToRs) for the project was issued by the Ministry vide
letter dated 3™ August 2016.

8. The proposal was considered by the Expert Appraisal Committee (Industry-2) in
its meetings held on 6-8 May, 2019 and 30-31 December, 2019 & 1%t January, 2020 in
the Ministry, wherein the project proponent and their accredited consultant M/s ERM
India Pvt Ltd presented the EIA/EMP report as per the ToR. The Committee found the
EIA/EMP report complying with the ToR and recommended the project for grant of
environmental clearance.

9. The EAC, constituted under the provision of the EIA Notification, 2006 and
comprising of Experts Members/domain experts in various fields, have examined the
proposal submitted by the Project Proponent in desired form along with EIA/EMP report
prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of
the Project Proponent.

The EAC noted that the Project Proponent has given undertaking that the data
and information given in the application and enclosures are true to the best of his
knowledge and belief and no information has been suppressed in the EIA/EMP report
and public hearing process. If any part of data/information submitted is found to be
false/misleading at any stage, the project will be rejected and Environmental Clearance
given, if any, will be revoked at the risk and cost of the project proponent.

The Committee noted that the EIA/EMP report is in compliance of the ToR issued
for the project, reflecting the present environmental concerns and the projected
scenario for all the environmental components. The EAC has deliberated the proposal
and has made due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the
recommendations to the proposal.

10. Based on the proposal submitted by the project proponent and
recommendations of the EAC (Industry-2), Ministry of Environment, Forest and Climate
change hereby accords environmental clearance to the project for Extension Drilling
& Testing of Hydrocarbons at 7 (seven) locations by M/s Oil India Ltd under Dibru-
Saikhowa National Park Area, North-West of Baghjan PML, District Tinsukia,
Assam, under the provisions of the EIA Notification, 2006, subject to the compliance of
terms and conditions as under:-

(i) No drilling shall be conducted in forest areas without obtaining prior permission
under the Forest (Conservation) Act, 1980.

(i) Drilling in the National Park/Wildlife Sanctuaries are subject to the
recommendations of orders of Hon’ble Supreme Court, recommendations of
Standing Committee of NBWL, recommendations of the State Chief Wildlife
Warden and strict compliance of the conditions imposed therein.
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(i) Necessary permission as mandated under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981,
as applicable from time to time, shall be obtained from the State Pollution Control
Board.

(iv) As proposed by the project proponent, Zero Liquid Discharge shall be ensured
and no waste/treated water shall be discharged to any surface water body, sea
and/or on land. Mobile ETP along with RO plant shall be installed to treat the
waste water.

(v) To control source and the fugitive emissions, suitable pollution control devices
shall be installed to meet the prescribed norms and/or the NAAQS. The gaseous
emissions shall be dispersed through stack of adequate height as per
CPCB/SPCB guidelines.

(vi) Necessary authorization required under the Hazardous and Other Wastes
(Management and Trans-Boundary Movement) Rules, 2016, Solid Waste
Management Rules, 2016 shall be obtained and the provisions contained in the
Rules shall be strictly adhered to.

(vii) Ambient air quality shall be monitored at the nearest human settlements as per
the National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16"November, 2009 for PMo, PM2s, SO2, NOx, CO,
CH4, HC, Non-methane HC etc.

(viii) During exploration, production, storage and handling, the fugitive emission of
methane, if any, shall be monitored using Infra-red camera/ appropriate
technology.

(ix) The project proponent also to ensure trapping/storing of the CO, generated, if
any, during the process and handling.

(x) Approach road shall be made pucca to minimize generation of suspended dust.

(xi) The company shall make all arrangements for control of noise from the drilling
activity. Acoustic enclosure shall be provided for the DG sets along with the
adequate stack height as per CPCB guidelines.

(xif)  Total fresh water requirement shall not exceed 20 cum/day. Prior permission shall
be obtained from the concerned regulatory authority. Mobile ETP coupled with
RO shall be installed to reuse the treated water in drilling system. Size of the
waste shall be equal to the hole volume+ volume of drill cutting and volume of
discarded mud if any. Two feet free board may be left to accommodate rain water.
There shall be separate storm water channel and rain water shall not be allowed
to mix with waste water. Alternatively, if possible pit less drilling be practiced
instead of above.

(xiii) The company shall construct the garland drain all around the drilling site to
prevent runoff of any oil containing waste into the nearby water bodies. Separate
drainage system shall be created for oil contaminated and non-oil contaminated.
Effluent shall be properly treated and treated wastewater shall conform to CPCB

standards.
X
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(xiv) Drill cuttings separated from drilling fluid shall be adequately washed and
disposed in HDPE lined pit. Waste mud shall be tested for hazardous
contaminants and disposed according to HWMH Rules, 2016. No effluent/drilling
mud/drill cutting shall be discharged/disposed off into nearby surface water
bodies. The company shall comply with the guidelines for disposal of solid waste,
drill cutting and drilling fluids for onshore drilling operation notified vide
GSR.546(E) dated 30™ August, 2005.

(xv) Qil spillage prevention and mitigation scheme shall be prepared. In case of oil
spillage/ contamination, action plan shall be prepared to clean the site by
adopting proven technology. The recyclable waste (oily sludge) and spent oil
shall be disposed of to the authorized recyclers.

(xvi) The Company shall take necessary measures to prevent fire hazards, containing
oil spill and soil remediation as needed. Possibility of using ground flare shall be
explored. At the place of ground flaring, the overhead flaring stack with knockout
drums shall be installed to minimize gaseous emissions during operation.

(xvii) The company shall develop a contingency plan for H>S release including all
necessary aspects from evacuation to resumption of normal operations. The
workers shall be provided with personal H2S detectors in locations of high risk of
exposure along with self containing breathing apparatus.

(xviii) The Company shall carry out long term subsidence study by collecting base line
data before initiating drilling operation till the project lasts. The data so collected
shall be submitted six monthly to the Ministry and Regional Office.

(xix) Blow Out Preventer system shall be installed to prevent well blowouts during
drilling operations. BOP measures during drilling shall focus on maintaining well
bore hydrostatic pressure by proper pre-well planning and drilling fluid logging
etc.

(xx) Emergency Response Plan shall be based on the guidelines prepared by OISD,
DGMS and Govt. of India.

(xxi) On completion of the project, necessary measures shall be taken for safe
plugging of wells with secured enclosures to restore the drilling site to the original
condition. The same shall be confirmed by the concerned regulatory authority
from environment safety angle. In case of hydrocarbon not found economically
viable, a full abandonment plan shall be implemented for the drilling site in
accordance with the applicable Indian Petroleum Regulations.

(xxii) At least 2% of the total project cost shall be allocated for Corporate Environment
Responsibility (CER) and item-wise details along with time bound action plan
shall be prepared and submitted to the Ministry’s Regional Office.

(xxiii) No lead acid batteries shall be utilized in the project/site.

(xxiv) Occupational health surveillance of the workers shall be carried out as per the
prevailing Acts and Rules.

(xxv) Oil content in the drill cuttings shall be monitored by some Authorized agency and
report shall be sent to the Ministry’s Regional Office.

pr\‘”\/
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(xxvi) Company shall prepare operating manual in respect of all activities, which would
cover all safety & environment related issues and measures to be taken for
protection. One set of environmental manual shall be made available at the
drilling site/ project site. Awareness shall be created at each level of the
management. All the schedules and results of environmental monitoring shall be
available at the project site office. Remote monitoring of site should be done.

10.1 The grant of environmental clearance is further subject to compliance of other
general conditions as under:-

() The Project Proponent shall obtain all other statutory/necessary
permissions/recommendations/NOCs prior to start of construction/operation of the
project, which inter alia include, permission/approvals under the Forest
(Conservation) Act, 1980; the Wildlife (Protection) Act, 1972: the Coastal
Regulation Zone Notification, 2019, as amended from time to time, and other Office
Memoranda/Circular issued by the Ministry of Environment, Forest and Climate
Change from time to time, as applicable to the project.

(i) The project proponent shall ensure compliance of ‘National Emission Standards’,
as applicable to the project, issued by the Ministry from time to time. The project
proponent shall also abide by the rules/regulations issued by the CPCB/SPCB for
control/abatement of pollution.

(iii) The project authorities shall adhere to the stipulations made by the State Pollution
Control Board/Committee, Central Pollution Control Board, State Government and
any other statutory authority.

(iv) The project proponent shall prepare a site specific conservation plan and wildlife
management plan in case of the presence of Schedule-1 species in the study area,
as applicable to the project, and submit to Chief Wildlife Warden for approval. The
recommendations shall be implemented in consultation with the State
Forest/Wildlife Department in a time bound manner.

(v) No further expansion or modifications in the plant, other than mentioned in the EIA
Notification, 2006 and its amendments, shall be carried out without prior approval
of the Ministry of Environment, Forest and Climate Change. In case of deviations
or alterations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference shall be made to the Ministry to assess the adequacy
of conditions imposed and to add additional environmental protection measures
required, if any.

(vi) The energy source for lighting purpose shall be preferably LED based, or advance
having preference in energy conservation and environment betterment.

(vii) The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be ensured
that at least one station each is installed in the upwind and downwind direction as
well as where maximum ground level concentrations are anticipated.

(viii) The National Ambient Air Quality Emission Standards issued by the Ministry vide
G.S.R. No. 826(E) dated 16" November, 2009 shall be followed.

(ix) The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods
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silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environment (Protection)
Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

(x) The Company shall harvest rainwater from the roof tops of the buildings and storm
water drains to recharge the ground water and to utilize the same for process
requirements.

(xi) Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Pre-employment and routine periodical medical examinations
for all employees shall be undertaken on regular basis. Training to all employees
on handling of chemicals shall be imparted.

(xii) The company shall also comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/EMP in respect of environmental management,
and risk mitigation measures relating to the project shall be implemented.

(xiii) The company shall undertake all relevant measures for improving the socio-
economic conditions of the surrounding area. CER activities shall be undertaken
by involving local villages and administration and shall be implemented.

(xiv) The company shall undertake eco-developmental measures including community
welfare measures in the project area for the overall improvement of the
environment.

(xv) A separate Environmental Management Cell (having qualified person with
Environmental Science/Environmental Engineering/specialization in the project
area) equipped with full fledged laboratory facilities shall be set up to carry out the
Environmental Management and Monitoring functions.

(xvi) The company shall earmark sufficient funds towards capital cost and recurring cost
per annum to implement the conditions stipulated by the Ministry of Environment,
Forest and Climate Change as well as the State Government along with the
implementation schedule for all the conditions stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be
diverted for any other purpose.

(xvii)A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zilla Parishad/Municipal Corporation, Urban local Body and the local
NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.

(xviii) The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including results
of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF&CC, the respective Zonal Office of CPCB and SPCB. A
copy of Environmental Clearance and six monthly compliance status report shall
be posted on the website of the company.

(xix) The environmental statement for each financial year ending 315t March in Form-V
as is mandated shall be submitted to the concerned State Pollution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
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of compliance of environmental clearance conditions and shall also be sent to the
respective Regional Offices of MOEF&CC by e-mail.

(xx) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the
Ministry and at https://parivesh.nic.in/. This shall be advertised within seven days
from the date of issue of the clearance letter, at least in two local newspapers that
are widely circulated in the region of which one shall be in the vernacular language
of the locality concerned and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry.

(xxi) The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

(xxii)This Environmental clearance is granted subject to final outcome of Hon'ble
Supreme Court of India, Hon'ble High Court, Hon’ble NGT and any other Court of
Law, if any, as may be applicable to this project.

11.  The Ministry reserves the right to stipulate additional conditions, if found
necessary at subsequent stages and the project proponent shall implement all the said
conditions in a time bound manner. The Ministry may revoke or suspend the
environmental clearance, if implementation of any of the above conditions is not found
satisfactory.

12. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditons mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

13.  Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

14. The above conditions shall be enforced, inter-alia under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter.

15.  This issues with approval of the competent authority. L
N e
G- W
o
(A.K.Pateshwary)
Director
Copy to: -

1. The Deputy DGF (C), MoEF&CC Regional Office (NEZ), Law-U-Sib, Lumbatngen,
Near MTC Workshop, Shillong

EC for Mis Oil India Ltd Page 7 of 8
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2. The Secretary, Department of Environment and Forest, Government of Assam, H-
Block, 2" Floor, Janata Bhawan, Disupr, Guwahati (Assam) - 6

3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi - 32

4. The Member Secretary, Pollution Control Board Assam,
Bamunimaidam, Guwahati - 21

5. The District Collector, District Tinsukia (Assam)

6. Guard File/Monitoring File/Website/Record File ""‘\l/q;w
I\ 0%

(A.K.Pateshwary)
Director

IITRUE COPY//
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ITEM NO.6 COURT NO.4 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

INTERLOCUTORY APPLICATION NO. 3934 IN Writ Petition(s) (Civil)
No(s). 202/1995

IN RE : T.N. GODAVARMAN THIRUMULPAD Petitioner (s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

(FOR MODIFICATION OF COURT'’'S ORDER DATED 05.10.2015)

Date : 07-09-2017 This application was called on for hearing
today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Harish N. Salve, Sr. Adv. [A.C.][NP]
Mr. A.D.N. Rao, Advocate [A.C.]
Mr. Siddhartha Chowdhury, Advocate [A.C.] [NP]
Ms. Aparajita Singh, Advocate [A.C.] [NP]

For Respondent (s) Mr. Ranjit Kumar, SG
Mr. S. Wasim A. Qadri, Adv.
Mr. Saeed Qadri, Adv.
Mr. Ayush Aggarwal, Adv.
Mr. Navnit Kumar, Adv.

Ms. Pinky Anand, ASG
Ms. Gargi Khanna, Adv.
Mr. Ravindara Bana, Adv.
Ms. Snidha Mishra, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.

Mr. Haris Beeran, Adv.
M/S Corporate Law Group

Mr. Shuvodeep Roy, Adv.
Signatyre ot Verifed Mr. Sayooj Mohandas, Adv.

TE%Q Mr. Rohit K. Mahonta, Adv.
10:49:58TS]
Reason:
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UPON hearing the counsel the Court made the following
ORDER

We have been taken through the Minutes of 44* Meeting of the
Standing Committee of National Board for Wildlife held on
29.07.2017 and letter dated 09.08.2017 of the Government of India,
Ministry of Environment, Forest and Climate Change (Wildlife
Division) regarding the proposal given by the 0il India Limited to
extract hydrocarbon beneath 3900-4000 meters of Dibru Saikhowa
National Park. The proposal has been accepted subject to certain
conditions which are indicated in Agenda Item 42.3.2 of the said
Minutes.

In view of the above, the application is allowed. However, we
make it clear that the 0il India Limited will also be bound by the
undertaking dated 25.07.2017 as mentioned in the letter of Dr. R.
Dasgupta, Executive Director (Corporate Affairs) for Chairman and
Managing Director:

i) OIL will carry out Bio-diversity Impact
Assessment study through Assam State Biodiversity
Board, for which budgetary offer have already been
obtained on 12* May, 2017.

ii) OIL will carry out subsidence study followed
with taking mitigation measures, in order to ensure
that there is no impact in the forest surface above the
reservoir at height 3,900 to 4,000 mtr, due to
extraction of hydrocarbon from the reservoirs.

iii) All mitigation measures will be in place in case
of any eventuality causing Oil Spillage inside the Park
area such as - Install Blow Out Preventer at well head
and provide necessary valves in the Production
installations located outside the Park area. Standard
Operating Procedure (SOP), approved by the competent
authority, pertaining to 0Oil Spillage, will be strictly
adhered to.

iv) Undertake schedule test and inspection of the
area periodically in order to asses any abnormality in
the surface area above the reservoir inside the Park.
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v)OIL will also ensure strict compliance of the
conditions stipulated in EIA Notification, 2006 for
both inside the Park areas as will as ESZ area of it.

(MEENAKSHI KOHLI) (SUMAN JAIN)
COURT MASTER (SH) COURT MASTER

IITRUE COPY//
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ANNEXURE-1

T Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

<ISiu4d

The Gazette of India

STHTIRUT
EXTRAORDINARY

9T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

YRR & WehTioTe
PUBLISHED BY AUTHORITY

|, 3169] T facelt, 9WER, SRR 13, 2018/ 2TE0T 22, 1940
No. 3169] NEW DELHI, MONDAY, AUGUST 13, 2018/SHRAVANA 22, 1940

Yo 3T wipfas 49 Ay
Ffe=AT
7% feeedt, 10 sred, 2018

HT.31,3965(37).—STa 1, TR FUHU sefish, ST I 377 Irhfas® i9 [ewdor F oy staer 2Ram fofies &
& ITATEF &A1 § & UF 2

T STt anise TrUATe sefis Tagae av fha[Hie & aF Hor ger g Y a8 13 9%, 2023 aF 49 &,

Y STath, e Sfear ffids F anred Huaue sats § ey ol H1 a6q 6T g 3 T asft ge 9
HESIEIERRIRIRRIRIF

AT STETh W T F [Rg-Aarsa@Er TE I H Thl-gaaqdfier d=9a & w7 § =ivq w¢ far § &
T LT F 39 &7 § A AT {9 &A1 F IqTaA Al qfqated w far g,

Y ST AT L F AF dTeee ATSF Ao o RF-Are@rar T I & A1+ JNrsd TUAue sl hif
FTELRATT F qT e e & ARy & o0 IFq TeiT S 47 % J1gY 7 999 & (o7 JATT Tdg 9% Fq1 A7
e TS T TG HIA & o7 aAraer a7 forfiee & yeara a2 3= e it Rt #1 g;

A Sath &A1 29 ST, 2017 &1 ARG e =7 Stra ars it et gfafa 9 o+t 446 SoF *
Frged § Rg-areamar g I3 & 3900-4000 Hiew A1 gregrarad e & yeara #i G5 3 4

AT TAfF AT IgaW AT 7 G 7 Ay 2017 F oquw anger 7, staer e fofiee gy e
HIAUT ordt & a1y Rg-areErear wga I F 3900-4000 Hizx {19 greginrad & ARy gq Jrdar deeft siaaidia
AraEe i aafa € g

T o YSITerad Y yraRfa 9 A=, 1959 F A 28 F 3v-fAgw (1) 3737 waw afFaat i1 YR #:74d gu,
Fral T TLHTE AT % [Aqiar ¥ Rz & et § foa Ryg-areamar i 3=+ & f= 9=/ F anew fiugue
softe Y AT T 9127 grsrhrad it FErEr F o fefefaa adf F el atger AT o (@rersue) o arfie
FAT i

4734 GI/2018 )]

7
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(%)

()

)

IFT GIESHTET FEAFATT H 3900-4000 Hiex #Y e w2 Fafee = B aJea aaratst &1
TETHTT F¥h a9 ST | A7, Ade! S T Fle T9TF ST (&A1 A7 Bg-Aarsa@rar g 3 & a4 @i
g A FAN fohwy ForaT #2ar 1,

AU & F forw Sa-fafaear o arwe sreaas wf;

AASTS Ag AT F2 % forw 3 =i | gregraray @ [aHrEr % F1r, 3900 & 4000 Hiew #it
TATE ¥ 9 | S0 a9 6 qag H FI5 TATT Tal U=T &, ACHHI0 IUTA Hl FIA & q1F qaqee
FETIT FIIN,

AAETS qTeh & & Hrae a1 e g it Fa7aET & 9raer § g9t sredisnor sum giatea w6t 9
FT T 9T 54T e e TATfUd FAT ST 9T o F aTgY R IUTEd SEATIATS # A a9eTF

qTed 3YeTsed 0T,

Fa e F d9g § a9 TIesiy g Aquied qHE T ST w1 Fwers ¥ e
STTUAT,

8 AT AT w7 F Heitd s $e e Gt sros arfE 9 F fiae featae F 397 aag
&= H Rt g 7 srawrer Rafa =1 war «wmar s a9

T & F fiaw siv e aRRufad w1 & gagashie st arer @ a1 % forw gatavo yawe
TeATs Hael ATee=aT, 2006 § et ordt #1 FETe & Tqarerd o= AT S,

qATACT TATT Faeft Toaiae Sl T Taaa s AT ST,

U TgfaaTdt ST 3T STosr arfe ag giAte=a G S o & aagt so Rt sy & ygfoa T 81
T o o oftae e werfer sfaEfe e

AT STEOT T TRl o IUATT T AT

1 Fmma &1 T & 3T 3w S

AT FeeAT FT TFHA % IUTT 6T AT,

T & F ATEL AT T & 997 o= F AF-918 10 Fle FAT SEHS T T S F o9-a19
7.5 Hiex & geferd o ff =3 & 2T g2 BN § Fgredtart £t Srusft s wageft werfaat  drdt &
wreraor fERaT STuT arfes ae Siiat T =ie qar S o AT @A T § qATEC0 R 3T
T T TR AT Hohr, AT

83 AT ITART Fed F ATART 37 F T, T 976 F 9 F i ITF A9 Wieg a7 A4l F
FEITI 3T TATALI THETT TAT TEUU &7 A % [0 0T FH F a9 (AR g0 It qRaar 37
THAT T FH wed Gaedl Iumr fovw srowr Sraes fore srarsuer wwg [y % =7 3 gam gew a9
A (TEHIUE), a7 9 (TseUd) 3T g7 a7 Sia areq (Hesequacse), o9 H &l 3f=d
AT ST FLTURT FSIERT ST T S 6eqw ¥ a7 st F B9 ¥ o7 dag e &
fero e stToam)

[T, /. &-32011/3/2010-F0As0-11/ 1]
famae Ay fyem, sg7q at=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 10" Aug, 2018

S.0.3965(E).— Whereas, Baghjan PML Block, which is one of the main producing fields of Oil
India Limited for extraction of oil and natural gas;

And whereas the Baghjan PML Block extends to an area admeasuring seventy-five square kilometers
and is valid up to 13" May, 2023;

And whereas, Oil India Limited has drilled twenty-four wells in the Baghjan PML Block and almost
all wells were found to be bearing hydrocarbon;

And whereas the Government of Assam has declared the Dibru-Saikhowa National Park as Eco-
sensitive Zone and Government of Assam restricts production of oil and gas fields in the said area;

And whereas the Chief Wildlife Warden of the Government of Assam has recommended to consider
the proposal of Oil India Limited for extraction of hydrocarbon beyond the boundary of Baghjan PML Block

184
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[9FT I-@€ 3(ii) ] A <hl TSI ¢ SHIYNT

beneath Dibru-Saikhowa National Park by drilling Extended Reach Drilling Wells from well pads placed
outside the said National Park area;

And whereas the Standing Committee of National Board for Wildlife vide minutes of its 44" meeting
held on 29™ J uly, 2017 approved the proposal of Oil India Limited to extract hydrocarbon beneath 3900-4000
meters of Dibru-Saikhowa National Park;

And whereas the Hon’ble Supreme Court has, vide its Order dated 7t September, 2017, allowed the
interlocutory application filed by Oil India Limited praying for extraction of hydrocarbon beneath 3900-4000
meters of Dibru-Saikhowa National Park, subject to certain conditions;

Now, therefore, in exercise of the powers conferred by sub-rule (1) of rule 28 of the Petroleum and
Natural Gas Rules, 1959, the Central Government authorises the Oil India Limited (OIL) to extract
hydrocarbon beyond the boundary of Baghjan PML Block from the reservoir beneath Dibru-Saikhowa
National Park situated in the districts of Tinsukia and Dibrugarh in Assam, subject to the following conditions,
namely:—

(a) the said hydrocarbon exploration activities have to be carried out from outside the forest boundary
using Extended Reach Drilling Wells technology at a depth of 3900-4000 meters without any impact
to surface water or use of the forest surface of Dibru-Saikhowa National Park;

(b) OIL shall carry out Bio-diversity Impact Assessment study for the area;

(c) OIL shall carry out subsidence study followed with taking mitigation measures, in order to ensure that
there is no impact in the forest surface above the reservoir at height 3,900 to 4,000 meter, due to
extraction of hydrocarbon from the reservoirs;

(d) OIL shall ensure all mitigation measures to be in place in case of any eventuality causing oil spillage
inside the park area such as — Install Blow out Preventer at well head and provide necessary valves in
the production installations located outside the park area;

(e) Standard Operating Procedure, approved by the competent authority, pertaining to Oil Spillage, shall
be strictly adhered to;

(f) undertake schedule test and inspection of the area periodically in order to assess any abnormality in
the surface area above the reservoir inside the park;

(g) ensure strict compliance of the conditions stipulated in Environment Impact Assessment Notification,
2006 for both inside the park areas as well as Eco-sensitive Zone area of it;

(h) undertake Environment Impact Assessment and Environment Management Programme;
(i) preventive measures to ensure there is no contamination of surface water;

() flaring of gas inside the park area is prohibited;

(k) measures to prevent noise pollution;

(1) measures to prevent oil spills;

(m) measures to prevent fire hazard;

(n) to erect 10 feet high barricade around the drilling plinths of each well, outside forest area and a safety
zone of 7.5 meters around the barricade is to be fenced with chain link fencing and planted with
indigenous plant species to prevent any injuries or mortality of wildlife as well as the environmental
damage and pollution in the mining locality; and

(o) protection and mitigation measures are to be taken by the Forest Department of the Government of
Assam for the welfare of the existing wildlife population as well as to prevent environmental damage
and pollution in and around the vicinity of the National park for which OIL shall provide a reasonable
amount to Principal Chief Conservator of Forests (PCCF) Wild Life (WL) and Chief Wildlife Warden
(CWLW), Assam as Corpus fund, which will be utilised for wildlife conservation and other allied
activities in the interest of the wildlife prior to allowing the use of the area.

[F.N0.0O-32011/3/2010-ONG-II/T]
Diwakar Nath Misra, Jt. Secy.
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ANNEXURE-18

THE ENVIRONMENTAL IMPACT

ASSESSMENT NOTIFICATION, 1994
{As amended on 4-5-94)

Government of India
Ministry of Environment & Forests
New Delhi

)
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Environmental Impact Assessment of Development Projects

New Delhi, the 27th January, 1994.
( as amended on 04/05/1994 )
S.0.60(E) Whereas a notification under clause (a) of

sub- rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 inviting objections from the public within sixty days

from the date of publticat'i‘on ofthe said notification, against the -
intention of the Central Government to impose restrictions ,

and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India
unless environmental clearance has been accorded by the
Central Government or the State Government in accordance
with the procedure specified in that notification was published
as S.0. No. 80(E) dated 28th January, 1993,

And whereas all objections received have been duly
considered,

Now, therefore, in exercise of the powers conferred by
sub-section (1) and clause (v) of sub-section (2) of section 3 of
the Environment (Protection) Act, 1986 (29 of 1986) read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government hereby directs that on
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and from the date of publication of this notification in the
Official Gazette expansion or modernization of any activity (if
pollution load is toexceed the existing one) or a new project
listed in Schedule | of this notification shall not be undertaken
in any part ofindia unlessithas been accorded enviranmental
clearance by the Central Government in accordance with the
procedure hereinafter specified in this notification.

Requirements and procedure for seeking environmental
clearance of projects:

Any person who desires to undertake any new project or the
expansion or modernisation of any existing industry or project
listed in Schedule | shall submit an application to the Secretary,
Ministry of Environment and Forests, New Dethi_

The application shall be made in the proforma specified
in Schedule il of this notification and shall be accompanied by
a project report which shall, inter alia, include an Environmental
Impact Assessment Report/Environment Management Plan
prepared in accordance with the guidelines issued by the
Central Government in the Ministry of Environmerit and Forests
from tim'e to time. !

Cases rejected due to submission of insutficient or inadequate
data and plans may be reviewed as and when submitted with
complete data and plans. Submission of incompiete data or
plans tor the second time would itself be a sufficient reason tor
the Impact Assessment Agency to reject the case summarily.
In case of the following site specific projects:

mining;

pit-head thermal power stations;

hydro-power, majorirrigation projects and/or their combination,

4
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including flood control;
ports and harbours (excluding minor ports);

prospecting and exploration of major minerals in areas above
500 ha.,

The project authorities will intimate the location of the
project site to the Central Government in the Ministry of
Environment and Forests while initiating any investigation and
surveys. The Central Government in the Ministry of Environment
and Forests will convey a decision regarding suitability or
otherwise of the proposed site within a maximum period of thirty
days. The said site clearance shall be granted for a sanctioned
capacity and shail be valid for a period of five years for
commencing the construction, operation or mining.

t1i.(a) The reports submitted with the application shall be evaluated

and assessed by the Impact Assessment Agency. and if deemed
necessary it may consult a Committee of Experts, having a
composition as specified in Schedule-ll of this Notification.
The Impact Assessment Agency (IAA) would be the Union
Ministry of Environment and Forests. The Committee of Experts
mentioned above shall'be constituted by the 1AA or such other
body under the Central Government authorised by the IAA in

- this regard.

(b)

(c)

The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises
al any time prior to, during or after the commencement of the
operations relating to the project.

The Impact Assessment Agency shall prepare a set of
recommendations based ontechnicalassessment of documents
and data, furnished by the project authorities, supplemeanted
by data coliected during visits to sites or factories,
undertaken, and interaction with affected population and

9
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environmental groups, if necessary. Summary of the reports,
the recommendation and the conditions, subject to which
environmental clearance is given, shall be made availabie
subject to the public interest to the concerned parties or
environmental groups on request. Comments of the public may
be solicited, if so decided by Impact Assessment Agency, within
thirty days of receipt of proposal, in public hearings arranged
for the purpose after giving thirty days notice of such hearings
in at least two newspapers. Public shall be provided access,
subject to the public interest, to the summary of the reports/
Environmental Management Plans at the Headquarters of the
Impact Assessment Agency.

The assessment shall be compieted within a period of
ninety days from receipt of the requisite documents and data
from the project authorities and completion of public hearing,
where required, and decision conveyed within thirty days
thereafter.

The olearance granted shall be valid tor a pesiod of five
years for commencement of the construction or operation.

No construction work, preliminary or otherwise, relating
to the setling up of the project may be undertaken tiil the
environmental and/or site clearance is obtained.

in order to enable the impact Assessment Agency to monitor
effectively the impiementation of the recommendations and
conditions subject to which the environmental ctearance has
been given, the project authorities concerned shall submit a
hatf-yearly report to the Impact Assessment Agency. Subjectto
the public interest, the Impact Assessment Agency. shall make
compliance reports publicly available.

it no comments from the Impact Assessment Agency are
received within the time hm:it, the project woulc be deemed 1o

nave been approved as oroposes oy orojec: auinorities.

5
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Nothing contained in this Notification shail apply to:

any item falling under entry nos. 3,18 and 20 of the Schedule-
| to be located or proposed to be located in the areas covered
by the Notifications S.0. No. 102(E) dated 1st February, 1989;
S.0. 114(E) dated 20th February, 1991 S.0. No. 416(E) dated
20th June, 1991 and S.0O. No. 319(E) dated 7th May, 1992.

any item falting under entry Nos.
1,2,3,4,5,7,9,10,12,13,14,16,17,19,21,25 and 27 of
Schedule-l if the investment is less than Rs. 50 crores.

any item reserved for Smali Scale Industrial sector with
investments less than Rs. 1 crore.

~Concealing factual data or submission of false, misleading
data/reports, decisions or recommendations would lead to the
project being rejected. Approval, if granted earlier on the basis

‘ot false data would also be to be revoked. Misleading and wrong

information will cover the following:
!
-- False information.
-- False data.
-- Engineered reports.
-- Concealing of factual data.
-- False recommendations or decisions.

( No. Z-12013/4/89-1A-1)

- R. RAJAMANI, Secy.

191



782

SCHEDULE -l
(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL

CLEARANCE
FROM THE CENTRAL GOVERNMENT

Nuclear Power and related projects such as Heavy Water
Plants, nuclear fuel complex, rare earths.

River Valley projects including hydel power, major irrigation
and their combination including flood controt.

Ports, Harbours, Airports (except minor ports and harbours),
Petroleum Refineries including crude and product pipeiines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than
single superphosphate).

Pesticides (Technical).
Petrochemical complexes {Both Olefinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caproiactam, LAB

etc. and production of basic plastics such as LDPE, HDPE, PP,
PVC.

Bulk drugs and pharmaceuticais.

Expioration for oil and gas and their production, transportation
and storage. :
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10. Synthetic Rubber.
11. Asbestos and Asbestos products.
12. Hydrocyanic acid and its derivatives.

13.(a)Primary metallurgical industries (such as production of lron and
Steel, Aluminium,Copper.Zinc, Lead and Ferro Alloys).

(b)Electric arc furnaces (Mini Steel Plants).

14. Chlor-alkali industry.

15. Intégraled paint complex including manufacture of resins and
basic raw materials required in the manufacture of paints.

16. Viscose Staple fibre and filament yarn.

17. Storage batteries integrated with manufacture of oxides of lead
and lead antimdny alioy.

18.  Ali tourism projects between 200m--500 meters of High Tide
Line or atiocations with an elevation of more than 1000 meters
with investment of more than Rs. 5 crores.

19. Thermal Power plants.

20.  Mining projects {major minerals) with leases more than 5
hectares.

21. Highway Projects.
22. Tarred Roads in Himalayas and/or Forest areas.
23. Distilleries.

24. Raw Skins and Hides.



25.

20.

27.

28.

29.

784

Pulp, paper and newsprint.

Dyes.
Cement.
Foundries (individual).

Electroplating.
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SCHEDULE -t
(See Sub-para I(a) of Para 2)

APPLICATION FORM
1. (a) Name and Address of the project proposed:

{b) Location of the project:
Name of the place:
District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station:

(c) Alternate sites examined and the reasons for selectling
the proposed site:

(d) Does the site conform to stipulated land use as per local land
use plan:

2. Objectives of the project:

3. ([a) Land Requirement:
Agriculture Land:
Forest land and Density of vegetation:
Other (specify):

{b) (i) Land use in the Catchment/within 10 kms. radius of the
proposed site:

(if) Topography of the area indicating gradient, aspects and
altitude:

{iii) Erodability classification of the proposed land;

(c) Pollution sources existing in 10 km. radius and their impact on
quality of air, water & land:
(d) Distance of the nearest National Park/Sanctuary Biosphere

11
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Reserve/Monuments/heritage site/Reserve Forest:
(e} Rehabilitation plan for quarries/borrow areas:
() Green belt plan:
{(g) Compensatory afforestation plan:

Chmate and Air Quality:

(a) Windrose at site;

{b) Max./Min./Mean annual temperature

(c) Frequency of inversion:

(d) Frequency of cyclones/tornadoes/cloud burst:

(e) Ambient air quality data:

(f) Nature & concentration of emission of SPM,Gas (CO, CO,, NO,
CHn etc.) from the project.

Water balance:

(a)’ Water balance at site:

(b) Lean season water availability:

(c) Sourcetobe tapped with competing users (River,Lake, Ground,
Public supply):

(d) Water quality:
{e) Changes observed in quality and quantity of ground water in the
tast 15 years and present charging and extraction details:
(f) (i) Quantum of waste water to be released with treatment
details:

(ii) Quantum of quality of water in the receiving body before and
after disposal of solid waste:

(iii) Quantum of waste water to be released on land and type of
tand:

12
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(g) (1) Details of reservoir water quality with necessary Catchment
Treatment Plan;

(li) Command Area Development Plan;

6. Solid wastes :
(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal method:

7. Noise and Vibrations:

(a) Sources of noise and vibrations;

(b) Ambient noise level:

(c) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

8. Power requirement indicating source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed: :

9. Peak labour force to be deployed giving details of:
= Endemic health problems in the area due to waste

water/air/soil borne diseases:
-- Health care system existing and proposed:

10..(a)Number of village and population to be displaced:
(b)Rehabilitation Master Plan:

11. Risk Assessment Report and Disaster Management Plan:
12. {a) Environmental Impact Assessment } Report prepared as pet
(b) Environment Management Plan:  } guidelines of MOEF

(c) Detailed Feasibility Report: } issued from time to time
(d) Duly filled in questionnaire } -

- 13
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13. Detaiis of Environmental Management Cell:

| hereby give an undertaking that the data and information
given above are true to the best of my knowledge and belief and
I am aware that if any part of the data/information submitted is
tound 1o be false or misleading at any stage, the project be
rejected and the clearance given, if any, to the project is likely
to be revoked at our risk and cost.

Signature of the applicant .

with name and full address

Date:
Place:.

Given under the seal of
organisation on behalf of
whom the applicant is signing

In respect to item for which data are not required or is not
available as per the declaration of project proponent, the
project would be considergd on that basis.

14
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SCHEDULE il
( See sub-para Iti(a) of Para 2)

COMPOSITION OF THE EXPERT COMMITTEES FOR
ENVIRONMENTAL IMPACT ASSESSMENT

The Committees will consist of experts in the following
disciplines:

(l) Eco-System Management

(ii) Air/Water Pollution Control

(iil) Water Resource Management
(iv)Flora/Fauna Conservation and Management
(v) Land Use Planning

{vi) Social Sciences?ﬁehabi!ita!ion

(vll) Project Appraisal

(vill) Ecology

(ix) Environmental Health

(x) Subject Area Speciaiists,

(xi)Representatives of NGOs/Persons Concerned With
Environmental Issues.

The Chairman willbe an outstanding and experienced ecologis!
or environmentalist or technical professional with wide

15
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managerial experience.

The representative of lAA will act as Member - Secretary.

Chairman and members will serve in their individual capacntles
except those specifically nominated as representatives.

The membership of a Committee shall not exceed 15.

16
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"EXPLANATORY NOTE REGARDING THE IMPACT
ASSESSMENT NOTIFICATION
DATED 27TH JANUARY, 1994

Expansion and modernisation of existing projects

A project proponent is required to seek environmental
clearance for a proposed expansion/modernisation activity if
the resultant poliution load is to exceed the existing levels. The
words “pollution Load” will in this context cover emissions,
liquid effluents and solid or semi-solid wastes generated. A
project proponent may approach the concerned State Pollution
Control Board (SPCB) for certifying whether the proposed
modernisation/expansion activity as listed in Schedule-| to the
notification is likely to exceed the existing pollution ioad or not.
It it is certified that no increase is likely to occur in the existing
pollution load due to the proposed expansion or modernisation,
the project proponent will not be required to seek environmental
clearance, but a copy of such certificale issued by the SPCB will
have to be submitted to the Impact Assessment Agency {IAA}
for information. The '1AA will however, reserve the right ta
review such cases in the public interest if material facts justifying
the need for such review come to fight.

Availability of Summary Feasibliiity Report, EIA/EMP
Report etc. to concerned parties or groups

The project proponent will have to submit an executive
summary incorporating in brief the essence of project delails
and findings of environmental impact assessment study which
could be made available o concerned parties or environmental
groups on request.

Clarification about concerned parties or environmental
groups
The concerned parties or environmental groups wiil be
the bonafide residents located at or around the project site or

17
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site of displacement or site of alleged adverse environmental
impact.

Public Hearing

Public hearings could be called for in case of projects
mvolving iarge displacement or having severe environmental
ramifications

Requisite information required for site clearance/project
clearance.

Site Clearance:

Site clearance will be given for site specific projects as
mentioned in para-2(ii) of the notification. Project proponents
will be required to furnish informatioin according to the
environmental appraisal questionnaires for site clearance, as
may be prescribed by the IAA from time to time. Additional
information whenever required by the 1AA will be communicated
immediately to the project proponents who will then be required
to furnish the same within the time frame specified:

Project clearance:

in addition to the application form as mentioned in
Schedule Il to the notification, project proponents are required
to furnish the following information forenvironmental appraisal:

EIA/JEMP report (20 copies);

Risk Analysis report (20 copies): however, such reports
it normally not required for a particular category of project,
project proponents can state so accordingly, but the 1AA's
decision in this regard will be final;

NOC from the State Pollution Control Board;
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Commitment regarding availability of water and electricity  from
the competent authority;

Summary ot Project report/feasibility report (one copy).

Filled in questionnaire (as prescribed by the AA from time to
time) for environmental appraisal of the project;

Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced, otherwise a summary plan would be
adequate.

As a Comprehensive ElAreport wittnormally take at least
one year for its preparation, project proponents may furnish
Rapid EIA report to the |AA based on one season data (other
than monsoon), for examination of the project. Comprehensive
EIA report may be submitted later, it so asked for by the 1AA.

The requirement of EIA canbe dispensed with by the IAA,
in case of project which are untikely tg cause significant impacts
on the environment. In such cases. project proponent will have
to furnish full justification for such exemption, for submission of
EIA. Where such exemption is granted, project proponents
may be asked to furnish such additional information as may be
required.

Submission of insufficient or inadequate data

Regarding cases liable to be rejected due to inadequacy
of data. itis clarified that the IAA will make such rejection within
30 days from the date of submission of the proposal. While
rejecting a proposal due to insufficient or inadequate data after
the first evaluation, the IAA may also stipulate additional
requirement of information/clarification for impact assessment
purposes if deemed essential due to the specific nature of
location of the proposed project whose data as prescribed is

19
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not availabie. the |AA can examine the project on the basis of
available date

Application Form

in order to remove any hardship to the project proponent
in providing any information, the project proponent may. where
some information is not availabie or would cause inordinate
delay, mention this In their application form. The IAA may
considerthe project proposal basedon the information available.

Quality and guantity of ground water

i 15 years data on the quantity and quality variation of
g_round water i1s not available with the concerned Department or
Authorities, the project proponent may mention this accordingly

in the application form prescribed in Schedule-ll to the.

notification. Further, in case of projects, where ground water is
not to be used, and éffluents are not to be discharged on the
land, the requirement of ground water variation data for the
previous 15 years will be dispensed with.

A project proponent may write the words “Not Applicable”
while filling the application form as mentioned in Schedule-ll to
the notification in respect of tems which are not retlevant for the
purposes of the proposed project,

Exemption for projects aiready initiated

For projects hsted in Schedule-l to the notification In
respect of which the required land has been acguired ang all
relevant clearances of the State Government including NOC
from the respective State Pollution Control Boards have been
obtained before 27th January, 18%4, a project proponent will
not be required to seek environmental clearance from the 1AA.
However those units who havz not as yeit commenced production
will inform the |AA,

20
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0. Alr (P & CP} Amend. Rules (U.T).
51. Hazardous Waste Amend. Rules.
52, Environment Audit Rules.

Note: ‘P’ and ‘C.P‘ - ‘prevention and Control of Pollution-.

Reference: The above listing is adapted

¥rom: -
*Environmental Audit’ (An overview) (page 12)

by *Aalink Kephnv Mharkar',
M/, "MEDIA ENVIROY,
bFune.
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ANNEXURE-1§O7

T Ho o Te0-33004/99 REGD. NO. D. L .-33004/99

Che Gazette of India

STETETUT
EXTRAORDINARY
9T || —WUg 3—3U-@ug (ii)
PART I1—Section 3—Sub-section (ii)

YRR A YehTiyTa
PUBLISHED BY AUTHORITY
| 723 =3 faeell, WreraR, WTe 14, 2017 /FEA 23, 1938
No. 723] NEW DELHI, TUESDAY, MARCH 14, 2017/PHALGUNA 23,1938

IITEL, A R TAG TRFdT FA
FrfergEeT
< fawelt, 14 @, 2017

AT, 804(3T).—TATa<0r (HXeAw) Fow 1986 & =\ 5 F IufMaw (3) FT AUATIHTE, TTALIT (FTLT)
ferfa=m 1986 (1986 & 29) Y &m=T 3 &t ITEMRT (1) AT ST (2) F @ (v) F A7 AT F TSI, SFHTLTI,
AT |1, @ 3, IUEe (i) # ATeE=aT . F1.37. 1705(37) qir@ 10 7, 2016, TATE0T FaT9feq & Haer [aei =
e FA & (o7 TRATSIATSA & qedTshd i AT T T F % (o, [DEd #9a 9 F71F ars #7337 g, 79iaweiT
sTafeq Y HAT T 9 It # FrEaw fRET g A1 awtawer surd Afeg=_r 2006 F efiw g wAtawor sEateq
srtHTe o AT Seame [ & afedd BT 8, 3T 39 a4t ARt |, 59 399 warEd g 6 gwradr ot 39

e § et 39 o= it wtaa, Sead 77 afsg=er dqfay g, Iuesd #31 &F A1y 8, q916 & i ety 7 faw
AT 37T AT AHAT X gU U TTRT STT=AT TR & 7% o

2. S I TS AT AT STHar w10 6L, 2016 T IqAsT FAT &F TS AT ;
3. ST q@TEq Atod ITET STegEAT 9 UTH THT AL IT A& T2 Ha 1T YR G T9I<h: (A= F R /@ g

4. gaETaver (Eeern) sfafaed, 1986 F Suset F srexefH, srfafaay Y ey 3 Fff SwamT (1) F swefiw Few e
T UH T IUTT FA AT o §, ST a8 TATEL0T T FATCET % SLEA 3 T TAT TG0 TgU0r 7 T, [t
A ST THT FEA % TSI F [0 AF9TF 3T THH T TH=AAT ¢

5.  9ATaTr (FveAvr) AfEfaae, 1986 FT 91T 5 FHald AT &l (Aol 3 & oIy |errd #¥dl g, S =7 Y1 8 “FaiT
e BT s fafer 9 Gt ara & g gu oft, g =9 afafaes % Suael ¥ oefla d gy 3w ataeaw o
ST oA & TART 3T 9 Foat & Hagd § et sataq, sTiarr A1 Srfeeor & fofed =aer 3 el ofiv var
=3, erfereRrdt AT ferReer TF fRert st st e ¥ forg arag 2 ;

1372 Gl/2017 )
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6. TATAYE, A9 T FAATY TEadd HATAT F Ioerad & AHAT H TATALO0T SATI(cq SAqacd FeA & o0 THmar
T 3 o forT e 12.12.2012 3 aie 27.06.2013 T U Faierd [r9+ Sl a7 8 ;

7. TRegeam s forfies a9m w99 % 7w § 2014 i Rz af=er (Rfae) 90 2364 & AT amEs 3=
AT % AR 28 a9, 2014 F LT & AT H AT AT T T2 ArHi=eitea fwar & aria 12 fGEer,
2012 % AT S99 % Tefie 927 |0 5(i) e Gwr /0 5(ii) i orct e ¥ srwaenfAw off s F=rarery T a8 siw
afafratfia G B afvwta aftwaor i wars w=d FEaET i g sEarEr erft =i afer gmtawor samfa
F foro yeama ax A= # F forg oS searad % ey FaTs s A T AT T2t Y ST Fwdy | e
ATATAT § g AFeAT AT & T aFiawor smafed & J&aqra s TEer THE O, aFiaeer et & st
st & for feft seaTtaa rears & qaFd e a¥ it ST AR

8. v wredr g srferseor & e = dis 7 2015 F g saad €0 37 47 2015 F A saed €0 213 § aHg
7 TS, 2015 3 T AT FIT g AT AT 3 qartawor (F2eqon) sferfe=s, 1986 a1 axfa<er qarema fAgieor
Aferg=AT, 2006 TAT T fAfATwa S srfarg=mT, 2011 % stfawaon arer fEer % FAeeat a1 agtawor sAmfeg a7
T A HTAT ST seTteq & el 97 @A & @Aug 07 aE 12 REaw, 2012 3 24 7, 2013 F Fias qra"
TATALI FHTET (Aeior srfesg=ar, 2006 F T w1 qRafad a1 Fofed T2t F7 T I 37T ST 7 IH I9req
T e o ;

9. 3T TATA, A9 ¥ AAATY TEAT HATAT TAT T5T TATALI THTHTA [T ST T i weara, Faen

F et o wataweiia samatcq F forg aatawer qarama Faior sfas=ar, 2006  aefia vt afigrses & o
T BT T8 8, Srai™ 9 9¥ 1 AW FT (AT 8, TATE0iid Saraied il HHT § 9¥ Icq1a & faeqe a1 g a1 @
TTEeeit sETated 1 9o R AT 3eare e § qiede A g

10. TATEAL, AT ¥ FTAGT TRAGT HATAT T TATALO0 6T FATCET F HXEA 3T IHH AT F TATS % (oI Y
IO TGO FT SULTHA FIA 6 (70 g A@eqs qo=Ar & ag qd7 [, s q@tawor gura g s,

2006 F eI TaTawer fAfe= &7 SIquTe 981 #¥ ¥ 8, F aHi== Ofd 7 wxiawetry fEfeat i sruremT & oo @
AT AT AT ;

1. &Y 9ATEwy, a9 3T Foarq TRaaq §ares UHT a7 Gt i oftgaw aatawefr &t i
AAITAAT & SN AT AT TGHAAT & 7 T v ATAAAHT e foar Bt = F e, S aatawor & for siferew
THFATAETIF R TAT TH IZ9F FT SRET FIA % [oI0 AT AL THT Tqraqt &, ST AT F, AT a4 %
o aqfra Tt F ATy T=EeiT AATicd Y& AT AEeTE AT 8, TehAT UHT g1 AR 0, ST qarawr

TATET fAeTor sfaR=mT, 2006 F IUSUl F Soddd 9T U Y, SEH AATATAAT ST SAATATAAT F AT ATH
TATT B TAT THTALIT o THAT & [0 GG & & JTaaHh av ;

12, S gTT I=9q9 1T 9 249 FTSHA FIX TraTra-ovel UFae a919 9 &9 (e e sienfies
TEUOT FT ATAAT) H 13 wea<y, 1996 #7 Ao 30 ww f&far % o+t qem suae &1 fresrr G siw a7 fFAeed T
& wafavor (") sfaf==m, 1986 & stefie qFaT=l #T agel & ST Jhdl § (1996(3) TEHET 212) | "e+=T
=TT F 7 "ufera A & aatawer (w@veron) sfafaem, 1986 FY gy 3 T weaTe (A, TanlRafy, s wfafat)
FTH AT ITT FIA, ST g TGl FATCIEl & HLEAT 3T U & TAST & (o0 aeds® a1 o=
L3 = U " FTETEd T H FIFT FAT g | AT 5 Fal T T (AT 37k T Aer) T ATAAH F Igeat
T UTed 3 % o fAer ST e i ofad T8 Fdt g 1 9T 2(F), 9T 3 3% g 5 # “umiaeer’ #i foegqa
TRCATHT 3 STET Faid qYRIT HT UHT FHT AT &, ST TATFL0T &7 FaTer & &0 ST U1 & TS & oy

AELTF AT FHIAA & | FgT AR, U FAT IUTT 0 7 TH a9t [aer S #3370 % e qerq g, S w@iaa
TS % oI saes 21 | 30 7o § ST gfFadt F S e FiFE F g2, ST SUTT Fe 3i¥ ITATH
AT FIA T AT AT Jeerad FA AT IAN 9T 0T w2 At orfrq oft & qom =0 7w agqa ft € w6 =7,
AT IUTAT T FATead A & o7 ITART FeAT A7 § | AT =0T § 78 o @ufera fBFar g & o=t
AT T FITTeAT Flel o TIT AT AW T I 91T 3 377 9T 5 | siqtted &, S sreatas foega o =+
ATOT & 7o AT TAT & | T (S2e) SATefaas, 1986 it oM< 3 ¥ 9T 5 e Si¥ ATy AT % 3T ITaeqt
& T Tt &l ug g7 Fger w27 & forw o ve |9ft SuTT 2 & o |qered #3d §, S “9aiawor’ % 6 ST
e F o sraeTs a1 = g, S afveataa wr watawor (@wern) siferfaaa, 1986 &t e 2(F) # seafas
BOeqa 7 =T ereat § g fFaT 9T 8 | 39 afd & stasta et 3= T fAehe Rt e i aiafus
FIA, STATF IUTIT T FTATead FL T (A9 I T ST Fgl AT gl Jeerae FLd a7l J2NT I ITATF I
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[T |- 3(ii) ] YA hT TSTTS ¢ STHIENOT 3

FT AR AT el ¥ rfad off g | TATHAT F ST SUTAT T AN T SAGTIAT & I HT T L oo
g oft T@r o1 7T g, S o@ "Eiiis =1 § 29 fgia & =7 § S R 19w 2, SF aguorhar g war g
FT Frgia | “wgurEat Sar At €, BEta fi a5 7 g B agur g w1 TEaT B T T ITEH STATT T A
et @R = F=aae, & ST Tgur F1RA FaT § AT UH /IS FT STEA F2dT 8, ST TG00 FA FdT 8, F a1
ARl

13. (1) =AfT s, FEHT qeFRE, wtEr (@) e, 1986 F MW 5 % sufaaw (3) ¥ @ (7) F A afvd
TTET (S ST, 1986 Ft aTeT 3 ¥ ITETT (1) ¥ ITART (2) F @2 (i) F ITET (F) #T G2 (v) TR IET
oTTRAT T TN Fed U Aaer Tt § fo oS ar ey a7 e aiasmret &1 faea ar s ar
TRy, e g7 Tatawer gera fHateer stfesEeT, 2006 F ot & atawofty srafeq srferd & wma & Ry
qRT H, FarfRata, e avwr g saa stafeea f g 3 Y I7emer (3) F wefiw e FhT " Av T F|hT
Ttar gurd gt i § 9 watavef smmatey st fro e, Sad i ar stenfef § ofiemds & anr
SHAT | AL IT AT T QT TR ST 8, &7 qarta=or sera eieor srfesg=aT, 2006 F Ieered FT AT T SO
s sa Ao O § Rt b F ageme =i G s ;

(2) I T H, T TG FHTATT AT ATTTAAT, 2006 F FefT Fataa FHAmAF TrEFeor & 9@ qaEaoig
FATIT T STAT ATAT TRATSATS AT THATHATT FTAATT T ST A F T9AT TATALONT SATTe  [org AT STt
g a1 el 0@ Taiaeoiiy semated & foAT fBeam, sy oiiv Icare o # aRaada BT §, 39 9arserst &
ATAFAIT F HTHA o €T H THAT JTUIT S U AMAT H TgT aF o6 T2 @ 7 qRFeEme, ™eg qaiawor (F§ee)
srferfaTe, 1986 #it &mer 3 T ITLTT (3) F el Tiea T wAtaor Hard fReriwor srfgereor gy gatawofiT semafea
I AT T, FT TAELOT SATfed sqaed Fv & fory ferws geatsa afufa g & geats B s s
TTALONT SATI (T FE1T T I STAE hl SATOAT |

(3) STHA F WIHAT H TATALOT (HeA) Afaf==e, 1986 &t T 19 F IUae & oefiq Hafara o7 AT T TgUT
=T a1 g aRESET SEaEE F fAeg AT i st #6369 it TR w a@iEwr sAted daqaa
R0 ST T S=TAe F % o AT STErs T Swroras S o S o for steeta At & STus |

(4) OFTETOr (FTET) AT, 1986 FT aT 3 it ITLURT (3) F srefiw Tioa Hafera & forarasr et atufa grer
IEAHT F HIHAT T Ag ToATh w2 & oy ety fawar srom & afasET 1 o8 e aw dfaator G @ g s
7 fafert % srefie s @ i e o mar 2, e ot aatawfi grerrarat v gaiaeeiir qreet
AITAAT o T AL T F FATAT ST THAT & ; AT 39 29T H Tl (AT oATHT FIHIT T [ASHY THHT ¢,
EIREECIEERERCIFRIERICRIRIE DIk o R e e icage e il

(5) 3H =IAT | Sgh q@iad 37 97 (4) F faeg wx fows geatea afffa & Ferd aheres §, o7 Ta & T
TS T aAtaer FErd o #3 s mataft yeea TeET Ta F# % o agta [ Fewat F arr
fafea T stom | zwe sfafiea frerosr geatsa afafa oRfEafadim T, e Fi9ET i arHfas aor
AIETAT FETEA @ AT 6 [Fgior 97 qRaser & f&feree [ et & @R w6 oiv 396 garag
TRTHETETATSAT T TATa<0l HoTq ey RArE § Us Taas (&0 & &9 # 47 a1 ST | qrfeafaehrT 96,
AR TISET T FIA 3T T T9T AHETEF G969 Aada TroET & Feieor & oo 1er &1 § 98w 7
fEremroor, qatewer (Fver) Atearfaaw, 1986 & srefiT F¥aahar ATeEf=d TANTLTAT IT TISE ST ST ST TATAT
FTE ZIT TATIAT TARTLTAT AT AT 37T TR STaaT TRug AT 731G & & § F1d FT Tl TN FIT
ERESa

(6) freros geatRT |fAfd, TAtaofi yaEaT TS, U ASET T ITHRfds T97 ATETas Gareae g

TISET | AT a9 AT TATE0T Taed AT H SR FAT, ST o et Ty 70 aaiaeois Gwam siw
TATET SATafed T 9T F Ieerae % HTL I SAAF FAS T TEATHT g |
(7) ARATSET YEATEE  UTERT TSET ST ITFas TAT AT Garea sada qTSHT 6 T6H & a9qed 9%

TATIT T T5F TG AT 1S F ITE TEGA FLeA 00 STTAT FIAT 37 /AT T FBrprier Freras qeais afafa ger
FT T S THeT AT Tt g sifam = f&mr STua qur SF yargia w1 aataweiia seTated e e
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H IF STHT 36T SO 377 38§31 % TSI FrAiad, e geaisd qiuta a1 Efama s arreeor # sqaed
AT FETLHT AT 3T TTHAF TAT ATRTAE HHTE AT ST F TRAATIa® Hawade & TaTq FHFT
ERuS sl

14, THT qRASETC ST BamEwaTT, ST =9 STfae=ET it aE F SeAaqail 8, TH ATIAAT & T qAraiy
ATITCd % {oIT ST 3 & TT5 g 37 TRATSHT SEaTa® 28 AfSg=T & A= qaiaeofiy st # o Fae za
ATEE=AT T TG | g ATH & S1a< gf ATaEd F7 TFd 3 |

[T &. 22-116/2015-3r50-111]
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part I,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmenta clearance under the
Environment Impact Assessment Natification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10" May, 2016;
3. And wheress, al objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4.  Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Centra Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Wheress, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereasthe Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon'ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C)
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of Indiain which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for aleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon' ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws,
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8. And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had aso held that the Office Memoranda dated
12" December, 2012 and 24" June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment |mpact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that al entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental lawsin expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essentia to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13". February, 1996, analyzed al the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon'ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take al such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ", Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue al such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and a so the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon'ble Court has further observed that levy of costs
required for carrying out remedia measuresisimplicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment', which expression has been defined in very wide and expansive terms in
Section 2 (&) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can aso be
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looked into from another angle, which has now come to be accepted universaly as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financia costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmenta clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly congtituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmenta clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmenta safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment |mpact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmenta l|aboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisd Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisd Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natura and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be €eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-IA-111]
MANOJKUMAR SINGH, Jt. Secy.
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TESTING # INSPECTION

TEST REPORT ANNEXURE-21

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/1
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample - Noise
Asyst Park , 4% Floor GN 37/1 = T ———— v
Sector V, Salt Lake City Latitude (deg., min, sec.) 127° 35 45249" N
KOLKATA 700091 Longitude (deg., min, sec.) 195°23' 0.233"E
WEST BENGAL
Classification : Residential

. Reference No. : W.0. No. : SCA/JKOL/002/06/20-21

Location Name: NQ-1 (BAGHJAN GAON WARD NO.4) Sample Drawn : 17/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981 (Reaff-2014) dB(A) 862
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 94.5
3 MIN(day) 1S: 9989: 1981(Reaff:2014) dB(A) 53.1
4 Lnight 1S: 9989: 1981 (Reaff:2014) dB(A) 89.1
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 94.9
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 59.7

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of AreaiZone Day Time Night Time
Industrial 75 70 ~ NOTE:
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 25 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %3/

e The results relate only to the item(s) tested.
This Test Report shall not be repraduced except in full, without the permission of Mitra S.K. Private Limited.
¢ Qurlabis Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Esiate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 748, A.J.C. Bose Ro‘ad,_Kolkam - 700 016. West Bengal, India.
Tel = 99 33 40443000 / 22650006 [ 22650007 Fax = 91 33 22650008
Email - info@mitrask.com. Website: www.mitrask.com
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TESTING 8 INSPECTION
TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/2
Report Date - 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 371

Sector V, Salt Lake City Latitude {(deg., min, sec.) 127° 36'0.097" N
KOLKATA 700091 Longitude (deg., min, sec.) 1 95° 22' 54.858" E
WEST BENGAL

Classification : Residential

Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-2 (BAGHJAN GAON WARD NO.4) Sample Drawn : 17/06/2020

Sl No. Test Parameters Method Unit Result
1 Lday 1S: 9989: 1981(Reaff:2014) dB(A) 81.7
2 MAX(day) I1S: 9989: 1981(Reaff:2014) dB(A) 89.7
3 MIN(day) 1S: 9989: 1981(Reaff:2014) dB(A) 55.1
4 Lnight 1S: 9989: 1981(Reaff:2014) dB(A) 86.3
5 MAX(Night) IS: 9989: 1981(Reaif:2014) dB(A) 91.7
8 MIN(Night) 1S: B989: 1981(Reaff:2014) dB(A) 59.3

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of Area/Zone Day Time Night Time
Industrial 75 70 NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %/

The results relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
Qur Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 748, A.J.C. Bose Road, Kotkata- 700 0416, West Bengal, India.
el 91 32 40143000/ 22650006 / 22650007 Fax : 91 3322650008

Email “info@mitrask-com. Website: www.mitrask.com
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TESTING @ INSPECTION
TEST REPORT
Name & Address of the Customer : Report No. : MSKIGHY/ED/NQ/3
Report Date - 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

218

Asyst Park , 4" Floor GN 3711
Sector V, Salt Lake City
KOLKATA 700091

WEST BENGAL

127° 35'52.060" N
195 22" 33.795" E

Latitude {deg., min, sec.)

Longitude (deg., min, sec.)

Classification . Residential

Reference No. : W.0. No. : SCA/KOLJ/002/06/20-21

Location Name: NQ-3 (BAGH.JAN GAON WARD NO.4) Sample Drawn : 17/06/2020
Si No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff-2014) dB(A) 80.6
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 85.9
3 MIN(day) 15: 9689: 1981(Reaff:2014) dB(A) 523
4 Lnight I1S: 9989: 1981(Reaff:2014) dB(A) 81.2
5 MAX(Night) IS: 9989 1981 (Reaff:2014) dB(A) 88.1
8 MIN(Night) IS: 9989: 1981 (Reaff:2014) dB(A) 53.4
Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqgtegory of Area/Zone Day Time Night Time
Industrial 75 70 NOTE :
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : E ;,.

®  The results relate only to the item(s) tested.
e  This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
e  Qur Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (S5th floor). 74B, A_J.C. Bose Road, Kolkata - 700 D16. West Bengal. India.
Tel. : 91 33 40143000 [ 226500086 / 22550007 Fax = 91 33 22650008

Email : info@mitrask.com. Websjte: www.mitrask.cam
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TESTING o INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/4
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 371 z z ey "
Sector V, Salt Lake City Latitude (deg., min, sec.) :27° 34 48.530" N
KOLKATA 700091 Longitude (deg., min, sec.) 185°21'43.241"E
WEST BENGAL
Classification : Residential
Reference No. : W.O. No. : SCA/KOL/002/06/20-21

lén:;:éaifi)on Name: NQ-4 (NATUN GAON NEAR MAGURI MOTAPUNG Sample Drawn : 14/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 5989: 1981(Reaff:2014) dB(A) 69.0
2 MAX(day) IS: 9989: 1981(Reaif:2014) dB(A) 73.6
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 50.4
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 63.5
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 69.2
6 MIN({Night) IS: 9989: 1981(Reaff:2014) dB(A) 49.5

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Caqtegory of Area/Zone DG:::( TifEle} Nigc:rt .n(ml
Industrial 75 70 ~ NOTE:
3 Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 4G

Report Prepared By : %

®  The results relate only to the item(s) tested.
®  This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited,
®  QurLabis Approved by NABL & MOEF &CC.Lab. Address - P-48, Udayan Industrial Estate, 3 Pagladanga Road, Ko!.-700015.

| Head Office: Shrachi Centre {5th floor), 74B, A.J.C. Bose Road, Kolkata - 700:016. West Eengal. India.
Tel. : 9133 40143000 / 22650006 [ 22650007 Fax : 91 33 22650008
Email : info@mitrask.com. Website: www.mitrask.com
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TESTING o INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/S
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 37M1

Sector V, Salt Lake City Latitude {deg., min, sec.) 127" 35" 35.356" N
KOLKATA 700091 Longitude (deg., min, sec.) ©95° 22'41.994" E
WEST BENGAL

Classification : Residential

Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-5 (MAGURI GRASSLAND) Sample Drawn : 16/06/2020
SI No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 77.3
2 MAX(day) IS: 9989: 1981(Reaff.2014) dB(A) 82.4
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 54.0
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 76.2
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 81.8
6 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 58.6

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of ArealZone Day Time Night Time
Industrial 75 70 NOTE :
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %{'

The resulis relate only to the item(s) tested.
This Test Report shall not be repraduced except in full, withaut the permission of Mitra S.K. Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

| Head Office: Shrachi Centre {5th floor), 74B, A J.C. Bose Road, Kolkata - 700 016. West Bengal, India.
Tel. - 91 33 40143000 | 22650006 / 22650007 Fax : 91 33122650008
Email : info@mitrask.com. Website: wawww. mitrask.com
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TEST REPORT

Name & Address of the Customer : Report No. : MSK/IGHY/IED/INQ/6
Report Date :03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 37H

Sector V, Salt Lake City Latitude (deg., min, sec.) t27° 34'24.031" N

KOLKATA 700091

Longitude {deg., min, sec.)
WEST BENGAL

195°23'19.742"E

Classification : Residential

Reference No. : W.O. No. : SCA/IKOL/002/06/20-21

Location Name: NQ-6 (HATIBAT GAON) Sample Drawn : 14/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 63.1
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 70.1
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 475
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 50.5
5 MAX(Night) IS: 9989: 1981 (Reaff:2014) dB(A) 56.4
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 455
Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Cagqiegony ol ArtaiZone| o renn Night Time
Industrial 75 70 ~ NOTE:
: Day Time : 08.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : E ?/

The resulfs relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, withaut the permission of Mitra S.K. Private Limited.
®  Ourlabis Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

i Head Office: Shrachi Centre (5th floor). 748, A.J.C. Bose Road, Kolkata - 700 018. West Bengal, India.
Tel. 2 81 33 40143000/ 22650006/ 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: www.mitrask.com
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TESTING o iNSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSKIGHY/ED/NQ/7
Report Date . 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 37/1

Sector V, Salt Lake City Latitude (deg., min, sec.) :27°34'18.624" N
KOLKATA 700091 Longitude (deg., min, sec.) 195°22' 5657" E
WEST BENGAL

Classification : Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-7 (RONGAGORA) Sample Drawn : 15/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 58.5
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 64.3
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 44.0
4 Lnight IS: 9988: 1981(Reaff:2014) dB(A) 43.9
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 53.5
6 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 41.9

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Cagtegory of Area/Zone Day Time Night Time
Industrial 75 70 NOTE :
e Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g F i

The resuits relate only to the item(s) tested.
©  This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
®  QurLab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

. Head Office: Shrachi Centre [5th floor}, 748, A.J.C. Bose FRoad, Kolkata - 700 015. West Bengal, India.
Tel. : 81 33 40143000 / 22650006 f 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: www.mifrask.com
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TESTING o INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/8
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4™ Floor GN 37H1 = z e =
Sector V, Salt Lake City Latitude (deg., min, sec.) 127° 35'47.074" N
KOLKATA 700091 Longitude (deg., min, sec.) 195° 23' 59.426" E
WEST BENGAL
Classification : Residential
Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-8 (BAGHJAN GAON WARD NO.3) Sample Drawn : 15/06/2020
SINo. | Test Parameters Methad Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 63.0
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 663
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 51.2
4 Lnight IS: 9988: 1981(Reaff:2014) dB(A) 55.4
5 MAX({Night) IS: 9989: 1981(Reaff:2014) dB(A) 61.5
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 454

Noise Limit as per CPCB
Caqtegory of Area/Zone LDZ{;C"I“?;(“? I:I-:; (:\f%{r::l\
Industrial 75 70 NOTE :
= Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %

e The results relate only to the item(s) tested.
®  This Test Report shall not be reproduced except in full, without the permission of Mitra 5.K. Private Limited.
e  Our Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre [5th floor), 74B. A_J.C. Bose Road, Kolkata - 700 016. West Eengal, India.
Tel : 91 33 40143000 ] 22650006 / 22650007 Fax : 91 33 22550008

Email ; info@mitrask.com. Website: www.mitrask-com
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TESTIKG e INSPECTION
TEST REPORT
— T AN
 Name & Address of the Customer - Report No. : MSK/GHY/ED/NGQ/9
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4% Floor GN 3711 = 5 T .
Sector V, Sait Lake City Latitude (deg., min, sec.) 127°35'45.249" N
KOLKATA 700091 Longitude (deg., min, sec.) 195°23'0.233" E
WEST BENGAL
Classification : Residential
Reference No. : W.0. No. : SCA/KOL/002/06/20-21 _—
Location Name: NQ-1 (BAGHJAN GAON WARD NO.4) Sample Drawn : 19/06/2020
81 No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 85.4
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 93.6
3 MIN(day) IS: 9989: 1981 (Reaff:2014) dB(A) 55.7
4 Lnight IS: 9989: 1981(Reaff-2014) dB(A) 84.8
5 MAX(Night) 1S: 9989: 1981 (Reaff:2014) dB(A) 92.2
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 57.9

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Cagtegory of Areaizone | LS > Night Time
Industrial 75 70 NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 95 45
Silence 50 40

Report Prepared By : g I/

The results relate only to the item(s) tested.
This Test Repaort shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address - P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015,

Head Office: Shrachi Centre (5th floor), 748, A J.C. Bose Road, Kolkata - 700 016. West Bengal, India.
Tel. 291 33 40143000 / 22650006 [ 22650007 Fax : 91 33 22650008
Email s info@mitrask.com. Website- wwwomitrask.com
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© e

TESTING ¢ INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/10
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample - Noise
Asyst Park , 4" Floor GN 371 - - T, =
Sector V, Salt Lake City Latitude (deg., min, sec.) 1277 36'0.097" N
KOLKATA 700091 Longitude (deg., min, sec.) :95° 22' 54.858" E
WEST BENGAL
Classification : Residential
Reference No. : W.0O. No. : SCAIKOLI/002/06/20-21

Location Name: NQ-2 (BAGHJAN GAON WARD NO.4) Sample Drawn : 19/06/2020
SI No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 88.5
) MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 95.1
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 52.1
2 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 88.1
5 MAX(Night) 18: 9989: 1981(Reaff:2014) dB(A) 93.8
6 MIN(Night) IS: 9989: 1981(Reaff.2014) dB(A) 51.8

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Caqtegory of Area/Zone Dal:r .!.“L e) Ni g(::t Ti(m:e
Industrial 75 70 ~ NOTE:
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %?/

®  The resuits relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
¢  Qurlabis Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 74E, A.J.C. Bose Road, Kolkata - 700 0156, West Bangal, India.
Tel. - 54 33 40143000/ 22650006 [ 22650007 Fax : 91 33 22650008
Email © info@mitrask.com. Website: www.mitrask.com
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TESTING o INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSKIGHY/ED/NQ/11
Report Date . 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 3711 A =
Sector V, Salt Lake City Latitude (deg., min, sec.) 1 27° 35'52.060" N
KOLKATA 700091 Longitude (deg., min, sec.) : 95° 22' 33.795" E
WEST BENGAL
Classification : Residential
Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-3 (BAGHJAN GAON WARD NO.4) Sample Drawn : 19/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 76.1
9 MAX(day) I1S5: 9989: 1981 (Reaff:2014) dB(A) 83.8
3 MIN(day) IS: 9989: 1981 (Reaff:2014) dB(A) 50.2
4 Lnight IS: 9989: 1981 (Reaff:2014) dB(A) 79.9
5 MAX(Night) IS: 9989: 1981 (Reaif:2014) dB(A) 86.6
6 MIN{Night) IS: 9989: 1981 (Reaff:2014) dB(A) 50.5

Noise Limit as per CPCB
Caqtegory of Area/Zone Iae;;t.lr?;? ;g::%l;:)e
Industrial 75 70 NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : 15 F

¢  The results relate only fo the item(s) tested.
®  This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
®  Our Lab is Approved by NABL & MOEF &CC.Lab. Address - P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015,

Head Qffice: Shrachi Centre (5th flocr). 74B. A.J.C. Bose Road, Kolkata - T00 016. West Bengal, India.
Tel. : 91 33 40143000 { 22650006 | 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: wwnawmitrask.com
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TESTING = INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/12
Report Date : 03/08/2020

ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

227

Asyst Park , 4" Floor GN 37/1
Sector V, Salt Lake City
KOLKATA 700091

WEST BENGAL

127° 34'48.530" N
196°21'43241"E

Latitude {deg., min, sec.)

Longitude (deg., min, sec.)

Classification : Residential

Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Iécétlzsa:l)on Name: NQ-4 (NATUN GAON NEAR MAGURI MOTAPUNG Sample Drawn : 18/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 54.7
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 53.9
3 MIN(day) IS: 9989: 1981(Reaff-2014) dB(A) 4.5
4 Lnight 1S: 8989: 1981(Reaif:2014) dB(A) 59.5
5 MAX(Night) I1S: 9989: 1981(Reaff:2014) dB(A) 84.0
6 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 40.9
Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of Area/Zone Day Time Night Time
Industrial 75 70 ~ NOTE:
s Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g

The results relate only to the itemys) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
Qur Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

- Head Office: Shrachi Centre (5th floor), 74B, A.J.C. Bose Road, Kolkata - 700 016. West Bengal, India.
Tel. : 91133 401143000 [ 22650006 [ 22650007 Fax : 91 38 22650008

Email: info@mitrask.com. Website: www.mitrask.com
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TEST REPORT

TESTING o INSPECTION

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/13
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

228

Asyst Park , 4™ Floor GN 3711
Sector V, Sait Lake City
KOLKATA 700091

WEST BENGAL

Latitude (deg., min, sec.) :27° 35' 35.356" N

1957 22'41.994" E

Longitude {deg., min, sec.)

Classification : Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-5 (MAGURI GRASSLAND) Sample Drawn : 18/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 83.7
o MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 92.1
3 MIN(day) IS: 9989: 1981(Reaif:2014) dB(A) 58.1
4 Lnight 1S: 9989: 1981(Reaff:2014) dB(A) 83.6
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 94.5
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 60.2
Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of Area/Zone Day Time Night Time
Industrial 75 70 . NOIE:
e ke Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 | %5 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g

The resuits relate only to the item(s) tested.
This Test Report shall not be repraduced except in full, without the permission of Mitra 5.K. Private Limited.
Qur Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 74B. A J.C. Bose Road. Kolkata - 700 016. West Bengal, India.
Tel. : 91 338 40143000/ 22650006 [ 22650007 Fax - 81 33 22650008

Email’: info@mitrask.com. Website: www.mitrask.com
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TESTING = INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSKIGHY/ED/NQ/14
Report Date - 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 371

Sector V, Salt Lake City Latitude (deg., min, sec.) 1277 34'24.031" N
KOLKATA 700091 Longitude (deg., min, sec.) :95°23' 19.742" E
WEST BENGAL

Classification . Residential

Reference No. : W.0. No. : SCA/IKOL/002/06/20-21

Location Name: NQ-6 (HATIBAT GAON) Sample Drawn : 16/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 64.5
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 68.0
3 MIN(day) 1S: 9989: 1981(Reaff:2014) dB(A) 47.0
4 Lnight 1S: 9989: 1981(Reaff-2014) dB(A) 592
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 5.9
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 447

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Cagieieqy bhecallonia | by Tirie Night Time
Industrial 75 70 NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %‘

The results relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K_ Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address : P48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th fioor), 74E. A.J.C. Bose Road, Kolkata - 700 016. West Bengal, India.
Tel. 28133 40143000 [ 226500086 [ 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: www.mitrask.com
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TESTING  INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/15
Report Date - 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 37/1 = = Thve A w
Sector V, Salt Lake City Latitude (deg., min, sec.) 127° 34' 18.624" N
KOLKATA 700091 Longitude (deg., min, sec.) :95°22' 5657"E
WEST BENGAL
Classification : Residential
Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-7 (RONGAGORA) Sample Drawn : 18/06/2020
Si No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 68.0
) MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 721
3 MIN(day) I1S: 9989: 1981(Reaff:2014) dB(A) 465
4 Lnight 1S: 6989: 1881(Reaff:2014) dB(A) 66.0
5 MAX(Night) 1S: 9989: 1981(Reaff-2014) dB(A) 72.2
8 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 45.8

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Cagtegory of Area/Zone Day Time Night Time
Industrial 75 70 NOTE :
Z Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By :

The results relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra 5.K. Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 74B, A.J.C. Bose Road, Kolkata - 700 016. West Bengal, India:
Tel. : 81 33 401423000/ 22650006 / 22650007 Fax : 91 33 22650008
. Email: info@mitrask.com. Weabsite: www.mitrask.com
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TESTING o INSPECTION
TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/16
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 3711

Sector V, Salt Lake City Latitude (deg., min, sec.) 127°35'47.074" N
KOLKATA 700091 Longitude (deg., min, sec.) 1 95° 23' 59.426" E
WEST BENGAL

Classification : Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-8 (BAGHJAN GAON WARD NO.3) Sample Drawn : 17/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 59.8
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 65.3
3 MIN(day) 1S: 9989: 1981(Reaff:2014) dB(A) 40.8
4 Lnight IS: 9989: 1981 (Realf:2014) dB(A) 61.6
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB{A) 65.9
6 MIN(Night) IS: 9989: 1981 (Reaff:2014) dB(A) 42.6

Noise Limit as per CPCB
Leqg dB(A) Leqg dB{A)
Cagtegory of AvcalZone Day Time Night Time
Industrial 75 70 NOTE :
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g

The results relate anly to the item(s} fested.
e  This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
e  QurLab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kal.-700015.

Head Office: Shrachi Centre (5th floor), 74B, A.J.C. Bose Road, Kolkata - 760 016. West Eengal, India.
Tel. : 91 33 40143000 / 22650006 / 22650007 Fax : 91 33 22650008
Email : info@mitrask.com. Website: wwwrmitrask.com
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TESTING o INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/IGHY/ED/NQ/17
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4™" Floor GN 371 ? To7e an n
Sector V, Salt Lake City Latitude (deg., min, sec.) 1 27°35'45.249" N
KOLKATA 700091 Longitude (deg., min, sec.) :95°23'0.233"E
WEST BENGAL
Classification : Residential

Reference No. : W.0. No. : SCAIKOLI002/06/20-21

Location Name: NQ-1 (BAGHJAN GAON WARD NO.4) Sample Drawn : 21/06/2020
SI No. Test Parameters Methaod Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 87.8
2 MAX(day) 1S: 9989: 1981 (Reaff:2014) dB(A) 95.1
3 MIN(day) IS: 9989: 1981 (Reaff:2014) dB(A) 56.8
4 Lnight IS: 9989: 1981(Reaff-2014) dB(A) 85.2
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 91.3
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 58.0

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Caqtegory of ArealZone | o e Night =
Industrial 75 70 NOTE :
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr,
Residential 55 45
Silence 50 40

Report Prepared By : % /

®  The results relate only to the item{s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K_ Private Limited.
®  QurLab is Approved by NABL & MOEF &CC.Lab. Address : P-43, Udayan Industrial Estate, 3 Pagladanga Road, Kal.-700015.

Head Office: Shrachi Centre {5th floor), 74B, A.J.C. Bose Road, Kolkata - 700 016, West Bengal. India.
Tel. : 971 3340143000 [ 22650006 / 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: www.rnitrask.com
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TESTING a INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/IGHY/ED/NQ/18
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 37/1
Sector V, Salt Lake City
KOLKATA 700091

WEST BENGAL

:27°36'0.097" N
195° 22' 54.858" E

Latitude (deg., min, sec.)

Longitude (deg., min, sec.)

Classification : Residential

Reference No. : W.0O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-2 (BAGHJAN GAON WARD NO.4) Sample Drawn : 21/06/2020
SI No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Realf:2014) dB(A) 90.5
2 MAX(day) IS: 9989: 1981 (Reaff:2014) dB(A) 95.3
3 MIN(day) IS: 9989: 1981 (Reaff:2014) dB(A) 57.4
4 Lnight IS: 9989: 1981 (Reaff:2014) dB(A) 86.8
5 MAX(Night) 1S: 9989: 1981(Reaiff:2014) dB(A) 92.9
6 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 55.4
Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Grategoryof Arep/one Day Time Night Time
Industrial 75 70 _ NOTE :
: Day Time : 06.00 Hr.-22.00 Hr.
| Commercial 85 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40
For Mitra S. K-Private Limited
e RIVg
Report Prepared By : / ;

®  The resuits relafe only to the item(s) tested.
& This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
®  QOuvurLab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-7000135.

Head Office: Shrachi Centre (5th floor), 748, A.J.C. Bose Road, Kolkata - 700 016. West Bengal, India.
el 21 32 40143600 / 22650005 / 22650007 Fax 1 91 33 22650003

Email: info@mitrask.com. Website: www.mitrask.com
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TESTING o INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/19
Report Date :03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 37H1 r - gy o
Sector V, Salt Lake City Latitude (deg., min, sec.) 1277 35 52.060" N
KOLKATA 700091 Longitude (deg., min, sec.) 1 95° 22' 33.795" E
WEST BENGAL
Classification : Residential
Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-3 (BAGHJAN GAON WARD NO.4) Sample Drawn : 21/06/2020
Sl No. Test Parameters Method Unit Resuit
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 79.1
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 85.6
3 MiN(day) I1S: 9989: 1981(Reaff:2014) dB(A) 48.6
4 Lnight IS: 9989: 1981(Reaff-2014) dB(A) 72.7
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 79.8
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 48.8

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Cagtegory of ArealZone | b = Night it
Industrial 75 70 NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %

The results relate only to the item(s] tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra 5./ Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address - P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Gffice: Shrachi Centre (5th floor), 748, A.J.C. Bose Road, Kolkata-700 016. West Bengal India.
Tel.: 91 33 40143000 / 22650006 [ 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: wanw.mitrask.com
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TESTING & INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/20
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 3711 = - 575 34' 48.530" N
Sector V, Salt Lake City Latitude {deg., min, sec.) 12773 :
KOLKATA 700091 Longitude (deg., min, sec.) 195°21'43.241" E
WEST BENGAL
Classification : Residential
Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-4 (NATUN GAON NEAR MAGURI MOTAPUNG Sample Drawn : 20/06/2020
BEEL) :

Si No. Test Parameters Method Unit Result
1 Lday IS: §989: 1981(Reaif:2014) dB(A) 56.3
2 MAX(day) IS: 9989: 1981(Reaff-2014) dB(A) 61.2
3 MIN(day) I1S: 9989: 1981(Reaff:2014) dB(A) 42.1
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 57.9
B MAX(Night) 1S5: 9989: 1981(Reaff:2014) dB(A) 82.9
6 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 44.0

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of Areal/Zone Day Time Night Time
Industrial 75 70 ) NOTE :
: ' Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %

®  The resulls reiate only to the item(s) tested.
This Test Report shall not be repraduced except in full, without the permission of Mitra S.K. Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-T00015.

Head Office: Shrachi Centre {(5th floor), 74B, A.J.C. Bose Road, Kolkata - 700 016. West Bengal. india.
Tel. s 81 33 40143000 [ 22650006 [ 22650007 Fax = 91 33 22650008
Email : info@mitrask.com. Website: www.mitrask.com
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TESTING ¢ (NSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/GHY/ED/INQ/21
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 3711 7 o AT =
Sector V, Salt Lake City Latitude {deg., min, sec.) 1277 35" 35.356" N
KOLKATA 700091 Longitude (deg., min, sec.) 1 95° 22'41.994" E
WEST BENGAL
Classification . Residential
Reference No. : W.O. No. : SCA/IKOL/002/06/20-21

Location Name: NQ-5 (MAGURI GRASSLAND) Sample Drawn : 20/06/2020
Sl Ne. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 84.5
2 MAX(day) 1S: 9989: 1981 (Reaff:2014) dB(A) 93.6
3 MIN(day) IS: 9989: 1981(Reaff2014) dB(A) 550
4 Lnight 1S: 9989: 1981 (Reaff2014) dB(A) 004
5 MAX(Night) IS: 9989: 1981 (Reaff:2014) dB(A) 953
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 636

Noise Limit as per CPCB
Leg dB(A Leq dB(A
Caqgtegory of Area/Zone D‘:} T é‘ J Ni g‘:lt Ti{rn:;
Industrial 75 70 ~ NOTE:
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g/

®  The results relate only to the item(s} tested.
®  This Test Repart shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
®  QurLab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 748, A.J.C. Bose Road, Kolkata - 700 016, West Bengal, India.
Tel. - 9132 40143000 ] 22650006 / 22650007 Fax : 91 33 22650008

Email : info@mitrask.com. Website: www.mitrask.com
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TESTING o INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. - MSK/GHY/ED/NQ/22
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 3711

i -, mi 4 127°34' 24 031" N
Sector V, Salt Lake City et (dag s min, 800
KOLKATA 700091 Longitude (deg., min, sec.) 195° 23 19.742" E
WEST BENGAL :
Classification : Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-6 (HATIBAT GAON) Sample Drawn : 18/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday 1S: 9989: 1981 (Reaff:2014) dB(A) 63.4
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 67.6
3 MIN(day) 15: 9989: 1981 (Reaff:2014) dB(A) 45.6
4 Lnight IS: 9989: 1981(Reaff.2014) | dB(A) 61.8
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 68.2
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 449

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Caqtegory of ArealZone | . Time Night Time
Industrial 75 70 NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : %’

®  The resuits relate only to the item(s) tested.
& This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
®  OurlLabis Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 74B, A.J.C. Bose Road, Kolkata - 700 016. West Bangal, India.
Tel @ 94 33 40145000 / 22650006 £ 22650007 Fax : 91 33 22650008
Email: infof@mitrask-.com. Website: www.mitrask.com
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TESTING = INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/23
Report Date 1 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 371 5 - T W
Sector V, Salt Lake City Latitude (deg., min, sec.) 127°34' 18624" N
KOLKATA 700091 Longitude (deg., min, sec.) 195°22' 5,657 E
WEST BENGAL
Classification : Residential
Reference No. : W.0. No. : SCAIKOL/002/06/20-21

Location Name: NQ-7 (RONGAGORA) Sample Drawn : 20/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday 1S: 9989: 1981(Reaff:2014) dB(A) 624
2 MAX(day) IS: 9989° 1981(Reaff-2014) dB(A) 67.1
3 MiIN(day) 15: 9989: 1881 (Reaff:2014) dB(A) 48.6
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 53.7
5 MAX(Night) IS: 9989: 1981(Reaff:2014) dB(A) 85.1
B MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 46.1

Noise Limit as per CPCB
Leq dB(A) Leq dB(A)
Cagtegory ol ArealZons Day Time Night Time
Industrial 75 70 NOTE :
= Day Time : 06.00 Hr.-22.00 Hr.
Commercial 85 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40
Report Prepared By :

®  The resulis relate only to the item(s) tested.

This Test Report shall not be repraduced except in full, without the permission of Mitra S.K. Private Limited.
®  Qurlabis Approved by NABI & MOEF &CC.Lab. Address : P-48, Udayan Indusirial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th ﬂoc_:r)_. 74B, A.J.C. Bose Road, Kolkata- 700 016, West Eengal, India.
Tel - 91 3340443080 1 22650006 [ 22650087 Fax - 91 33 22650008

Email : info@mitrask com. Website: wawwemitrask.com
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()M

TESTING » (NSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/24
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4" Floor GN 37/1

Sector V, Salt Lake City Latitude (deg., min, sec.) 1 27° 35'47.074" N
KOLKATA 700091 Longitude (deg., min, sec.) 1 95° 23' 59.426" E
WEST BENGAL

Classification : Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-8 (BAGHJAN GAON WARD NO.3) Sample Drawn : 19/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff-2014) dB(A) 60.4
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 65.1
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 445
4 Lnight IS: 9989: 1981 (Reaff-2014) dB(A) 60.1
5 MAX(Night) IS: 9989: 1981 (Reaff:2014) dB(A) 63.6
6 MIN(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 45.0

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Cagtegory of Area/Zone Deagv TuEle) Nig?lt Ti{ml
Industrial 75 70 ] NOTE :
= Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g

The results relate only to the item(s) tested.
e  This Test Report shall not be reproduced except in full, without the permission of Mitra S_.K_ Private Limited.
& Qur Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 2 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre {5th floor), 74B. A.J.C. Bose Road, Kolkata - 700 016. West Eengal, India.
Tel. : 91 33 40143000/ 226500086 [ 22658007 Fax - 91 33 22650008

Email : info@mitrask.com. Website: wwaw.mitrask.com
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TESTING e tNSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/25
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4™ Floor GN 371

Sector V, Salt Lake City Latitude (deg., min, sec.) :27° 34' 48 530" N

KOLKATA 700091 Longitude {deg., min, sec.) 195°21'43.241"E

WEST BENGAL =
Classification : Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Ié(écEaSon Name: NQ-4 (NATUN GAON NEAR MAGURI MOTAPUNG Sample Drawn : 22/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Realf:2014) dB(A) 58.8
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 64.1
3 MiN(day) IS: 9989: 1981(Reaff:2014) dB(A) 442
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 57.3
5 MAX(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 1.2
6 MIN(Night) I1S: 9989: 1981(Reaff:2014) dB(A) 458

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Caqgtegory of Area/Zone D::;; Ti|$1e? Nigcll'l t Ti(m]e
Industrial 75 70 ) NOTE :
- Day Time : 06.00 Hr.-22.00 Hr.
Commercial 85 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : @

The results relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
Our Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), T4B, A.J.C. Bose Road, Kolkata - 700 D16. West Bengal, India.
- Tel.: 94 33401423000 / 22650006 [ 22650007 Fax : 91 33 22650008
Email : info@mitrask.com. Website: wiww.mitrask.com
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TESTING » INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSK/GHY/ED/NQ/26

- Report Date - 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4% Floor GN 3711 = : ~57° 35 35.356" N
Sector V, Salt Lake City Latitine {dag., min, S6E) | :
KOLKATA 700091 Longitude (deg., min, sec.) 1 95° 22' 41.994" E
WEST BENGAL =

Classification : Residential

Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-5 (MAGURI GRASSLAND) Sample Drawn : 22/06/2020
Si No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 89.1
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 045
3 MIN(day) IS: 9989: 1981(Reaff:2014) - dB(A) 56.9
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 91.2
5 MAX(Night) IS: 9989: 1981 (Reaff:2014) dB(A) 5.3
6 MIN(Night) 1S: 9989: 1981 (Reaff:2014) dB(A) 59.1

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Cagtegory of ArealZone | 0 e Nigcll1t i
Industrial 75 70 NOTE :
= Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By :g

o  The results relate only to the item(s) fested.
®  This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
e  OurLab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015.

Head Office: Shrachi Centre (5th floor), 74B, A.J.C. Bose Road, Kolkata - T00 016. West Bengal, India.
Tel. - 91 33 40143000/ 22650006 / 22650007 Fax - 91 33 22650008
Email : info@mitrask.com. Website: www.mitrask.com
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TESTING « INSPECTION

TEST REPORT

Name & Address of the Customer : Report No. : MSKIGHY/ED/NQ/27
Report Date : 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise

Asyst Park , 4 Floor GN 37/1

Sector V, Salt Lake City Latitude (deg., min, sec.) 1 27°34' 24.031" N
KOLKATA 700091 Longitude (deg., min, sec.) - 95° 23' 19.742" E
WEST BENGAL

Classification . Residential

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

Location Name: NQ-6 (HATIBAT GAON) Sample Drawn : 20/06/2020
SINo. | TestParameters Method Unit Result
'_1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 64.5
2 MAX(day) IS: 9989: 1981(Reaff:2014) dB(A) 68.7
3 MIN(day) IS: 9989: 1981 (Reaff:2014) dB(A) 46.3
4 Lnight IS: 9989: 1981(Reaff:2014) dB(A) 58.0
5 MAX(Night) 1S: 9989: 1981(Reaff-2014) dB(A) 62.3
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 45.7

Noise Limit as per CPCB
Leqg dB(A Leq dB(A
Cagtegory of ArealZone D;;{ Tils'l e} Ni g?“ Ti(mze
Industrial 75 70 NOTE :
2 Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : y

®  The results relate only to the item(s) tested.
e This Test Repart shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
®  OurLabis Approved by NABL & MOEF &CC.Lab. Address : P48, Udayan industrial Estate, 3 Pagladanga Road, Kol.-T00015.

Head Office: Shrachi Centre (5th floor), 4B, A.J.C. Bose Road, Kolkata - 700 016. West Bengal, India.
Tel.: 94 33 40142000 [ 22650006 1 22650007 Fax : 91 3222650008
Email : info@mitrask.com. Website: www.mitrask.com
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TESTING o INSPECTION

TEST REPORT
Name & Address of the Customer : Report No. : MSK/IGHY/ED/NQ/28
Report Date 1 03/08/2020
ERM INDIA PRIVATE LIMITED Nature of Sample : Noise
Asyst Park , 4" Floor GN 371 - - TR =
Sector V, Sait Lake City Latitude (deg., min, sec.) 1 27° 35'47.074" N
KOLKATA 700091 Longitude (deg., min, sec.) : 95° 23' 59.426" E
WEST BENGAL
Classification : Residential
Reference No. : W.O. No. : SCA/KOL/002/06/20-21

Location Name: NQ-8 (BAGHJAN GAON WARD NO.3) Sample Drawn : 21/06/2020
Sl No. Test Parameters Method Unit Result
1 Lday IS: 9989: 1981(Reaff:2014) dB(A) 61.4
2 MAX(day) 1S: 9989: 1981(Reaff:2014) dB(A) 66.5
3 MIN(day) IS: 9989: 1981(Reaff:2014) dB(A) 26.4
4 Lnight IS: 8989: 1981(Reaff:2014) dB(A) 603
5 MAX(Night) 1S: 9989: 1981(Reaff:2014) dB(A) 85.5
6 MIN(Night) IS: 9989: 1981(Reaff:2014) dB(A) 45.9

Noise Limit as per CPCB
Leq dB(A Leq dB(A
Cagtegory of ArealZone | b T Night =04
Industrial 75 70 ) NOTE :
: Day Time : 06.00 Hr.-22.00 Hr.
Commercial 65 55 Night Time:22.00 Hr.-06.00 Hr.
Residential 55 45
Silence 50 40

Report Prepared By : g rd

The resuits relate only to the item(s) tested.
This Test Report shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited.
Qur Lab is Approved by NABL & MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagladanga Road, Kol.-700015,

Head Difice: Shrachi Centre (5th floor), 74B. A.J.C. Bose Road. Kolkata - 700 616. West Bengal, India.
Tel. : 91 33 40443000 f 22650006 / 22650007 Fax : 91 33 22650008
Email © info@mitrask.com. Websita: www.mitrask.com

IITRUE COPY//
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ANNEXURE-22

Daily report on —
Geophysical Study at the Baghjan Well Blowout Site

Date: 29/06/2020

PART: |

Seismological Investigation:

The seismological investigations are being carried out through (A) Broadband
Seismograph (B) Strong motion acceleragraph

(A) Broadband Seismograph

Field trip to Baghjan for data retrieval :
26.06.2020

A field trip to the Baghjan blowout site and the adjoining areas were conducted on 26-27 June
2020. The objective of the field trip was to retrieve the already acquired seismic data as well as
to check the status of the installed equipment, as due to heavy downpour it was feared that the
field equipment might get submerged under water. However, it was informed to us on time
that the equipment at Barekuri police station (BJN3) and Limbuguri (BJN1) would be submerged
soon. Therefore, with the help of policemen of Barekuri police station and well site officials of
JB Drilling Company the equipment were taken to safe locations. The status of the other two
sites at Baghjan EPS (BJN4) and Blowout site (BJN5) could not be verified in advance. Later,
while the team was at Barekuri police station on 26" June 2020, OIL officials confirmed over
phone that the sensor at BJIN5 was under water. The team reached BIN1 on 26" June and taken
custody of the equipment from well site officials and installed the same at a nearby private
residence, as it was not possible to construct another pier immediately. All the data recorded
during the period from 20 June to 7:PM of 25" June were retrieved. The site condition at
Dhelakhat T.E. (BJN2) was fine and the data recorded during 20-26 June 2020 were retrieved.
Later the team approached Barekuri Police station through a boat as the whole area was under
water. The equipment was fine and the same was installed at a isolated room inside the police
station. The data recorded during 20 June to evening of 25" June was retrieved. After Barekuri
police station the team proceeded to the Blowout site (BJN5) and reached there at around
7:00PM and found that the sensor was completely under water. The local policemen stationed
there informed that the sensor was under water for last two days. The equipment was
recovered and found that the sensor was still working. All the data recorded up to around 7PM
of 26™ June 2020 were retrieved. Later the team visited Baghjan EPS site (BJN4) and found that
the site was also probably inundated as the recorder was malfunctioning due to entering of
water at the equipment. Data recorded up to 24" June 2020 was retrieved.
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27.06.2020

The BJNS site was shifted to a new location at Baghjan village at a private residence. The
equipment installed at Baghjan EPS was also shifted to a private residence located near the EPS.

The new locations of the three sites are:
Baghjan Gaon (BJN5): 27°36.0193’N and 95°23.4917’E
Limbuguri (BJN1): 27°33.616’N and 95°21.6004’E

Baghjan No. 4 (BJN4): 27°36.15'N and 95°24.108'E

On analysis of some data we have found that the local temporary seismic network installed at
Baghgjan has recorded several earthquakes originating in the NE India. Even a small earthquake
of M3.8 originating at Nagaland (as reported by National Seismological Centre), which is more
than 220km from the Baghjan was recorded very well. The data is being analyzed in details,
and events originating at the Baghjan site, if any, will be reported.

Filt 01-1 z|1-1 x|[ 1-5 | 510 bll16-15 n|15-25 af 2- & W wfsb Sfwe O s ¥ EEEEE
Regis pllocat 1) Dist |[Scals elfFisF [Fotat vlleroun gof[Bsck  Bljoth ¢ of Belp ?louit  glfTosar e[ Mewt £][ Flot x
[l V dlDel 5 D|pMerge M|[ Out O|[fasp I|| FX  FNextV |[Oth ¥ V|| <& 2| >V< X|[PartM PF|[AlIC  y|[CutV T|[Prant
2000 624 216 4o L
Plot start tine: 2020 6 24 2134 3 066 Filt S 000 10 000 4 1
0 ' y ‘ 23239
BNl SI1Z 1
41861
BIN1 SIN 2
16024
BIN1 SIE 3
Event & 42 14m20 [} Sn 0 4

Fig: 1. M3.8 event recorded by BJN1 station originating at Nagaland on 24 June 2020, which is
more than 220km from the blowout site.
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Filt J0i-1 =)[i-1 x| 1-5 9] 510 bJ10-15 n15-25 m] >- & |6 v|[ab 3| a8 J| ¥ k|5 ¥ (CHEE)

locat 1) Dist JlScale eflFixF  |[Rotat UljGroun gfBack Bllots € of Belp 7Jfuit Toggl ¢ Nest ¢][ Plot 1
Del U d|Del S D|Merge uho..: Oflesp  I|| FX  F|Nexty JJOth W UJ[ ¥ Z|| >W¢  X|[PartM PJ[ALIC  y||OutV  T|[Print >
0L

2020 b4 21
Plot start tise 2020 624 21:33 54 627 Filt: 10 000 15 000 4 1
g T T [ ' ' 16819
BIN2 S17 1
19011
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16390
BIN2 SIE 3 o i b A
L SEC
Event 2 4@ 34200 20 40 1Sxl0 2 40 I6ml0 20

Fig: 2. M3.8 event recorded by BIN2 station originating at Nagaland on 24" June 2020, which is
more than 220km from the blowout site.

B | M ¥ 5 kI

| Fare Joa-1 z|[1-1 x| 1-5 | 510 blf10-15 nff15-25 aff 2- 4 VA wilmb 3
[Remis plliccat 1)[Dist _|lScals sf[Fixf |[Rotat 0][Groun gl[Back  BJjoth C_of| Help 7][0wit qlTosgl t] Hext ¢ Plot x|
el v gjfrel S Dgga_%gum Ol[Tasp 1) FK__ F|[Nextv  |[0th V V][ W  Z|| oW X][PartN PJALIC  y|[oatV  T)[Print >

0 0L

Plot start time: 2020 624 2133 52.620 Filt 10000 15 000 4 1

To y ' [ ’ ' 10640 |
BN S1Z 1 N e R A #
0 42037

BIN3 SN 2

BIN3 SIE 3

| A 1 | 1 L 2 |

[Event 2 44 34n00 20 40 35a00 20 40 %

Fig: 3. M3.8 event recorded by BIN3 station originating at Nagaland on 24" June 2020, which is
more than 220km from the blowout site.
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Filt .J01-.1 z|[1-1 x|[ 1-5 o] s-10 bJ10-15 n|[15-25 af[2-4 J[wva  e[mp  S|[aB  J[Ns k][ NS
Reqis _pllocat L[ Dist _J|Scale #|[FixF  |[Rotat U[Groun gf[Back  Bjjoth € of Belp ?l[wat gl[Toggl tf[ Mext f][ Plot 2|
z

Del W djDel S DfMerge M|l Out  OffTasp I] FK F|[{NextW [-Oth v Wi <W» s X||PartM PJlAlIC  y|OutV  T|[Print >
2020 621 2236 46 L

Plot start time: 2020 6 21 22:41 S 6][.2

4129 ‘ ' I 516974
BN SIZ 1 ”
347434
BIN1 SIN 2 o
%6541
BNl SIE 3 -
| HIN
Event & 87 22h45 50 55 23h00

Fig: 4. M5.6 event recorded by BJN3 station originating at Mizoram on 215 June 2020.

(B) Strong motion acceleragraph

The ground motion parameters of one of the small earthquakes recorded by accelerometer
in the Baghjan blow out site are given below:

Date: 21/06/2020 Time: 05:49:21.82

EW

§ 0.000 |

ERE B v s W r v e ‘Wﬂﬂ* Mw,wwww.kﬁ‘r WA Ay
[

<

NS



0.002
0.001 i
§ 0.001 |4
g o TR A %MWQM\W{%« dororn s YRS 3o et
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Time
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0.001
§ 0001 [y
£ o W M MWWM%*MMM}MW AW 4 et
£-0.001 | "[,II
-0.001
0 1 2 3 ‘ ‘ ‘ 4 5 7
Time
0.00007
0.00006
$0.00005
%
<E(0.00004
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50.00003
2
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0.1 1 lb 100
Frequency [Hz]
Fourier amplitude spectra of EW component
' Penoj[sec] ¢ ¢
Response spectra of the EW component
Ground motion parameters of the three components of the earthquake
| Accelerogram | EW | NS VT
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Max Acceleration (g) 0.00061 0.00161 0.00131
Max Velocity (cm/sec) 0.04078 0.59092 0.00505
Max Displacement (cm) 0.15354 2.23741 0.01494
Vmax/Amax (sec) 0.06804 0.37379 0.00394
Acceleration RMS (Q) 0.00007 0.00015 0.00013
Velocity RMS (cm/sec) 0.02351 0.34143 0.00248
Displacement RMS (cm) 0.06846 1.00087 0.00633
Avrias Intensity (m/sec) 0 0 0
Characteristic Intensity 0 0.00001 0
Specific Energy Density (cm2/sec) 0.00419 0.88304 0.00005
Cum. Abs. Velocity (cm/sec) 0.24625 0.74951 0.47646
Acc Spectrum Intensity (g*sec) 0.00001 0.00006 0.00002
Vel Spectrum Intensity (cm) 0.00359 0.03686 0.0075
Housner Intensity (cm) 0.00522 0.07183 0.00228
Sustained Max.Acceleration () 0.00037 0.0004 0.00048
Sustained Max.Velocity (cm/sec) 0 0 0.00463
Effective Design Acceleration (g) 0.00002 0.00011 0.00003
A95 parameter (g) 0.00061 0.00161 0.0013
Predominant Period (sec) 0.02 0.02 0.02

Mizoram earthquake:The Mizoram earthquake of 21/06/2020 M5.1 (Lat: 23.88 Long:93.0930)
12 kms west of Ngopa, Mizoram India has also been recorded by the accelerograph. The

waveform and the ground motion parameter of only the EW component is as follows:

Acceleration [g]

T e

0 5 10 15 20 25 30 35 40 45 50 55 60 65 70 75 80 85 90 95 100 105 110 115 120 125 130 135 140 145 150

Time [sec]
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Response spectra of the EW component

Ground motion parameters of the EW component of the Mizoram earthquake

Accelerogram EW

Max Acceleration (g) 0.00016
Max Velocity (cm/sec) 0.00831
Max Displacement (cm) 0.09007
Vmax/Amax (sec) 0.05468
Acceleration RMS (g) 0.00002
Velocity RMS (cm/sec) 0.00148
Displacement RMS (cm) 0.03412
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Arias Intensity (m/sec) 0
Characteristic Intensity 0
Specific Energy Density (cm2/sec) 0.00044
Cum. Abs. Velocity (cm/sec) 2.3862
Acc Spectrum Intensity (g*sec) 0.00018
Vel Spectrum Intensity (cm) 0.03443
Housner Intensity (cm) 0.02506
Sustained Max.Acceleration () 0.00013
Sustained Max.Velocity (cm/sec) 0.00728
Effective Design Acceleration (g) 0.00015
A95 parameter (g) 0.00015
Predominant Period (sec) 0.26

Observation:

The preliminary processing indicates that the PGA value for both the local event and the

Mizoram earthquake is very low (0.00061 and 0.00016) to cause damage to structures.

PART-II

(C) GEOPHYSICAL STUDIES

Geophysical Part: No 5

Site Name of the | Distance to | Latitude Longitude Direction
Code place the Blow from the
out site blow-out
site
A Baghjan oil | ~800 m 27.59003400N | 95.37650300E | SSW
field pathar

ANALYSIS AND INTERPRETATION OF VERY LOW FREQUENCY (VLF)
ELECTROMAGNETIC SURVEY IN AND AROUND BAGHJAN WELL

Very Low Frequency (VLF) electromagnetic survey was carried out at site A, located about 800
west-southwest of the Baghjan well blow out site on (Map in figure 1) 20/06/2020 to assess

subsurface variability along with other geophysical parameters with multiple observations over

BLOWOUT
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the same site. This was the first survey for the proposed geophysical study. The survey was

carried out using Gem System built VLF EM system.

Site Characteristic: Site A constituted alluvial soil, which received light rain shower about 3
hours before the survey. The site was already contaminated with oil condensate spills with about
30% of the vegetation, mainly wild grass, being burnt. The condition was not optimum for VLF
EM survey, however, to accrue time varying database the area was surveyed. Due to intermittent
monsoon rain and paralyzed accessibility due to precautionary measures near the site, the

selected site was found to be the most suitable for survey operation.

Data acquisition: Data was collected from six profiles in the site with the first profile trending at
an azimuth of 1300 SE. Spacing of 5 m was maintained; minimum profile length is 60m and

again the profile spacing is 5 m too.

Processing: Data processing was carried out in Microsoft visual studio under Fortran
environment. Initially, the data is segregated based on profile line and anomaly category.
Thereafter, spline interpolation was carried out for smooth representation of the acquired
information. It is observed that profile line 1, 3 and 5 holds better information. Figure 2, 3 and 4
presents the Real and Imaginary anomaly against the profile length for the three profiles. The
output derived is further processed to apply Karous ad Hjelt (1983) filter to create subsurface
pseudosection of real and imaginary components as shown in figure 5 and 6, respectively for the

three profiles with an arrow pointing towards the well blowout site upto a depth of 10m.

Interpretation: The real and imaginary components show analogous variation with difference in
total perception. Therefore, either of the real or imaginary pseudosection is considered valid for
further study. However, for the sake of better elucidation both the pseudosections have been

prepared. Considering the limits of the anomaly values, the profiles appear to show nearly
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conformant variation. However, current density variation could be factored by the prevalent
anthropogenic activities involving sophisticated iron based equipments towards containing the
fire. Inferences on pressure variation or alteration in subsurface characteristic can be made upon

studying multiple data frames from the same site.

Figure 1. Map with the survey sites (diamond) and well blow out site (star) for the first phase of

geophysical study in and around Baghjan well blow out site.
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Real(line) and Imaginary(Dot) Plot against Profile Line 3 of Site A

7.5~

5.0-

Anomaly

25-

0.0-

20 40
Profile Length

Figure 2. Real (line) and Imaginary (dot) anomaly recorded in percentage against profile line 1

Real(line) and Imaginary(Dot) Plot against Profile Line 1 of Site A

Anomaly

0 20 40 50
Profile Length

Figure 3. Real (line) and Imaginary (dot) anomaly recorded in percentage against profile line 3.

254



845

Real(line) and Imaginary(Dot) Plot against Profile Line 5 of Site A

12-

Anomaly

0 20 40
Profile Length

Figure 4. Real (line) and Imaginary (dot) anomaly recorded in percentage against profile line 5.
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Profile 5

Profile 3

Profile 1

Figure 5. Pseudosection plots of real anomaly component of Profile 1, 3 and 5 respectively with
the arrow facing towards the blowout site. The x axis represents profile length while the y axis

represents depth and the contouring represent current density variation in %.
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 Profile 5

Profile 3

Profile 1

Figure 6. Pseudosection plots of imaginary anomaly component of Profile 1, 3 and 5
respectively with the arrow facing towards the blowout site. The x axis represents profile length

while the y axis represents depth and the contouring represent current density variation in %.
Observations:

1. The preliminary processing indicates that the PGA value for local earthquake from Baghjan

area is very low (0.00061) to cause damage to structures in the region.

2. The EM density variation could be influenced by the prevalent anthropogenic activities

involving sophisticated iron based equipments towards containing the fire.
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Mitra S. K. Priv

ate Limited

¢

Name & Address of the Customer:
ERM INDIA PRIVATE LIMITED
Asyst Park, 4" Floor GN 37/1
Sector V, Salt Lake City

KOLKATA 700091 WEST BENGAL

TEST REPORT

ANALYSIS RESULT

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

TESTING s INSPECTION

Report No. : MSK/GHY/ED/AAQ/1
Report Date : 01/08/2020

Sample Description : Ambient Alr

Sampling Location: AAQ-1(BAGHJAN GAON 5 NO WARD)
Lat/Long: 27° 36' 29.730" N /95°23' 37.260"E

PM 25 vocs C6HB HC as methne |HC as non-methane
SL, { 3
= Date of Monitoring |PM 10 (ng/m?) (ug/m?) S0, (pg/m?)| NOz (ug/m?) | €O (mg/m?) sl H2S (ug/m3) (ug/m3) BaP (ng/m3) (50 (Ep)
1 16/06/2020 112.1 57.8 10.8 34.5 0.98 <4.2 <10.0 <42 <0.5 2 <0.5
X 18/08/2020 71.4 39.7 8.3 26.6 1.02 <4.2 <10.0 <42 <0.5 1.83 <0.5
3. 20/06/2020 66.6 37 9.2 22.3 0.68 13.9 <10.0 <4.2 <0.5 1.71 <0.5
Limit as per CPCB notiflcation,
New Delht, 18th Nov, 2008. for 100 60 80 80 2 - - 5 1 - -
Amblent air quallity
USEPA 15 5182 (Part-
1S: 5182 1S: 5182 IS: 5182 1S5182 : 15182 :
mwau__zwh”w u_ﬂmﬁw done | ipart-23) MH..% (Part2) | (Part-6) :.mw.w“wﬂr i B www %”M:. sﬂo.<x_wr. b0 (Part (Part | 15:5182 (Part17) | 15: 5182 (Part 17)
8 2006 | o it | 2001 -2006 . : ‘oo | 11):2006 | 12):2004

Detection Limits of VOGs <4.2, H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5 ,

Repoart Prepared By:

™
o The results relate only to the item(s) tested « This Test Report shall not be reproduced except in Sull, withaut the permission of Mitra S.K. Private Limited. » OwrT, gﬂx\mﬁ& by NABL &
MOEF &CC Lab. Addvess : P-48, Udayan Industriai Estate, 3 Pagladanga Road, Kol.-7000135.

Head Office: Shrachi Gentra (5th floor), 748, AJiC, Bose Road, Kolkata = 700:016. WestBengalylndia,
Tal, 191 3340143000 /22650006 7 22650007 Fax 3 813322650008
Email ! info@mitraskicom. Websitsi www.mifraskicom

Page No;

Sl
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Mitra S. K. Private Limited |

: | }E

TESTING o INSPEGTION

TEST REPORT
Name & Address of the Customer: Report No. : MSK/GHY/ED/AAQ/2
ERM INDIA PRIVATE LIMITED Report Date : 01/08/2020
Asyst Park, 4™ Floor GN 37/1 Sample Description : Ambient Air
Sector V, Salt Lake City
KOLKATA 700091 WEST BENGAL Reference No. : W.0. No. : SCA/KOL/002/06/20-21 Sampling Location: AAQ-2(BAGHJAN GAON 3 NO WARD)

Lat/Long: 27° 35' 47.875" N /95°23' 59,226"E
ANALYSIS RESULT

uw. Date of Monitoring |PM 1 (jg/m?) :_”M__ﬁv 50z (ng/m?)| NOz(ug/m?) | €O (mg/m?) EMHUV H2s (ug/m3) .Hmm\_“w& BaP (ng/m3) | "C Mw_w:_”wssm i .ﬁwﬁﬁsgm
1 16/06/2020 81.6 47.6 11.2 31.2 1.06 6 <10.0 <42 <0.5 1.81 <0.5
2, 18/06/2020 64.2 33.8 9.2 27.5 0.68 <4.2 <10.0 <4.2 <0.5 1.83 <0.5

m_.u 3 20/06/2020 50.2 29.5 7.8 18.9 0.79 <4.2 <10.0 <4.2 <05 1.52 <0.5

o

Limit as per CPCB notification,
New Delhi, 18th Nov, 2009, for 100 60 80 80 2 - - 5 1 - -
Ambient air quality

USEPA IS 5182 {Part-
I5: 5182 Is: 5182 [IS: 5182 (Part- . IS5182; | 155182:
mmau__anh“w Q_\_sm“,a_m done | (part-23) _M”“ﬂ (Part-2) 6) :.mm.w“wﬂwm_ . B w“wwhma suﬁwa.s (Part (Part | 15:5182 (Part 17) | I5: 5182 (Part 17)
el -2006 | 2001 -2006 . ; AEES 11) 12008 | 12):2004
Appendix-L 0%
Detection Limits of VOCs <4.2, H2$ <10.0, Benzene <4.2, BaP <0.5,HC as non-methane <0.5 . For i_nwr&m?. Ltd
N &
Report Prepared By: “

Authorized m_ns,wo\\

S L
o The results relate only to the item(s) tested + This Test Report shail not be reproduced except in full, without the permission of Mitra S.K. Private Limited, » Our't: 1874, Q<\n.\ by NABL &
MOEF &CC Lab. Address : P-48, Udayun Indusirial Estate, 3 Pagladanga Road, Kol.-700013.

Head Office: Shrachi Gentre (5thiflcar); 74B; ALLGH Bose Raoad, Kolkdta - 700 016- West Bengal, [ndia;
Tel. 1 91/33'40143000 / 22650006 / 22650007 Fax + 31 3322650008

Page No, ¢ 1

Email’s info@mitraskicom, Website: www.mitraskicom
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Mitra S. K. Private Limited

K

Name & Address of the Customer:

ERM INDIA PRIVATE LIMITED
Asyst Park, 4'" Floor GN 37/1

Sector V, Salt Lake City
KOLKATA 700091 WEST BENGAL

TEST REPORT

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

ANALYSIS RESULT

,«E

TESTING o INSPECTION

Report No. : MSK/GHY/ED/AAQ/3
Report Date : 01/08/2020
Sample Description : Ambient Air

Sampling Location: AAQ-3(DORJI GAON)
Lat/Long: 27° 38' 44,988" N/ 95° 26' 59.352"E

PM s Vocs C6HE HC as methne |HCas non-methane
SL. f i M 2 SO NO; (ng/m?) | €O 2 H
& Date of Monitoring |PM 10 (ug/m®) (g 5 (pg/m?)| NO; (ng/m3) {mg/m?3) it 25 (ug/m3) (ug/m3) BaP (ng/m3) i i)
1. 17/06/2020 104.7 51.6 7.6 271 0.44 13.3 <10.0 <4.2 <0.5 2.05 <0.5
2. 19/06/2020 50.8 29.9 8.2 16.6 0.56 <4.2 <10.0 4,2 <0.5 1.08 <0.5
3, 21/06/2020 67 37.2 <6.0 20.2 0.75 <42 <10.0 <4.2 <0.5 1.82 <0.5
Limit as per CPCB notification,
New Delhi, 18th Nov, 2009, for 100 60 ‘80 80 2 - - 5 1 - -
Ambient alr quality
USEPA 1S 5182 (Part-
1S: 5182 1S: 5182 1S; 5182 155182 : IS 5182 :
...»au__._whnwaﬂnm“.wa done | (pare.23) M”Mﬂ. (Part2) | (Part-6) _Em.wwww....% . HW.MHM;. Sqwﬁw.s.s (Part {part | 15:5182 (Part 17) | IS: 5182 (Part 17)
-2006 Appendix-L -2001 ~2006 09 11) :2006 12 ):2004

Detection Limits of SO2 <6.0, VOCs <4.2, H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5 .

Report Prepared By:

v The resuits relate only to the item(s) tested » This Test Repori shall not be reproduced except in full, without the permission of Mitra S.K. Private Limited. »  Our Lab is Approved by NABL &
MOEF &CC.Lab, Address : P-48, Udayan industrial Estate, 3 Pagladanga Road, Kol.-70001 5. -

Head Officet Shrachl Centre (5thifloor), 74B Al G Bose Road, Kolkata «700:0465West Bengal India

Page No. . 1
Tel s 91138 40143000/ 226500061/ 22650007 Fax 1 91/33/22650008 ag

Email’s info@nmitraskicam. Website: wwwinitrasgicen
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Mitra S. K. Private Limited

Name & Address of the Customer:
ERM INDIA PRIVATE LIMITED
Asyst Park, 4 Floor GN 37/1
Sector V, Salt Lake City
KOLKATA 700091 WEST BENGAL

TEST REPORT

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

ANALYSIS RESULT

TESTINGeINSPECGTION

Report No. : MSK/GHY/ED/AAQ/4
Report Date : 01/08/2020
Sample Description : Ambient Air

Sampling Location: AAQ-4(DOBA GAON)
Lat/Long: 27° 35' 32.820" N /95°26' 14.136"E

SL. . a| PMas 2 5 % vocs CGH6 HC as methne |HC as non-methane
No. Date of Monltoring |PM 10 (ug/m’) (ng/m?) S0; (ng/m?)| NO2 (ug/m’) | €O (mg/m?) tonlait H2S {ug/m3) (ug/m3) BaP {ng/m3) {ipm) Gaor)
1 17/06/2020 90.5 441 9.2 33.6 0.6 <4.2 <10.0 <4.2 <0.6 2.07 <0.5
2. 19/06/2020 62.8 30.1 6.6 17.5 0.34 <4.2 <10.0 <4.2 <0.5 2.43 <0.5
3, 21/06/2020 69 36.3 7.2 25.1 0.51 37.1 <10.0 <4.2 <0.5 1.74 <0.5
Limit as per CPCB notification,
New Delhi, 18th Nov, 2009. for 100 60 80 80 2 - - 5 1 - -
Ambient air quality
USEPA 15 5182 (Part-
I1S: 5182 IS: 5182 1S: 5182 : 155182 ; 155182 :
Samping mzﬂwsm_nw_m done | roart23) _M”..Mﬂ, (Part:2) | (Part-6) |, _,H%M.m % - www.whumz. squﬁﬂs. ol (Part (Part | 15:5182 (Part17) | 1s: 5182 (Part 17)
i 2006 | 0 e | 2001 -2006 Bl ) ‘o | 11):2006 | 12):2004

Detection Limits of VOCs <4.2, H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5 .

Report Prepared By:

v The results relate only to the item(s) tested + This Test Repori sheadl not be reproduced except in full, without the permission of Mitra 8.K. Private Limited. ¢ Our Lab is Approved by NABL &
MOEF &CC.Lab, Address  P-48, Udayen Industrial Estate, 3 Pagladanga Road, Kol.-70001 3.
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Mitra S.

K.

Private Limited

Name & Address of the Customer:
ERM INDIA PRIVATE LIMITED
Asyst Park, 4" Floor GN 37/1
Sector V, Salt Lake City

KOLKATA 700091 WEST BENGAL

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

TEST REPORT

ANALYSIS RESULT

Report Date : 01/08/2020

% E

TESTING»INSPECTION

Report No. : MSK/GHY/ED/AAQ/S
Sample Description : Ambient Air

Sampling Location: AAQ-5(RONGAGORA GAON)

Lat/Long: 27° 34' 31.430" N / 95° 19' 37.950"E

SL. PM s vacs C6H6 HCas methne |HCas non-methane
itort PM /m? SO NO, co 3 H2S | 3 BaP

No. | Date of Monitoring 10 (ng/m?) s 2 (ng/m?)| NO2 (ng/m?) (mg/m?) . {ug/m3) (wg/ma) | -2 (ng/m3) (ppm) (ppm)

1 15/06/2020 98.2 65.6 9.8 32.8 0.88 39.2 <10.0 24,6 <0.5 2 <0.5

2, 17/06/2020 94.2 46.8 7.6 20.6 0.41 17.94 <10.0 7.42 <0.5 1.84 <0.5

3. 19/06/2020 58.5 32.5 <6.0 21.2 0.29 13.7 <10.0 <4.2 <0.5 1.59 <0.5

4, 21/06/2020 51.8 27.2 8.3 23.3 0.35 <4.2 <10.0 <4.2 <0.5 2.07 <0.5

Limit as per CPCB notification,
New Delhl, 18th Nov, 2009. for 100 60 80 80 2 - - 5 1 - -

Ambient alr quality
USEPA 1S 5182 (Part-
1S: 5182 15: 5182 1S: 5182 (Part- 1S5182 :
Sampling and Analysis done CFR-40, 1S5182: 1S 5182 (Part- vil)- 1S5182: , !
according to ?.mnﬂ%mwu Part-50, A_..Mo_.ﬂw- .vam {Part-10) :1999 11):2006 1973,Rffm:200 1 pﬁwﬂcm {Part 12 ) :2004 I5: 6482 (Port:17) 15: 5182 (Part 17)
Appendix-L 9
For z_:-.ﬂ

Detection Limits of SC2 <6.0, VOCs <4.2, H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5 .

Report Prepared By:

o The resuits relate only to the itein(s) tested  This Test Report shail not be reproduced except in fill, without the permission of Mura S.K. Private Limited. » QOur Lab /d&nﬁdé& by NABL &
MOEF &CC.Lab, Address : P-48, Udayan industrial Estate, 3 Pagladanga Road, Kol.-70001 3.

Hedd Offiges Shrachii€entre/(5th
91 83 40143000 { 22650006 (22650007 Fax ! 91 33 22650008
info@mitraskicom, Websiter wwwimitraskicom

(LGS
Email:

floor) 748, ALJ.G

. Bose Road,/Kolkata =700 016: West' Bengal, India:

Page No.: 1
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Mitra S. K. Private Limited | R@E

TESTINGeINSPECTION

TEST REPORT
Name & Address of the Customer: Report No. : MSK/GHY/ED/AAQ/6
ERM INDIA PRIVATE LIMITED Report Date : 01/08/2020
Asyst Park, 4*" Floor GN 37/1 Sample Description : Ambient Air
Sector V, Salt Lake City
KOLKATA 700091 WEST BENGAL Reference No. : W.0. No. : SCA/KOL/002/06/20-21 Sampling Location: AAQ-6({NATUN GAON NEAR

MAGURI MOTAPUNG BEEL)
Lat/Long: 27° 34" 19.128" N/ 95°22' 7,824"E

ANALYSIS RESULT

SL. 5| PMas . q Yo C6HE HCas methne |HC.as non-methane
NO. Date of Monitoring |PM 10 (ng/m®) (ug/m?) S0, (ug/m?)| NOz(ng/m?®) | €O (mg/m?) — H2S (ug/m3) (ug/m3) BaP (ng/m3) tap) an]
1 15/06/2020 141.9 68.2 7.8 25.2 0.79 187.5 <10.0 <42 <0.5 1.8 <0.5
2 17/06/2020 76.7 mhf...m 8.9 28.2 0.59 8.35 <10.0 <4.2 <0.5 2.05 <0.5
3. 19/06/2020 77.6 38.8 8.5 18.5 0.46 <4.2 <10.0 <4.2 <0.5 1.82 <0.5
4, 21/06/2020 50.8 23.5 <6.0 24.2 0.27 <4.2 <10.0 <42 <0.5 3.04 <0.5
Limit as per CPCB notification,
New Delhi, 18th Nov, 2009. for 100 60 80 80 2 - - 5 1 - -
Amblent air quality
USEPA 1S 5182 (Part-
15: 5182 1515182 15: 5182 (Part- 1S5182:
Sampling and Analysis done CFR-40, 1$5182: 1S 5182 (Part- vii)- 155182
(Part-23) (Part-2) 6) 2 . (Part . 15:5182 (Part 17) 1$: 5182 (Part 17)
according to 2006 >”“Hw”“._. .3001 2006 {Part-10) :1999 11);2006 uovw._ﬂh.:_hco 11) 12006 (Part 12 ) :2004

Detection Limits of SO2 <8.0, VOCs <4.2, H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5.

Report Prepared By:

o The vesults relate only to the itemfs) tested « This Test Repart shall inat be reproduced except in full, without the permission of Mitra S.K. Private Limited, + QEN/T 5\ d by NABL &
MOEE &CC.Lab, Address : P-48, Udayan Industrial Estare, 3 Pagladanga Road, Kol -7000135.

Head Office: Shrachi Centre (5th fleor), 748 ALLC, Bose Raad: Kolkata'= 700016 West Bengal, Ihdia
1133'40443000/ 22650006 /22650007 Fax'y 8133 22650008
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854

Mitra S. K. Private Limited H E

TESTING=INSPECTION

TEST REPORT
Name & Address of the Customer: Report No. : MSK/GHY/ED/AAQ/7
ERM INDIA PRIVATE LIMITED Report Date : 01/08/2020
Asyst Park, 4t Floor GN 37/1 Sample Description : Ambient Air
Sector V, Salt Lake City
KOLKATA 700091 WEST BENGAL Reference No. : W.0. No. : SCA/KOL/002/06/20-21 Sampling Location: AAQ-7(BEBEJIA)
Lat/Long: 27° 33' 37.368" N/ 95° 25' 49.908"E
ANALYSIS RESULT
SL. | Date of Monitoring |[PM o (ug/m®)| PM25 |50, (ug/m?)| NO2(ug/m®) | €O (mg/m3) vocs | H2S(ug/m3)| ©6HE | pap(ng/m3) | HC@smethne |HCas non-methane
NO. (ug/m?®) . (ng/m3) (ppm) {ppm)
1, 14/06/2020 136.8 74.8 9.2 37.4 0.57 25.8 <10.0 <4.2 <0.5 1.9 <0.5
% 16/06/2020 79.6 40.8 8.2 21.3 0.76 <4.2 <10.0 <42 <0.5 1.82 <0.5
3. 18/06/2020 68.7 36.2 <6.0 19.5 0.37 <4.2 <10.0 <42 <0.5 1.64 <0.5
4, 20/06/2020 73.4 38.7 <6.0 15.2 0.66 23.5 <10.0 <4.2 <0.5 1.92 <05
Limit as per CPCB notification,
New Delhi, 18th Nov, 2009. for 100 60 80 80 2 - - 5 1 . .
Ambient alr quality
USEPA 155182 (Part-
15: 5182 15:5182 | 15:5182 (Part- 155182 :
Sampling and Analysis done CFR-40, 155182 : IS 5182 (Pant- vil)- 1S5182; ) )
according to o) | pamsg, | B | S| panao)uses | snia00s  |as7amtimace| IO | (partaz)iz00s | SISIERPARATY | (8:8382 (Parta7)
Appendix-L 9
Detection Limits of SO2 <6.0, VOCs <4.2,H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5 . For Mitra S.K. Pvt. Ltd.
Report Prepared By:

o The results relate only to the item(s) tested  This Test Report shail nat be reproduced except in full, without the permission of Mitra S K. Private Limited. v Our Lab 15 .AEH.\%R by NABL &
MOEF &CC.Lab. Address ; P-48, Udayan Indusirial Estate, 3 Pugladanga Road, Kol.-700015.

Head Office: Shrachl'Centra (5th tloor) 748, A.J.C Base Road, Kalkata 700016 WestiBengal: [ndia; Page No.: 1

Tel + 91 33 40143000/ 22650006/ 22650007 Fax 3 913322650008
Email s info@mitraskKicom. Website: www,mitraskicom
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Mitra S. K. Private Limited

TESTING @ INSPECTION

TEST REPORT

Report No. : MSK/GHY/ED/AAQ/8
Report Date : 01/08/2020
Sample Description : Ambient Air

Name & Address of the Customer:
ERM INDIA PRIVATE LIMITED
Asyst Park, 4t Floor GN 37/1
Sector V, Salt Lake City

KOLKATA 700091 WEST BENGAL Sampling Location: AAQ-8(LESENGA GAON)

Lat/Long: 27° 31' 37.020" N/ 95° 23' 59.136"E

Reference No. : W.0. No. : SCA/KOL/002/06/20-21

ANALYSIS RESULT

855

SL. . s PMas 5 x MRCS C6H6 HC as methne  |HC as non-methane
NO. Date of Monitoring |PM jo (pg/m?) (ug/m?) S0, (pg/m’)| NOz2(ug/m? | €O (mg/m?) ik H2S (ug/m3) (ug/m3) BaP (ng/m3) — (i)
1, 14/06/2020 114.3 58.4 8.4 24.8 0.65 40.63 <10.0 <4.2 <0.5 1.56 <0.5
2. 16/06/2020 92.2 48.3 11.2 28.5 0.49 37.19 <10.0 33.9 <0.5 1.92 <0.5
2 18/06/2020 60.2 287 8.7 204 0.53 <4.2 <10.0 <4.2 <0.5 1.44 <0.5
4, 20/06/2020 80.5 43.1 7.5 26.7 0.28 <4.2 <10.0 <42 <0.5 2 <0.5
Limit as per CPCB notiflcation,
New Delhi, 18th Nov, 2009. for 100 60 80 80 2 - - 5 1 - -
Ambientair quality
USEPA 15 5182 (Part~
15: 5182 1S:5182 | 1S: 5182 (Part- 1S5182:
Sampling and Analysis done CFR-40, 155182 15 5182 (Part- vii)- 155182
(Part-23) {Part-2) 6) ; : ; (Part ; 1S:5182 (Part17) | 1S:5182 (Part 17)
accarding to -2006 >M“M_M“”._. 2001 2006 (Part-10) :1999 11):2006 uoumhwabao 11) 12006 {Part 12):2004

Detection Limits of VOCs <4.2, H2S <10.0, Benzene <4.2, BaP <0.5, HC as non-methane <0.5.

Report Prepared By:

Ay
.§mwm.ei.:&naazcloza:ni@a.&am..ﬁ:._ﬂ%:ﬁucza\:&‘s;n~.§:~§8&...«o.aﬁi\.&.S:FE_Smﬁaé:«,:c:a.;s:am.w.ﬁlc&mmezam&.. dw;a?a&w\uxﬂ.m& v.cyxmh&

MOEF &CC.Lab. Address : P-48, Udayan Industrial Estate, 3 Pagiadanga Road, Kol.-700015.

Head Offices Shrachi Gentre (thifloor), 748, ALCL Bose Road  Kolkata - 7001046 West Bengal; [hdia,
Tel. + 91°33 40143000 122650006 /22650007 Fax'+ 91 33 22650008
Email: mfo@mitraskicom. Websitet www.mitraskicom
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Gmail - Service of objections to the Preliminary Report filed by ..mmittee of 8(5@3 in O.A. No. 43/2020/EZ and O.A. No. 44/2020/EZ 05/08/20, 9:%6

M Gmail

Service of objections to the Preliminary Report filed by the Committee of
Experts in O.A. No. 43/2020/EZ and O.A. No. 44/2020/EZ

Palak Mahajan <palakmahajansis@gmail.com> Wed, Aug 5, 2020 at 9:58 AM
To: agarwalshruti@hotmail.com, chaitanya@mimansalaw.in, sec.png@pnic.in, secy-moef@nic.in, Imc.moefcc@gov.in,
legislative-asm@pnic.in, ro_guwahati@pcbassam.org, ccb.cpcb@nic.in

B FILED O.A. 43 OBJECTIONS TO PRELIMINARY REPO...

B filed OA 44 OBJECTIONS.pdf

To,

1. Mr. Chaitanyashil Priyadarshi, Advocate for Original Applicant in O.A. No.
44/2020/EZ

2. Ms. Shruti Agarwal, Advocate for Original Applicant in O.A. No. 44/2020/EZ
Ministry of Petroleum and Natural Gas, Government of India

Ministry of Environment, Forest and Climate Change, Government of India
State of Assam

Assam Pollution Control Board

Central Pollution Control Board

Ministry of Environment and Forest

XN B W

Please find attached with this e-mail a copy of the objections to the Preliminary Report
filed by the Committee of Experts in O.A. No. 43/2020/EZ and O.A. No.
44/2020/EZ on behalf of Qil India Limited (“OIL”).

Yours Sincerely,

Palak Mahajan
(On behalf of Parthiv K. Goswami and Rahul Pratap)
Advocates for the Applicant/OIL

Palak Mahajan
Advocate

https://mail.google.com/mail/u/0?ik=3738854fa8&view=pt&searc...a%3Ar1349245632304001228&simpl=msg-a%3Ar1357508052682389164 Page 1 of 1


https://drive.google.com/file/d/1PZf0kQHoUDGwVGFA_AKw4o1LFDjLVqkc/view?usp=drive_web
https://drive.google.com/file/d/1Pc2I5VK-EpkdQt_nNBXPccKQf-lVBiNl/view?usp=drive_web

	► As on 22.07.2020, 07(Seven) Relief Camps, comprising around 5758 people are being run by the Respondent Company with assistance of the District Administration for the affected people
	► People in the camps are being provided with food, bottled Drinking Water, Bedding including Mosquito Nets, Toilets and Medical facilities.
	► Respondent Company has assigned designated officers to oversee the management of camps (one officer per camp). Regular visits with representatives of District administration are done on daily basis. A daily status report is generated, and the compli...
	► All the inmates of Relief Camps are provided free medical assistance by OIL India Ltd. Medical cases requiring specialized treatment are referred to OIL India Ltd’s Hospital. Few patients residing in the Relief Camps were also referred to Nursing Ho...
	► A team of two doctors and four/five para-medics from OIL India Ltd are stationed 24x7 at oil installations in Baghjan with medicines and ambulances. Medical Camps are regularly conducted in the camps by OIL’s doctors, local hospitals and Army doctor...
	► Medical cases reported in Relief Camps with high fever with symptoms of COVID-19 were referred to Assam Medical College Hospital, Dibrugarh for COVID-19 test. So far, no cases of COVID-19 has been reported from the Relief Camps.
	► Food is provided by OIL India Ltd free of cost to all the inmates of Relief Camps. The In-charge for managing the Relief Camps has been advised to be guided by minimum nutrition to be provided to the inmates. Moreover, the quality of the food served...
	► Sanitization of the camps are done on regular basis.
	► All expenditure towards providing food, health care facilities, animal fodder and baby foods for the inmates of the camps are borne by OIL. As on 23.07.2020, an amount of Rs.11.17 Crores has been spent by OIL India Ltd towards management of the Reli...
	► Compensation under Social Security Scheme(Rs. 30.00 Lakh) and Group Personal Accident Policy of OIL India Ltd has already been processed and paid to the nominees of both the deceased employees. Moreover, compensation under the Employee’s Compensatio...
	► Appointments have been given to one of the legal heirs of the deceased employees in OIL India Ltd under compassionate ground.
	► Employment under compassionate ground has been provided to one eligible dependent family member of both the deceased employees as per Company’s Policy.
	► Details of expenditures so far made towards mitigation
	a. An amount of Rs.9.00 Crores has been deposited in the Office of Deputy Commissioner, Tinsukia towards payment of one time compensation to the 3000 families residing in the Relief camps.
	b. Payment of compensation to 11 numbers families, whose houses were burnt, has been made @ Rs.20.00 Lakhs per family, as advance, totaling an amount of Rs.2.20 Crores.
	c. Till date, expenditure incurred by OIL India Ltd for running of the Relief camps as on 23.07.2020 is more than Rs.11.17 Crores.
	d. Total amount spent as on 22.07.2020 is Rs.22.38 Crores(approx.) towards providing relief, rehabilitation & compensation to the affected families.
	e. However, the extent of damage of agricultural land, tea gardens, fisheries etc. are being surveyed by the Committee of Experts constituted by the Deputy Commissioner, Tinsukia. As on 25.07.2020, District Administration, Tinsukia has completed surve...
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